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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the, 29th July, 2022.

S.0 3573(E).—In pursuance of the proviso to sub- paragraph (c) of paragraph 5 of the notification
of the Government of India in the erstwhile Ministry of Environment and Forests, published in the Gazette
of India, Extraordinary, Part Il, Section 3, Sub section (ii), vide, number S.O 1533(E), dated the 14th
September, 2006 read with notification number S.0. 2733 (E), dated the 30" July, 2019, published in the
Gazette of India, Extraordinary, Part Il, Section 3, Sub section (ii), the Central Government being
considered necessary and expedient, hereby extends the term of the,-

(i) Chairman and Members of the State Level Environment Impact Assessment Authority,
Telangana; and

(ii) Chairman and Members of the State Level Expert Appraisal Committee, Telangana,

for a further period of twelve months with effect from the 30™ July, 2022 or till the re-constitution of the
new State Level Environment Impact Assessment Authority, Telangana and the new State Level Expert
Appraisal Committee, Telangana, as the case may be whichever is earlier.

[F. No. 1A3-13/2/2022-1A.111]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 30th July, 2019

S.0. 2733(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of India in the
erstwhile Ministry of Environment and Forests, number S.O. 1533(E), dated the 140 September, 2006
(hereinafter referred to as the said notification), the Central Government hereby constitutes the State Level
Environment Impact Assessment Authority, Telangana (hereinafter referred to as the Authority, Telangana)
comprising of the following Members, namely: —
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2.

Professor M. Ananda Rao,
#8-48/1, Street No. 8,
Habsiguda - 500007, Hyderabad.

Dr. B Narsaiah,
H. No. 6-3-98, 4" Cross, Hastiinapuri, Sainikpuri,
Secunderabad — 500094, Telangana

Special Secretary to the Government,

Environment, Forests, Science and Technology Department,
Government of Telangana.

The Chairman and Members of the Authority, Telangana shall hold office for a term of three years from

the date of publication of this notification in the Official Gazette.

3.

4.

-Chairman;

-Member;

-Member Secretary.

The Authority, Telangana shall exercise such powers and follow such procedures as specified in the said
notification.

The Authority, Telangana shall take its decision on the recommendations of the State Level Expert

Appraisal Committee (SEAC) constituted under paragraph 5 for the State of Telangana.

5.

For the purpose of assisting the Authority, Telangana, the Central Government in consultation with the

State Government of Telangana, hereby constitutes the State Level Expert Appraisal Committee (SEAC)
(hereinafter referred to as SEAC, Telangana) comprising of the following Members, namely:-

1.

Professor Ch. Krishna Reddy,
H.No. 2-2-20/L/7, Golden Towers-1I, #401,
D.D. Colony, Hyderabad - 500013, Telangana.

Dr.(Mrs.) Thatiparthi Vijaya Lakshmi,

Assistant Professor (Senior Scale) and Chairperson,

Board of Studies Environmental Science and Technology,
Centre for Environment Institute of Science and Technology,
Jawaharlal Nehru Technological University,

Hyderabad, Telangana.

Shri Ravindra Samaya Mantri,
H.No.3-5-44/1, Arcadia Apartment No.301,
Eden Garden Road, Hyderabad — 500 001, Telangana.

Shri Suresh,
B-106, Vertex Prime, Nizampet Road, Kukat Pally,
Hyderabad, Telangana.

Dr. Vemula Vinod Goud,
H.No.6-156, Sridurga Estate,
Deepthisrinagar, Madinaguda,
Hyderabad - 500 049, Telangana.

Dr. K. Shivakumar,
Flat 302, Plot 328, Mehar Nivas,

6" Phase, Kukatpally Housing Board (KPHB), Kukatpally,
Hyderabad - 500 072, Telangana.

Professor A. Panasa Reddy,
Professor and Head, Department of Chemistry,

University College of Engineering, Osmania University,
Hyderabad - 500 007, Telangana.

-Chairman;

-Member;

-Member;

-Member;

-Member;

-Member;

-Member;
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8. Professor C. Venkateshwar, -Member;
Department of Botany,
University College of Science, Osmania University,
Hyderabad - 500 007, Telangana.

0. Professor B. Reddya Naik, -Member;
Head, Department of Zoology,
University College of Science, Osmania University,
Hyderabad 500 007, Telangana.

10. Dr.P. Radha Krishna, -Member;
H. No. 3-15-219, Bahar 9/40, Sahara States
Mansoorabad, L. B. Nagar
Hyderabad-500068, Telangana.

11. Shri Billa Yella Reddy, -Member;
1-8-559, Balasamudram,
Hanamkonda Warangal - 506001, Telangana.

12. Joint Chief Environmental Engineer, -Secretary.
Telangana State Pollution Control Board, Telangana.

6.  The Chairman and Members of SEAC, Telangana shall hold office for a term of three years from the date
of publication of this notification in the Official Gazette.

7. The SEAC, Telangana shall exercise such powers and follow such procedures as specified in the said
notification.

8. The SEAC, Telangana shall function on the principle of collective responsibility and the Chairman shall
endeavor to reach a consensus in each case, and if consensus cannot be reached, the view of the majority shall
prevail.

9. The Government of Telangana shall notify an agency to act as the Secretariat for the Authority,
Telangana and SEAC, Telangana and the Secretariat shall provide all financial and logistic support including
accommodation, transportation and such other facilities in respect of discharging their statutory functions.

10. The sitting fee, travelling allowances and dearness allowances to the Chairman and Members of the
Authority, Telangana and SEAC, Telangana shall be paid as per the rules of the State Government of
Telangana.

[F. No. J-11013/12/2015-IA-T (M)]
ARVIND NAUTIYAL, Jt. Secy.
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F.No.IA3-22/10/2022-1A.111 [E177258]
Government of India
Ministry of Environment, Forest and Climate Change

Impact Assessment Division
k¥

Indira Paryavaran Bhawan
3td Floor, Vayu Wing, Jor Bagh Road
Ali Ganj, New Delhi-3

27th September 2022

OFFICE MEMORANDUM

Subject: Procedure for transfer of proposals from Central Level to State Level and
vice versa - reg.

The State Environmental Impact Assessment Authorities (SEIAAs)/State Expert
Appraisal Committees (SEACs) have been constituted in exercise of the powers
conferred by sub-section (3) of section 3 of the Environment (Protection) act, 1986 for
decentralisation of the Environment Clearance (EC) process for expeditious clearances at
the State level. All projects or activities under Category ‘B’ in theé Schedule of the EIA
Notification are appraised at the respective SEIAAs/SEACs of the States/UTs.

2 The EIA Notification 2006 has been arnended from time to time to streamline the
EC process. As the SEIAAs/SEACs have gained substantial experience in appraising
projects over time, the threshold levels of category B projects have been accordingly
increased from time to time so as to delegate more projects to SEIA As.

3. At the time of issue of such amendments in EIA Notification 2006, there could be
a possibility that certain projects under various stages of consideration
(Scoping/ Appraisal) at the Central level were categorized as category ‘B’ projects before
the final decisions were taken at the Central level. -

4, Further, the EIA Notification, 2006 was amended vide Notification no. S.O. 1886
(E) dated 20/04/2022, wherein it is inter-alia stated that Category ‘B’ projects which are
inordinately delayed at the SEIAA level, beyond the stipulated timeline as laid down in
this notification and also meet the criteria as laid down in this regard from time to time,
shall be considered at the Central level as Category ‘B’ projects.

5, In this regard, the Ministry deems it necessary to clarify the process for handling

such proposals, as mentioned at para 3 and 4 above. The procedures for the same is as
below:

Page 1 of 3



A.Procedure for transferring category B proposals from SEIAAs subsequent to change
in threshold arising due to amendments in EIA Notification 2006 from time to time

6. The Member Secretaries of the Expert Appraisal Committees (EACs) are hereby
directed to transfer the proposals to SEIAA, subsequent to categorization of such
proposals as category 'B' project due to amendments in the EIA Notification 2006 issued
from time to time, in case they are in the following stages of consideration
(Scoping/ Appraisal) at the Central level:

i.  Submission stage (ToR/EC)
ii.  Placed in agenda for ToR but not considered even once by EAC
iii.  Placed in agenda for EC but not considered even once by EAC .

/. The concerned Member Secretaries, while transferring the proposal online to the
concerned SEIAAs shall inform the Project Proponent also regarding the same.

8. The proposals which have been considered /appraised once by EAC either for ToR
or EC, but final decision has not been taken, shall continue to be appraised at the Central
level only, il final disposal for ToR/EC, even after the amendments in the EIA
Notification are issued from to time regarding delegation of projects to SEIAAs.

B. Procedure for considering category B proposals at the Centre which are inordinately
delayed at SEIAAs

9. With regard to projects that are inordinately delayed at the SEIAA level for grant
of EC, the Ministry shall consider them at the Central level on a case to case basis based
on the following criteria:

i.  This provision is applicable only for EC applications which are inordinately
delayed at the SEIAA level.

ii. The project proponent is eligible to make a request to the Ministry for
consideration at the Central level if the recommendations of SEAC has not been
communicated to the project proponent, within 210 days of the receipt of the
complete application excluding the time taken for the project proponent to submit
the essential and additional details sought.

iii.  Incase of Central/State Government Projects where larger issue of public interest
is involved , the project proponent is eligible to make a request to the Ministry for
consideration at the Central level if the recommendations of SEAC has not been
communicated to the project proponent, after the expiry of 105 days and within
210 days of the receipt of the complete application excluding the time taken for
the project proponent to submit the essential and additional details sought , for
reasons to be recorded in writing and upon a reference made to that effect by the
Central Government or State Government.
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iv.

10.

The application shall not be pending with the project proponent for want of
information/details/documents at the time when the project proponent is
applying for consideration at the Centre.

The application shall be accompanied by an endorsement from the concerned
Secretary, Environment of the State Government Department or concerned Joint
Secretary of the Central Government Ministry to which the project pertains to,
recommending the aforesaid application of the Project Proponent.

The projects which qualify all the above criteria mentioned at para 9 above shall

be considered at the Central level on a case to case basis as per the following procedure:

1

ii.

1ii.

iv.

11

A detailed report shall be sought from SEIAA to ascertain the factual status of the
project proposal and the reason for delay.

If legitimate reason is found on the part of SEIAA, then the proposal shall be
considered at the Central level, subject to approval of the Hon'ble Minister of
Environment Forest and Climate Change, Government of India.

An alert through PARIVESH shall be sent to SEIAA /SEAC to maintain status-quo
of the proposal and not consider it further for appraisal as soon as decision is taken
to take up the Project at the Central level.

In the SEIAA ranking, one mark shall be deducted for every inordinately delayed
proposal which is considered at the central level.

Such proposals, once considered at the Central level, shall not be sent back to
SEIAA till the final decision is taken on such proposal by the Ministry.

The project proponent of the inordinately delayed projects shall apply online on

PARIVESH in the prescribed format through the provision created for this purpose.

12.

To

s QR

This is issued with the approval of Competent Authority.

pRIRIRAR

(Sundar Ramanathan)
Scientist E

Chairman, Central Pollution Control Board (CPCBY).
Chairman of all the Expert Appraisal Committees
Chairperson/Member Secretaries of all the SEIAAs /SEACs
Chairpersons/Member Secretaries of all SPCBs/UTPCCs
All the Officers of IA Division

Copy for information to:

1

g G =00 B

PS to Hon'ble Minister for Environment, Forest and Climate Change
PS to Honble MoS (EF&CC)

Sr.PPS to Secretary (EF&CC)

Sr.PPS to AS(TK) / AS (NPG)

Sr.PPS to JS (SKB)

Website, MoEF&CC

Guard file.
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GOVERNMENT OF TELANGANA
ENVIRONMENT, FORESTS, SCIENCE & TECHNOLOGY (FOR.III) DEPARTMENT

Letter No.1073/For.III/A2/2023 Dated:02-06-2023

From

The Special Chief Secretary to Government (FAC),
ES&T Department, '

Telangana Secretariat, Hyderabad. %45
T Y

The Member Secretary, 17 J% 2023

Telangana State Pollution Control Board, O\‘“’

Hyderabad. (we) -

Madam,

Sub:EFS&T Department -Indiramma Food Flow Canal  Project from
Sri Ramasagar Project With expansion of Gouravelly reservoir from
1.410 TMC to 8.23 TMC, Gouravelly Village, Akkannapet Mandal,
Siddipet District - Violation of Provisions laid under the Environment
(Protection) Act,1986 - Initiation of Action -Requested - Reg.

Ref: Letter from the SEIAA, Hyd.Order.No. SEIAA/TS/OL/SDPT 3772021~
651, dated:03.03.2023. g_

sookok K L

I am to enclose a copy of the reference cited, together with its

&yf\ enclosures and to inform that as  reported by the Member Secretary, State Level
PN Environment Impact Assessment Authority (SEIAA), Hyderabad  Telangana
has received a proposal from Indiramma Food Flow Canal Project from

Sri Ramasagar Project with expansigh of, ,Gouravelly reservoir from 1.410 TMC to

8.23 TMC, Gouravelly Village, Akkannapet Mandal, Siddipet District. The project

was considered by the State Level Expert Appralsal Commlttee (SEAC), Telangana

in its meetings held on 03.01.2023 and by the SEIAA in its meeting held on
04.02.2023. While considering the project, it was gbsérved that this is a case of
violationi"of EIA Notification 2006. and its amendments. thereof notified under the
Environment (Protection) Act, 1986 as the constructlon operations were stared

witheout obtammg EC. The Member Se;cretary, Stgte Level Environment Impact
Assessment .Authority (SEIAA), Telang' . hag therefore, requested the
Government to initiate credible action &n the violation by invoking powers under

Section 19 of the Environment (Protectlon) Act 1986 for taking legal action

under Section 15 of the Act for the périod ffom which the violation has taken
place.

2. I am to further inform that ;88 per Ministry of Environment & Forests,
Government of India vide S.0.Nob. 804(E), dated.14.03.2017; 5.0.1038¢E) dated:
08.03.2018 and O.M. dt.07.07.2021 & O.M. dt.28. 01. 2022 of the Ministry of

ch Environment & Forests & Climate Change, has issued instructions for dealing with
cases involving violations, as per the procedure mentioned in above notification,
e the State Government concemed to take credible action on the violation

. M-~ against the proponent under the Environment (Protection) Act, 1986 & ToRs

R ) dt.15.02.2023 was issued to the proponent for preparation of EIA and submit to
S _Mﬁf—kthe SEIAA for consideration of the proposal for Environmental Clearance.

9—‘16/'7/‘”/%. I am therefore request you to examine and to initiate credible action on the
violation against the Indiramma Food Flow Canal Project from Sri Ramasagar
Project with expansion of Gouravelly reservoir from 1.410 TMC to 8.23 TMC,
Gouravelly Village, Akkannapet Mandal, Siddipet District for violation of provisions
of the Environmental (Protection)} Act, 1986/ EIA Notification, 2006 by filing a
case before concerned the First Class Judicial Magistrate court by invoking the
powers under section 19 of the Act, and furmish the action taken report together

with relevant documents to Government immediately in the matter.

Yours faithfully,

74 -
L <
fdr'Special Chi ecretary to Government (FAC)

P A I
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F. No. L-11011/11/2021-IA.1 (RV)
Government of India
Ministry of Environment, Forest & Climate Change
(Impact Assessment Division)

Indira Paryavaran Bhawan
2nd Floor, Vayu Wing
Aliganj, Jor Bagh Road
New Delhi — 110 003

Dated: 09th June, 2023
To,
The Chairman
SEIAA Telangana
Ministry of Environment Forests & Climate Change
Block No: 305, Maitrivihar,
Ameerpet, Hyderabad

Sub: Original Application No. 180 of 2021 in the matter of Baddam Raji
Reddy and Ors. vs Union of India & others before the Hon’ble National
Green Tribunal (SZ), Chennai-reg.

Sir/Madam,

With reference to the above captioned subject matter, it is to inform that as
per final order dated 10.02.2022 (copy enclosed) issued by the Hon’ble NGT (SZ), it
directed the MoEF&CC to submit an action taken report after reassessing the entire
process afresh. In compliance of the said order of the Hon’ble NGT, the Ministry filed
an Action Taken Report on 19.05.2023.

2 Thereafter, the matter came up for hearing on 26.05.2023 wherein the
Hon’ble Tribunal directed (copy enclosed) that “..The learned counsel appearing for the
MoEF&CC stated that the SEIAA - Telangana has to consider this, who is not a party to
this proceeding. However, as the SEIAA - Telangana is functioning only under the
MoEF&CC, the MoEF&CC can get an appropriate report from the SEIAA - Telangana
and file a compliance report...”.

3. In view of above, it is requested to kindly provide the compliance report on
the instant matter along with the current status of the project ‘whether the construction
started before the grant of EC’, in order to file the compliance report before the Hon'ble
Tribunal.

Yours faithfully,

Enclosed: as above /&)'_Q‘"

(Yogendra Pal Singh)
Scientist 'E

E-mail: vogendra78wnic.in
Tele: 011-20819364
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Government of India

Ministry of Environment, Forests & Climate Change

Legal Monitoring Cell

¥ %ok

DETAILS OF RECEIPT

1. Case No.

OA No. 180/2021 (5Z)

2. Case Title

Sri Baddam Raji Reddy & Ors. Vs. UOI & Ors.

3. |[Court where the
matter is pending

NGT (SZ), Chennai

4, NDOH

5. Subject matter of
Division concerned

River Valley related matter

6. Action

As required

7. Remarks, if any

Revised guidelines for the Associates {Legal) dated 16.02.2023 may be

8. Note referred, whereby Divisions are at liberty to allow Associates (Legal) to
appear before NGT (PB), New Delhi in pro forma cases.
\/éfwna @4\’\&( (I?MD
(Legal Monitor‘é‘; Cell)
04-07-2023
AS (TK)
(River Valiey)

Contact : 011-20819179

Intercom. 3636 Email- Imc.moefcc@gov.in
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State Level Environment Impact Assessment Authority (SEIAA)

Telangana State
Government of India

Mlmstrv of Enwronment Forests & Cllmate Chang_e

REGD.POST WITH ACK.DUE

Lr No.4/TSPCB/EC/SEIAA/General/2015- " O Dt:26.06.2023

To

The Joint Secretary, I.A. Division,
MoEF&CC, Gol,

Indira Paryavaran Bhawan,
Jorbagh Road, New Delhi.

Sir,

Sub: SEIAA, TS - Original Application No. 180 of 2021 in the National Green

| Tribunal, Southern Zone, Chenrai filed by Sri Baddam Raji Reddy and Ors., Vs

Union of India & others Hor’ble NGT order dt.26.05.2023 — Compliance
Report submitted - Reg.

Ref: 1. SEIAA, TS TOR No.SEIAA/TS/OL/SDPT-3/2022, dt.15.02.2023 issued to the

Engineer in Chief, Indiramma Flood Flow Canal Project from Sri RamaSagar
Project with expansion of Gouravelly reservoir from 1.410 TMC to 8.23 TMC,
Gouravelly (V), Akkannapet (M), Siddipet District.

2. The Director, IRO, Hydef'abad, MoEF&CC, Gol, Iletter No.EP(AYIRO-
Hyd/NGT(SZYENV/089/440, dt.05.06.2023. '

3. Mail dt.09.06.2023 received from Dr. Saurabh Upadhyay, Dy. Director/ Scientist C,
MoEF&CC, Gol. along with the letter F.No.L-11011/11/2021-1A.1 (RV),
dt.09.06.2023. '

ook ok

This is with reference to the MoEF&CC, Gol letters vide references 2" & 3™ cited
above, wherein it was requested to provide compliance report on the instructions of Hon’ble
NGT Southern Zone, Chennai order dt.26.05.2023 in Original Application No. 180 of 2021 by
Baddam Raji Reddy and Ors. Vs Union of India & others along with current status of the project

“Whether the construction started before the grant of EC”.

In this regard, it is to submit that the Engineer in Chief, Indiramma Flood Flow Canal
Project from Sri RamaSagar Project, I&CAD Dept., GoTS had applied through PARIVESH
Portal for TOR under violation category for expansion of Gouravelly reservoir from 1.410 TMC
to 823 TMC, Gouravelly (V), Akkannapet (M), Siddipet District vide proposal No.
SIA/TG/RIV/409365/2022 on 06.12.2022, as per the minutes of EAC meeting held on
15.06.2022 and MoEF&CC, Gol Notification S.0.No.1886 (E), dt.20.04.2f)22. It was noted that
85% of work was completed by the time NGT case was filed. After review of the proposal the
SEIAA, TS issued TORs order No.SEIAA/TS/OL/SDPT-3/2022, dt.15.02.2023 as per
MoEF&CC, Gol Notifications S.0.No.804 (E) dt.14.03.2017 & S5.0.1030 (E), dt.08.03.2018 and
OM dt.07.07.2021 & 28.01.2022. A copy of the TOR order is annexed. The proponent is yet to
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submit draft EIA report along with compliance of the Hon’ble NGT Order to the TSPCB for

conducting Environmental Public Hearing.

This is submitted for kind information and necessary action.
Encl: As above
Yours faithfully,
Sd/-

MEMBER SECRETARY,
SEIAA, TS

HT.C.F.B.O.//

S

Joint Chief Environmental Engineer

My,
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State Level Environment Impact Assessment Authority (SEIAA)
Telangana Siate
Government of India
Ministry of Environment Forests & Climate Chanoe
Block No: 305, Maitrivihar, Ameerpet. Hyderabad,

Order No. SEIAA/TS/OL/SDPT-37/2022- Dit:15.62.2023,

Sub: SEIAA - Indiramma Fleod Flow Canal Preject from Sri Ramasagar

Project with expansion of Gouravelly reserveir from 1.410 TMC fo 8.23

TMC, Gouravelly Village, Akkannapet Mandal, Siddipet District —~ TORs

[Violation] with Public Hearing issued = Reg. -
% EIE

i, This has reference to your proposal No, SIA/T G/RIV/409365/2022. dE 06.12.2022 (accepted on
16.12.2022) submitted to the. SEIAA, Telangana seeking Terms of Reference (ToR) in terms of
the provisions of Davironment Impact ‘Assessment. (EIA} Notification, 2006 under the
Envirorment (Protection) Act, 1986, The project is for Indiramma Flood Flow Canal Project
from brl Ramasagar PrOJect w;th expanswn of Gou a_veliy reservmr from 1.410 TMC to

1. The proposal for grant of Terms:of 1 fence (TOR) to" the proposed pmject was considered by
the State level Expert. Apprmsal “ommittee (SEAC) in its’ mcetmg held on 03.01.2023. The
SEAC observed the following:

The represeniaiive of the pro;ec! proponem Sri-Shankar (Engineer in Chief); and Dr.
Ramalorishna of M/s. EPTRE, Hyderabad attended and thade a presentation before the SEAC

During presentation, the proponenit J_'nfc?rmed the fo!quirig:

s Concept of IFFC project from SRSPIs:

» Sri Ramasagar Pro;ect (SRSPJ reservolr was commissioned in the year 1864-69 with o
capacity of 112 TMC at Posharipad (V) Nizamabad dfstnct te :mgate an ayacut of
14.08 Lakh acres in Stage-f and Stage-il.

»  Flood Flow Cangl praject was proposed by the then Government of Andhra Pradesh
envisaging diversion of bolonce surpfus water gvailable at SBSP reserveir after
meeting the requirement of SASP Stage-1&!i,

¥ The Head regulator was provided in'the foreshore of SRSP for diversion of water from
the said resérdoir into the Flood Flow Canal.

% The main aimi of the Flood Flow Canal project is to ifrigate an ‘ayacut of 89,031 Mo
(2,20,000 qcré_s} in the upland drought prone areas of Peddapalli, Rajenna Sircilig,
Jogtial, Karimnagar, -Siddipet,  Hanumakonda anid”Jangaon- {erstwhite districts of
Karimnagar, Warangal and Nolgonda)- districts in Telangana region duly utilising 20
TMC of ﬂood water of Gédavari river-from the fore shore of SRSP reservoir.

» Backgmund af the: pro;ect {55 .

s The Techmcm‘ Adwsory commtt‘!ee{TAC) of Central Water Commission {CWC) in
its 647 meetmg on 03.04.1595" upproved the project components comprising the
foliowing three (3 Nos). reservoirs for an estimated cost of R5.1331.3C Cr @ Price
Level 1892-03,

# Combined Storage Reservoir-H{Storage Capacity : 7.346 TMIC, Ayacut :

32,000 acres}

»  Mid Manair Reservoir {Storage Capacity @ 25.873 TMC, Ayacut : 68,000
acres)

¥ Gourovelly Reservoir (Storoge Capacity @ 1.095 TMC, Ayacyt : 1,20,0G0
ocres)

@ The then Government of Andhra Pradesh vide G.0. Ms. No, 209 dated 17.11.1997
deleted the combined storage reservoir across Peddavagu-il and Korutla vagu
near Konaraopet{V}, Karimnagor district with o starage caopacity of 7.346 TMIC to
irrigate an ayocut of 12950H0 (32,000 Acres).
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e The Environmental clearance for the IFFC Project from SRSP waos accorded vide Lr,
NOJ-12011/26/2000-14-1, D1.14.05.2003 to irrigote an oyocut of 2,20,000 acres
duly utifizing 20 TMC of Flood water of Godavari river water from foreshore of
Srirarnsagar project.

¢ Mid Mangir Reservoir - 25.873 ThC
- o Gouravelly Reservoir~ 1,410 TMC

& The statutory clearance w.r.t. the project ore:

>

L%

The Forest clearances for conals ond reservoirs waos accorded vide Lr. Ref No.
508907/98/F.1, Dt: 14-03-2000.& 14.09.2000 respectively.

The Site clearance for investigotion & survey wos accorded vide Lr. NoJ-
12011/26/2000-IA-1, Dt.24.06.2002.

The Environmental clegrance wos occorded vide Lr. NoJ-12011/26/2000-i4-,
Ot.14.05.2003.

The Rehabilitation and Resetta‘ement clearance is received from the Govt. of india
vide MOTA Lr. no.20011/4/2003- CP & R, Dt. 02-09-2004.

The Planning Commission {woter Resourcés ‘Division) accepted for investment in the

State Plan with an estimated cost of Rs 1331 30 crores vide Lr No.2 (322)/03-WR [t
08.12.2005 .

v The detgils af Hon'ble NG Tr::asé w.r.t. the project are!

b

A4

V .

v V¥

» The Government . of Tefangana has accorded administrative approval for the

Gouravelly reservoir pro;ecr with enhanced capacity from 1.410 TMC to 8.23 TMC
vide G.OiMs. No. 533, I&CAD- (Projects-iV} Depariment Dt: 26.05.2017 and 85% of
work was completed by the:time of NGT Case was filed.

The submerging villegers of Gouravelly: reservoir had filed the case OA no 188 of
2021 on 10" August 2021 before the Hon'ble NGT (52}, Chennai on the ground that
the irrigation ond CAD department of State of Telangana under the Re-engineering
proposol issued orders for expanst’on of Gouravelly Reservoir from 1,410 TMC to
8.230 TMC without abtammg prror EC from Ministry.

The Joint Committee constftuted by the NGT, Chennai was formed on 13" August
2021

Joint committee had a site visig on 23" September 2021 ond submitted o report on
29" September 2021 in which tt has reported.that the scope of the project hus been
ehanged without approval af | MOEF &L _

The committee has proposed an Enwranmenml Compensation of R5.2,05,31,250
{Rs.z 05 Crores) for Violation. '

MOoEF&CC issued show cause ngtice to 1& CAD Department on 7th January 2022,
I&CAD submitted the replies to show cause notice on 27th January 2022,

NGT has disposed the case an 10th February 2022 duly directing the MoEF&CL to
complete the process of enqujry ond 1o submlt the report in four months

*  EAC has scheduled a meeting on ] 5:h June: 2022 Jor the replies fo show cause.

cuategory

Based on the EAC meeting the commzztee suggested @ fresh proposal under violarion

25.4.3 The EAC during deliberations observed that based on fact submitted by the project
proponent and report of the Joint Committee, it has. béen confirmed that the project involves
violation and the project will be appraised by the EAC as per the standard Operating Procedure

{5oP) for identification and handling of viplation cases under EIA Notification, 2006 mentioned in
OM dated 07.07.2021.

s The EAC therefore, suggested the project proponent to submit the propose! a fresh at
PARIVESH portal for terms of reference {TOR} under viaiation cotegory.

#  Accordingly, the proponent submitted Form-! for TOR on 02.09.2022 at the MoEF&CC, Gol.
But, the Ministry did not consider the proposal us the project becomes Category-B project os

per 5.0.1886(t}, dt.20.04.2022. Hence, the proponent re-submitted the proposal for TOR to
the SEIAA, TS on 06.12.2022,

The SEAC noted the details of the project os following:
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The indiramma Fleod Flow Canal Project {IFFC) envisages diversion of flood woter from Sri .

Ramasocgar Project {SRSP

8 Ayocul 85,031 ha.

& D}ought prone greas - erstwhile districts of Karimnogor, Warangol and Nalgonda
{present distriets Peddopalli, Rojonna  Sircilla, Jagticd, Karimnagar, Siddipet,
Hanumakenda and Jangaoon)

& Excess flood — Once in four years

The storage facilities for storing such flood piays major role in harnessing and conserving

flood water.

The SEAC noted that the project compenents are:.

¥ Water covenyunce system:

A7

FFC Canal 1122 km

Reverse lift pump houses: 3 number
MMR Canals:103.375km

Tunnel - 11.98 km

Pump house — 3 x 32MW(3x19cumecs)
Gouravelly Canals-63:725 km

High Leve! Canols-20.845 Km

§
d

YV YV VYVYY

Reservoir: _
* Mid Monalr Reservoir : 25,873 TMC
* Gourgvelly reservoir : 8.23 TMC

Distributory network system:

* MMR Command Area — 40,470 ha (1,00,000 acres)
s  Gouravelly Command Area ~ 48,561 ha {1, 20 000 acres) in Karimnagar, Siddipet,
Hanumokonda and Jangaon Districts. :

The SEAC noted.that the command ared of 89,031 Ha. faﬂs in t_he D.-strrcts of Peddapaili, Rajanng
Sircilla, Jagityal, f(rmmnagar, Siddipet, Hanumakonda & Jangaon

During presentation, the preponent informed the f_oH.owing w.r.t. Expansion of Gouravelly Reservoir

Project:

The Sriramsagar project was designed with a capacity, of 112 TMC. But due to heavy siftation

the effective storage capecity: s decreased: to 98- TMC, - intreasing the untapped flood =

water, In this context it is also an edge to have more storage capacfty for tapping such flocd.
The excess ﬂood as per the: dazo ava:lab!e occurs once'in every four yea.rs in SRSP. The storage
After formation of Teiangana state ‘the Govemment has reviewed the existing ;mgmron
project and us o part of effective utilisation of woter allocation and to compenscte the
storage lost due to.deletion of Combined Storage Reservoir {7.346 TMC) near Konaraopet
{V}, an aiternate proposal of increasing the Gouravelly réservoir capacity from 1.409 TMC to
8.230 TVIC has been proposed.

The SEAC confirmed the project-as o case of violation of the EIA Notification, 2006 and the project has to
be considered in the terms of provisions.of the $.0.No.804 (E) dt. 14.03.2017; 5.0.1030 {£}, 4t.08.03.2018;
and O.M. dt: 07.07.2021 & O.M. dt: 28.01.2022 issued by the MoEF&CC, Gol w.r.t. SOP for identification
and handling of violation cases under EiA Notificatfon., 2006,

After detailed discussions, the proponent is directed to prepare FIA report, as per the Standard Terms of
Reference {TORs) issued by the MoEF&CC, Gol for "1 {c} river velley projects™ and following Additional
TORs afong with the Specific Terms of Reference w.r.t. violation s per 5.0.No.804 (E] dt.14.03.2017 &
5.0.1030 (£}, dt.08.03.2018 and OM dt. 07.07.2021 & 28.01.2022 undergo the process of Public Hearings

(District wise) in consuftation with TSPCB and submit final EIA report along with minutes of Public

Hegrings & response of the proponent to the issues emerged in the Public Hearings to the SEAC for
gppraisal.
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Additiona! TORs:

Capacity table {1 mtr interval) with graphical representation.

Detoils of submergence.

Details of development of greenbeit s per the Report of Joint Committee constituted by the
Hon’ble NGT, Chennai.

Complionce of Order dt.10.02.2022 in OA No.180 of 2021 {5Z) of the Hon’ble NGT, Chennai

Accordingly. the proposal along with recommendations of SEAC, Telangana was examined by
the State level Environment Impact Assessment Awhority (SEIAA) in #s meetings held on
04.02.2023 and obszerved the following:

The STIAA discussed the vecommendations of the SEAC in detall and noted ther the proponent has
started project activity without obtaining EC.and violated EIA4 Notificarion, 2004

However, approved the project for issue of TORs (Violation) with public hearing. The proponens is
directed 1 stop the activity forthwith and sholl comply with the MoEF&CC. Gol, OM No22-21..2020-
JA41T de.07.07.2021. The proponent shall prepare L4 repori as per the Szmm’ard Terms of Reference
(TORs) issued by the: MoEF&UT, Gol for "1 (o river valley prajec;‘s " and following Additions!

TORs.

-

Capacity table (1 mtr interval) with graphical represeniation.

Derails of submergence.

Details of development of greenbelt as per the Report of the Joint Commiries
constituted by the Hon'ble NGT, Chennai,

Compliance of Order d1.10.02.2022 in OA No.180 of 2021 (SZ) of the Hon'bie
NGT, Chennai

In view of the above, the SEFAA, Telangana hereby accords ToRs with public hearing to the
project for preparation of the Environment Impact’ Assessment (EIA) Report and Environment
Management Plan (EMP). The TORS and genera{ guidelines for prepamuon of EIA & EMP
report are as following:

STANDARD TERMS OF REFERENCE: FOR CONDUCTING ENVIRDNMENT IMPACT ASSESSMENT STUDY

EOR RIVER VALLEY PROQJECTS & IRBiGATION PROIECTS AND INFORMATION TO BE INCLUDED IN
EIAJEMIP REPORT.

A

Scope of EIA Study

The EIA Report sheuld identify the relevant environmental concerns and focus on petential

impacts that may change due to: the cansgructien of. pmposed project Based on'the haseline

data collected for three (3) seasons {Pre—monsoon, Mensoon 3hd Wmter seasans} the status

of the existing-envirenimeiit in the area and capacity to bear the impact on this should be

analysed, Basad on-this anaiys:s, the. mltlganon measures for mlmmnz;ng the impact shall he

suggested inthe EIAJEMP study

Details of the Project and Site

1 General infroduction about the proposed project

2 Details of Project and site giving.L-Sections of all U/S and B/S Projects with all relevant
maps and figures. Cornect such information as to establish the total length of
interference of Natural Riveér and the committed unrestricted release from the site of
Dam/Barrage into the main river

3 A map of boundary of the project site giving details of protected areas in the vicinity of
25 km of project location

4 location details on & map of the project area wath contours indicating main project
features, The project layout shail be superimposed on a contour map of ground
elevation showing main project features (viz. location of dam, Head works, main canal,
branch canals, quarrying etc.} shall be depicted in a scaled map

5 Layout detalls and map of the project along with contours with project components
clearly marked with proper scale maps of at feast 1:50,000 scale and printed at least on
A3 scale for clarity

6 Existence of National Park, Sanciuary, Biosphere Reserve ete. in the study ares, if any,
should be detailed and presented on a map with distinct distances from the project
componems

7 Drainage pattern and map of the river catchment up to the proposed project site,
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8 Delineation of critically degraded areas in the directly draining catchment on the basis of
Silt Yield index as per the methodology of Soil and Land use Survey of India

9 Soil characteristics and map of the project area

10 Geological and Seismo-tectonic details and maps of the area surrounding the proposed
project site showing location of dam site and canal sites

11  Remote Sensing studies, interpretation of sateliite imagery, topographic sheets aslong
with ground verffication shall be used to develop the land use/land cover pattern of the
study using overlaying mapping techniques viz. Geographic Information System (GIS),
False Color Composite {FCC) generated from satellite data of project area

12 land details including forests, private and other land )

13 Demarcation of snow fed and rsin fed areas for 2 realistic estimate of the water
availability

Cescription of Environment-and Baseling Data )

1 To know the present status of envirenment in the area, baseline data with respect to
environmental components air, water, noise, soil, land and biology & biodiversity {flora &
fauna), wildlife, socioecopomic status gtc. should be collected within 10 km radiusof the
main components of the project/site l.e, dam site and power house site. The air guality
and nolse are to be monjtored at such focations which are envirenmentally & ecologically
more sensitive in the study area. Thee baseline studies should be collectedfor 3 seasons
{Pre- Monsoen, Monsoon ahd Post Mensoon seasons)

2 Flpra-Fauna in:the catchment and command area; sheuid be: documented The study area
should comprise ofthe chowmg

g Catchment area: up to ‘the dam/barrage site

b Submergence Area

© Project area‘or the direct zmpact area shouid comprise of area within 10 km radius of the
main project components like dam, canals etc

Details of the Methodology

The methodology- followed for coliectmn of base line data aleng with details of number of

samples and their locations'in the map should be included. Study area should be demarcated

properly on the approprtate seale: map. sampling sites should be depicted on map for each

parameter with proper tegends. For Forest Classifi cateon, Champion and Seth (1968}

methodology should be followed

Methodelogy for Collection of Biodiversity Data

1 The number of sampling locations should be adequate to get a reasonable idea of the
diversity and ather attributes of flora and fauna. The guiding principles should be the size
of the study area (larger area should have larger number of sampling locations} and
inherent diversity at the location, as known from secondary sources {e.g. eastern
Himatlayan and low altitude sites should have a larger number of sampiing locations
owing to higher diversity}.

2 The entire area shotild be divided in grids of SkmX5km preferably on a GIS domain. There
after 25% of the grids should be randomly selected for sampling of which half should be
in the directly affected area-(grids including, project components such as reservoir, dam,
powerhouse, tunnel, canal et} and the remammg in-the rest of the area {areas of
and number of samplmg umts {e E. quadrates in casa of flora/tra nsects in case of fauna)
must.be decided’ by specues area: ciitves: and ‘the -details of the same {graphs and
cumulatnve number of species in a tabulated form} should be prowded in the EIA report.
Some of the' gr:ds on the edges may not be completely overlapping with the study area
boundaries. However; these should be counted-and considered for selecting 25% of the
grids. The number of gnds to besurveyed may come out as a-decimal number (i.e. it has
an integral and a-fractional part} which shoild be rounded to the next whole number.

3 The convéntional sampling.is iikely. to miss the presence of rare, endangered and
threatened [r.e.t.} species since they often.occur in low densities and in case of faunal
species are usually secretive in behaviour, Reaching the conclusion about the absence of
such species in the study area based on such methodology is misleading. It is very
important to document the status of such specias owing to their high conservation value.
Hence likely presence of such spacies should be ascertained from secondary sources by a
proper literature survey for the said area including referring to field guides which are
now available for many taxonomic groups in India. Even literature from studies/surveys
in the larger landscapes which include the study area for the concerned project must be
referred to, since most species from adjoining catchments is likely to be present in the
catchments in question. In fact such literature form the entire state can be referred to.
Once a listing of possibie r.e.t. species form the said area is developed, species specific
methodologies should be adopted te ascertain their presence in the study area which
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would be far more conclusive as compared to the conventional samptiing. if the need be,
modern methods Hke camera trapping can be resoried to, particularly for areas in the
eastern Himalayas and for secretive/nocturnal species. A detailed listing of the literature
refarred to, for developing lists of r.e.t. species should be provided in the EIA reports.The
conventional sampling is likely to miss the presence of rare, endangered and threatened
{r.e.t.) species since they often occur in low densities and in case of faunal species are
usually secretive in behaviour. Reaching the conclusion about the absence of such
species in the study area based on such methodology is misleading. It is very important
te document the status of such species owing to their high conservation value. Hence
likely presence of such species should be ascertained from secondary sources by a
proper literature survey for the said area including referring to field guides which are
now available for many taxonomic groups in India. Even literature from studies/surveys
in the larger landscapes which include the stisdy area for the cencerned project must be
referred to, since most species from adjoining catchments is likely ta be present in the
catchments in question. In fact such literature form the entire state can be referred to.
Once 5 listing of possible ret. species form the said area is developed, species specific
methodologies should be adopted to ascertain thair presence in-the study area which
would be far more conclusive as compared to the conventional samp!ing if the need be,

eastern H:maiayas and for secretwelnocturnal spec;es A detailad hstmg of the literature

referred to, for developing lists of r.8.t. species should be. provnded in the £1A reports.

4 The RET. species referred to in this point should include species fisted in Schedule | and
H of Wildlife (?mtectlon) Act, 1972 ang those listed'i in the red data books {BSI, 23t and

HUCN).
Components'of the EIA Study. .
Various aspects to be studied.and provided in the EIA/EMP report are as follows:
Physical and Chemlcal Environment
1 Geo!ogscai & Geophysical Asper;t sand Seismb- Tectonics:

a8 Physical geography, Tapography, Regional Geological aspects and structure of
the Catchment

b Tectonics, seismicity and history of past earthquakes in the area. A site specific
study of the earthquake parameters wilt be done, The results of the site specific
earthquake design shall be sent for approval of the NCSDP (National Committee
of Seismic Design Parameters, Central water Commission, New Dethi for large
dams

¢ Landslide zone or area pmne to landslide exxstmg in.the study area should be
examinad

d  Presence of important econom:c mineral deposit, Ifany

& Justification for location & exegution. of the- pro;ect in relation to structural
components:{dam /barrage hmght) .

f Impactof project on geological er&vnronment

2 Meteorology, Air and Naise: .

a  Meteorology {viz. Temperature, Reldtive humidlty, Wmd speed/direction etc.) to
be collected from nearest iMD station .

5 Ambient Air: Quaisty with parameters viz, Suspended Partscalate Matter {SPM),
‘Respirable Suspended Particulate :Matter [RSPMY ie. suspended particulate
materials < 10 m:crons, SuEphur dIOXIde (502) and Oxides of Nitrogen {NOX) in
the study area at 5-6 Locations’

¢ Existing Noise Levels and traffic density in the study arez at 5-6 Locations.

3 Soil Characteristics:

Soit classification; physical parameters {viz., texture, Porosity, Buik Density and water

holding capacity) and . chemical. parameters {wiz.. pH,. electrical canductivity,

magnesium, calcium, total aikahmty, chlorides, sodium, potassium, erganic carbon,
avaifable potassium, available phosphorus, $4R, nitrogen and salinity, etc.) at @ one
sample/1000 ha of command area.

4 Remote Sensing and GIS Studies:

a Generation of thematic maps viz, slope map, drainage map, soil map, land use
and land cover map, etc. Based on these, thematic maps, an erosion intensity
map shouid be prepared.

b New configuration map to be given in the EIA Report

5 Water Quality:
a  History of the ground water table fluctuation in the study area,
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Water Quality for both surface water and ground water for [} Physical
parameters (pH, Temperature, Electrical Conductivity, TS5} [fi] Chemical
parameters (Alkalinity, Hardness, BOD, £OD, NO3, PC4, Cl, Sad, Na, X, Ca, Mg,
Sifica, Qil & grease, phenolic compounds, residual sodium carbonate);iii)
Bacteriological parameter (MPN, Total coliform); and [iv] Heavy Metals (Ph, As,
Hg, Cd, Cr6,Total Cr, Cu, Zn, Fe} at minimum10 Locations, however, the sampling
numbers should ba increased depending on the command area

Belineation of sub and micro watersheds, their locations and extent based on
the Soil and Land Use Survey of India (SLUSOI], Department of Agriculture,
Government of India. Erosion levels in each micro-watershed and prioritization
of micro-watershed through Silt Yield index (SYI) method of SLUSOI

Water Environment & Hydrology:

a

L =

o 0T

i

Hydro-Meteorology ~of the project viz. | precipitation {snowfall, rainfal)
temperature; relative humldtty, etc. Hydro-meteorological studies in the
catchment area should be established along-with real time te!emetry and data
acquisition system forinflows monitoring -

Run off, discharge; water availability for the pro;ect sedlmentatmn rate, etc
Basin characteristics

Catastrophic events like cloud bursts and flash floods, if any, should be
documented.

For estimation of Sedimentation Rate, diréct sampling of river flow isto be done
during the ElA study The study shouid be’ conducted for minlmum one year,
Actual silt-fiow rate: o be expressed in ha-th km2 year-1.

Set up a'G&D monitoring.station and & few rain gauge stations in the catchment
area for co!lectmg data duribig'the mvestsgat:on

Flow series, 10 daily: wnth 90%, 75% ahd 50% dependahle years discharges.
Environmenital flow refease should be 20% of the average of the 4 lean months
of 90% dependable year (MAF)during the lean season and 30% of Monsoon flow
during monsoon seasen, For remaining months, the flow shall be decided by the
Committee based on the hydroiogy and available discharge.

A site specific study on minimum environment Flow should be carried out.

Biological Enviroament:

i
a

.

hadl s ]

~hm O oo

Flora :
Characterization of forest types {as per Champlon and Seth method) in the study
area and extent of each forest type as per the Forest Workmg Plan.

General vegetatian proflle -and floral dlvers;ty covering all groups of flora
including Bryophytes, Pter:dophytes Lichens and. Orchlds A species wise list may
be provided

Assessment- of plant specnes w;th fespect to dominance, deénsity; frequency,
abundance, . dwersuty index, similarity index, importance value index [IVI],
Shannon Wemer Index etc, of the _s_pemes to be provided. Methedology used for
calculating. various: d:versﬁy mdn:es ‘dlong. wnth details of locations of quadrats,
size of guadrats etc. to be reported within the-study area in different ecosystems
Existence ‘of National Park, Sanctuary, Bzosphere Reserve etc in the study area, if
any, should-he detalied

Econornically. lmportant species like! medlcmal plants, timber, fuel wood etc.
Details of endemic species found in the project area

Flora under RET catagories should be documented using International Union for
tha Conservation of Nature and Natural Resources (JUCN) criteria and Botanical
Survey of India's Red Data list along with economic ssgmfscance Species diversity
curve for RET species should be given

Fauna:

Fauna study and mventonsatton should be carried out for all groups of animals
including reptiles.

and nocturnal animals in the study area. Their present status along with Schedule
of the species

information (authenticated) on Avi-fauna and wild life in the study ares

Status of avifauna their resident/migratory/ passage migrants etc.
Bocumentation of butterflies, if any, found in the area

Details of endemic species found in the project area
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g RET species- voucher specimens shouid be collected along with GPS readings to
facilitate rehahilitation. RET faunal species to be classified as per {UCN Red Data
fist and as per different schedule of indlan Wildlife (Protection) Act, 1872

h  Existence of barrlers and corridors, if any, for wild animals

i Compensatory afforestation to compensate the green belt area that will be
removed, if any, as part of the proposed groject development and loss of
hiadiversity

I For categorization of sub-catchments into various erosion classes and for the
consequent CAT plan, the entire catchment (Indian Portion) is to be considered
and net only the directly the draining catchment

IV Aquatic Ecology:

a Documentation of aquatic  fauna like maero-invertebrates, zooplankton,
phytoplantktons, benthos, periphyton particularly:on the rock substratum, so that
this could reflects the food and feeding of grazing fish species

b Fish and fisheries, fish migration, migratory path elimination and seasonal
migration pattern ang breeding and spawning grounds

¢ Fish diversity compusition and maximum length & weight of the measurad
populations and migratory behaviourto be studies for estimation of envirenmental
flow _

d  Conservation status of aquatic faunaffish and benthic communities

e Sampling for aguatic ecology and fisheries and fisheries must be canducted during
three seasons Pre-mopsoon {summer), mensoon -and winter. Sizes {length
&welght) of important fish species need to be collected and breeding and feeding
grounds should aiso be identified along the project site or in vicinity.

V  Irrigation-and Cropping;

a2 Cropping pattern and Horticultural practlc:es in the study aréa

b Collection of primary data en agricuftural activity, crop and their productivity and
irrigation facilities component

¢ Component of pressurized/drip irrigation and micro irvigation

d Details of Conjunctive use of water for irrigation

VIl Socio-Economic: :

a " Collection of Baselt_n_e_ data o human seitiements; health status of the community
and existing infrastructure facahtles for soc:ai welfare including sources of
livelihood, job oppeortunities and safety and secunty of workers and surrounding
populstion

b Collection .of information with .respect to. social awareness about the
developmenta! actwity in the area and social welfare measures existing and
proposed by project proponent :

¢ Coliection of information on sensitive hahitat of hlstorlcal cultural and rehglous
and ecological importance .

d The SUcno—economlc suwey/prof:le w:thm 10 Km af the study arez for
Demograph;c profile :

e Eronomic Structure; Deveiopment Profiles Agnculturat Practices; Infrastructure,
education fac: Hies;  health ‘and ‘sanitation’ famht:es, available communication
network etc, .

f Documentation of Demographlc, Ethnograﬁhic, Econemic  structure  and
development profile of the area ’

g information on Agncuﬁtural practices, Culturaf and aesthet;c sites, Infrastructure
facilities etc : :

h information on the dependence of the local people on minor forest preduce and
their cattle grazing rights in the forest land.

i List of all the Project Affected Families with their names, education, land holdings,
other properties, etcupation, source of i income, fand and other properties to be
acquired, etc

}  In addition to Socig-economic aspects of the study area, a separate chapter on
socio-cultural aspects based upon study on Ethnography of the area should be
provided o

G Impact Prediction and Mitigation Measures

The adverse impact due te the proposed project should be assessed and effsctive

mitigation steps to abate these impacts should be described.
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1 Air Environment
a Changes in ambient and ground level concentrations due to total emissions from
point, line and area sources
Effect on soils, material, vegetation and human health
Impact of emissions from DG sets used for power during the construction, if any,
on air envirgmment '
d  Pollution due to fuel combustions in equipments& vehicles
e Fugitive emissions from varicus sources.
f Impactcn micro climate
2 Water Environment
a Changes in surface & ground water quality
b Stepsto develop ptsc1-culture and recreatuonal facilities
¢ Changes in hydraulic fegime arid down stream flow,
d Water pollution due to disposal of sewage.
e Water pollution from labour colony/camps and washing equipment.
3 Land Environment
Changes in fand use/iznd cover and dramage pattern
Immigration of labour popuiatlcn
Quarrying operation and muck disposal.
Changes. in land quality 'm:iuclmg effects of waste disposa
River. bank and their ity '
lmpact dig: 18 submergence _
Adverse impact. on land siabihty, catchment of soil erosion, reservoir
sedimentation . and : spring flow {if. any) [a]..due -to considerable road
cunstructmn/mdemng actiwty [b] mterference of reservow with the inflowing

o ~w m 0N oo

4 'Blologmal En\nronment Co
w0 a Impact on forests; flora, fauna’ mcludlng wildlife, migratory avi-fauna, rare and
‘ ' endangered spec:es, meélcmal plants e
Pressure on existing natural resciirces

¢ Daforestation-and distlirbance to wildi 1fe habitat fragmentatmn and wiid animal's
migratory corridars :

d Compensatory afforestation -identn‘!catnon of suitable native tree species for
compensatory affqrestatlon & green belt

e - impact on fish migration and ha bitat degradation due to decreased flow of water

f impacton breeding and nesting grounds of ammal and fish

5 Socio-economic aspects o

a Impacton local commynity mciudmg demogra phlc profile

b Impact on socio-economic status.

¢ Impact onatonsmic status

d impact an human heaith due to water / vector borne:disease

e Impactonincreasestraffic

f Impact on Holy Places and Tourism.

g Impacts of blasting-activity during project construction which generatly destabilize
the land mass and: lead fo landsiides,’ damage to properties and drying up of
natural springs: and cause noise pollution, will be studied. Proper record shall be
maintained of the base tine information i in the post project period

b Positive as well as negative impacts likely to be accrued due to the project are to
be listed :

I Positive.and negatwe xmpacts jikelyto be accrued due to the project are listed

H Enwronment impact Anakvs;s

Envzronmentai fmpact Analysis due to” the -project. on the above mentioned
components should beocarried out for construction and operation phases using
gualitative or guantitative methods.

! Environmental Management Plan

Environmentat Management Plan aimed at minimizing the negative impacts of the
project shouid be given in detail. The mitigation measures are to be presented for all
the likely adverse impacts on the environment. The following suggestive mitigating
plans should be included
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Biodiversity Management Plan

Biodiversity and Wild Life Conservation & Management Plan for conservation and
preservation of endemic, rare and endangered species of flora and fauna to be
prepared in consultation with State Forest Department

Compensatory Afforestation in lieu of the forest land required for the project
needs to be proposed. Choice of plants shoild be made in consultation with State
Forest Department including native and RET species, if any

Fish suitable based passages (Fish passes/Natural bypass) must be included in the
plan. This plan must be a scientific based study (seasonal migration) from the
Fisheries Research institute having experience in fish pass studies

Fisheries Conservation & Management Plan-Fish fauna inhabiting the affected
streteh of river, a specific fisheries management plan should be prepared for river
and reservoir

Plan for Green Belt Development along. the periphery of reservoir, coionies,
approach road, canals etc. 1o he prepared in consultation with the State Forest
Department. Local pla;'\t species-suftable for greenbelt development should be
selected : S

Envirchmental Manitoring Programme with phys&cal & financiai details covering all
the aspecis of EMP. A summary of cost estimate: for all the plans, cost for
implementing all Erwuranmental Management - Plans inciuding . the cost for
implementing enwmnmentai -MoRitoring programme should be given. Provision
for.an Environmenta)’ Management Cell should be thade.

Disaster Management Plan

=]

Catchment Area Treatment {CAT) Plan should be prepared micro-watershed wise.
identification. of area for' treatmient based upon Remote Sensing & GIS
methodolagy and Silt Yieid. index (Y1} method of SLUSOI coupied with ground
survey. Areas/watersheds failing “under- 'very  severe' and ‘severe' erosion
categories are required 1o be treated. Both biological and engineering measures
should be proposeéd in- consultation: with State Forest Department. Year-wise
schedule of wark and monetary allocation shoutd be provided. CAT plan is to be
completed prior to reservoir Impoundment. Mitigations measures to check shifting
cultivation in the catchment area with provision for alternative and better
agricultural practices should be include

Study df Design Earthguakeé Parameters: A site specific study of earthquake
parameters shouid be done. The results of the site specific earth quake design
parameters should be: approval by National Committee of Seismic Design
Parameters, Centrai Water:Commission (NCSDP), New Delhi

Dam Break Analysis and Disaster- Management Plan: The cutputs of Dam Break
Medel should be |l|ustrated with appropnate graphs angd maps clearly bringing out
the impact of Daim break scenaria. Provision for eariy warmng systems should be
prowded :

Reservclr Rim Treatment Plan for. stabrhzat:on ef land s |de/Iand slip zones if any,
around the reservoir periphery to be prepared: Suitabie engineering and hiological
measures for treatment of the |dentlf ed sirp zorses to be provided with physical
and f‘nanmal schedu]e

_adentlﬁed in consuitatlan \mth the State Pol%utlon Ccntroi Board and. Forest

Department. Afl Muck disposal sites should be minimum 30 m away from the HFL
of river. Plan for rehabilitation of muck dlsposat sites should also be given, The L-
section/ cross section of muck disposal sites and approach roads to be given.
Financial out lay for this may be given separately. Detailed muck transportation
plan delinating the path ways, number of trucks, quantity of muck o be
transperted along with menitaring mechanism using latest technolegy, shall be
prepared

Plan for Restoration of quarry sites and landscaping of colony areas, warking
areas, roads, etc.

Command Area Development (CAD) Plan giving details of implementation
schedule with a sample CAD plan
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i the EMP, also include a sample CAD planfor a drstrlbutaw outlet command. Such a plan is to show
the alignment of irrigation and dramage channeis The components of the OFD works to be undertaken
may be clearly mentioned along w:th a ‘time schedile for their’ complet;on vis-&-vis the progress of

h
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In the EMP, aiso include a sample CAD plan for a distributary outlet command.
Such a plan is to show the alighment of irrigation and drainage channels. The
components of the OFD works to be undertaken may be clearly mentioned along
with a time schedule for their completion vis-3-vis the progress of irrigation
development

Mitigating measures for impacts due to Blasting on the structures in the vicinity

3 Socio - economic aspects

a

f
8

h

A detailed CER plan along with activitias wise break up of financlal commitment
shail be prepared in terms of the provisions OM No. 22-65/2017-1A.11 dated
30.09.2020. CER component shafl be identified considering need based assessment
study and Public Hearing issues. Sustainable income generating measures which
can help in uplifiment of affected section of society, wh:ch is consistent with the
traditional skifls of the people shall be identified.

While formulating CER schemes it shdll be ensured that an in-built monitoring
mechanism for the schemes identified are in place and mechanism for conducting
annual social audit from.the nearest government institiste of repute in the region
shall be prepared. The ‘project proponent shallalso provide Action Plan for the
status of implemantation of the scheme from time to time and dovetail the seme
with any Govt. scheme{s] CER details done in the past should be clearly spelt out
in case of expansionprojects

Resettlement and. Rehabilitation  (R&R} -Plari need. fo be prepared with due
consuitation with: ?ro;ect Affected Famifies {PAFs): The pmvmon of the d R&R plan
should be accordmg to the National Resettiement and Rehabilitation Policy {NRRP-

. ‘2007) as welf’ ‘as State, Resettiement and-Rehabilitation Policy. Detailed:budgetary
" estirhates areto be pravzded Reset‘tiements sites should be identified

Public Heaith Dellvery Plan including the provisions for drinking water facility for
the local community
Local Area Development Plan to be: formulateci in consultation with the Revenue
Officials and Village Panchayats. Local skill development schemes should be given,
Details of varipus activities 1o be undertaken along w:th its financial out lay should
be provided - .
Ltabour Managemeni Plan‘for thew Health and Safety
Sanitation and:Solidh Waste Managemeﬂt Pian for demestic waste from colonies
and labour camps etc

Pian for Land Restoration and Landscapzng of project sites.

4 Miscellaneous

a
b

Energy Conservatlon Measures.: o
Environmental * safeguards  during construction . activities including  Road
Construction. ) :

Ground Water Management Plan

Water and Air Quality & Noise Management Plans ‘to: be |mp!emen’£ed during
construction and post=construction peruods

nrrsgatmn development

GENERAL GUIDELINES:

I8

v,

The EIA docwment shall be printed on both sides, as far as possible.

All documents should be properly indexed, page numbered.

Period/date of data collection should be clearly indicated.

Authenticated English translation of all material in Regional languages should be

provided.

The letter/application for EC should quote the MOEF&CC file No. and also attach a

copy of the letter prescribing the TOR.
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vi.  The copy of the letter received from the SEIAA on the TOR prescribed for the project
should be attached as an annexure to the final ETA-EMP Report. .

viil.  The final EIA-EMP report submitted to the SELAA must incorporaie the issues
mentioned in TOR including action plan on the issues emerged during EPH. The
index of the final ETA-EMP report, must indicate the specific chapter and page No. of
the EIA-EMP Report where the specific TOR prescribed by SEIAA. Questionnaire
related to the project {posted on MoEF&CC website) with all sections duly filled in
shall also be submitted at the time of applying for EC.

viil.  Grant of ToR does not mean grant of EC.

ix.  The status of acereditation of the EIA consultant with NABET/QCL shall be .
specifically mentioned. The consultant shall certfy that his accreditation is for the
sector for which this EIA is prepared.

% On the front page of EIA/EMP reports, the name of the consultant/consultaney firm
along with thelr complete detuils including their accreditation, if any shall be
indicated. The consultant while submitting the EIA/EMP report shall give an
undertaking to the effect that the prescribed ToRs (ToR proposed by the project
proponent and additional ToR given by the MoEF&CC) have been complied with and
the data submited is factually comrect (Refer MoEF&CC Office memorandum dated
4" August, 2009,

xi.  While submitting the EIA/EMP reports, the name of the experts associated
with/involved in the preparation of these reports and the laboratories through which
the samples have been got analysed should be stated in the report. It shall clearly be
irdicated whether these laboratories are approved under the Environment {Protection)
Act, 1986 and the rules made there under {Please refer MoFF&CC Office
Memorandum dated 4th August, 2609). The project leader of the EIA study shall also
be mentioned.

xii.  All the ToR poiats as presented before the Siate Expert Appraisal Committee (SEAC)
shall be covered.

Specitic Terms of Reference:

» The Stute Govermment'SPCB o take action against the projéct propavent
under the provisians of section 19 of the Environment (Proteitiong dei, 1986,
and further o consert v operade (o be issued vl ihe profect is grapted EC (if
Credible detion was not initiated).

The project proponent shall be required to submit a hank guarantee equivaient
0 Hg amount of remediation plon and narwral and commonne resowcee
angmentarion plan wich the SPCB prior 1o the grant of EC. The gquantum sholl
be recommended by the SEAC gnd finadized by the regelatoiy awbority, The
bank guarantee shail be reledsed after successful fmplemeniaticn of the EMP, -
Jfollowed by recommendations of the SEAC and approval of the reguiztory
authority. The proponent also shall puy penalty amouir 10 be levied by SEI44
as per QM dr: 07.07 2021,

3 Assessmenr of ecologiced damage with respect 1o air, water, land and other
emvirgimental atiributes. The collection and analysts of date shall be done by
an environmenial laboratory duly notified under the Environment (Protection;
Act 1986, or an envirowmentd laeborgtory gccvedited by NARL or a
faboratery of a Cowneil of Scientific and Industrigi Researeh (CSIR} mstitution
warking in the field of environment,

Preparaiion of EMP comprising remediation plan and natioral and community
resguree gugmentation plan corresponding fo the ecologica? damaize nssessed
amd economnic benefits devived due fo viekation, '

The remediation plan avid the natiral and comimnity resource augmentation
plan o be prepuared as an independent chapter in the ELS report by the
accredied conswltants,

Funds shall be allocated for Corporate Environment Responsivility (CER) for
varlous activities therein. The details of fund ellecation and activities for CER
shall be incorporated in the ELA/EMP report. ’

e

3%

3%
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The above ToR should be considered for preparation of EIA Report in addition to ali the
relevant information as per the 'Generic Structure of EIA' given in Appendix 11T and 111A
i the BIA Notification, 2006 & its subsequent amendments.

The consultants involved in preparation of EIA/EMP report afier accreditation with
Quality Council of India/National Accreditation Board of Education and Training
{QCYNABET) would need to include a certificate in this regard in the BIA/EMP reports
prepared by them and data provided by other Organization{sy Laboratories including
their status of approvals ete., vide Notification di. 19.07.2013 of the MoEF&CC.

The project proponent shall submit the detailed final EIA/EMP prepared as per ToRs, to
the SEIAA for considering the proposal for Envivenmental Clearance within 4 vears, as
per the O.M. No J-11013/41/2006-1A-11(1) (P} dt. 08.10.2014 of the MoEF&CC, Gol.
The project prop{ment should stop conpsiruction actwm' forthwith and shall alse
comply with the terms of the provisions of the S.0.No.804 (E) dt.14.03.2017;
5.0.1030 (E), dt.08.63.2018; and O.M. dt: 07.07.2021 issued by the MoEF&CC, Gol
w.r.t. SOF for identification and handling of violation cases under EIA Notification.,
20(}6

No.JA3-22/10/2022-1A-11F (]3 177258). (P) dt. 08 06.2022 of the MQEF&CC, Gol for
submission of the EIA/EMP Reports.

Additional TORs:

« Capacity table {1 mtr mtewal] with graphucal representation.
Details of submergence.

+  Details of development of greenheit as per the Report of loint Committee constitited by the
Hon'ble NGT, Chennat. )

e Comphance of Order dt.10:02. 2022 in'OA ND 180 of 2021 {5Z) of the Hon'bie NGT, Chennai

Sd/- : Sd/- _ Sd/-
MEMBER SECRETARY -~ MEMBER _ CHAIRMAN,
SEIAA,T.S. ~ °  SEIAA,TS. : SEIAA, T.S.

B. Shankar, Engineer-in-C hlef (Irr:gatmn), _

Indiramma Flood Flow Canal Project from

Svi RamaSagar Project with cxpansion of
Gouravelly Reservoir,

£EMD Colony, Karimnagar, Teianganam 505527
Ph No: +91 9000469450
Emailienc-knr-icad@telangana.gov,

Copy to:

R

Prof. Ch. Krishna Reddy, Chairman, SEAC, T.8. for kind information.
The Member Seeretary, TSPCB for kind information.

The EE, RO: SRD-II, TSPCB for information.

The 1RO, MoEF&CC, Gol, Hyderabad for kind information.

The Director of Mines & Geology Dept., Hyderabad for kind information
The Secretary, MoEF&CC, Gol, New Delhi for kind information

HMECEB.OJ

JOINT CHIEF ENYIRONMENTAL ENGINEER

L/
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State Level Environment Impact Assessment Authority (SEIAA)
Telangana State
Government of India

Mmlstrv of Envmmment Forests & Cllmate Chang_
) - T

REGD.POST WITH ACK.DUE

Lr No.4/TSPCB/EC/SEIAA/General/2015- ’?E-'G D1:26.06.2023

To

The Joint Secretary, LA. D1v1swn,
MoEF&CC, Gol,

Indira Paryavaran Bhawan,
Jorbagh Road, New Delhi.

Sir,

Sub:  SEIAA, TS - Original Application No. 180 of 2021 in the National Green
Tribunal, Southern Zone, Chennai filed by Sri Baddam Raji Reddy and Ors., Vs
Union of India & others Hon’ble NGT order dt.26.05.2023 — Compliance
Report submitted - Reg.

Ref: 1. SEIAA, TS TOR No.SEIAA/TS/OL/SDPT-3/2022, dt.15.02.2023 issued to the

Engineer in Chief, Indiramma Flood Flow Canal Project from Sri RamaSagar

Project with expansion of Gouravelly reservoir from 1.410 TMC to 8.23 TMC,
Gouravelly (V), Akkannapet (M), Siddipet District.

2. The Director, IRO, Hyderabad, MoEF&CC, Gol, Iletter No.EP{A)/IRO-

Hyd/NGT(SZ)ENV/089/440, dt.05.06.2023.

3. Mail dt.09.06.2023 received from Dr. Saurabh Upadhyay, Dy. Director/ Scientist C,
MoEF&CC, Geol. along with the letter F.No.L-11011/11/2021-IA.1 (RV),
dt.09.06.2023.

ok ook ook

This is with reference to the MoEF&CC, Gol letters vide references 2™ & 3 cited
above, wherein it was requested to provide compliance report on the instructions of Hon’ble
NGT Southern Zone, Chennai order dt.26.05.2023 in Original Application No. 180 of 2021 by
Baddam Raji Reddy and Ors. Vs Union of India & others along with current status of the project

“Whether the construction started before the grant of EC™.

In this regard, it is to submit that the Engineer in Chief, Indiramma Flood Flow Canal
Project from Sri RamaSagar Project, I&CAD Dept., GoTS had applied through PARIVESH
Portal for TOR under violation category for expansion of Gouravelly reservoir from 1.410 TMC
to 823 TMC, Gouravelly (V), Akkannapet (M), Siddipet District vide proposal No.
SIA/TG/RIV/409365/2022 on 06.12.2022, as per the minutes of EAC meeting held on
15.06.2022 and MoEF&CC, Gol Notification S.0.No.1886 (E), dt.20.04.2022. It was noted that
85% of work was completed by the time NGT case was filed. After review of the proposal the

SEIAA, TS issued TORs order No.SEIAA/TS/OL/SDPT-3/2022, dt.15.02.2023 as per
MoEF&CC, Gol Notifications 8.0.No.804 (E) dt.14.03.2017 & S5.0.1030 (E), dt.08.03.2018 and

OM dt.07.07.2021 & 28.01.2022. A copy of the TOR order is annexed. The proponent is yet to
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submit draft EIA report along with compliance of the Hon’ble NGT Order to the TSPCB for

conducting Environmental Public Hearing.

This is submitted for kind information and necessary action.

Encl: As above
Yours faithfully,

Sd/-
MEMBER SECRETARY,
SEIAA, TS

Copy submitted to:

1. The Special Chief Secretary, E,S&T Dept., TS Secretariat, Hyderabad for favour of kind
information.
mri Yogendrapal Singh, Scientist'E’, MoEF&CC, Gol, (IA-Division), Indira Paryavaran
Bhawan, Jorbagh Road, New Delhi.
3. The Integrated Regional Officer, MoEF&CC, GOI, Hyderabad for kind information.

/T.C.F.B.O.//

S

Joint Chief Environmental Engineer

» 7,
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Siate LE\ ¢l Enuronment Impact Assessment Authority (SEIAA)
Telanoana Sate
Government of India
Ministry of Environment Forests & Climate Change
Biock Na: 305, Maitrivihar, Ameerpet. Hvderabad,

Order No. SEIAA/TS/OL/SDPT-37/2022- Dt:15.02.2023,

Sub; SEIAA - Indiramma Flood Flow Canal Preject from Sri Ramasagar
Project with expansion of Gouravelly reserveir from 1.410 TMC to 8.23
TMC, Gouravelly Village, Akkannapet Mandal, Siddipet District — TORs
[Violation] with Public Hearing issued — Reg.’

* % &

I.  This has reference to your proposal No, SIA/TG/RIV/409365/2022, dt. 06.12:2022 (accepted on
16.12.2022) submitted to the SEIAA, Telangana seeking Terms of Reference (ToR) in terms of
the provisions of Environment Impact ‘Assessment. (EIA) Notification, 2006 under the
Environment (Protection) Act, 1986. The project is for ladiramma Flood Flow Canal Project
from Sri Ramasagar Project with expansion of Gouravelly. reservoir from 1.416 TMC to
8.23 TMC, Gouravelly Village, Akkannapet Mandal, Siddipet District. -

1.  The proposal for grant of Terms of Reference (".l"dR)' to the j;:)mpesed' ﬁroject was considered by
the State level Expert Appraisal Commniittee (SEAC} in its meeting held on 03.01.2023. The
o SEAC observed the follcwwnb

The represeniative- of the project praponent S'r: bhankar (Erzgmeer in Chief); and Dr.
Ramakrishna of Mis. EPTRI Hyderabad a!{ended.and made g presentation before the SEAC.

During presenfafion, the proponenf}n'formed :fh_e_' following:

o  {oncept of .'FFC pro;ect from SRSP sy

¥ Sri Ramasagar Pro;ect (SRSP) reservoir was commissioned | in the year 1964 69 with a
capacity of 112 TRC ot Pochampad {V); Nizemabod district to irrigate an ayacut of
14.08 Lakh acres i Stcrge-[ and Stage-il,

¥ Flood Flow Canal project was proposed by the then Government of Andhro Pradesh
envisaging diversion-of bolance surpius water available at SRSP reservoir ofter
meeting the requirement af SASP Stage-1&il,

> The Head requlator was provided in the fon’eshor'e of SRSP for diversion.of water from
the said reservoir inte the flood Flow Canal., :

» The main aim of the Flood Flow: Candl-project is to amgate an ayacut of 89,031 Ha
{2,20,060 acres)in the upland drought prone areos of Peddapalll, Rajonna Sircilla,
lagtial, Karimnagar, Siddipet, Hanumakonda ard Jungb&n {erstwhile districts of
Korimnagar, Waorangal and Nalgonda) distriéts in Telangana region duly utilising 20
TMC of flood weter of Godaveri river from the fore shore of SRSP.reservoir.

» Background af the projectis:

s The Technical Adﬁisb(y-cam'miﬁée{TAC) of Central Water Commission {CWC} in
its 64 meeting on 03.04.1996 approved the project components comprising the
Jollowing three{3:Nos) reserveirs foron estimated cost of R$.1331.30 Cr @ Price
Level 199293,

» ° Combined Storage Reservoir-l {Storage Capacity : 7.346 TMC, Ayacut :

, 32,000 acres)
¥ Mid Mangir Reservoir {Storage Capacity : 25.873 TMC, Ayacut : 68,000
ocres)
¥ Gouravelly Reservoir {Storage Copacity : 1.095 TMC, Ayacut © 1,20,000
acres}

o The then Government of Andhra Pradesh vide G.O. Ms. No. 209 dated 17.11.1997
deleted the combined storage reservolr-1 across Peddavagu-if and Korutia vagu
near Konaraopet{V}, Karimnagar district with a storage capacity of 7.346 TMC to
irrlgate on avacut of 12950Ha (32,000 Acres).
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+  The Environmental clearance for the IFFC Project from SRSF wos accorded vide Lr.
No.J-12011/26/2000-1A-1, Dt.14.05.2003 to irrigote on oyocut of 2,20,000 acres
duly utilizing 20 TMC of Flood water of Godavari river water from foreshore of
Sriramsogar project.

o Mid Manair Reservoir - 25,873 TMC
< Gouravelly Reservoir - 1.410 TMC

= The statutory clearance w.r.l, the project are:

» The Forest clearances for canols ond reservoirs was accorded vide Lr. Ref. No.
50907/99/F.1, Dt: 14-03-2000 & 14:.09.2600 respectively.

» The SHe clearance for investigation & survey. was occorded vide tr. No.J-
12011/26/2000-1A-1, Dt.24.06,2002. '

» The Environmental cleamnce was accorded vide Lr. No.l-12011/26/2000-iA,
Dr14.05.2003.

% The Rehabiftation and Resettlement clearance js received from the Govt. of india
vide MOTA Lr. no. 20011/4/2003« CP & R, Dt. 02-08-2004.

»  The Planning Commlss.*on fwater Resources D:ws;on} accepted for investment in the
State Plon:with an estrmated cost: of Rs 1331 30 crores vide Lr.No.2 (322}/03-WR Dt:
08.12.2005

e The details of Hon'ble NGT case w.r.t. the project arer

» The Government of Telangona has accorded odministrotive epproval for the

Gouravelly reservoir project with enhanced capacity from 1.410 TMIC to 823 TMC

vide G.O.Ms. No. 533, I&CAD {Projects-IV] Department Dt: 26.05.2017 and 85% of

work was coinpleted by the time of NGT Case was filed.

The submerging villagers. of Gouragvelly reservoir had filed the case DA no 180 of

2021 on 10" August 2021 before the Hon'ble NGT {52), Chennai on the ground thut

the irrigation and CAD department of State of Telangono under the Re-engineering

proposal issued- arders for expansion of Gouravelly Reservoir from 1.410 TMC to

8.230 TMC without obtaining prior EC from Ministry.

The Joint Commiittee constituted by the NGT, Chennai was formed on 13" August

2021

¥ Joint committee had a site visit on 23 September.2021 and submitted g report on
29" September 2021 in which it hos. reported that the scope of the project hos been
changed without approval af MOEF & CCo

*}

¥

»  The committee has proposed m‘: Enwmnmental Compensation of Rs.2,05,31,250
{Rs.2.05 Crores) for Violation. - _

> MOoEF&LE issued show cause ngtice to I&CAD Department on 7th January 2022

> I&CAD submitted the replies foshow cause notice on 27th January 2022.

>

NGT has disposed the case on IOth February 2022 duly directing the MoEF&CC to
complete the pmcess of enqu:ry and to submit: the report in four months

s EAC has scheduled o mee{mg. onl 5rh June 2022 for the replies to show cause.

*  Based on the EAC meeting the commitice suggested a fresh proposal under violarion
category

28.4.3 The EAC during deliberations observed that based on fact submitted by the project
proponent and report of the Joint Committee, it has been confirmed that the project involves
vivlation and the project will be appraised by the EAC us per the stondard Operating Procedure
{SoF) for identification and handling of viclotion cases inder EIA Notification, 2006 mentipned in
OM dated 07.07.2021,

s The EAC therefore, suggested the project proponent to submit the proposal a fresh ot
PARIVESH portal for terms of reference (TOR] under violation category.

* Accordingly, the proponent submitted Form-I for TOR on 02.09.2022 at the MoEF&TCC, Gol.
But, the Ministry did not consider the proposal as the project becomes Category-B project os

per S.0.1886(E}, ot.20.04.2022. Hence, the proponent re-submitted the proposal for TOR to
the SEIAA, TS on 06.12.2022.

The SEAC noted the details of the project as foliowing:
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The indiramma Flood Flow Canal Profect (IFFC) envisages diversion of flood water from Sri
Ramasagar Project {SRSP} .

®m Ayocut 89,031 ho.

& Drought prone areas - erstwhile districts of Karimnagar, Worangal and Nalgonda
{present districts Peddapalli, Rajanng  Sircilla, Jagtial, Korimnogor, Siddipet,
Hanumakonda and fengaon)

& Excess flood - Once in four years

The storage facilitfes for storing such flood ploys major role in harnessing and conserving
flood water.

The SEAC noted that the project components are:

¥ Water covenyance system:

FFC Canal :122 km

Reverse lift pump houses: 3 number
MMR Canols:103.375.km
Tunnel—11.98km

Pump house — 3 x 32MW(3x19cumecs} .
“Gourgvelly Congis-63:725km

High Level Canals-20.845 Km

YV VYYYY

¥ Reservoir:

« Mid Mandir Reservoir: 25873 TMC.
« Gouravelly reservoir : 823 TMIC

Distributory network system:

s MMR Command Ared — 40,470 ho (1,00,000 acres)

e Gouravelly Command Areg — 48,561 ha (1,20,000 acres) in Kaorimnogar, Siddipet,
Honumokonda ond J&'ngaon Dastncts

The SEAC noted that the command area of 89,031 Hu. falls in the Districts of Peddapalli Rajanng
Sircilla, Jurgrtyaf Kcnmnagar, Srdd:pet Hanumakonda & jangoon

During presentation, the proponent informed the following w.r.t. Expansion of Gouravelly Reservoir

= The Sriramsagar pro;ect was desrgned with o capacity of 112 TMC Buf due to heavy siltation

the eﬁectwe storage capacity ' is. decreased to 90 TMC," mcreasmg “the untapped flood -

water.,. In this context it is also an edge te have more sromge z:‘apacrty for tappmg such floed.
The excess ﬂoad asper:itheid ta avaifable occurs onie

facilities forstormg such flood pld 3fmajor rol harnessmg ancf conserwng ﬁood water.
After formation of Teiangana ‘state the- Government Has-reviewed the existing irrigation
project and as o port of. effectrve utitisation &f water affocation and to compensate the
storoge lost due to deletion of Combined Storage Reservoir {7.346 TMC) near Konaraopet
(¥}, an giternate proposal of incregsing the Gourgvelly reservoir capacity from 1,409 TMC to
8.230 TMIC has been proposead. '

The SEAC confirmed the project as o case of violation of the EIA Notification, 2006 and the project has to
be considered in the terms of provisions of the 5.0.No.804 (E) dt.14.03.2027; §.0.1030 (E}, dt.08.03.2018;
and Q.M. dt: 07.07.2021 & Q.M. dt: 28.01.2022 issued by the MoEFRCC, Goi w.r.t. SOP for identification
and handling of violation cases under EIA Notification., 2006.

After detailed discussfons, the proponent Is directed to prepare EIA report, as per the Standard Terms of
Reference (TORs) issued by the MoEF&LCC, Gol for “1 {c) river volley projects™ and following Additional
TORs aleng with the Specific Terms of Reference w.r.t. violation as per S.O.Nc.804 (E} dt.14.03.2017 &
S$.0.1030 (£}, dt.08.03.2018 and OM dt. 07.07.2021 & 28.01.2022 undergo the process of Public Hearings
(District wise} in consuftotion with TSPCB and submit final ElA report along with minutes of Public
Hearings & response of the proponent to the issues emerged in the Public Hearings to the SFAC for

appraisol.
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Additiona! TORs:

= Capocity table (1 mtr interval) with graphical representotion.
Details of submergence.

= Detoils of development of greenbelt us per the Report of Joint Committee constituted by the
Hon'ble NGT, Chennai.,

& Complionce of Order dt.10.02.2022 in OA No.180 of 2021 (5Z) of the Hon’ble NGT, Chenngi

[il.  Accordingly. the proposal along with recommendations of SEAC, Telangana was examined by
the State level Environment Impact Assessment Awhority (SETAA)Y in its meetings heid on
84.02.2023 and observed the following:

The SEIAA discussed the recommendations of the SEAC in détail and noted ther the proponent has
started profect activity without obtaining EC and violated EI4 Notificarion, 2006.

However, appraved the project for Issue of TORs (Violation) with public hearing. The proponent is
divected 16 stop the activity forthwith and shall comply with the MoEF&CC. Gol, OM No22-21.72020-
AT dt 07073021, The proponent sholl prepare EI4 repoit as per the Standerd Terms of Referance
(TORs) issued by the MoEF&CC, Gol for 1 (¢} river valley projects” and follewing Additional

TORs,
. Capacity table {1 miy.interval} with gmphmal representation.
e Details of submergence.
. Details of development of greenbell as per a‘he Repor:‘ af the Joint Commitize

constituted by the Hon'ble NGT, Chermai,
. Compliance of Order dt. 0. 02 2022 in OA No I8 of 2021 (8Z) of the Hon'ble
NGT, Chennai

IV.  Inview of the above, the SEIAA, Felangana hercby accords ToRs with public hearing to the
project for preparation of the Environment Impact Assessment {(EIA) Report and Environment
Management Plan (EMP). The TORSs a:ﬂd general gmdelmes for preparamon of ElA & EMP
report are as Tollowing:

STANDARD TERMS OF REFERENCE FOR CON UCTING ENVIR{)NMENT IMPACF ASSESSMENT -STUDY
FOR RIVER VALLEY PROJECTS & IRRIGATION PROJECTS AND INFORMATION TO BE INCLUDED IN
EIA/EMP REPORT. :

A.  Scope of EIA Study
The EIA Report shoufd identify the relevant environmental concerns and focus on potential
“impacts that may change due to the construction of. prdbdééd project. Based on the haseline
data collected far three {3) seasons (Pre-monsoon, Monsoon and Winter seasons), the status
of the existing-environment in the area pnd capacity to bear the Jmpact on this should be
analysed. Based on this analysis, the mitigation measires 'far'minimi_zing the impact shall be
suggestdd in the EIA/EMP study : RSV
B.  Details of the Project and Site. -
1 General introduction ahout the proposed pmject
2 Details of Project and site giving L-Sections of all U/S and'D/S Projects with all relevant
maps’ and figures. Connect such information as to establish the total | fength of
interference of Natural-River ‘and the committed unrestricted release from the site of
Dam/Barrage into the main river
3 A map of boundary of the-project site giving detalfs of protected areas in the vicinity of
25 km of project ioeation
4 Location details- on 2 map of the project area with contours indicating main project
features, The project layout shall be supérimposed on a contour map of ground
etevation showing main project featuras {viz. locatlon of dam, Head works, main canai,
branch ¢anals, quarrying etc.} shall be depicted in a scaled map

5 Layout details and map of the project along with contours with project components
clearly marked with proper scate maps of at least 1:50,000 scale and printed at least on
A3 scale for clarity

6 Existence of National Park, Sanctuary, Biosphere Reserve etc, in the study area, if any,
should be detailed and presented on a map with distinct distances from the project
components

7 Drainage pattern and map of the river catchrnent up to the proposed project site.
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8 Delineation of critically degraded areas in the directly draining catchment on the basis of
Silt ¥ieid index as per the methodology of Soil and Land use Survey of India

9 Soil characteristics and map of the project area

10 Geologicat and Seismo-tectonic details and maps of the area surrounding the proposed
praject site showing location of dam site and canal sites

11  Remote Sensing studies, interpretation of sateflite finagery, topographic sheets along
with ground verification shall be used to develop the land use/land cover pattern of the
study using overlaying mapping techniques viz. Geographic Information System (GIS),
False Color Composite (FCC} generated frorm satellite data of project area

12 land details including forests, private and other land ’

13 Demarcation of snow .fed and rain fed areas for a realistic estimate of the water
availability

Description of Environment and Base!me Data

1 To know the present status of environment'in the area, baseline data with respect to

environmental components air, water, noise, soif, land and. hiology & biodiversity {flora &
fauna), wildlife, socioeconomic status etc. should be collected within 10 km radiusof the
main componants.of the project/site i.e. dam site and power house site. The air quality
and noise are te be monitored at such locations which are environmentally & ecologically
more sensitive in the study area: The baseling:studies should be coliectedfor 3 seasons
{Pre-Monsoon, Monsoon and Post Mdnsaon seasons)
2 Flora-Fauna in the catchment and command ares should be documentad. The study area

‘shouid comprise ofthé'ﬁ_ﬁli'owin’g:

a Catchmentarea upto the dam/barrage site

b Submergence Areg

¢ Project area or the direct 1m;}act aréa should comprise of area within 10 km radius of the

main project components like dam, canals etc

Details of the Methodology -

The methodology followed for col!ectlen of base line data along with details of number of

samples and their locatlons in‘the map shoulﬁ be- mcluded Study area should be demarcated

properly on the appropnate scale’ map. Sampling sites should be depicted on map for each

parameter with proper Iegends For- Forest Claséification, - Champion and Seth {1568)

methedology should be followed

Methodology for Collection of: B;odive’rsity Data

1 The number of sampling Iccations should be adequate to get a reasonable idea of the
diversity and othér attributes of fiora and fauna. The guiding principles should be the size
of the study ares- {[arger area should have larger nurmber of sampling locations) and
inherent diversity at the !ocatton, -as. known from: secondary sources {e.g. eastern
Himalayan and. low altitude sites should have a Earger number of sampl;ng locations

. owingto higher diversity).

2 The entire area should be divided in grlds of BkmX5km preférably on a GIS domain. There
after 25% of the.grids should be randomiy selected for sampling of which half ‘should be
in the directly affected area {grids indluding project components such as reservoir, dam,
powerhouse, tunnel, canal etc.) and the remaining in the rest of the area {areas of
influence in 10 km radius form project components). At such chosen location, the size
and number of sampling units.{e.g. quadrates: in case of flora/transects in case of fauna)
must be decided by’ spemes arsa curves and the details of the same (graphs and
cumulative number of species na tabulated form) should be prowded in the ElA report.
Some of the grids on the edges may not be completely overlapping with the study area
boundaries. Howaver, these should be counted.and-considered for selecting 25% of the
grids. The number of grids {o be surveyed may come out as a decimal number {i.a. it has
an integral and a:fractional part) which should be rounded to the next whole number.

3 The conventipnal: samplmg is likely to miss the presence of rare, endangered and
threatened {r.e.t.} species since they often accur-in low densities and in case of faunal
species are usually secretive in behaviour. Reachlng the conclusion about the absence of
such species in the study area based on such methodology is misleading. It is very
impartant 1o document the status of such species owing ta their high conservation value,
Hence likely presence of such species should be ascertained from secondary sources by a
proper literature survey for the said area including referring to field guides which are
now available for many taxenomic groups in india. Even literature from studies/surveys
in the larger landscapes which include the study area for the concerned project must be
referred to, since most species from adjoining catchments is likely to be present in the
catchments in guestion. In fact such literature form the entire state can be referred to.
Once a listing of possible r.e.t. species form the said area is developed, species specific
methodologies should be adapted to ascertain their presence in the study area which
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would be far more conclusive as compared to the conventional sampiing. if the need be,

modern methods like camera trapping can be resorted to, particulerly for areas in the

eastern Himalayas and for secretive/nocturnal species. A detailed fisting of the [iterature
referred to, for developing lists of r.e.t. species sheuld be provided in the EJA reports.The
conventional sampling is kikely to miss the presence of rare, endangered and threatenad

{r.e.t.) species since they often occur in low densities and in case of faunat species are

usually secretive in behavicur. Reaching the conclusion about the absence of such

species in the study area based on such methodology is misteading. it is very important
to document the status of such species owing to their high conservation value. Hence

likely presence of such speties should be ascertained Trom secondary sources by a

proper literature survey for the said area including referring to field guides which are

now available for many taxonomic groups:in India:Even literature from studies/surveys
in the larger Jandscapes which.include the study area for the concerned project must be
referred to, since most species from adjoining catchments is likely o be present in the
catchments in question. In fact such Hterature form the entire state can be referred to.

Qnce a listing of possible r.e.t. species.form the. said area is devetoped, species specific

methodoiogies should be adopted to ascertain theit ‘presence in the study area which

would be far more contlusive as:compared tothe conventional sampling. If the need be,
moderm. methods like camera trappmg can be: reserted to, particularly for areas in the
eastern Himalayas and for secretw@g’noctumai species: A-détailed listing of the literature
referred to, fof developing issts of r.e.t. species sheuld be provided in the EiA reports.

4 The R.ET. species raferrad t6 in this point should nclude speacies listed in Schedule 1 and

i of Wildlife {Protectmn) Act, 1872 and those listed:ivy the red data books {BSI, Z51 and
IICN).
F.  Components of the EIA Study :
Various aspects to be studied and prewded in ‘me EIA/EMP report are as follows:
. Physical and Chemical Environment
1 Geological & Geophysical Aspect sand Seasmm Tectonics:

a Physical geography; Topography, Reglonai Geological aspects and structure of
the Catchment

b Tectonics, seismicity and histary of past earthquakes in the area. A site specific
study of the earthquake parameters will be done. The resuits of the site specific
earthquake design shall be sent for approval of the NCSDP {National Commitiee
of Seismic Design Parameters, Central water Cemmlssmn, New Delhi for large
dams

¢ landslide zone or area prane o landsluﬁe extstmg in. the study srea should be

“examined

d Presence of nmportant economtc rmnez‘ai deposst xf any

e lustification for location & ‘execution of the: prOJect in relatmn 1o structural
ccmponen’cs {dam {barrage he’ight}

f Impactofprojecton geoiogxcal enveronment

2 Meteoralogy, Air and Noise: : :

a Meteorology {viz. Temperature, Refatwe humldaty, wind spead/direction etc.) to
be collected from nearest (MD station -~ -

b Ambient Air- Quality: with parameters viz: Suspendeé Particulate Matter (SPM),
Respirable Suspended ‘Particufate Matter ‘(RSPM} ie. suspended particulate
materials < 10 microns, Sulphur dIOXIdE {502) and Oxides -of Nitrogen {NOX} in
the study area at 5-6 Locations

¢ -Existing Noise Levels and traf'ﬁc densnty in the stuciv arez at 5-6 Locations.

3 Soif Characteristics:

Sail classification, physical parameters (viz., texture, Porosity, Bulk Density and water

holding capatity) and’ chemical  parameters {viz.. 'pH, electrical conductivity, ]

magnesium, calcium, total alkalinity; chlorides, sodium, potassium, organic carbon, -
available potassium, available phosphorus, SAR, nitrogen and salinity, etc.) at @ one

sample/1000 ha of command area.

4  Remote Sensing and GIS Studies:

a Generation of thematic maps viz, slope map, drainage map, soil map, land use
and fand cover map, stc. Based on these, thematic maps, an erosion intensity
map should be prepared.

b New configuration map to be given in the EIA Report

5 Water Quality:
a History of the ground water table fluctuation in the study area.
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Water Quality for both surface water and ground water for [i] Physical
parameters {pH, Temperature, Electrical Conductivity, TSS§; [ii] Chemical
parameters (Alkalinity, Hardness, BOD, CODR, NO3, PG4, O, S04, Na, K, Ca, Mg,
Silica, Oil & grease, phenolic compounds, residual sodium carbonate};{iif]
Bactericlogical parameter {MPN, Total coliferm); and [iv] Heavy Metals {Pb, As,
Hg, Cd, Crb,Total Cr, Cu, Zn, Fe} at minimum1C Locations, however, the sampling
numbers should be increased depending on the command area

Delineation of sub and micre watersheds, their locations ‘and extent based on
the Sofl and Land Use Survey of india {SLUSOL), Department of Agriculture,
Government of India. Erosion leveis in each micro-watershed and prioritization
of micro-watershed through Silt Yield Index {SY!} method of SLUSO]

Water Environment & Mydrology: -

a

n oo

=

Hydro-Meteorology ' of the project. viz. precipitation (snowfall, rainfall),
temperature, relative humidity, - etc. Hydro-meteorological studies in the
catchment area should be established along-with real time telermatry and data
acquisition system for infiows monitoring -

Run off, discharge; water availability for the project, sedimeniation rate, etc
Basin characteristics

Catastrophic events like chud bursts and flash floods, it any, should be
documented. : :

For estirhation of:Sedimentation Rate, dnr’ect's'amplfhg of river flow is to be done
during the EIA study: The study should be conducted for minimum one year.
Actual silt flow rate to be expressed in ha-m km2y year—

Set up'a G&D monitoring station and & few rain gauge statsons in the catchment
area for callécting data dusing the :nvest;gatlon

Flow series, 10 daily w:th 90%, 75% and 50% dependable years discharges,
Environmental flow release should be 20% of the average of the 4 lean months
of 30% dependabie year {MAF}during the lean seasen and 30% of Monsoon flow
during monsoon season; For remaining months, the flow shall be decided by the
Committee based-on the hydf'oi'o"gy and available discharge.

A site specific study on minimum envirenment flow should be carried out.

Biofogical Environment:

1
2

b

(D

- o o O

Flora

Characterization of forest types-{as per Champ:ﬁn and Seth methori} in the study
area and extent of sach forest type as per the Forest Working Plan.

General vegetation profile. and floral diversity covering ali groups of fiora
including Bryophytes, Pteridophytes, Lichens and Orchids. A species wise list may
be provided '

Assessment of plant species with respect to dominance, density, frequency,
abundance, diversity index, similarity” index, importance value. index [IVi],

Shannon Wemer Index etc of the species to be prowded Methodalogy used for

any, shouid be detalsed B

Economically important spacias like medicinal plants, tlmber fuel.wood ete.
Details of endemic species fouhd in thé project area

Fiora under RET categories should be decumented using International Union for
the Conservation of Nature and Natural Resources (IUCN) criteria and Botanical
Survey of india's Red Data’ fist along with economic szgmf:cance Species diversity
curve far RET species should be given

Fauna:

Fauna study and inventorisation’ shouid be carried out for all groups of animals
inciuding reptiles.

and nocturnal animals in the study area. Their present status along with Schedule
of the species

Information {authenticated) on Avi-fauna and wild life in the study area

Status of avifauna their resident/migratory/ passage migrants etc.
Documentation of butterflies, if any, found in the area

Details of endemic species found in the project area
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g RET species- voucher specimens should be collected along with GPS readings to
facilitate rehabilitation. RET faunal species to be classified as per UCN Red Data
list and as per different schedule of indian Wildlife (Protection) Act, 1972

h Existence of harriers and corridors, if any, for wild animals

i Compensatory afforestation to compensate the green belt area that will be
removed, if any, as part of the proposed project development and loss of
biodiversity

i For categorization of sub-catchments into various erosion classes and for the
consgquent CAT plan, the entire catchment (Indian Portion} is to be considered
and not only the directly the draining catchment

iV Aquatic Ecology:

a Documentation of agquatic fauna. like macro-invertebrates, zooplankton,
phyteplantktons, benthos, periphyton particularly on the rock substratum, so that
this couid refiects the food and feeding of grazing fish species

b Fish and fisheries, fish migration, migratory path elimination and seasonal
migration patiern and breeding and spawning grounds

¢ Fish diversity compesition and maximum length’ & weight of the measured
populations and migratory behaviourto be studles for estimation of environmental
flow

d Conservation status of aquatic fauna/fish znd benthic.communities

e Sampling for aguatic ecology and fisheries and fisheries must be conducted during
three seasons Pre-monscon (summer}, monsoen and winter. Sizes {length
&weaght) of important fish species need to be collected and breeding and feeding
grounds should also be identified along the project site-or in vicinity,

V. trrigation and Cropping: :

a Croppingpattern and Hortlcultural practaces in the study area

b Collection of primary data'an agrlcul‘%ural acthty, crop and their productivity and
irrigation facilities component

¢ Component of pressurazed/dnp lrngatson aad micro irrigation

¢ Details of Conjunctive use 'of water for lmgatmn '

Vi Socio-Economic:

a Collection of Baseline data on-hurman settlements, heal’zh status of the community
and existing mfrastructure facilities for social welfare jnciuding sburces of
livelihood, job oppertunities and safety and security of. workers and surrounding
population

L Collection of information with respect to social: awareness about the
developmental activity in the arga and social welfare measures existing and
proposed by project proponent

¢ Collection of information on sens;tlve habitat of hlstoncal cultural and religious
and ecological importance ’

d The Socio-economic suwey/proflie within 10 i{m of the study ares for
bemographic profile - :

e Economic Structure; Develcpment Profile; Agrlcultura Practices; infrastructure,
education facnlztles, heaith ‘2nd sanata‘tion faCliItIES available  communication
network ete.

f  Documentation of Demographlc, Ethnographic;_ Economic  structure  and
development profile of the area .. ..

g Information on Agricultural practlces, Cuftural and aesthetic sites, infrastructure
facilities etc :

h Information on the dependance of the local people on minor forest produce and
their cattle grazing rights in the forest tand.

i List of ali the Project Affected Families with their names, education, land holdings,
other properties, occupation, source of income, land and other properties to be
acguired, etc

] In addition to Socio-economic aspects of the study area, a separate chapter on
sacio-cultural aspects based upon study en Ethnography of the area should be
provided o

G impact Prediction and Mitigation Measures

The adverse Impact due 1o the proposed project should be assessed and effective

rritigation steps to abate these impacts should be described.
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1 Air Eavironment
a Changes in ambient and ground ievel concentrations due to total emissions from
point, line and area sources
Effect on soils, material, vegetation and human health
¢ impact of emissions from DG sets used for power during the construction, if any,
on air environment ’
d Pellution due to fuel combustions in equipments& vehicles
g Fugitive emissions from various sources.
f Impact on micro climate
2 Water Environment
a Changes in surface & ground water quality
b Steps to develop pisci-culture and recreational facitities
¢ Changesin hydradlic regime anrd down stream flow.
d  Water pollution dueto dlsposai of’ sewage. :
e Water pollution from labour colcnylcamps and washing eduipment.
3 land Environment
Changes inland use/ fand cover and drainage pattern
Immigration of labour population
Cluarrying operation’and muck dispesal.
Changes in land guality including effects of waste disposa
River bank and their stability
tmpact due to submergence C
Adverse impact. on land stability, catchment of soil erosion, reservoir
sedimentation and spring - ﬂow {if any) [al due -to considerable road
censtructnon}wsdenmg actw:ty {b] interference of reservoir with the inflowing
streams [c] blasting for excavation o‘f’ canals and some other structures
4 . Biotogical Environment
. a impact on forests; fiora, fauna mcludmg wildlife, migratary avi-fauna, rare and
endangered species,. medlcmat plants éic
b Pressure on existing natural resources
c Deforesta‘{:on and disturbarice to wildlife, habitat fragmentatron and wild animal's
migratory corridors
d Compensatory afforestat:on -Ident;ﬁcatmn of suatable native: free species for
compensatory afforestation L green belt
e lmpact on fish mlgratnon and habitat degradation’'due to decreased f|c3w of water
f lmpacton breedmg and nestmg grounds of an:ma! and fish
o8 . "Socio- economlc aspects ‘ :
Irmpact o1 local community mcludmg demographlc praftle )
Impact on sotio- -economic.status.
Impact on economit status
Impact on human health due to water / vector borne disease
Impacton increases traffic. |
Impact on Holy Places and Tourism.
Impacts. of- blasting activity during project construction which generally destabilize
the fand.mass and’lead to landslides, damage to properties and drying up ot
natural springs.and cause noise po}iutlcn will'be studied. Proper record shall be
maintained of tHe base fine information in the post project period
h  Positive as well as negative impacts likely to be accrued due to the project are to
be listed : '
i Paositive and negative impacts likély to be accrued due to the project are listed
H Environment Impact Analysis

L TR« (T = TS B o= ]

G —h o 300 U‘m_

Environmental- Impact: Analysis due to “the -project . on the zbove mentioned
components should be-carried out for construction and operation phases using
gualitative or guantitative methods.

{ Environmental Management Plan

Environmental Management Plan asimed at minimizing the negative impacts of the
project should be given in detail. The mitigation measures are to be presented for all

< the likely adverse imnpacts on the environment. The following suggestive mitigating
plans should be included
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Biodiversity Management Plan

Biodiversity and Wild Life Conservation & Management Plan for conservation and
praservation of endemic, rare and endangered species of flora and fauna 1o be
prepared in consultation with State Forest Department

Compensatory Afforestation in feu of the forest land required for the project
needs te be proposed. Choice of plants should be made in consultation with State
Forast Department including native and RET species, if any

Fish suitable based passages {Fish passes/Matural bypass} must be included in the
plan, This plan must be a scientific based study ({seascnal migration) from the
Fisheries Research Institute having experience in fish pass studies

fisheries Conservation & Management Plan-Fish fauna inhabiting the affected
stretch of river, a specific fisheries management plan shoutd be prepared for river
and reservolr

Plan for Green Belt Develogment along the periphery of reservoir, colonies,
approach road, canals etc. to be prepared in consultation with the State Forest
Bepartment. Local plant species -suitable far greenbelt development should be
selected

Environmental Monitoring Programme with phys;ca! & financial details covering all
the aspects of EMP. A summary of cost “estimate:for all the plans, cost for
1mplementmg all Ervironmental Management Piens including - the cost for
implementing environmental: monitoring programie should be given. Provision
for-an Enviforimental Management Cell should be made.

Disaster Management Plan

El

an

Catchment Area Treatment (CAT) Plan should be prepared micro-watershed wise.
identification -of area for treatment based upon Remote Sensing & GIS
methodology and Silt Yield Index (SY1} method of SLUSO! coupled with ground
survey. Areas/watersheds falling under 'very severe' and ‘severe' erosion
categories are required to be treated. Both biological and engineering measures
should be proposed in ‘consultation .with State Forest Department. Year-wise
schedule of work and monetary allocation shouid be previded. CAT plan is to be
completed prior to reservoir impeundment. Mitigations measures to check shifting
cultivation in the .catchment area with provision for alernative and better
agricultural practices should ke inciude o

Study of Design Earthquake Parameters: A site -spécific study of earthquake
parameters should be done, The results of the site specific earth quake design
parameters should be approval by - National’ ‘Committee of Seismic. Design
Parameters, CentralWater Cominission (NCSDP} Néw'belhl

Dam Bredk Anai\/Sts and Dtsaster Management Piar'é The cutputs of Dam Break

pm\nded
Reservoir Rim Treatment Plan fpr stabihzatlon of Iand shdeﬂand slig zones if any,
arotnd the reservoir periphery to be prepared: ‘Stiitable engineering and biological
measures for treatment ‘of the identified slip zohes to be provided with physical
and financial schedule . .

Muck Dispasal Plan- suftabie sites for ﬁumping ﬂf ex'ca\rated material shouid be
identified in consultation with the State.Pollution Control Boasrd and Forest
Department. All Muck disposat sites should be minimum 30 m away from the HFL
of river. Plan for rehabilitation of muck disposal sites should also be given. The L-
section/ cross section of muck disposal sites and approach roads to be given.
Financial out lay for this may be given separately. Detailed muck transpartation
plan delinating the path ways, number of trucks, quantity of muck to be
transported along with monitoring mechanism using iatest technology, shall be
prepared

Plan for Restaration of quarry sites and landscaping of colony areas, working
areas, roads, etc.

Command Area Development {CAD} Plan giving details of implementation
schedule with a sample CAD plan
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In the EMP, also include-a sample CAD.plan for & dsstrlbutary outfet commarzd Such a plan is to show
the alignment of irrigation and dramag
may be clearly mentioned along w:th a t|me schedule far therr compietlon vis-a-vis the progress of

h

L-11011/11/2021-1A-1(RV)

In the EMP, aiso include a sample CAD plan for a distributary outlet command.
Such a plan is to show the alignment of irrigation and drainage channels. The
components of the OFD works to be undertaken may be clearly mentioned along
with 3 time schedule for thelr completion vis-3-vis the progress of irrigation
development

Miitigating measures for impacts due to Blasting on the structures in the vicinity

3 Socic - economic aspects

3

f
&

h

-Resettlement ang

A detailed CER plan along with activities wise break up of financial commitment
shall be prepared in terms of the provisions OM No. 22-65/2017-1A.3 dated
30.09.2020. CER tomponent shall be identified considering nead based assessment
study and Public Hearing issues. Sustainable income generating measures which
can help in upfiftment of affected section: of society, whxch is consistant with the
traditional skills of the people shall be identlfeed

White formulating CER, schemes it shall be ensured that an in-built monitoring
mechanism for the schemes identified are in place and mechanism for conducting
annual social audit from the nearest goverament institute of repute in the region
shall be prepared: The project propanent shall alse- provide Action Plan for the
status of implementation of the scheme’ from time 1o timeand dovetail the same
with any Govt. sch, {s} CER détails done an the past should be clearly spelt out
in case of expansion’ projects ______

abilitation: {R&R) Klan need’ to. be prepared  with due
consultation wi dcted Families (PAFs): The provision of the d R&R plan
shayld be accordmg t& the Natmna| ﬁesettlement arid Rehabilitatioh Policy {NRRP-

12007 aswall szstate Resettlement and Rehabnhtatlen Policy. Detailed budgetary
‘estimiates are ta be pro

‘ded Resettlements sites should be identified

Public Health Deilvery Pian ;ndudmg the prowsmns for drinking water facility for
the local community

Local Area Development Plan to be formﬂlated in consu(tatlon with the Revenue
Officials and Village Panchdyats. Locat skill devel opment schemes should be given.
Details of various activities to be undertaken along with its financial out lay should
be provided o

tabour Management Plan for their Health nd Safety

Sanitation and Solid Waste ‘Management P!an for domestic waste from cotonies
and [zhour camps ete
Pian for Land Restoration-and Landscaping of project sites.

4  Miscelianeous

a
b

Energy Conservation Measures.. o :
Environmental safeguards during -construction. activities inciuding Road
Construction : :

Ground Water Management P!an

Water and ‘Alr. Quality & Noise Management Plans to be implemented during
construction and post=construgtion per:ods {

irrigation developmerit

GENERAL GUIDELINES:

I

V.

The EIA document shall be printed on both sides, as far as possible.

All documents should be properly indexed, page numbered.

Period/date of data collection should be clearly indicated.

Authenticated English translation of all material in Regional languages should be

provided.

The letrer/application for EC should quote the MOEF&CC file No. and also attach a

copy of the letter prescribing the TOR.
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vi.  The copy of the letter received from the SEIAA on the TOR prescribed for the project
should be attached as an annexure 1o the final EIA-EMP Report.

vii.  The final EIA-EMP report submitted to the SEIAA must incorporate the issues
mentioned in TOR including action plan on the issves emerged during EPH. The
index of the finai ETA-EMDP report, must indicate the specific chapter and page No. of
the EIA-EMP Report where the specific TOR preseribed by SEIAA. Questionnaire
related to the project (posted on MoEF&CC website) with all sections duly filled in
shall also be submitied at the time of applving for BC.

VL Cirant of ToR does not mean grant of EC.

1X. The status of accreditation of the EIA consultant with NABET/QCL shali be
specifically mentioned. The consultant shall certify that his accreditation is for the
sector for which this EIA is prepared.

x.  On the front page of EIA/EMP reports, the name of the consultant/consultancy firm
along with their complete details including their accreditation, if any shall be
indicared. The consultani while submitting the ETA/EMP report shall give an
undertaking to the effect that the prescribed ToRs (ToR proposed by the project
proponent and additional ToR given by the MoEF&CC) have been complied with and
the dats submitted is factually correct (Refer MoEF&CC Office memorandum dated
4" August, 2009).

xi.  While submitting the EIA/EMP reporis, the name of the experts associated
with/involved in the preparation of these reports and the laboratories through which
the samples haye been got analysed should be stated in the report. It shall clearly be
indicated whether these laboratories are approved under the Environment (Protection)
Act. 1986 and the ruwes made there under (Please refer MoEF&CC Office

- Memorandun dated 4th August, 2009). The project leader of the EIA study shall also
be mentioned.

xii.  All the ToR points as presented before the State Expert Appraisal Committee (SEAC)
shall be covered.

Specific Terms of Reference:

¥ The State Govermment/SPCEB 1o take action againsi the project propovient
wnder the provisions of section }8 of the Envirorment (Proteciion) Ao 1986
and further no consert to operafe to be issued ll the prajeci is granied EC (if
Credible Action was not fintialed).
The praject proponent shall b reguived fo submit a bank guaraniee eguivolent
10 the dmount of remediation pfar? and naiural ond compiunily resowce
augmertation plaw with the SPCB prior o the grant of EC. The guaraum sholl
be recommended by the SEQE qud JSinalized by the regulatory authority. The
bank guavantee shall be released after successfil fiplementation of the EMP. -
Jallowed by recowimendations of the SEAC and approval of the regulaioyy
cmfhw iy The propoxent ulse s}m!i ‘puy penalty eamount 1o be levied by SEL4A
as per QM. ¢t 07072021
Assessment of ecological damage with respect to aiv, water, land and other
envirgmmental cz!(mbu;es The colléition dnd analysis of dote shall be done by
an envirommental laboratory duly notified wider the Exivironment {Protection)
Act, 1986, or an envirovmentul laborgtory aoiredited by NABL or a
labo afory of « Cowncil of Scientific and dustrial Research r{ "SIRG inseitution
warking in the fleld of erviromment.
Prepuration of EMP comprising remedivgion plan and naneral amd commamity
resource augmentation plan correspanding to the ecological damage assessed
and economic benefits derived due to violution.
¥ The remediarion picm ad the netural and community resource augmentation
plan to be prepared as an independent chupter in the El4 report by the
aecredited consulrans.
*  Funds shall be allocated for Corporare Environmery Responsibility (CER) for
various activities therein, The deiails of fund alloeation wd qotivities 1or CER
shall be incorporated in the EIA/EMP report.

L7
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xiii.

xiv.

XV,

XVi

X¥il

To
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The above ToR should be considered for preparation of EIA Report in additicn to all the
relevant information as per the 'Generic Structure of EIA' given in Appendix I and 111A
in the E{A Notification, 2006 & its subsequent amendments.

The consultants involved in preparation of EIA/EMP report after accreditation with
Quality Council of India/National Accreditation Board of FEducation and Training
(QCINABET) would need to include a certificate in this regard in the EIA/EMP reports
prepared by them and data provided by other Organization(s)/ Laboratories including
their status of approvais ete., vide Notification dt. 19.07.2013 of the MoEF&CC.

The project proponent shall submit the detailed final EIA/EMP prepared as per ToRs, to
the SEIAA for considering the proposal for Environmental Clearance within 4 years, as
per the O.M. No.J-11013/41/2006-1A-11(1) (P) dt. 08.10.2014 of the MoEF&CC, Gol.
The project proponent shounld stop construction activity forthwith and shall also
comply with thie terms of the provisions of the S.0.No.804 (E) dt,14.03.2017;
8.0.1030 (E), dt.08.03.2018; and O.M. dt: 07.07.2021 issued by the MoEF&CC, Gol
w.r.t. SOP for identification and handling of vielation cases under EIA Notification.,
2006. o

~The prescribed ToRs would be valid: for a period of (3) five years as per the O.M.

No.IA3-22/10/2622-TA-1H. (B 177258) (P) dt. 08.06.2022 of the MoEF&CC, Gol for
submission of the ETA/EMP Reports. - '

Additional TORs;
a  (apacity table (1 mtr interval) with gr_éph'l_cél.repr_esentatisn.
« Details of submergenca. L

e Details of development of greenbeit as per the Report of Joint Committee constituted by the
Hon'ble NGT, Chennai. :

s Compliance of Order dt.10.02.2022n'0A No.l_sb of 2021 (5Z) of the Hon'ble NGT, Chennai

Sd/- o ©o. Bdi- S 8d

MEMBERSECRETARY .. ' MEMBER = C. . CHAIRMAN,

SEIAA, T.8. . BEIAA, LS. SEIAA, T.8.

Sri. B. Shankar, Engiﬁéef—_in-c'hief,. (Irfi_gation),' : _

Indiramma Flood Flew Canal Project from -
Sri RamaSagar Project with ¢xpansien of
Gouravelly Reservoir,

LMD Celony, Karimpagar, Telangana- 505527
Ph No: +91 90604 69450 o
Email:enc-kar-icad@telangana.gov, 'n

Copy to :

O LN 9

Prof. Ch. Krishna Reddy, Chairman, SEAC, T:8. for kind information.
The Member Secretary, TSPCB for kind information.

The EE, RO: SRD-IL, TSPCB for information,

The IR0, MoEF&CC, Gol, Hyderabad for kind information.

The Director of Mines & Geology Dept., Hyderabagd for kind information
The Secretary, MoEF&CC, Gol, New Delhi for kind information

HECEB.OJ

JOINT CHIEF ENVIRONMENTAL ENGINEER
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Lr. No. 1/TSPCB[EC/GeneraI/SDPT-37!2014 'r_—‘rS’_" Dt.05.07.2023.

Sub: TSPCB -~ EC — Credible action on violiitlon to be taken against
Indiramma Flood Flow Canal Project from Sri Ramasagar Project with
expansion of Gouravelly reservoir from 1.410 TMC to 8.23 TMC,
Gouravelly Village, Akkannapet Mandal, Siddipet District, under the
provisions of E(P) Act, 1986 - Reg.

Ref: SEAC Meeting minutes dt.03.01.2023.

SEIAA Meeting minutes dt.04.02.2023.

TORs dt: 15.02.2023

Lr.dt.02.06.2023 received on 26.06.2023 from the Special Chief Secretary

(FAC) to Govt., ES&T Dept., comumunicating Ir.dt. 03.03.2023 of SEIAA,
Telangana. :

BN

It is-to submit that EC application of Indiramma Flood Flow Canal Project from Sri
Ramasagar Project with expansion of Gouravelly reservoir from 1.410 TMC to 8.23 TMC,
Gouravelly Village, Akkannapet Mandal, Siddipet District was reviewed in SEAC & SEIAA
meetings vide reference 1 & 2™ cited and TORS were issued vide reference 3% cited (Copies

enclosed).

In the reference 4™ cited, the Spemal Chibf Secretary (FAC) to Govt., ES&T Dept., GoTS
has communicated Ir. dt. 03.03.2023 feceivéd ffoin the SEIAA, Telangana w.r.t. construction of
Indiramma Flood Flow Canal Project from Sri Ramasagar Project with expansion of Gouravelly
reservoir from 1.410 TMC to 8.23' TMC,. Gof.uavelly Village, Akkannapet Mandal, Siddipet
District for taking necessary action, ag the constfuction operations were started without obtaining
prior Environmental Clearance. Tt is also observed from 1r.dt.03.03.2023 of the SEIAA,
Telangana, as per the TORs were isstied it was fequested to take action by the State Government
against the project proponent under the pr0v131ohs of Section 19 of the Environment (Protection)
Act, 1986 for violation of EIA Notificaticn, 2006, Hence, it was reguested to take necessary

action. A copy of the letter received from EFS&T Dept., is enclosed.

In view of the above, the EE, RO, Sangareddy - II is hereby directed to ensure
immediate stoppage of construction work. Further, it is directed to enquire and take necessary
action on violation of EIA Notification, 2006 against the proponent (Indiramma Fleod Flow
Canal Project from Sri Ramasagar Project) under the provisions of Section 19, Environment

(Protection) Act, 1986.
Encl: As above.

Sd/-
To

The Environmental Engineer,
Regional Office, Sangareddy-II.

T.CE.B.O./

=

jBINT CHIEF ENVIRONMENTAL ENGINEER

N
wﬂ
¥

)

MEMBER SECRETARY



TELANGANA STATE POLLUTION CONTROL BOARD

bt

KUMAR PATHAK, H. No. 25-35/11, 2" Fioor
ENVIRONMENTAL ENGINEER Tutasi Reddy complex

Near Mandal Office, R.C. Puram
Sangareddy District -500050

Lr.No.3001/PCB/RO/RCP/Legal/EC/2023 - 5 2.5 Date: 12.09.2023

o

Sri. M. Govardhan, B.A.LLB,
Advocate,

3-58/1, 1% Floor,

Near BHEL Bus Depot "X’ Roads,
R.C. Puram, Sangareddy District.

Sir,

Sub: TSPCB, RO, RCP — Credible action on violation to be taken against Indiramma Flood
Flow Canal Project from Sti-Ramasagar Project with expansion of ‘Gouravelly reservoir
from 1.410 TMC to 8.23 TMC, Gouravelly Village, Akkannapet Mandal, Siddipet District
under the provisions of E (P} Act 1986 — Filing of case — Reg.

Ref:  1." TSPCB, B.O. Procds No. 13/101/TSPCB/Legal/Gen/2000-678, Dt 30.10.2017.
% 2vBued SREBBQ,-Li No, 1/TSPCB/EC/General/SDPT-37/2014-75, Dt 05.07.2023,

mecd iodnel noifulio® £
mew® OH 2uf0 inoipss

TS5, "PoibasinControl Board vide reference 1% cited, permitted this office to avail the

sk %

services of Sri M. Govardhan, Advocate, 3-58/1, 1% Floor, Near BHEL Bus Depot ‘X’ Roads, R.C
Puram, Sangareddy District.

It is to submit that, the Member Secretary, State Level Environment Impact Assessment
Authority (SEIAA), Hyderabad, Telangana has received a proposal from Indiramma Ficod Flow
Canal Project from Sri Ramasagar Project with expansion of Gouravelly reservoir from 1.410 TMC
to 8.23 TMC, Gouravelly Village, Akkannapet Mandal, Siddipet District. The Project was examined
by the State Level Expert Appraisal Committee (SEAC), Telangana in its meeting held on
03.01.2023 and by the SEIAA in its meeting held on 04.02.2023. It was observed that this is a
case violaticn of EIA Notification, 2006 & its amendments notified under the Environment
Protection Act, 1986, as the construction operations were started without obtaining prior
Environmental Clearance. The Member Secretary,rSEIAA, Telangana vide Lr Dt. 03.03.2023,
requested the Government to initiate credible action on the violation by invoking powers under
Section 19 of the Environment (Protection) Act, 1986 for taking legal action under Section 15 of
the Act for the period from which the violation has taken place.

The Special Chief Secretary to Government (FAC), EFS&T Department, Government of
Telangana vide Lr. Dated. 02.06.2023 requested the Member Secretary, TSPCB, Hyderabad to
examine and to initiate action on the violation against the construction operations of Indiramma
Flood Flow Canal Project from Sri Ramasagar Project with expansion of Gouravelly reservoir from

1.410 TMC to 8.23 TMC, Gouravelly Village, Akkannapet Mandal, Siddipet District for violation of

45



provisions of the Environmental (Protection) Act, 1986/EIA Notification, 2006 by filing a case
before concerned the First Class Judicial Magistrate court by invoking the powers under section 19
of the Act, and furnish the action taken report together with relevant documents to Government
immediately in the matter.

The Board vide reference 2™ cited directed the undersigned to take necessary action on

violation of EIA Notifcation, 2006 against the Indiramma Fleod Flow Canal Project from Sri
Ramasagar Project with expansion of Gouravelly reservoir from 1.410 TMC to 8.23 TMC,
Gouravelly Village, Akkannapet Mandal, Siddipet District under the provisions of section 19,
Environment (Protection) Act, 1986.

In this regard, it is requested to file case before First Class Judicial Magistrate court against
the Indiramma Flood Flow Canal Project from Sri Ramasagar Project with expansion of Gouravelly
reservoir from 1.410 TMC to 8.23 TMC, Gouraveliy' VII'lage, Akkannapet Mandal, Siddipet District.
The details of the case along with necessary documents are here with enclosed for kind
information. The consuitation fee will be paid as per the State Government Rules.

Yours faithfully,

ENSYRGRNERNTALENRGINEER
T.S. Pollution Control Board

Regional Office, R.C. Puram
Sangareddy Dt. 502 032.

Copy submitted to the Member Secretary, Board Office, Hyderabad for kind information.
Copy submitted to the JCEE, Zonal Office, R. C. Puram for kind information.
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NGT MATTER

L-11011/11/2021-1A-I(RV)
Government of India
Ministry of Environment, Forest & Climate Change
(Impact Assessment Division)

LAl

Indira Paryavaran Bhawan,

2nd Floor, Vayu wing,

Jor Bagh Road,

New Delhi-110003

Tele: 011-20819283

E-mail: saurabh.upadhyay85@gov.in
Date: 14th September, 2023

To,

Deputy Director General of Forests (C)
Integrated Regional Office Hyderabad,

3rd Floor, Room No. 309,

Aranya Bhawan, Opp. RBI, Safiabad - 500004
District Hyderabad (Telangana)

E-mail: iro.hyderabad-mefcc@gov.in

Sub: Original Application No. 56 of 2023 in the matter of Baddam Bhaskar Reddy and
Ors. vs Union of India & others tagged with Miscellaneous Application No. 4 of
2023 inOriginal Application No. 180 of 2021 in the matter of Baddam Raji Reddy

and Ors. vs Union of India & others before the Hon’ble National Green Tribunal
(SZ), Chennai-reg.
Sir,

This is with reference to the above- mentioned subject matter, wherein a

Miscellaneous Application no. 4 of 2023 in OA No. 180 of 2021 was filed by the applicant in
the instant matter stating:

“5. Despite the Judgement passed by this Hon’ble Tribunal, the project proponent is
continuing the illegal construction and expansion of the project without valid Environment
Clearance. The project proponent has been using police force to forcefully remove the
project affected persons from the affected area and fill the reservoir That the project

proponent is illegally executing the Project defying the Judgement dated 10.02.2022 passed
by this Hon’ble Tribunal in O.A. No. 180 of 2021...”

2. The matter was heard by the Hon'ble Tribunal on 24.07.2023 (copy enclosed)
wherein it has been observed that the Project Proponent had already completed the
protection and finishing works for 85% of the completed work and the Project proponent has

confirmed in its affidavit that in spite of an order of injunction granted by this Tribunal, they
have carried on the work.

3. It is, therefore, requested to have a site inspection conducted and to provide a
detailed report to ascertain if EIA Notification, 2006 continues to be violated even after
restraining orders of Hon'ble NGT and directions passed by SEIAA Telangana while issuing
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TOR under violation Category. The above information may be provided latest by 20.09.2023

S0 as to enable the Ministry to file a compliance report in the matter. The matter is listed for
hearing on 5.10.2023.

This issues with the approval of the competent authority.

Yours faithfully,

&W%%

(Dr Saurabh Usgdhyay)
Scientist C

Enclosed: as above

1501/151
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MOST IMMEDIATE
NGT MATTER

L-11011/11/2021-1A-l (RV)
Government of India
Ministry of Environment Forest & Climate Change
(Impact Assessment Division)
2" Floor, Vayu Wing,
Indira Paryavaran Bhawan,
Jor Bagh Road,
New Delhi-110003
Tele: 011-20819283

E-mail: saurabh.upadhyay85@gov.in

Date: 14t" September, 2023

To
The Member Secretary
Telangana State Pollution Control Board
A-3, Paryavaran Bhavan, Sanath Nagar Rd,
Sanath Nagar Industrial Estate, Sanath Nagar
Hyderabad, Telangana 500018
Tel. No. - 040 2388 7500
Email: ms-tspcb@telangana.gov.in

Sub: Original Application No. 180 of 2021 in the matter of Baddam Raji Reddy and
Ors. vs. Union of India & others before the Hon’ble National Green Tribunal

(SZ), Chennai-reg.

Sir,

With reference to the subject mentioned above, it is to inform that vide final order
dated 10.02.2022 (copy enclosed) the Hon’ble NGT (SZ) has directed that ...the State of
Telangana is restrained from proceeding with the project further till the proceedings initiated
by the Ministry of Environment, Forests and Climate Change (MoEF& CC) is completed.

2. Earlier, a Joint Committee was constituted by the Hon’ble Tribunal, comprising of a
Senior Officer from MoEF&CC, Regional Office, Hyderabad along with other expert
members of other government offices/ departments, to ascertain the issues raised in the
instant matter. The Joint Committee conducted the site visit and based on the observations,
a report was filed on 29.09.2021 stating certain non-compliances. Thereafter, the MoEF&CC
also issued a show cause notice on 07.01.2022 to the project proponent on account of
changing the scope of the project without prior environmental clearance and non-compliance

of environmental conditions.

3. On 15.02.2023, the SEIAA, Telangana issued Terms of Reference (ToR) to the
Project Proponent (copy enclosed) wherein under ‘Specific Terms of Reference’ it is stated
that -

Point no. xii (i); "The State Government/State Pollution Control Board has to take
action against the project proponent under the provisions of section 19 of
Environment (Protection) Act, 1986 and further no consent to operate to be issued till
the project is granted EC(if Credible action was not initiated).
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4, Under Point no xvi of the TOR latter it is also stated that: “The project proponent
should stop construction activity forthwith and shall also comply with the terms of
provisions of the S.0. No. 804 (E) dt. 14.03.2017; S.0.1030 (E), dt. 08.03.2018; and O.M.

dt. 07.07.2021 issued by the MoEF&CC, Gol w.r.t. SOP for identification and handling of
violation cases under EIA Notification, 2006.”

5. The project proponent has been directed by the Hon’ble Tribunal as well as by
SEIAA, Telangana not to start the construction work at the proposed site till the project is
granted Environmental Clearance under the provisions of the EIA Notification, 2006, as
amended. In view of the above, it is requested to confirm if credible action has been taken

against the Project Proponent as per the directions of the SEIAA, Telangana vide ToR
Letter dated 15.02.2023.

6. The desired information may please be provided on TOP PRIORITY so as to

enable the Ministry to take further necessary action to ensure the compliance of directions
of Hon'ble NGT (SZ) in the matter.

Yours faijthfully,

/\L&OQ\ZOZ%
abh Upadhyay
Scientist C

Dr

Encl. as above

Copy to:

e Irrigation & GAD Department, Telangana, Rep. by its Principle Secretary, J-Block,
6th Floor, Room No: 623 Secretariat Road, Opp. BRKR Building, Hyderabad,
Telangana 500022 Mail: enc_major@yahoo.co.in Phone: 040-23452620/ AD(YPS)/
Guard file
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b Ministry of Environment, Forest & Climate Change
30 FTatay (&9 FTATEY, A73)/ Sub Office (Regional Office, Chennai
Aranva Bhavan, 3" floor, Saifabad, Hvderabad-500004, Telangana
E-mail: iro.hyderabad-mefcc@gov.in
Tel: 040- 29390053

F. No: EP(A)YIRO-HYD/NGT(SZ)/ENV/089/2021 ,gqb Dated: 26.09.2023

SR E "
~o- LIFE s
N e K8 e

Dr. Saurabh Upadhyay

Scientist ‘C’

IA Division (Hyder-Thermal)

2" Floor, Vayu Wing

Ministry of Environment, Forest and Climate Change
New Delhi

Sub: Original Application No. 56 of 2023 in the matter of Baddam Bhaskar Reddy
and Ors. Vs Union of India and others tagged with Miscellaneous Application
No. 4 of 2023 in Original Application No. 180 of 2021 in the matter of Baddam
Raji Reddy and Ors. Vs Union of India and others before the Hon’ble National
Green Tribunal (SZ), Chennai - reg.

Dear Dr. Saurabh Upadhyay ji,

The undersigned is directed to refer to MoEFCC letter No. L-11011/11/2021-
IA-I (RV) (Computer No. 165806) dated 14.09.2023 on the above subject and inform
that the undersigned has conducted a filed visit to Indiramma Flood Flow Canal
Project from Sri Ramasagar Project with expansion of Gouravelly Reservoir from
1,410 TMC to 8.33 TMC, at Gouravelly Village, Akkanmapet Mandal, Siddipet
District, on 21.09.2023.

The detailed inspection report is enclosed along with Annexures 1 -13 for your
kind perusal and necessary action.

Y ours faithfully,

(]wf“/

(Tarun Kathula)
Director/Scientist ‘F’
Email: tk.kathula@gov.in
Tel: 040-29390051
Encl: As above.

Copy to:

1. ROHQ, MoEFCC, New Delhi




DETAILED REPORT OF SITE INSPECTOIN CONDUCTED IN VIEW
OF HON’BLE NGT (SZ) O.A No. 56 OF 2023 IN THE MATTER OF
BADDAM BHASKER REDDY AND ORS. VS UNION OF INDIA &
OTHERS TAGGED WITH MISCELLANEOUS APPLICATION NO. 4 OF
2023 IN O.A NO. 180 OF 2021 IN THE MATTER OF BADDAM RAJI
REDDY AND ORS VS UNION OF INDIA & OTHERS

The Ministry of Environment, Forest and Climate Change (MoEFCC) has
directed its Sub-Office of MOEFCC at Hyderabad to conduct site inspection of
Indiramma Flood Flow Canal Project from Sri Ramasagar Project with
expansion of Gouravelly Reservoir from 1,410 TMC to 8.33 TMC, at
Gouravelly Village, Akkanmapet Mandal, Siddipet District and provide a
detailed report to ascertain if EIA Notification, 2006 continues to be violated
even after restraining orders of Hon’ble National Green Tribunal (NGT) and
directions passed by SEIAA Telangana while issuing Terms of Reference (ToR)
under violation Category, in order to file a compliance report in the matter
before the next hearing of 05.10.2023.

2. In view of above, Sh. Tarun Kathula, Director/Scientist ‘F’, Sub-Office,
MoEFCC, Hyderabad has conducted a field visit on 21.09.2023 to the project
site, Indiramma Flood Flow Canal Project from Sri Ramasagar Project with
expansion of Gouravelly Reservoir from 1,410 TMC to 833 TMC, at
Gouravelly Village, Akkanmapet Mandal, Siddipet District.

3. Government of Telangana has proposed Indiramma Flood Flow Canal
from Sri Rama Sagar Project (SRSP) with expansion of Gouravelly reservoir to
house excess flood water. In the original proposal of the undivided Andhra
Pradesh, the Flood Flow Canal (FFC) project was cleared in 1996 in 64"
Technical Advisory Committee of Central Water Commission to facilitate
irrigation to an area of 2.2 lakh acres by diverting about 20 TMC of surplus
flood water for SRSP which comprising: (i) Combined Storage Reservoir — |
across Peddavagu Il and Korutlavaagu near Konaraopet village, Karimnagar
District with a storage capacity of 7.346 TMC to irrigate an ayacut of 32,000
acres, (i) Mid Manair Reservoir with a storage capacity of capacity of 25.873
TMC to irrigate an ayacut of 68,000 acres and (iii) Gouravelly Reservoir with a
storage capacity of 1.095 TMC to irrigate 1,20,000 acres was proposed. The
total storage of three reservoirs is 32.314 TMC and the approved water
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utilization is 21.332 TMC of water. Accordingly, the project proponent
(Undivided Andhra Pradesh) has obtained environment clearance dated
14.05.2003 (Annexure — ).

COMPONENTS OF FFC PROJECT AS PER 64 TAC
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Cowet Lowed <128 W00 :
T > ey
AVALUN Viwt I
.
w

PROPOSED AYACUT UNDER FLOOD FLOW CANAL

AYACUTUNDER COMBINED RESERVOR 12950 e
AYACUTUNDER MMR 2751 ha
AYACUT UNDER GOURAVELLY 46581 ha

TOTAL AYACUT : 89029 ha CAMCHY 129

Original Plan of FFC

4, However, due to protest by local people against the Combined Storage
Reservior — | across Peddavagu Il and Korutlavaagu near Konaraopet village,
Karimnagar District with a storage capacity of 7.346 TMC to irrigate an ayacut
of 32,000 acres, the Government of Telangana has proposed to increase the
Gouravelly Reservoir from 1.410 TMC to 8.23 TMC. However, PP has not
obtained EC and has completed majority of the construction work of the project

as per the below plan.
[ PRESENT FLOW DIAGRAM OF FLOOD FLOW CANAL FROM SRIRAMSAGAR PROJECT
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Re-engineered plan with enhanced storage of Gouravelly reservoir
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5. In this context, the submerging villagers of Gouravelly reservoir has filed
the case OA No. 180 of 2021 before Hon’ble NGT (SZ), Chennai on the re-
engineered proposed without obtaining environmental clearance from Ministry
of Environment, Forest and Climate Change. Upon hearing the matter, Hon’ble
NGT (SZ) has constituted a Joint Committee on 13.08.2021 and the committee
has visited the site on 23.09.2021 and filed its report on 29.09.2021. The Joint
Committee has clearly reported that the scope of the project has been changed
without approval of MOEFCC and the committee has proposed an
Environmental Compensation of Rs. 2,05 crores for the said violation. The
copy of the Joint Committee report is at Annexure-2.

6. Upon examination of the Joint Committee report and information filed by
other, the Hon’ble NGT has disposed the case on 10.02.2022 (Judgement is at
Annexure 3) with the following operative part to MOoEFCC:

“...3. Since the Ministry of Environment, Forests and Climate Change
(MoEF& CC) has come to the conclusion on the basis of the material
collected by them that the present project requires a further
environmental clearance, the State of Telangana is restrained fro*
proceeding with the project further till the proceedings initiated by the
Ministry of Environment, Forests and Climate Change (MoEF& CC) is
completed.

4. If the project proponent makes an application for including the change
of scope and applies for Environmental Clearance (EC) the same should
not be granted by way of an amendment to an existing EC and the entire
process will have to be reassessed afresh

5. Ministry of Environment, Forests and Climate Change (MoEF&CC) is
also at liberty to conduct a further enquiry regarding the nature of
damage caused and also the cost required for restoration of damage
caused to the environment and reassessment of the compensation to be
recovered from the State of Telangana.

6. The Ministry of Environment, Forests and Climate Change
(MoEF&CC) is directed to complete the process of the enquiry as early
as possible at any rate within a period of four months and submit the
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7.

further action taken report before this Tribunal after the expiry of four
months has to be fixed by this Tribunal...

In this regard, MoEFCC in compliance of the final order passed by this

Hon'ble Tribunal dated 10.02.2022 has filed its action taken report (Annexure-
4) on 18.05.2023 with the following actions:

The matter was taken before the EAC and the Ministry examined the
response submitted by the Irrigation & CAD Department, Government of
Telangana for issuing Show-Cause notice in consultation with EAC
(River Valley and Hydro-electric) and they were also called for personal
hearing before EAC.

The EAC meeting took place on 15" June, 2022 wherein after detailed
deliberation it was observed by the EAC that "based on fact submitted by
the project proponent and report of the Joint Committee, it has been
confirmed that the project involves violation and the project will be
appraised by the EAC as per the Standard Operating Procedure (SoP) for
identification and handling of violation cases under EIA notification,
2006 mentioned in OM dated 7.07.2021. The EAC therefore, suggested
the project proponent to submit the proposal a fresh at PARIVESH portal
for terms of reference (ToR) under violation category."

Since notification S.O. No. 1886 (E) dated 20.04.2022, states that
irrigation projects, mentioned at Item no. | (c) of the Schedule to the EIA
Notification, 2006, as amended, irrespective of its command area, are
Category 'B' project and shall be appraised by State Environment Impact
Assessment Authority (SEIAA), except for irrigation projects involving
inter-state issues. Accordingly, the Engineer In-Chief, Indiramma Flood
Flow Canal Project from Sri Rama Sagar Project with expansion of
Gouravelli Reservoir, Irrigation & CAD Department of State of
Telangana has submitted the proposal (No. SIA/TG/RIV/40936512022)
on 06.12.2022 titled as "expansion of Gouravelli reservoir, from 1.410
TMC to 8.23 TMC" before the State Environment Impact Assessment
Authority (SEIAA) in compliance of the aforesaid order seeking Terms of
Reference (ToR) for conducting EIA study under the provisions of EIA
Notification, 2006, as amended in violation category. The State Expert
Appraisal Committee (SEAC) i.e., the technical body of the SEIAA,
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Telangana has considered the proposal in its 210th meeting held on
03.01.2023 and inter-alia recommended that:

".... The SEAC confirmed the project as a case of violation of the
EIA Notification, 2006 and the project has to be considered in the
terms of the provisions of the S.O. No. 804 (E) dated 14.03.2017,
S.0.1030 (E), dated.08.03.2018, and O.M. dated 07.07.2021 &
O.M. dated 28.01.2022 issued by the MoEF&CC. Gol with respect
to SOP for identification and handling of violation cases under EIA
Notification, 2006.

After detailed discussions, the proponent is directed to prepare EIA
report, as per the Standard Terms of Reference (TORS) issued by
the MoOEF&CC. Gol for " | (c) river valley projects” and following
Additional Terms of Reference along with the Specific Terms of
Reference with respect to violation as per S.O0. No 804 (E)
dt.14.03.2017 & s.0.1030 (E). dt. 08.03.2018 and OM dt.
07.07.2021 & 28.01.2022 undergo the process of Public Hearings
(District wise) in consultation with TSPCB and submit final EIA
report along with minutes of Public Hearings and response of the
proponent to the issues emerged in the Public Hearings to the
SEAC for appraisal.

The Additional Terms of Reference given are:

e Capacity table (1 metre interval) with graphical
representation.

e Details of submergence

e Details of development of greenbelt as per the Report of the
Joint Committee constituted by the Hon'ble NGT. Chennai.

e Compliance of Order dt.10.02.2022 in OA No. 180 of 2021 of
the Hon'ble NGT, Chennai.

Thereafter, accepting the recommendations of the SEAC, the State Level
Environment Impact Assessment Authority (SEIAA) has accorded
Standard ToR along with Public hearing and following specific and
additional ToR to the project on 15.02.2023 (Annexure — 5) in its
meeting held on 04.02.2023 which inter alia includes the following:
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The State Government/SPCB to take action against the project
proponent under the provisions of section 19 of the Environment
(Protection) Act, 1986, and further no consent to operate to be
issued till the project is granted EC (if Credible Action was not
initiated).

The project proponent shall be required to submit a bank guarantee
equivalent to the amount of remediation plan and natural and
community resource augmentation plan with the SPCB prior to the
grand of EC. The quantum shall be recommended by SEAC and
finalize by the regulatory authority. The bank guarantee shall be
released after successful implementation of the EMP followed by
recommendations of the SEAC and approval of the regulatory
authority. The proponent also shall pay penalty amount to be levied
by SEIAA as per O.M. dated 07.07.2021.

Assessment of ecological damage with respect to air, water land
and other environmental attributes. The collection and analysis of
data shall be done by an environmental laboratory duly notified
under the Environment (Protection) Act. 1986, or an environmental
laboratory accredited by NABL or a laboratory of a Council of
Scientific and Industrial Research (CSIR) institution working in the
field of environment.

Preparation of EMP comprising remediation plan and natural and
community resource augmentation plants or responding to the
ecological damage assessed and economic benefits derived due to
violation.

The remediation plan and the natural and community resource
augmentation plan to be prepared as an independent chapter in the
ELA report by the accredited consultants.

Funds shall be allocated for Corporate Environment Responsibility
(CER) for various activities therein. The details of fund allocation
and activities for CER shall be incorporated in the ELA/EMP
report.

Capacity table (1 meter interval) with graphical representation.
Details of submergence

Details of development of greenbelt as per the Report of the Joint
Committee constituted by the Hon'ble NGT. Chennai.
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e Compliance of Order dated 10.02.2022 in O.A. No. 180 of 2021
(SZ) of the Hon'ble NGT, Chennai.

v. Apart from the above, SEIAA has directed the project proponent to stop
construction activity forthwith and to comply with the terms of provisions
of the Gazette Notification S.O. No. 804 (E) dated 14.03.2017; S.0.1030
(E), dated 08.03.2018; and Office Memorandum dated 07.07.2021 issued
by the MoEF&CC with respect to the Standard Operating Procedure
(SoP) for identification and handling of violation cases under EIA
Notification, 2006.

8. In this background, the Original Application No. 56 of 2023 (SZ) & I.A.
No0.58 of 2023 (SZ) with Miscellaneous Application No.04 of 2023 (SZ) in
Original Application No. 180 of 2021 (SZ) was heard by Hon’ble NGT on
04.05.2023, 25.05.2023, 17.07.2023 and 28.08.2023 and found Hon’ble NGT
order in O.A. N0.180 of 2021 (SZ) judgement dated 10.02.2022 (Annexure 3)
was not obeyed by the Project Proponent and is carrying the work without
obtaining fresh EC for change of scope in the project. In this regard, Hon’ble
NGT has directed Member Secretary — Godavari River Management Board
(GRMB) and also the Additional Chief Secretary - Irrigation & CAD
Department, State of Telangana to look into the issue and take appropriate
action and report the same by way of filing the report of status before Hon’ble
NGT.

Q. Accordingly, GRMB has visited the site on 01.08.2023 and the report of
the GRMB is at Annexure — 6. The Member Secretary of GRMB in the report
mentioned as below:

“....It is appropriate to indicate that due to total halting of execution of
works at the fag end of completion of the project, the benefits which could
be harvested early by the farmers have been delaying the improvement of
ecosystem of command area are also getting delayed. Further GRMB
Officials observed that there has been considerable damage to the
unfinished surface of the embarkment by forming gallies at many
locations which is also a matter of serious concerns for the stability of the
embarkment. The project authorities may have to take immediate
necessary action by getting due approvals from Hon ’ble NGT in the form
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of some basic procedures and maintains of works to protect the structure
from further damage to avoid creation of any week zone in the structure.
Further, keeping any hydro mechanical equipment ideal for long period
will also cause damage to those equipment and need frequent operation.

10.  Further, PP informed that GRMB officials has visited the project site
second time on 14.09.2023 and has surveyed for installation of cameras.
However, PP informed that installation of cameras was not yet completed due to
due to heavy rains.

11.  Special Chief Secretary, Irrigation and CAD Department, Government of
Telangana has also submitted a detailed reply to Hon’ble NGT on 24.07.2023
and the same is at Annexure 7. In the report, it stated that 85% of the work is
completed by January 2020 i.e., before the filing of OA. 180 of 2021 case in the
Hon’ble NGT, Chennai and 90% of the work was completed by the time the
Hon’ble NGT has disposed the OA. 180 of 2021 case on 10.02.2022.

12.  The Special Chief Secretary, ES&T Department vide letter dated
02.05.2023 has directed Member Secretary, TSPCB to initiate credible action on
the violation by Project Proponent of Indiramma Flood Flow Canal Project by
invoking powers of 19 of the Environment (Protection) Act, 1986 for taking
legal action under Section 15 of the Act for the period from which the violation
has taken place. The letter is at Annexure — 8. Accordingly, Member Secretary,
TSPCB vide letter dated 05.07.2023 has directed the Environment Engineer,
Regional Office, Sangareddy-Il to ensure immediate stoppage of construction
work and take necessary action on violation of EIA Notification, 2006 against
the proponent (Indiramma Flood Flow Canal Project under the provisions of the
Section 19, Environment (Protection) Act, 1986. The letter is at Annexure 9.

13. The Environmental Engineer, Regional Officer, TSPCB has requested the
Ld Advocate vide letter dated 12.09.2023 to file case before First Class Judicial
Magistrate Court against the Project Proponent. The letter is at Annexure 10.
The Ld Advocate has filed the affidavit on 13.09.2023 in the court of the
Hon’ble Judicial First-Class Magistrate at Husnabad, Siddipet District
(Annexure 11).
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14.  As per the letter No. B/473/2020 dated 06.04.2023 issued by Revenue
Department, Telangana, land acquisition payments and R&R payments were
made to the concerned at Gouravelli project situated at Gouravelli of
Akkannapet Mandal, Siddipet District. A total amount of Rs. 398.crores are
released for land acquisition (3870 acers) and house structures submergence
(817) and Project displacement families (1122) and project affected families
(49) in accordance with the “Right to Fair Compensation and Transparency in
Land Acquisition, Rehabilitation and Resettlement Act, 2013” which has come
into effect since January, 2014. The copy of the proceedings are at Annexure-
12.

15.  The comparative photographs taken at Gouravelly Reservoir on the day
of inspection (21.09.2023) with latest available Google Map (04.02.2023) and
Photographs taken by Joint Committee Inspection at Gouravelly Reservoir are
as below:

a. Photographs of Gouravelly Reservoir taken by Joint Committee on
23.09.2021 are as below: )

Dharmaram, Telangana, India
Unnamed Road, Dharmaram, Telangana 505467, India
Lat 18.058539°

§ Long 79.179896°
22/09/21 12:57 PM

..

Earthen embankment
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v Sl
- Q GPS Map Camera

©. Dharmaram, Telangana, India

=~ Unnamed Road, Dharmaram, Telangana 505467, India
i Lat 18.058556°

* Long 79179912°

% 22/09/2112:57 PM

e
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Off-taking structure for Left Side Canal of Gouravelli Reservoir
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b. Photographs of Gouravelly Reservoir as on Google map dated
04.02.2023 are as below:

Google Map showing the Gouravelly Reservoir as on 04.02.2023

Goagle Earth

Google Map Showing construction area with few patches of instructed area
as on 04.02.2023
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c. Photographs of Gouravelly Reservoir taken by the representative of Sub-
Office, Hyderabad on 21.09.2023 is as below:

v
Q
g
2
s

NoteCam @ IOS

Western Side of Gouravelly Reservoir bank completed construction
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Offtake structure for left side of the canal of Gouravelly Reservoir
construction completed.

Corrected map of Gouravelly Reservoir as on date provided by PP.
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16.

The observations during site visit conducted by representative of

MOEFCC on 21.09.2023 are as below:

17.

No construction work is witnessed at the project site on the day of visit
and it was raining.

The water started accumulating in the reservoir due to runoff received
from the catchment area of the reservoir resulting the raising of water
levels.

As per the reports of Member Secretary, GRMB (as mentioned at
paragraph 9) and Special Chief Secretary, Irrigation and CAD, Govt of
Telangana (as indicated at paragraph 11) and based on the photographic
evidence (paragraph 15), Project Proponent has made construction
activity post Hon’ble NGT judgement dated 10.02.2023, wherein PP
would have taken prior permission of Hon’ble NGT.

In view of above, it is evident that the PP continues to violate the EIA
Notification, 2006 even after restraining order of Hon’ble NGT dated
10.02.2022.

Recommendations:

PP may be directed to complete the Public Hearing at the earliest and may
place the EIA/EMP before the EAC committee of MOEFCC, New Delhi
as SEIAA /SEAC of Telangana got has expired in July 2023 and is yet to
be reconstituted. Letter of TSPCB dated 13.09.2023 informing Sub-
Office, Hyderabad regarding Public Hearing is at Annexure — 13.

Part of Environment Compensation amount may also be deposited in the
bank accounts of Biodiversity Management Committees (BMCs)
constituted in accordance with Biological Diversity Act, 2023 in the
villages falling under Akkannapet Mandal of Siddipet District. The said
amount may be utilised by the local communities for creating awareness
on conservation of biodiversity and in preparation/updations of Peoples
Biodiversity Registers.

**k*
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The Secretary to Govt. of AP,

Depariment of lrrigation & CAD (PW), :

AP, Secretarial, = \ -'?Td'
Hyderabad - ' %
Andhra Pradesh - |

' Subject - Flood Flow Cianal p;ﬁjr:t from Sri Rama Sagar prujnﬁ wistrict Mahabubnagar,
Andhra Pradesh - Environmental Clearance - regarding.

L

Sir,

This has reference to yout letter No. ‘JEI’IEEISREP-I{I}A‘IWE-L dated 28.9.2002, and
subsequent  lewer  departmenl of lmigation & ©CaD letter Mo. CEMBRSF-
W& FFC/W el TS/AEE/FFC2962 & 2979 dated 18.11.02, 26.11,2002, 21.12.2002 & 07.01.2003

éj/, on the subject, _
\5’ 2. The above referred proposal was considered by the Expert Commitiee for River Valley &
i Hydroelectric projects at its meeting held on 29 11.2002 & reconsidered on 15.01.2003. The
ﬁ:ﬁ} propased Flood Flow Canal project from Sri Rama Sagar project will provide irrigation facilites
| 1o the upland droughl prone arens of Kearimnagar, Warangal and Malgonda Districts af Andhsa
%/ cb  Pradesh to an extent of 89,029 ha. An area of 40,468 ha. will be imigated by gravity flow and the
c‘:’llh rest 48,561 ha, by lift irrigation 1o atilise 339 Mcum of surplus water from the fﬂfl.':s-h!:'m of Sri
Ram Sagar Project Reservoir, Mo forest land is involved. In all 17,056 persons will be affected
due to this project. The estimated cost of project is Rs 1331.30 crores, gt 1992-93 price level.

1. The Ministry of Environment and Forests hereby accords environmental :}urnm:: as per l';_-m
provision of Environmental Impact Assessment notification, 1994, subject to the strcl
compliance of the teTms and conditions mentioned below =

atare A, . i, 3, T, A s, T 11000l
PARYAVARAN BHAVAN, C.G.0O. COMPLEX, LOU HI ROAD, NEW DELHI-110003

o b= ¥
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_ lreatment plan ag Proposed should be completed in five ¥ear. The plan is
reproduced below —

iL] Type of treatment 1T g 3 i 5" }Total |
o Year | Year| Year Year | Vear
MID MANAIR RESERVOIR :
Blotle freatmens Measures (Area Ig 5q. kum,)
: Social forestry, Agr#:-fhr:stry, Silvipasture 75.00 | 100,00 ll!y]'.l'.'.lﬂ 100.00 [ 73, 13 (448 73
© | Afforestation and Re-vegetation “1 10,00 | Zo.00 =0.00 | 20007 2333 .38 |-
[ Soiland mors: d hootion measures with | 300,00/ 37555 375.00 37500 | 279.00 [ T7ga 55
' and horticulture = _
STVENON measures with 4000 7.00 700 700 | 373 28.75
ro-foresiry 3 =
isses Loo[ 100 L.og 1.00 1.00 5.00
Engineering 7 g ully control works (In N 0.)
ki) 30 30 30 30- | 150
15 15 15 15 15 75
GCOURAVELL] RESERVOIR | '

Biotic treatment measures (Area |g 5q. km,) dekcie i
TSecial forestry, Agree-forestry, Silvipasture 2000 [2.500 [2.500 7 2.500 | 1425 [ 10925
| Alforestation ang Re-vegetation - 4 " - - X
| Soil and motsiss Conservation measures with 0.600 | 0700 [0.700 o705 0675 | 3375
L YEEElation barriers and-horticulture

Soil and moismure Conservation measures with - - - - »

Agro-horticultue / A -forestry ey TN
1 Overseeding of grasses 0.030 | 0.050 0.050 | ooso 0.045 [ 0223
5 e P RSO

En Bineering / Gully contra] works (In No.)
1 Gully Plugs 1 o o | [ G
| Rock fill dam - I 0 1 =
S e o

Check darms | f
) S

2
ﬁ




7
:#]n all 17,056 persons will be affected due to this project,

1 The affected persons should be
Lc{i:m?:ﬁﬁtmd as per the Govemnment of Andhra Pradesh policy & report submitted to this
inistry,

- Part-B. General conditions.

-

i)

r
1

Provision of supplying kerosene or cooking gas / Prus:u;a Cooker 1o the labourers 4
should be kept instead of supplylng fuel wood.

i) Fuel depot may be opened at the gite to provide the fusl (kercsene/wood fLPG).

Medical facilities as well as recreational facilities*should also be provided to the
labourers. % "

i) All the labourers to be engaged for comstruction wofks should be thoroughly
S examined by health personnel and adequately treated before issuing them work
permit.

Festoration of construction area including dumping sits.of excavated materials in
the project area should be,ensured by levelling, filling up of bumow pits,
landscaping etc, The arca should be properly afforested with suitable plantation,

iv)

v) A multidiseiplinary committes should be constituted with representatives from the

disciplines of forestry, ecology, wildlife, soil conservation, NGO etc, 1o oversee
the effective implementation of the suggested safeguard measures.

vi)

Financial provision should be made in the total budget of the project for
implementation of the above suggested safeguard measures.

- —

¥il)

Six ‘monthly monitoring: reports should be submitted to the Ministry and its
Regional Office, Bangalors for review.

Officials from Regional Office MOEF, Bangalore who would be monitoring the
implementation of environmental safeguards should be given full cooperation, facilities and
documents / data by the project proponents during their inspection,

The responsibility of implementation of environmental safeguards rests fully with the
Irmigation Depertment, Govi. of Andhra Pradesh.

In case of change in the scope of the project, project would require a fresh appraisal.

The Ministry reserves the right to add additional safeguard measures subsequently if found ,
necessary and to take action including revoking of the clearance under the provisions of the

environmental (Protection) Act, 1986, to ensure effective implementation of the suggested
safeguard measures in & time- bound and satisfactory manner.

_e-
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_E_"ﬁm clearance letter is valid for a period of five years from the date of issue of this letter for
commencement of construction work.

A copy of the clearance letter will be marked to concerned Panchayat flocal NGO, if any,
from whom any mgimuprdreprmnutim has been received while processing the proposal,

State Pollution C'?mwi Board / Committee should display & copy of iﬂn clearance letter abile
regional office, district industrics centre and collector’s office / t_chsitdu’s office for 30 days.

The project proponent should advertise at least in two local newspapers widely circulated in
the region around the project ,on= of which shall be in the vernacular language of the locality
concerned informing that the project has been accorded ‘snvironmental clearance and copies
of clearance letters are available with the State Pollution Coritrol Board/Commitiee &nd may
also be seen at Website of the Ministry of Environment and Forests at hitp/

www envior.nic.in/, /

(8. Shiva Kumar) |
Director (IA)

Copy to: -
|. The Secretary, Ministry of Water Resources, Shram Shakti Bhewan, Refi Marg, Mew Delhi -

L0000 .
2. Secretary, Depanument of Ecology & Environment,

Hyderabad.

Qovt. of ﬁﬁd}ua Pradssh , Secretarial,

3 Sezretary; Deparument of Trigation, Govi, ot Andhr Pradesh, Seercteriat, Hyderabad.
4. The Advisor (1&CAD) Planning Commission, Yojana Bhawan, New Delhi -1 10 001,
5. The Chiefl Engineer (PAD), Central Water Commission, Sewa Bhawan, Y. Puram, Mew

Delhi - 100062,
6. CCF, Regional Office, Ministry of Environment & Foresls, Bangalors.

7. El - Division, MOEF, Mew Delhi - 110001.
*4, Guard file.

Frohs

s (S Ehlvn'i{u.ma.r}.
Director (TA)
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WA JTET Government of India
E e e . Ministry of Jal Shakti
= e, 88 R dR Department of Water Resources, River
o Emrer Development and Ganga Rejuvenation
aerads S wateT A Godivarl River Management Board
it Afanw, S st Floor, Jalasoudha, Errum Manzil
T T, BT geeecy Hyderahad- 500 082
No.GRMB/INSP-REP/2021 / fﬁi‘ij‘ Dt.:29.09.2021.
To

Ramash Kumar, Advocate, No. 27 Lal
Mohammad Lane, Chepauk, Chennai-
G600005.
Sub.: Report of Joint Committee in pursuance of Hon'ble MGT Chennai Bench order
dated 13.08.2021 in OA No. 1802021 Baddarm Raji Reddy and others vs Linlon
of India and cthers=E-filing in NGT-reg

air,

Please find enclosed the Report of Joint Committea as per Para 7 of the above Hon'ble
order for e-filing as per para 10 of the same order,

Encl.: as above. Yours falthfully,

'I""

(P S Rutiyal)

Member, GRME &

Modal Member of the Joint Committes
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Report on Hon’ble NGT’s Orders in O.A.N0.180/2021 (SZ) in connection
with Change in Scope of the Flood Flow Canal and Gouravelli Reservoir in

Telangana.

The Hon’ble National Green Tribunal (NGT) Southern Bench, Chennai has
constituted Joint Committee in O.A. of 180 of 2021 of NGT(SZ). The members
of the committee as per the order for O.A. 180 of 2021 (date of hearing:
13.08.2021) para 7 are as follows:

1. Sr. Officer, MoEF & CC, Gol, Integrated Regional Office, Chennai or its
subsidiary office at Hyderabad, if any;

2. Sr. Officer from Godavari River Management Board;

3. Sr. Officer, Central Water Commission, Integrated Regional Office,

Hyderabad.

Members of Joint Committee:
Accordingly, the following is the composition of members as nominated by the
respective organisations:

1. Dr E. Arockia Lenin, Scientist ‘C’, IRO, MoEF&CC, Hyderabad,

2. Shri P. S. Kutiyal, Member, GRMB, Hyderabad;

3. Shri M. Ramesh Kumar, Director, CWC, KGBO, Hyderabad.

Site inspection of Joint committee: The team undertook to visit to embankment,

off-take points of left side and right side canals, pump house & delivery cistern



of Gouravelli Reservoir. One of the three pump houses constructed at 73 Km, 34
Km & 0.10 Km of Flood Flow Canal.

1. Gouravelli Reservoir: Both off taking structures for left side and right
side canals from reservoir were seen almost completed. Earthen
embankment was raised except for the portions for the access to the
reservoir area and near the delivery cistern to the reservoir from the pump
house and shaping, pitching, drainage etc., are partially taken up. No
construction activities was going on in other components except
installation of pump in the pump house at the time of inspection.

2. Pump House at 73.00 Km near Rampur (V), Malyal (M), Jagityal (Dt):
Pump house system with cross regulators across & left side of FFC, 8
pumps of 6.5 MW (52 MW) with total discharge capacity of 11000 cusecs

between fore bay and delivery cistern, completed in all respects.

Project Background: It is observed from documents made available and on site
visit that the capacity of Gouravelli Reservoir project which was originally
envisaged to store water of 1.41 TMCft to provide irrigation facilities to 48561
Ha (1,20,000 acres) is now being constructed for an enhanced capacity of 8.23
TMCHt with consequent increase in the pump house capacity and feeder canal and
the irrigation being envisaged to the same area i.e. 48561 Ha during Kharif. Due

to this enhancement of capacity, the area of submergence will increase from
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769.25 ha to 1566.8 ha, with an increase in partially submerged villages from 2
to 6 with number of Project displaced families (PDFs) increase from 937 to 1104.

The project has been given clearance by the Technical Advisory
Committee (TAC) of MOWR on 03.04.1996. At that time, the project envisaged
formation of 3 number reservoirs of capacity 7.346 TMCHft, 25.873 TMCHt and
1.095 TMCHt at Gouravelli Village. However, the State Govt. again approached
CWC with a revised proposal in which there was only 2 reservoirs of capacity
25.873 TMCft and 1.41 TMCHt at Gouravelli Village. Approval was accorded for
this project by TAC of MOWR in its 128" Meeting dt. 29.02.2016. However, the
ayacut to be served in the earlier proposal was 2,20,000 acre and in the second
proposal it was 2 lakh acre out of which the Gouravelli Reservoir was envisaged
to provide irrigation facility to 1,20,000 acre in both the proposals. Environmental
clearance was granted to this project vide letter No.12011/26/2000-1A-1
dt.14.05.2003 under the provisions of EIA Notification 1994 for commencement

of work within 5 years from the date of issue of the letter with specific condition

as below:
S. | Type of | 1% 2nd 3rd 4th 5t Total
No. | treatment Year Year Year Year Year

Mid Manair Reservoir

I Biotic treatment measures (are in sq.km.)

1 Social forestry, | 75.00 |100.00 | 100.00 | 100.00 | 73.13 | 448.13

Agree-forestry,

Silvipasture
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i

Afforestation
and Re-

vegetation

10.00

20.00

20.00

20.00

24.38

94.38

111

Soil and
Moisture
conservation
measures  with
vegetation
barriers and

horticulture

300.00

375.00

375.00

375.00

27.00

1704.00

v

Soil and
Moisture
conservation
measures  with
Agro-
horticulture /

Agro-forestry

4.00

7.00

7.00

7.00

3.75

28.75

Overseeding of

£rassces

1.00

1.00

1.00

1.00

1.00

5.00

IT

Engineering / Gul

ly control works (in No.)

Gully Plugs

30

30

30

30

30

150

i

Rockfill dam

15

15

15

15

15

75

il

Check dams

Gou

ravelli Reservoir

Biotic treatment measures (are in sq.km.)

Social forestry,
Agree-forestry,

Silvipasture

2.000

2.500

2.500

2.500

1.425

10.925
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il Afforestation - - - - R -

and Re-
vegetation
i | Soil and | 0.600 |0.700 |0.700 |0.700 |0.675|3.375
Moisture
conservation

measures  with
vegetation
barriers and

horticulture

iv | Soil and | - - - - - -
Moisture
conservation
measures  with
Agro-
horticulture /
Agro-forestry
v | Overseeding of | 0.030 |0.050 [0.050 |0.050 |[0.045]0.225

£rassces

IT | Engineering / Gully control works (in No.)
i Gully Plugs 1 2 2 1 1 6
i1 | Rockfill dam - 1 1 1 - 3

11 | Check dams - - - - - _

However, it has been found that none of the specific conditions mentioned
above have been undertaken.
Further, interventions were made to back pump water to the Sri Ram Sagar

project (SRSP) by supplementing water from another new project viz.,



Kaleswaram project. For this purpose three pump houses were constructed on the
Flood Flow canal with the required paraphernalia such as cross regulators,
forebay, delivery cistern etc. thus changing the scope of the earlier project

approved by the Technical Advisory Committee of MOWR.

Terms of Reference of Joint Committee:
The NGT order directed the joint committee to ascertain the points:

(i) Whether the proposed project requires prior environmental clearance:
As already mentioned above, environmental clearance was sought and it
was granted vide letter dated 14.05.2003 for commence of work within a
period of 5 years which expired on 13.05.2008. However, the State
Government of both the combined Andhra Pradesh and new State of
Telangana neither sought extension nor granted any further environmental
clearance, which was necessary for taking up the construction work. Also,
the general conditions stipulated in case of Change in Scope of the project
would require a fresh proposal-i.e. a fresh EIA along with EMP has to be
carried out and to be submitted to MOEF&CC for their appraisal and grant
of Environmental Clearance as per EIA Notification 2006, which was also
not done.

e Further, the change in scope of flood flow canal was observed as alleged

by applicant. Project proponent has constructed three reverse pumps at

flood flow canal of Sri Rama Sagar project without obtaining amendment



(i)

in the environmental clearance granted to this project. It is submitted that,

as per conditions 6 of Environmental clearance granted to this project, the

change of scope of the project requires fresh appraisal.

In case of Gouravalli reservoir, construction work has not been started till

2017 according to Google earth images. The project proponent would have

obtained renewal/fresh environmental clearance from MoEF&CC, as per

condition no. 8 of environmental clearance letter granted to this project

stating Environmental Clearance is valid for period of five year from the

date of issue of this letter for commencement of construction work.

Joint committee is opined that, though the project proponent has obtained

environmental clearance for flood flow canal project, amendment from

MoEF&CC would have been obtained by project proponent in both the

cases as scope of the project changes. Therefore, changing the scope of

project without approval of MOEF&CC attracts violation of EIA

notification 2006.

Given the above facts and circumstances, the Hon’ble NGT may pass

appropriate order as deemed fit.

Impact of this project on environment:

e The Joint committee is opined that non-compliance of environmental
clearance conditions may lead to environmental damages. The
observation on prima facie evidences by Joint committee are mentioned

below,
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Proponent did not submit any six monthly compliance report to
Ministry since the grant of Environmental clearance letter.
Compliance of specific conditions of environmental clearance issued to
project authority has not been complied so far.

Dumping of Over Burden and stabilisation are not carried out properly.
Ambient air, fugitive emission, water (surface & ground water), and
noise level have not been monitored so for.

Generation and Disposal of wastes, mucks, hazardous wastes are not
monitored and submitted.

Vehicle movements and emissions were not monitored.

Water sprinkling to control fugitive emission and green belt are not
provided.

Details of DG sets emissions are not submitted.

Facility of STP and ETP are not provided.

The labourers to be engaged for construction works shall be thoroughly
examined by health personnel and adequately treated before issuing
them work permit.

Medical facilities as well as recreational facilities shall also be provided
to the labourers adequate arrangements for providing free fuel like
kerosene/wood/LPG shall be made at the project cost for the labour
engaged in the construction work so that indiscriminate felling of trees

is prevented.
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(iii) Whether any study has been conducted by the State of Telangana

before going into the question of expanding the project as alleged by

the applicant:

It has been found that no fresh environmental impact assessment study has

(iv)

been done by the project proponent for the expanded project.

What is the nature of consequential impact on the villagers due to
subsequent receding area of the reservoir, which is likely to lead to
submergence or inundation of nearby villages:

Due to the enhancement of capacity, the area of submergence will increase
from about 769.25 ha to 1566.8 ha, with an increase in partially submerged

villages to 6 from 2 and number of PDFs increase to 1104 from 937.

Additional recommendations for implementations PAFs:

e The project proponent has to prepare the R&R benefits & plan for PAFs as

per the “Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement Act, 2013”which has come
into effect since January, 2014.

For the land losing households will be as per the National Rehabilitation
and Resettlement Policy, 2007 or as per the State Rehabilitation and
Resettlement Policy, whichever is more beneficial to project affected
persons (PAFs). Adequate publicity of the compensation package of NRRP

2007 shall be given in the affected villages. All R&R issues shall be
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v)

completed before commissioning of the project. In case latest Act of 2014
is applicable, the same Act is to be followed

The implementation of R&R shall be closely monitored and is to be
ensured that all project affected families (PAFs) get adequate & timely
compensation before commissioning of the project

A Monitoring Committee for R&R shall be constituted which must include
representatives of project affected persons including from SC/ST

community and at least a woman beneficiary

Whether any alternate rehabilitation projects have been envisaged by
the Govt to replace or re-settle the persons likely to be affected by the
project:

The authorised officer for land acquisition and Revenue Divisional Officer
of Husnabad, Govt. of Telangana informed that due to receding area of
submergence, 5 hamlets (thandas) are being totally submerged and 166
additional families are affected. The State Govt. has offered a R&R
package which is under finalisation. He also informed that in the earlier
submergence 937 PDFs are there out of which 924 PDFs are made payment

and the balance would be paid shortly.

10
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(vi)

(vii)

Whether any ecologically sensitive areas are likely to be affected on
account of the project being expanded, if so, what are the remedial
measures to be taken to protect the same:

No ecologically sensitive areas are being affected on account of the

expanded project.

If there is any violation committed in proceeding with the project
against the environmental laws, then the Committee is directed to
assess the environment compensation and also suggest remedial
measures to restore the damage caused to the environment:

It is observed that in proceeding with the construction without seeking
extension of the Environmental Clearance granted for start of the
construction work for Flood flow canal of which Gouravelli Reservoir
which is 85% complete as on date, is a part, environmental laws have been
violated.

As directed by Hon’ble NGT, the environmental compensation and
immediate restoration measures are given below.
Environmental compensation: The environmental compensation is
calculated based on following formula of CPCB.

E=PIxNxRxSxLF

E=50x1095x250x 1.5 X 1

E=Rs. 20,531,250/-

11
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(E=Environmenal compensation

PI=Pollution index of industrial sector (average PI of 50 is taken for orange
category)

N=Number of days violation took place (three years = 1095 days)

R= A factor in Rupees for EC (250 is considered for environmental
compensation for violation)

S = Factor for scale of operation (medium scale of 1 is considered)

LF = Location factor (1 is considered for less one million population)
Therefore, it is submitted that an amount of Rs. 20,531,250/- is

calculated as environmental compensation.

Remedial measures to restore the damage caused to the environment:

Recommendations for Immediate Remedial measures for restoration of
environment are given below for implementations:

A separate environment cell need to establish. Allocations budget and
implementations of environment management protection measures to be
maintained in separate account.

Restoration of construction area including dumping sites of excavated
materials shall be ensured by leveling, filing up of borrow pits, landscaping

etc. The area should be properly treated with suitable plantation.

12
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Environmental parameters shall be monitored and six monthly monitoring
reports shall be submitted to the concerned Regional Office of the Ministry
and to Ministry

Water sprinkling arrangements shall be made to suppress the fugitive
emissions

Dump stabilisation, catch drains, green belt and desiltaions are to be carried
out properly

Used drums, vehicles, scraps, pipes and other materials have to be disposed
off with TSPCB authorised vendor.

The proposed green belt development around various project
appurtenances, colony rows with ornamental plants in consultation with
State Forest Department shall be strictly adhered to. The green belt
development shall be taken along with the construction of dam so that the
rim is stabilized at the time of impounding.

Occurrence of stagnant pools/slow moving water channels during
construction and operation of the project providing breeding source for
vector mosquitoes and other parasites. The river should be properly
channelized so that no smell pools and puddles are allowed to be formed
Longitudinal connectivity ensuring hydraulic compatibility at bed level is
to be provided to ensure non-disruptive biota movement and sediment
transportation. For this necessary feature may be incorporated in design of

dam

13

83



e The equipment likely to generate high noise levels during the construction
period or otherwise shall meet the ambient noise level standards as notified
under the Noise Pollution(Regulation and Control) Rules, 2000, as
amended in 2010 under the Environment Protection Act (EPA), 1986

e Permission shall be obtained from forest department if, cutting of trees is
involved in the submergence area.

e Approval shall be obtained from TSPCB for stone crushing unit and Ready
Mix Plant are installed at the site.

Given the above facts and circumstances, the Hon’ble NGT may pass order

as deemed fit.

14
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Site Photographs

Dharmaram, Telangana, India

LUnnamed Road, Dharmaram, Telangana 505467, India
Lat 18.058539°

Long 79.073896"

221087271 12:67 PM

i

Earthen embankment

Dharmaram, Telangana, India

Unnamed Road, Dharmaram, Telangana 05467, India
Lat 1B.058666"

Leng 721789727

2200821 12:57 PM

= & E =
L =

Off-taking structure for Left Side Canal of Gouravelli Reservoir
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rRarimnagar, Telangana, India
Unnamead Road, Telangana 505452, India
Lat 18.734465"

Lang FE.BEFF49°

L2208 ,27 D513 FM

Karimnagar, Telangana, India

Unnamed Road, Telangana 505452,

: Lat 18.735° Long 78.87777°
{ 22/09/21 05:59 PM

Pump House @ 73.00 Km near Rampur (V)
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Sl Name and Designation Signature
No.
1 | DrE. Arockia Lenin, Scientist
‘C*, IRO, MoEF&CC, @ '
Hyderabad
{Member)
2 |Shri P. S, Kutiyal, Member, _
GRMB, Hyderabad Wg"'"
(Member-Nodal Agency) ﬂﬁﬁ
3 | Shri M. Ramesh Kumar,

Director, CWC, KGBO,
Hyderabad.

(Member)

) fr)




[tem No (14

BEIOIEE THE MATIOMAL GEERN TRIBEUNAL
SUTTHERERN AONE, CHENMAL

Original Application No 180 of 2021 {%F)

{Through Video Conference])

I THE MATTER CJE:

1. BANDAK RAMN BEINYY,
20, MALLA BREDIDY,
20041, Gudatpally Vidlage,
i, Gaouravelli,
01d [hstoct, KARIMNAGANR,
Bew DHstrict, SIDDIPET - 505 467,

2. BAINIAM YELLA REDIFY,
a0, AN KEDDY,
1-39, Guodarpally Villnge,
Ko Gournvelli,
Bew DHstrict, SIDDIPET - 505 467,

do GURRAMN RAJL KELHYY,
50, YELLA KEDDY,
2-47, Godacpally Villnee,
Lo Gournvelli,
C3d IHscrict: KARIMMNACAL,
Mew DHstrict, SIDDIPET - 505 467,

4 UHKE SINMGIREDDY TTRUMAL BRINYY,
a0, YRELLA KEDDY,
5-114, Gudatpally Vidlage, B/o Gouravelli,
Blewy 1istruct,
SH3DIPET: 505 467,

o, GURKMADM PATA REDDY,
a0, MALLA BROIDY,
2.4, Gudacpally Villnge,
Ao, Gouravelli,
Cd Instrict: KARIMMAGAR,
Mew IHstrict: SIINMPET 5005 467 -Applcanc(s)
Versus

1. Union of [ndia,
Kepresenced by 1ts Secretnny,
Union Ministy of Environment, Forest & chimace Change,
Indura Parynvaran Bhavan,
Jorbagh,
Bew Delhi — 1100 085,
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2. Union of India,
Kepresenced by 1ts Secretany,
Union Ministry of Jal Sakti,
Sramasalitt Bhavan,
Mew 1delhi — 110 001,

Ao Irmgarien & CAL eputment, Telnngana,
Kepresented by its Principle Sacratary,
J-Block, 6% Flaor, Boom Mo, (213,
Secretariate Mond, Gpposite BRI Building,
Hyderabad,

Telangana — S0 (22

4. Central Water Comnuszion (W),
Kepresented b s {hanman,
Sewabhavan, B.E. Buram,

Bew Delhi — 1100 6.

5. Giodavar River Management HEoard,
Kepresented b its Member Secratary,
Giovernment of [ndia, Ministry of Water Resources,

5N Iilnor, Jalnsoudha, Errum Manzil,
Hyderabad,

Telangana — 500 (B2

. District Collecoor of Siddipet,
10 Building, Kushal Magar, Hydernbad Boad,
Sidiper, Telangana — 5002 1014,

7. Enginesrin-Chief,
(30, Fngineer —in —Chief (AW}, 1 & (ALY Department,
Jalasoudha Boildig, Frrum Manzil, Jalasoodha,
Furst Floor, Hyderalad,
Telangana — 5000 R2

3. Engineer —in —Chief [Projects), [rrization,
LMD Colomy, Kaimnngar,
Telangana - 505 527, ...Respondent{s)

Date of Judgment: 14002 2{22,
CORAM:

HON'BLE ME. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON'BLE Dr. SAITYAGOPAL KORLAPATI, EXPERT MEMBER

Faor Apphcant{s}: b1, Sravan Kumar
FFor Respondent(s): Brs. M. Sumnthi far 11
Br. ). Romachandra Rno, AAG, along wich

b1 A, Sameev Kumar 5pl. Govt. Pleader and
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BIrs. H. Ynsmeen Ali for 143, 1 to BB
BT 1. Kamash Kumar for B2, K48 RE

JUBGMENT

1. The grievance in this applcation is regarding the proposal of State of
Telangana to change the scope of Flond Flow Canal and Gouravelli ressrvor
bv incransing the capacicy of canals and reservoir from 1.410 TRCS to B350
TRICs under He-engineering of [ndiramma Flood Flow Canal project o
$iddipet Distnict of Telanganan  4tare withoot obtaoung  Envirenmencal
Clearance (RC) and in vinlations of the conditicns already imposed.

2 According to the applicant, this project requues pricr Environmenral
Clearance {EC asat falls under stem 1(c} {in} project as per B1A Notfication,
2000 buc they are going ahend with the project with old Environmencal
Clearance {EC) granted on 14052003 for the expnnsion of the Goucnvelli
Keservoir mn 24021, As per Envirenmencal Clearanee {EC) dated 140520003,
there was no displacement, only 784 persons were idencified as project
affecred persons. But in Re-Engineering project, four 743 villages will ke fully
submergad and two {2) villages will ke affected and more than 23455 persons
will be affected due o change of scope of the project. They are proceeding
without obramning necessary Environmental Clearance {EC), which s in
violation of the ElA Motification, 204040 and also the Environment {Protaction)
Ant, 1980,

4. The Principal Bench of National {rreen Tribunal, New 13elhi in Appenl Mo 20
af 20018 {PB) and (rA. Mo, 204 of 2020 {PB) on Knleshwaram Lift Ircization
Scheme came heavily on the expansion of the existing project including the
reservodt without obtaining pror Environmencal Clearanee {EC). This Bench
alsn considered a similar smsue o QLA Noo 147 of 2027 {54) and (0A. Moo
145 of 2121 {54) 0 respect of Palamww Kangareddy Lift [rngarion Scheme

and these cases are pending before the Tribunal.  4ince, the nuthoricies have

3]



not considered the representatinons made by cthe local persons, the applicant
has ne other remedy, except to approach this ‘Tribunal seeking following

reliafs:

(i) Divepr rhe Sure ol Telgmranasponiacs DOOnient Goer no
wacead wirk the expinsian wsres nf Chund Sieve Cimged gl
A Y FEsElir nnrif wImdrary AR TS e
nhrainadamendmenes na e anvirmnmans clegranee 05 gecnnded
Aier Ay appisiag e rapasail e the sraranroee aarharinies,
Fyperrs Aprgizal Comimirrae Siiver Valiay Projecrs] nnder [lndan of
Miniry nF Favicnmment Farest & O [ian Winisrmy: af Sisaks,
Ciedavar Biver Manggemanr Reged, Cenrea! Barse Commissinn.,

(i) Diveer the Snre nf Telengama, Risrder Onllecrr nf
SIS o oo daneagme rhe agriciitore fanas of farmers anrii rhe
appniels are seennded far rhe pepansion of tha Fland Flaw Canl
amd Ganravelll Resernde Pojeer Be Wnlfl CWE, {oadavard River
Mangiramenr Ragrd arc., angd alfmae e applicaarastimeers m
culrivare their mds,

(i) Appair ar exparrs Crmmirree I dmdermeke
camrghensiva srngy an e Chond Flaw Sanal zngd Ganracalii
FESERYIT SXNJLRISIGN PANACr A7 1 eEs dane kAL N 147 af 2
ard LA Mo FPoal AEWYSE S

(iv) Fasr qov siiclk ardar, 3 rhe Hante Tritima! mar Jeam #ir
amd praper nothe Siers angd elrcimaranges of rhs case.

4. As per order dated, 13.0%.2021, this '[vibunal had constitored a Jnint
Comnuttee  comprising of {1} a Senior {(dficer frem Mimistry  of
Frvironment, Forests and Chmate Change  [(MoblF&CC),  Integrated
Kegicnal office, Telengana at Hyderabad, {2} a Senior (Hficer from
Gipdavan Kiver Management Board, Hydernbad, Telangana and {3) a
Senwor Officer from Central Water Commission {CW), Hyderabad o
tnspect the area in guestion and also to examine the proect and subkmit a

factual as well ns action tnken reporo if there is any vielation fouwnd.

5. The Committes wis directed o nascertain as oo

{i)  whether the proposed proygect reguires prior Environmental
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Clearanca {EC),

{ii}  What 17 the impace of this project on environment,

{iii]  wWhether any study has bkeen conducted by che State of
telangana before pong into the queston of expanding the
proect as nlleged by the applicant,

{ivl] What is the nature of consegquential impact on cthe villagers doe
to the subsequent receding area of the reserenir | which s Iikely
to lend to submergence or inundation of nearbsy villages

{v) Whether any nleernate rehabilitation projects have heen
envisngzed by the Government to replace or re-settle the persons
likely to he affected by the project,

{vi] Whether any ecclogically sensitive areas are likely o be
affecced on account of the project being expanded, if so whar
are the remedial measures to be taken to protect the same and

{vii} If there is anv violation committed 10 proceeding with the
proiect agninst the environmental lnws, then, the Committee 15
directed to assess the envionment compensation and also
suegest the remedin] measures o restere the damage cansed o
the enviranment.

. The Godavan Bwver Management Board was designated as the nodal

arency for coordination and alse for providing necessary logistics for chis

FUITOSE.

7. The %9 respondenc/lrmgation % CAIY Department had  filed thew

prehiminary ohjections statmg that the application 15 not maintainable and it
5 barred by limutntion. The appleants are making nmisleading statement
wrongly gueting the Envirenmental Clearnnce (EC) for S3REP-1 dated with
the same dnte i.a., 140520032 The Environmental Clearance of  SHPCAL
dated 14052003 scares that there was no displacement  and chat  only

[5]
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3.

i

784 persons were identified as Proect Affected Persons whereas the
Fnvironmental Clearance (FC) of Free Flow of Canal {IFICY prorect wath the
same dace ssued as per FooNMoo J-12011/72020040-1A-1 dated 14,005 200018
clenrly spelt that 17,4156 persons will he affected due to thas project.
The applicant 15 not an affected person and even, when the applicant 13
entitled to file an appleation, then he can fle tha same within a period of
tix (i) months from the dace when the “cnuse of action first arose" and
mnxitmun period of sisty (G days can be granted to condone the delay as
well.
After bfurcatiton of Scare Andhra Pradesh, Scate of Telangnna has
envisnged re-engineering of the irrigation projects. However, no chanee in
the scope of the projects has been eftected.  Minor changes were mnde
only to aclhieve the design irngarion potentinal and o overcome the hurdle
and uwnworkable designs et Flond Flow Canal [(FEC) proect as
ariginally cleared in the 647 TAC of CWC envisnged irrigabion facility to an
aren of 2.2 lakh acres in the droughe prone areas of Telangnnn region duly
diverting abouc 200 T8C of surplus water from Srirmmsagonr project during
floods and balance .32 lakh acres through Ground water, thos otally o
2.52 lakh ocres. Hence, it 1£ incorrect oo state chat in the name of re-

engineering, the ayvacut has been increased to 2.52 lakh acres.

10, The Detalled Projece Report (DPKR) of FIC proect prepared and approved

consists of Gournvelli Reservair to meet the ohjective of nrigating 2,20, 0008)
acres under the Flood Flow Canal pregect from SESP of duly utihising 20
TMC of flood water of Godavar river, the excess flood as per the daca
available occurs o every four venrs and cthe excess flood has to be caprured
and stored durning such yvenr. [noorder to facilitate thess aspects and also
tn enhance the storage capacity, certain minor chanees have heen made in
the promect, except that, there wis no change in scope.

[6]
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11.The Srirtamsagar project was commissicned in the venr T#04-64 wich a
designed capaciey of 112 TMOE But due to heavy siltation, the atfective
sIoTage capacity has heen decrensed to 94 TRC aver the years. Therefore
te increase the untapped flocd water to compensate the scorage lost due
to droppung of Combined Starnge Reservoir (723405 MO} nenr Konnraopet
{v}, was proposed which was approved hy the CWC an che 04 TAC
meettng under Flood Flow Canal project, the Government of ‘lelangana
has now proposed to increase the Gouravelli reservoir capacity fron 1,410
to 823 TMC, as already propesed Gouravelli reservoir is hescowed wath
advantages such as {1} Geographical advantage of the site at which the
reserveir was proposed. ([} minimal submergence of lands for the
increased stornege capacity and (11} minimum  number of fannhes
displncement, which are favourable for consideeation for enhanced stornge
capactty made Grouravelli pronect.

12. They have also given the average ramn fall anticipating sueplus rainwater
which requires the changed scope for increasing the stornge capacity of the
reservoit. ‘They have given the nature of Government approval as follows:-

Thoe Crowerarmiend el CeUhMs Mo 18a, (0 13072007 have accwrnd
Arfnisbative apperoval foe Ree W30S cooee TR THAE) crore woars muacde
Lew Toer frnrnadicn of Guoaravellt Reservon ) fee daedonagr g pliaese I wearko of
Teenet ranva! froeen SRAP Tl vk was techimieally sanciimsed by e Chuel
Foginees (propects] dor RBee G242 erore vicle GRS R (R 20007008, Tii:
2V 2007 Dwith &858 2007-UK)

T wane formeatiom of Cronraved D Boservike wils erfranial 10 an agency
with o ceendreien tlae dhe weor ke sfvendiD e vorplered wieln & sipalined
Jraerind ot 24 mennfey (Lol 2905720000 Alweae 5% work weas cormplededd
Fev (Fee nand ageracy, (e e gon-linafisation ot e B & K Colandes ohe

Tzt daarzowr werm o weirs ieoe dacklod Tay e aganey.

13 During the review of irrizabion projects and after nomber of

discussions, t was suggested that the Gouravelli reservoir under Flood
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14.

13

Flow Canal proygect s more economicnl to increase the capacicy with
respect to Creographical, Topographical, Foological ete., of the site at
which the reservour was propesed and as o part of visiting the irrigaricn
pronects, the Hon'ble Chief Minister wisited the Gooravellh Kesersair and
diracted the project auchorities to study the feasibility o increase the

capacity of Gouravelll reserveir under Re-Engineering of Flood Flow of

Canal project.

They have also given the details a5 o how theis will have e he

tereased and the nature of apprevals granted by the Government are

as fallows:-

The Stade Tewed stoneding comridtce ecommemgled . e Cesaerngiont o
imeresee he Goaravedld reaervodr Cagnrcity Daure D48 1000 w0 823 10
chuty rcreasme thee FRI Do 3086000 e serve b clrenudit plinne
arcan el Thesatied constieency ol hanmpor Coostoeney, et o
iraggater avanent arncder Cronrave i Roesereon Ac L g 000, oneler Cracdnpen! v
It A PREIKY ard thie Crovewnmeme fave aporenae! wihe meng Mo

NS et 2005, D 140000 2000, Avcerdinely dedanled nvestiunatinm

witn car e aar and olnerves) e T e feasafale o inerease the capaeity ol

Gouravedll reservor i HE3 TWO a0 FRELF41 50600 M owith wal

suhirergence al’ A87E) aeres wineh anehiacdes eather selancergenee ana o

Pl cves wend D BRE of 2 T8 000 b
The Govermnend vide GO R N0 53T, F &AL (Poecin-IV) Dopt, datoed
2005200 F e avcoodoed Adbriniratoee appnovel for the Sevised

Patirneares o Y work UForationm of Cioveravedll Boservonr weith ool

capaeiy Teore LA TRACTTY B2 T water snclaeling constraciog of

P W, A B Ke O shoees, Formelion off Divession Roaald ieciod iy
comstorecninn of QLR Bricdiges, bivesiiginimn, Destgodng angd Belriieion
s Cropranveddi (V) Akkimnagaaa (M), Sicdilpes Dhistriee™ foe o danciann

et B, T s fa crorc.

The work was again entrusted o the spme agency for completion of
the remaining work by Government vide GOUKRT. No.o GOU, Dated:
A0 20, They have complated E5% of the woarlo and Q% of the

Land Acquisttion and Kehabilitation and Resettlement (B & K} was

[8]
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completed and payments were made o che affected beneficianeas.

1fx.  All these things happened leng ago and the present application was
filed only on 09082021 which 15 outside the pened of limitation 5o
thev prayed for dismissing the applicaticn on the ground of limitations
alnne.

17.  The 3" respondenc had filed their detalled counter, apart from the
preliminary olmection reuterating the same tlungs mencienad in the
counter affidavit by rawsing the preliminary ohection and also gving

the details of the project which reads as follows:-

Phase — I

o Plewed Rogalates ae thic Torcsteee of Seneamasapan Proges vl
approcienel otirnme)

T Flogae] Flowwe Canal (SREP) 16 Mel-Aacan Resereonr — 122 Ko,

o Canal aetwnork a K SEIEN an FFD ta o wogare anoavacin o
DR TENDY oo

o, it — Manan Heseowr (Griems cajendy — Z5. 873 TMC) o
Alopwviedda village, fasiminagie Lhist.

e P frrigacion carady Seen M — Marnae sescearn Je arnigane
HIL NN aies am avarad 10,

Phase — II

i MR RAS Link Canal,

oo fafting o wadew e MWMR S RAS fink canad iy
Cnnraveedic Roser v

e Fornvrtien ol Crograecdlt weitll areceease ocepaciy
Tranere ToA08 PRI e 823 VAT

o, Cuannavelln Biefy sile canal angd Tef sile el Lo
siole canad witls disroifaaca v system teed ao ayarat of
VM Ty,

e Lifttng o water frein Gomavellt reservins b
Camelipiatle resevveds ol capacie IRISE O T
rehincfimg o Righ sice aned Ledd sice caniads oo feoed

areavirad of V4N dores
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1.

They have also given the details of the worl: and also given a

comparative parameters approved by QWL in 1905 and works taken up

bv the Telangana State Government s follows:-

In 64 P t 1
S.No| Description TAC Status Remarks
(1996) |

I Water '
utilization in 20 20 |
T™MC ,

B Storage ‘
- Capacities in
‘ . T™MC = )

1 Combined 7.346 Deleted | Deleted by the then AP
Reservoir Across Government due to
PeddaVaagu-Il ___| resistance from locals

2 Mid Manair 25.873 25873 | Completed
Reservoir

3 Gouravelly 1.095 8.230 | 85% completed

.| Reservoir .| i
4 Gandipally - 0.158 | 45% completed |
Reservoir e
Total 34.314 34.261 | i.c. within the capacities
approved by CWC in
1996.

i Ayacut in Acres | o

1 Combined | 32,000 0O |Due to deletion of
Reservolr Across Reservair, 12000 Acres |
PeddaVaagu-il of avacut is adjusted
&Korutlavaagu under MMR and

f | remaining 20000 acres
of avacut is proposed
under canal net work OT |

at km 98 on FFC. |

2 Mid Manair 68,000 80,000 Completed ]
Reservoir J

3 Canal net work 20,000* |* Avacut serves directly "
OT at km 98 on through Canals

o L ERG 1 Sy
4 Gouravelly 1,20,000 | 1,06,000 | *14,000 Acres of |
Reservonr Gandipally Reservoir
shown under Gouravelly
| Reservoir ayajut under
In 64t 4
S.No | Description TAC l:::t:;t Remarks
(1996)
High level canal of
Gouravelly reservoir.
5 Gandipally 0 14,000* Work in progress
Reservoir
Total 2,20,000 | 2,20,000

15

They have also given the companson of varions detalls between

deleted Combined Storage Reservone-l of 7.346 13O and Gouravelli

reserveir af 523 10 ns follows:-

[10]
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98

Combined
| Siorize Gouravelly
S.No Description Reservoir 8.23
Reservoir-(7.346 TMC
TMC)
1 | Land acquisition (Ha) 3753 1566.8
: Fully - 06 Fully - 04
2 | No. of Villages submerged Partially- 07 Partially- 06
3 No. of Houses coming 4165 817
. . -|.under submergence
T
Combined
Gouravelly
SN e Storage
.No Description 8 Reservoir 8.23
Reservoir-(7.346 ™C
TMC)
4 |No.offamilies effected | PDF-4275 | ‘oo 1104
; PAF - 49
Ecological sensitive areas ; ;
5 affected Nil Nil
A, They bave also guven n Comparative statement reparding Land

acquisition, number of families aftected, nomber of villages submerzed

before and after the increased capacity of the Gouravelli reservoir as

Frlloars: -
= T Additional |
' Requiremen | requireme
s t for 1.409 nt after
' | Description TMC of 8.230 TMC Total Remarks
No
Gouravelly of
reservoir Gouravelly |
reservoilr
1456.68 Ha-
acquired
Land = (paqymcnt
1 | acquisition 76925 797.55 1566.8 )
bl
ian, 110 Ha balance
| to be acquired
No. of Fully — O3
r - 04 I 3 >,
2 | Villages ':;"'jgu ,_002 | 3 ""m"“ tly Partially-
submerged Y 06
No. of Houses Payment made -
3 | coming under | 693 1249 8517 795 Balance -
submergence | 22
L 1 Payment made
3 2‘;\3; S PDF - 937 | PDF - 167 | PDF - 1104 L:A;:[‘)-F‘;ZQ;’ 0
- 4G - =
effected FAT =AY FAE=1 PR ' Balance — 182
| PDF
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Furthermore, about 93 % Land losers and Project Displaced
Families have accepted the compensation by giving their consent for the
formation of the reservoir and accordingly, payments were done to them.
Recently i.e. on 18.06.2021 the LAO, Husnabad has conducted the
Grama Sabha to acquire balance 110 Ha of land. The balance land
looser were also not opposing the project but demanding for higher
compensation.

1. Socio Impact Assessment:

The Government have given exemption to the Flood Flow Canal
Project from SRSP from the application of the provisions of Chapter-1I &
Il (Socio Impact Assessment) of RFCTLA&RR-2013 vide G.O.Ms.No.41,
Dt.22.07.2017 and there is no forest land involved in the FFC project
from SRSP.

Till now 85 % of Gouravelly Reservoir formation work is
completed and the total expenditure incurred is Rs.1083.87 Crores
including works, LA and R&R as against the sanctioned amount of
Rs.1195.99 Crores. It is programmed to complete the project by
December 2021.

2. Environment and Ecological Aspects of the Gouravelly Reservoir
project for 8.23 TMC:

Gouravelly Reservoir is proposed near Gouravelly village,
Akkannapetmandal (erstwhile Husnabad), of Siddipet District (erstwhile
Karimnagar district) with a gross storage capacity of 1.409 TMC and was
enhanced to 8.230 TMC. Two gravity canals taking off from Gouravelly
Reservoir to irrigate an ayacut of 1,20,000 Acres (48,560 Hectares).The
submergence of the Gouravelly Reservoir area is of 1567 Hectares. The

four villages namely Gudatipally, Tenugupally, Maddelapally and

[12]
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Kothapally of Gouravelly Revenue village along with the 6 Thandas,
Hamlets of Gouravelly are fully submerging in the reservoir. The villages
Gouravelly, Jangoan, Regonda, Nandaram, Ramavaram and (iandipally
are partially coming in the submergence area. [n addition, about 270
irrigation wells and roeds of 8.0 Km length is also lable for
submergence. The important feature of submergence area 18 no forest
area is hable for submergence.

EiA and EMP studies were conducted within the radius of 10 kms
from the project area at the time of granting Environmental Clearance.
Even after enhancement of Couravelli Reservoir storage capacity to
8.23TMC, the submergence arca is within the radius of EIA conducted
previously.

Details of the Project Displaced families and Population:

Total No, of Displaced families: 1104

Total No. of Affected families: 49

Total Population i the Submergence arca: 3050

No. of Scheduled Caste Families: 07

No. of Scheduled Tribes Families: 294

No. o B.C Families: 567

No. of 0.C Families; 236

No of Small Farmers: 209

No of Mariganal Farmers: 179

No of Landless poor Farmers: 219

No of Artisans/Small traders: 21

No of Agriculture Labour: 506

[13]
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3. Details of Rehabilitation & Resettlement (1104 PDF’s & 49
PAF’s):

Total 937 PDF's and 49 PAF's are coming under the submergence of
1,408 TMC of Storage capacity, The compensation towards R&R was paid
to 927 PDF's @ Rs. 8.0 Lakh/PDF as one time setdement as per the G.0
Ms. No. 23 Irrigation &CAD, (LAR&R/AZ|Department, Dt; 18.04.2017.
Total 49 PAF's were paid as per 6.0 Ms. No. 88, [rrigation & CAD (PW.LA
IV} Degartment, Dt: 08.04.2003.

Additional 167 PDF's are coming under the enhanced capacity of
8,230 TMC, The compensation towards RER is proposed as per the LARR
ACT 2013, They accepted the propesal and the same is under process for
final sestlement.

4. Details of Land Acquisition {Ac 3870-10 ¥ Gts):

Total of Ac 1814-33 % Gts (769.25 Ha) is coming under the
submergence for 1.409 TMC of storage capacity. The compensation was
paid as perold Land Acquisition Act, 1894,

Additonal extent of Ac 2055-17 Gis (797.55 Ha} is coming under
the submergence for 8.230 TMC of storage capacity, The compensation
for an extent of Ac 1783 14 Y2 Gts. was paid @ Rs 6.95 Lakh/acre as per
LARR Act, 2013 (Telangana Amendment Act 2016) and the beneficiaries
of balance extent Ac 272-02 % Gts, arc not accepting for the
compensation fixed and paid.

5. Details of Structures {817 Nos}:
The total numbers of 693 structures are coming under the submergence
of 1.409 TMC of storage capacity out of which 683 structures were paid.

The belance 6 structures were not paid due to disputes between the

parties.

[14]
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The additional numbers of 124 structures are coming under the
submergence of 8,230 TMC of storage capacity out of which 110
structures were paid, The balance 14 structures are in the process of

payment,
6. Soil Conservation Measures:

Plantation will be done in the project area 8s per the guidelines of
the Forest Department after completion of the project. The total number
of 41,000 saplings will be planted.

7. Ground Water:

According to the 2016-17 Ground Water departments’ report the
depletion of Ground water in the command area ranges from10.0m bgl to
20.0m bgl. The quality of ground water is fit for drinking and irnigation.
8. Mining Operations:

No mining operations are carried out both in the project area and
catchment arca.

9. Industrial Development in the Project area:

There are no major or medium Industries in the project arca at
present. In future there is a scope for aquaculture, There is large scope
for Tourism development in this area.

10. Wild Animals & Birds:

There are no wild animals and Bird sanctugries in the project area.
11. Endemic Health problems:

There will be no endemic health problems in the area of Gouravelly
Reservoir due to water sail borne discases.

12. Water logging:
The command arca geperally comes under upland arsa and it is

having onad natiral slone generally well drained through local streams
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and vaagus. There is no problem of surface drainage. In Right Main
Canal of Gouravelly Reservoir the ground fall is 30.0 M over 2 length of
47.0 Km and in Left Main Canal of Gouravelly Reservoir the ground fall is
60.0 M over a length of 14.6 Km. Hence no water logging problems are

anticipated in the command area under post project conditions,

Benefits due to enhancement of Gouravelly Reservoir Storage
Capacity: '

1} The capacity of the Reservoir is increased to 8.23 TMC so as to
store water in the Reservoir by diverting the flood water from SRSP which
will be available for only few days during the floods. Before that, to
supply water to the contemplated ayacut with the gross storage capacity
of 1.410 TMC, it requires 12 fillings continuously through it scheme,
almost to 2 height of 123.90 m, in 120 days and if any technica! defect
arises in the Lift system it will be toilsome to sceve water for drinking and
irrigation purpose until the restoration of the lift system. Now, with the
enhanced capacity of 8.23 TMC in the Gouravelly reservoir, water will be
supplied continuously for drinking & irrigation purposes with only 3
fillings through lift scheme during the restoration of the lift system, if any

technical defect arises,

2} As Husnabad is highly drought prone area, enhancement of
Gouravelly Reservoir will cater the needs of drinking water of all the

dwellings in and around Husnabad in addition to the contemplated

ayacut,

3] This will serve the drinking water needs of the villages and also

helps in raising ground watcr [evels,

[16]
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4) The total population benefited in command area mandals is
2,45,938 as against the total population affected in the catchment arca
of Gouravelly reservoir is 3060,

5] In future, there is a scope for Aquaculture and also a Jarge scope
for Tourism development in this area thereby increasing the
opportunities of self employment and livelihood.

6) Due to drought cffcct the numbers of people were migrated to
urban arens for cmployment, This may reduce with the increase of

Agriculture productivity and Aquaculture & Tourism development

7) The project was designed in the year 1992-83 and since then
there is a substantial increase in the demography there by causing
agricultural stress in project ayacut area and also over exploitation of
ground water for agricultural activities, The enhancement of storage

capacity is likely to counter such circumstances,

13. In reply to Paras 6 to 8 and 10 of the 0.A,, it is submitted that
the averments made by the applicants are misconceived, not
maintainable in law and on facts, hence denied in toto,

14. Inreply to Para 9 of OA,, it is submitted that the Applicants in
their O,A., has misled the Hon’ble Tribunal by wrongly quoting that they
have not raised environmental issue neither before the Hon'ble High
Court nor this Honble Tribunal/any cther forum prior to filing of this
Q.A. But the 2nd applicant Baddam Yella Reddy, 3/0 Adi Reddy and 4th
applicant Uske Singireddy Thirumal Reddy ,S/o Yella Reddy has
approached Hon'ble High Court, Telangana vide W.P.No. 11306/2020,
Dt:24.07.2020 and W.P. No. 41334/2017, Dt: 04.12.2017 respectively
wherein they raised about Environmental clearances.

It i also mentioned in the counter affidavit that che 2" applicant/

have raised nhout the Eovironmental Clearnance (EChssues.

[17]

Bnddam¥Yella Reddy, 570 Adi Reddy has approached the Hono'lile High
Cowrt of Telangann vide WP, Mo, 1120040, dated: 24 .07 20120 and

WP WNoo 41330452017, dated: (122017 respectively wherein they
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praved for accepting their contencions and dismissal of the application.

22, RKespondents Mo. 2, 4 and 3 filed their counter contending that as
per the “"Guidelines for subnusswons, Appraisal and Acceptance of
Irngation and Multipurpose Projects, 20077, the Ministey of Water
Kesources, Hiver Idevelopment & Gangn  Rejuvenation (MMoWR,
KIDEGR), Advisoy Committes of Depantment of Water Rasources, River
Development & Ganga Bejuvenation (MoWR, BD&GI), Ministey of Jal
Shakthi (Mo}, conveys its acceptance or otherwise for a Decailed
Promect Report (12PE] of hrigation and Multipwpose Project of Inter-
Yrace river suboutted hy Project Authovity  after techno-sconomic
appraisal of the snme by Central Water Commission [CW). Thereafrer
BoWWH, BDRGR, Mads conveys Investment Clearance for such projects.

23 As per the provision of the Andhen Pradesh Beorganisabion Act,
2074, the functions of Apex Council inter-alin include plaoning and
approval of proposals submicted by Project Authornty for construction
of new projeces, if anyv, based oo Godavari or Krishna Biver, after
gacting  the proposal apprised and recommended by the River
Management Bonrds and by the Central Water Commission, wherever
required. 'The Apex Council is headed by Union Miniscer of Jal Shakthi
and Chief Ministers of the Scates of Andhra Pradash and ‘Telangann are
Lts members.

24, Hinularly, the functions of the Godnvari River Management Beard
{GIAME) inter-alin include making an appraisal of any proposal
submicted by Project Authority for construction of new projects on
Ciodavar River and giving technwcal clearnnce, after satisfring that such
proects do not negatively impact che availability of water as per the
awards of the ‘[vibunal constitneed under the [nter-Scae River Water
Iisputes Act, 1956 for the proects already completed or taken up

(18]
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27.

betore appointed day.

Detniled Project Beport (12PR) of [ndiramma VFlood VFlow Canal
{IFFC] from 5ne Bama Sngar Project (51R5F) was considersd and
accepted by the advisory computtes on Irigation and multipurposs
pronects in the £4™ meeting held on O3.04.19%60 wich cercain
conditions.  Also revised cost estimate of the same project wis
considerad and accepted by the 128 meeting held on 20.0:2. 2076,

The project mainly comprises of the following componencs which

reads as follows:-

Vo e regradator o tnediamaiae Plood Flow Canal (TEFET ar
the fereshore of Ser Bama Sager Progest (SRSP odann

ey Crowlivars Hiven.

ko

TFEC o Jenpil 124 KA ronneciinyg of S Sagar Moot
(FRE) darn o MME vt 5o desipn dovclin ge capaeite
a2 cumer.

A Forrnrtien el MMA having gress siorage capacny oF
A28 MO aned Frve storape capaeily aln 572580 MOM
et ol eassime Lonver Maniar aian.

4 Lol anicd Krghe Banike Canade Troen MR e irigrate 3297160

I arinaliy.

=

S Stage Ly DHIZ ) cain Craveaty Canal from s
dir Crernaraavedit roser vesr
G Forrnatien of Conneanaedll Resereonn favimg prome sy
capaeci v al 3982 MOM 14 T
A T threo wogation canals trom dauenavelln Roservinr fio
IRgae el i ol SRAAT1 .
It is also mentioned 1n the counter affidawt that che proposal for the
expansion work of Flood Flow Canal and Gouravelll Beservou bas
not heen submitced to CWO and GRME. They have also given the same

details while giving the Parn wise reply to the allegations made o the

applicntuon.

[19]
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2. The Minisory of Envionment, Forests and Climate Chanees 1%
respondent has biled cheir counter affidavie reiternted the allegacions
made in the apphcations regnrding the change of scope of the project
and alse alleged wviclations. They have reiterated the necessity of
obtainumg  prior Eovirenmeantal Clearance (KC) and the proceduore
provided ns per ELA Nedfication, 20040,

290 It 15 alleged in the counter affidavic that from the Parivesh web
portal Chitp://panvesh.ancins), the project in guestion has never
applied for the grant of TOR or Emvironmental Clearance (FC),
meaning chereby proposal of the said project was never subnutred for
consideration before the answenng respondent. In order to ascertain
the renl issue, they bave sought For certain factual reports from che
Integrated HRegional (Hfice, Vigpvawada by communication dated
26.10.2021 and (M 171.2021 to provide detas regarding Linde LS.
Meanwhile, the counter affidavit by the project proponenc/ RS was nlso
serutinized. The 1R}, Vijavawnda wvide communication dated
10.11.20221 provided documents percaining to the said project. After
perusal of the coonter-affiidavit of the project proponents/R5 and the
documents received from  the [0, Vijavawndn, the answering
Kespondents deduced some of the significant decails for the project
which are as follows:-

Lo Phe Dinedi WIS i wndeniaker By Besporiclent oo 5 project
JRapeenn envisages poaviding doinkiog weedes o e st
severely alfocied arcees e Flnoeosis ared reigacdion Seecilities
o lionghitgrene ieeas ol SNaloonda oisbier il
Aldatwwadmaagae elestriee e it thee Roncdbwaner oo e
foresdaner of Aol Reservee fo Iimes Reservodr an 105
ThACT paer ofiey Toar @0 clitges orae ezinaniaiy o 300100

-

i. T Bowpewden) o 50 Mogjeot Proponest aceonded

Adrnisliaidve appeovad Toofee dinds Lot Jradganion selieoe:

[20]



iii.

LY.

vi' (o dds. Nop (07 T & CALY (lrogeed-f) dept, on
A2 5,

The Celtaradale Courareearn! Avecy 8 Dieseds L5 0n 137096 T
Flewe @t am peerinent to meeions Tha! as pey tlee saelechile
appencded e A Sodificatimn, 2R (as amended G
P AR 20NV, e sannl aneegaion progect falls nedes Cateorny
Al e ot A sagce VRe crataradale arcer iaorae i
SANKY £z

Plewe 1t o et eenandhy eon ameenitioenn st the Besponcteat e 5
Mfroect Prapeoemn vide o coanter alfnlnat (Para wee
recl weithe arereexarre: R5) Qs wchiearrecd afee Tt thae e
censtrrerrn of e et anogpeestiion weas atiated aned
irpenn flae Adrnimisteaiive: Approvad” urarted Be tlee Tiriuatinem

anc CAly fhepartinenr of Srate of Toelangana v i

G ORI N 7 elae! THOAHI S, The relevant portie of

Mevrar ety b Lhe coenter affielaere o regereredipeead el
Cobnrothe gand Schoenn: Adiminiaradiee Appeaval o e
Feaiwrs ol o covrienacder e an wenzernaenl of Ry 8, ITSMRTK) ovores
win arcenced Iy il Govermnent o Telasigana Gy insining
GUOAT AN I frigatien & CALY (Repartiene, daried
e st

Froorther, ods alser ifoerresl Do e sade) conmer afTiedaent
(Peercr e 1) g the Respesaddend oo, 5 progest oot
Dl aecsoonardonlreal tlae et afeaan el progecd Jr garestiv (i
T anseler constopetiom simce seseral vewes, Tle celevarn
Jrorticrny oF Penven v 0 thee coamier affcbaen oot
Incinae:

L TRaw, e Srare ol Anchiea Prcdesfr s avvare of he
cutracho of tlhe Frojeel right fro 2016; Tl slepsl aeeer
ther sadtens few aldl these wears ammd Diled thee proesen

Aovears, Thus e Applicatiion

Applacation afler e Lthan
el Tew AT Applivan is Dol by Innoitation. .

Tiows, hasedd upan e divarmenn daded as Bried Showe o
freale LS vecerveal o (R, Vigvawanda and Anaexore £
& K5 annesed woly e ooanrer afTicdien al” Respomaleat ne,
St i establinkeed W de cultaratile comnand area el e

giged proreed e Wha S0 DD e Wich fas Deen ooy

crnstrrecenn wil oot pricee Srveircenrenal Clearance.

[21]
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It was also mentioned that since the project wn guestion {having
culturnble command area of 1.37.%90 ha) falls under Category “A7
classihication of the ELA Motification, 2000 and there ot requires prior
Frvironmental Clearance (EC)before proceeding with the construction
of the project. But the project proponent did oot approach the
respondents 5o far. Though, there was no proect detals avadable
about Dindi LIS with them, from the counter affidavit of the respondent
no. B, it 15 clear that the project is under construction from 2015 for
which  Adminisorative  Approval was  taken  from  the  Irngation
Department of the &Scace of Telangana, whereas the said project
required prior Eovironmental Clearance (EC) under che provisions of
k1A Motification, 2{Hh

They have further mentioned that F there 15 any violations found
agamst environmental laws, they will take 1t very seriously and they
bave also issued show cause notice under Section 5 of the Environment
{Protection} Act, 19486 to the respondent no. 5 vide proceedings dated
FF 12022 on account of construction of Dindr LIS without prior
Fuvironmental Clearance (EC). 5c they praved for considering thenr
abyection and passing appropriate orders.

Iirst respondent  also filed another counter affidavit  dated
20002022 wherewn they have prodoced Environmental Clearance (FC)
agranted o Flood Flow {nanal Project from 500 Rama Sagar Project
proceeding Moo J-12071/2072000-14-1 on 14052003 reiteracing the
ponditions that in case of change of scope of the project the progect
wiould require a fresh appraisal.

It wns also alleged uy the forther cownter affidnwt that issue of
expansion Gouravelll Reservorr in Siddipet Listrict comes under the
Flood Flow Canal Project from 5n Koma Sagnr Prmect, the said

[22]
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envisnged progect provides Irngation facuiy to the upland drousht-
prone areas of Karimnngar, Warangal and Nalgendn 1¥sovicts of Andhran
Fradesh to an extent of K9.029 ha. An area of 444068 ha will he
nrignted by gravity flow and the rest 48,561 ha by Lift urigntion o
weihize bMeoum of swiplus warter from the foreshore of 511 Rama Sagar
Project Reservodr. The detailed features of the project in question are

as fallows:-

.
_
1

Towtal deecd roaprcrnenn for e proqect o 123830050 0.

Lo Fou the canstrrcnion af three reser e, 30 villages (17
Fuli aened Y4 prandiend | eoaresisdinng of 9042 horselieafels weill
T weilereend.

i The connponeasts of Hie preogeed st coinpanise of -

Maiadr Boeserveone anl Ceengraeved It Bower viare.

e, The detal ayaneind thad wea proposee! wiey 202 Jak e

34, They have nlse reterated the provisions of ElA Notification, 1994
as follows:-

"

oo o) Any preesen whio elesires Fororrcdertdke ARy aeows profeet in
Any part e fndia ar The exprestens or moderasoen feare of o carsiing
mrefiestry o progect  drded an e Schedule-f sQall sildune ao

Appifcanaion Inoihe Seerctary, Mindsey of Eovirapmen? and Fooests,

Merwr Dedbro. 0.7

5. They have also reiterated the chaoge o superseded of the ElA
Mocificntion by notification number & 0. 1533 (E) dated 14,005 2000,
wswed by Ministry of Envircnment Porests and Clearance Changee
{MaoEFECC) nnd extracted the detalls and scope of the FLA Mocificntion,
200,

A6, They bave nlse reverated, the cbservations made by the Joint
Commitees dated 231220327 as follows:-

1o Preieot percpcenenal ey constooete] eee raverse puinge il
Toned (Towe canal of ke S0 Raoee Sagar project witlion

el an nendmient o e anvarommenad clea anee

[23]
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1.

I

I,

Ll

VT,

They have alsn abserved the following non-compliance of FC

Lrandenl fer this poegecr. oo sadanieeed tlin, as e conditions &
cf Tonvinonnemental civearance gaanted tocihiey peogect, e vl
cf werrpe QF e prejeon regorees o Beesh agaprassad..
oo lmnwing e seope of projeer o withoul the apaproseal of
Mab FeECD attraety wickaioo ol FLIA notihcatian 200067
*ooem-vomplinee ol enviremnenial clemaoee i
M [k
rery leenl iy eneircrmoeiad darnges. .
oot has been Aumied 1l nee fresh evvemmneneal e
emsrcnl siwcy has een doane e thae project propooent fa
ther expracled proogeee .
oo w the enleeement ol capaciee, e wres ol
subonersener wil ioerense anne alume 20825 Tt L5668
bz, weith iy increase inopaatiadle sabmeeeued @illages v S Jrom
2 aod mamber ol POFs ierese v IO Tronm 9377
ool abmerecel than o proceeling with tlee censiroceion
wiliown =ecking vxiensiooe ol the Fwvliomne sl Sl
wppnilel Fon st Lo of 1T vonstioction wanak Tor Fliond losy caniald
ol which Couravelll Hescrvon wloch 0 B5% cimmplete as on
a5 a0 pact, cicvimnental ows lysee evn wiolaied.
oot s i ol Hsl 20053, 250/- e calenliwed s

vt al compoensatoon.

condicions as follows:-

al Peapmoncint i ool sl are s oty eonnplanee

reeperl fo Mininry sanee Hhe et ool Rnvarcmrmentad

cleaaramece feffer.

L) Conepaliarce: of spectfic eomdidiony ol erovironmenla]

clearanee eared e pmoejeer auilaeity fas ol feen
crnngliee! ner Tar.
of Thanpng of Cheer Borden ol seadalisataon are nol caransd

L prope iy

(b Arhienr are, fugiive eaniasaan, water (surface Koyl

wearter ), aenl erene foved Fraovre mocet Do raedleredd w0 Srr

o) Gereeati andd Vgl ol wastes, macks, osardions

Welnles Arer racet arecrnantearcel sl satarereel.

I Vetaie e roenecarrennts seoned e aradn By weerel Ae el

Ll Wearer wainbing b contoe! fagitiee eanaonr ool e
Tt aarce reest peremeicdenl.

il Iretanrds eof THT <oy cnssiesny e pand sailirilesd

[24]
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) Faeiie ol SV ancd (CTFE are et prenicdenl.

Vi Jalonirers o bee emgagead o consmtraciion works wial)
Tar thewnnghle wxanvmed Iy bealth pessorsel aned
acteepratedy tresed Tnetore pning thesn wank pecnnt,

ROMeehicad taeiieties ax sl as recreaciomad facifies <holdd also
Tar poovscted ot bedwanrers aaleepunte areangeienis Jor
preadngg foee Direl Trhe Les s wanes LOCE shadl Do mace
al Afie propect oot foroche dalwr enpage) ool
crnstracteni wirk s Wha selisermgmele felling of froeey 1
pr:'b'c.'rjr-e:.:.'.

8. Its also menricned 1o the subsequent counter affidavit that since
the project file with respect to the Flood Flow Canal project from Sl
Kama Zagar Project has been modified by the expansion of the
Giouravelll Keservoir under the project w1 question without the
consideracion of the answenng respondent for further amendment,
therefore it does amount to change in scope of che project, actracring
the provisions of ElA Notificntion, 20006, Forther, sericus non-
compliance of FEC conditions bhave been nbserved wherein it has been
feund none of the specific conditions were undertalken.

A9 Om the basis of the ohservations mnde by the Joinr Committee they
have issued show cause notice under Section 5 of the FEnvirenment
{Protection} Act, 1986 to the 3¢ respandent vide proceedings darad
FF.0HL2022 wrongly shown as U7.01.2021 in the counter affidavit on
account of change of scope before the project prior Eovironmental
Clarence {FC) and non-compliance of the envirooment conditions. 5o
they praved for accepting their contentions and passing appropnace
orders in accordance with law.

4. The Joint Committee has filed the report signed by some of the

members on 20 AN, e-filed on 23.11.2021 wlich reads nas

Frllosars: -

[25]
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Report an Hn'ble NGI''s Orders in 0.A.Nb.180/2021 (SZ) in commection Wth Gange in

Soee o the Hood HowG@Grd ad Guravd |1 Reservar 1n Tel angana.

The Hn'ble Natiarl Green Tribual (NGI) Southern Banch, Gharal has
costituwed Jont Gnmttee in OA o 18 o 2021 d NI(A. The
nenbers of the comnttee as per the ader for OA 180 of 2021 (date o
hearing 13 2X) pra 7 ae as fdl o

1 S. Ofica, ME-&CC G, Inegaed Rgad Ofice CGara a its
susday dficea Hdxaed if ay,

2 . Oficer fromGdavari Rver Minagenent Board;

3 3. Ofica, Girad Viter Gomnssion, Integaed Rgod Ofice
Hyder abad.

Menters of Joint Gonmttee:

Acadmgy, thefdlovngisthe coposition o narbiers as momreted by the respetti ve
agizaias

1. Dr E. Arockia Lenin, Scientist ‘€', IRO, MoEFSCC, Hyderabad;
2 Swvi P S Kiuiya, Mnber, GMB Hyderabad,

3. Sri M Ranesh Kunar, Drector, O, K@Q Hyderabad.

Steimpedtiond Jarnt comttes The teeamudrtok tovisit to enerknart,
df-tkepnsd €t sceadrigt Scecads, puphose &divey dsend Guadli
Rsavar. Qe d thethree pup hoses costrudted a 73 Kn 34 kn& 0. 10 Kmaof H ood H ow
Gral .

1 Guadli Rsavar: Bth df tddmg sSrudues fa It Sce adrigt side cand s
fromreservoir were seen a nast conpl eted. Earthen emberknart ves raised exogt far

the
partian
s far the access to the resevar aeaad rexr thre dHivey dsantothe resvar franthe pup
hose ad dgimg ptding daree dc, ae patidly taden yp N construction
activities was going on in aher conponents except ingdlaion o pup in the pup
hose & thetire d irgeedion

1

2 Rup Huse & 7300 Kmnear Rnpur (), Mlyd (M, Jagtyd (D): Rrp hose
systemwth arcss regd aas arcss &l eft sced FFG 8pups o 65 M2 MY wthtad
dsterge cagedty o 11000 ausecs betveen fae ey ad dHivey dsean capdel in dl
reeds.

[26]
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Rgedt Bdgaud It is dsaved frandoounats nace adldde ad onsite visit thet the
cgqedty o Guadli Rsavar pget wich ves aigrdly evMsaged to ssae vete o
14 VBt to poick irriggion fadlities to 4861 H (1, 2000 ares) is mow bdamg
crstruted fa an ataoad cgedty d 823 Mt wth cosenuat inoresse in the pup
house cgedi ty ad fesder cad adtheirriggionbamgenisagd tothe sae areni.e 48861
H dring Keiff. Qe to ths ethacenat o caecity, the aea o sunergence wi |
inresse from®@.5 hato 1568 g wth aninresse in partid|ly sumarged Vil l ages fram
2

to6with b  Rget d gd aoed famlies (APS) i noresse fram937 to 1104

The project has been given clearance by the Technica Advisory Gmittee (TAQ o MR n
BOL19% A thet ting the prgect envisaged famation o 3 ruber reservars o caedty 7.346

INGt, 583 Bt ad L0B6 NGt & Guadli

Village Hvewer, the Sae Gt. agan goroeched GZwth aredsed prgoosd in
wich there ves aly 2 resavars d cgedity 2873 Bt ad 141 NGt & Guadli
\illae Aprod ves accorded fa thHs pget by ’Cd MDRin its 128" Meirg d.
0@ 216 Hvee, the aeat tolesavedinthe exrlie prgusd ves 22000 axre adinthe
seoad prgusd it ves 2 ldhaceat o wichthe Guad|li Rservar ves e saged toprod ce
irriggian fadlity to 12000 axe inkdhthe prgosds Bviramatd d earance vas grated to
ths prgect vice letter No. 12017/ 26/ 2000- 1 A1 d. 14 06 2008 udkler the provisias o HA
Ntificaion 194 fo comacenant o vark vithin 5 years franthe ddle o isse 0 the lete
wth g fic aadtianas bel ow

n

Type of | 1s 2nd 3rd 4 5th | Total

ND. | treat nent Year | Year |Year |Year | Year
Md Minair Reservoir

I Baic treanart nessures (arein sgqkm)
i Sod faedry, | 75. 00 | 100. 00| 100. 00| 100. 00| 73. 13| 448. 13

Ayeefaestry,
Slvipasture

ii | Mforestation 10.00 [ 20.00 | 20.00 [ 20.00 |24.38|94.38
ad Re-

vegetation

[27]
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il and

Moi st ure
conservati on
neasur es vith

vegetati on

arias and
horticdtue

300. 00

375.00

375.00

375.00

27.00

1704. 00

il and

Moi st ure
conservati on
neasur es wth

Agr o-
hotiadtue /

Ayo-forestry

4.00

7.00

7.00

7.00

3.75

28.75

Qrersead ng of

Or asses

1.00

1.00

1.00

1.00

1.00

5. 00

Bgrexing/ Gily cotrd ver

ks (inNo)

Gi ly A ugs

30

30

30

30

30

150

Rockfill dam

15

15

15

15

15

75

Check dans

Guravel li Reservoir

Bdaic tregnat naesres (are in sgkm)

Sud faedry,

Areefaedry,
Slvipestue

2. 000

2. 500

2. 500

2. 500

1425

10. 925

Aforestation

ad Re-

vegetation

)] and

Moi st ure
conservat i on
neasur es \ith
vegetation

karias and
horticd tue

0. 600

0. 700

0. 700

0. 700

0.675

3.375
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il and

Moi st ure
conservati on

nessur es wth

Agr o-
hotiadtue

Ayo-forestry

/

Qrersead ng

or asses

of

0. 030

0.050 | 0.050 |0.050 |0.045 | 0.225

Bgreging/ Gily cotrd varks (in M)

i Gl ly Hugs 1 2 2 1 1 6
i Fockfill dam - 1 1 1 - 3
ii Check dans - - = - - B

Hveer, it hes benfaud thet noe o the spea fic cad ti as marti aed aoove have been

udert aken

Rrther, inevatias vae nade to beck pup veter tothe Si RMSg prg ect
(SR by suppl enenting vater fromanother newprgect viz.,

Kd esreram prgect. R this purpose three pup howsss vere castructed anthe H ood H ow
cad wththerequred prgdardiasuwch as acss regdaas, fadmy, ddivey
dsenec thsdagmgthesoged theealia prget aoproved by the Techni cal
Advisory Gonmnttee of MO/R

Terns of Rference of Jont Gnmttes

Te N adr drededthejdnt comtteeto esoatanthe pans

(i) Wether the proposed prgect requires priar enviromaetd cdearace /5
dready nationed aove, evramarid dearare ves sagt ad it ves gated vice
letter cited 14.06. 208 far comence o vark wthina period of 5 years whi ch expired
on 13.05.2008. Howvever,
Fadesh and new Sate of Tdarpe rathe sagt edeson v gated ay futhe
eMramatd deaave wich ves recessay far tadrg o the costrutionvark Asg the
ggad aodtias dipldadinee d Caein 3qe d the pged vald require a fresh
pgosd-i.e afresh HAdayg wth BW hes to ke caried ot ad to be suomtted to
MEXCfa thar ggrasd adgat d Eviramatd Ceaare as pr HAMtificaion
2006, vin ch ves d so not dore.

the Sae Gveement of both the conbined Andra

e Futhe, the dage in sogee o flood flovcard ves dserved as dleged by gdicat.
Rget poooat hes costructed three reierse pups & flood flovcad o Si Rma
S prget wthout ditanng anenchert in the endiramatd degate gated to ths
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pged. It is shntted thet, & pr aodtias 6 d Eviramatd dexawe gatal to ths
pged, thedae d soge d thepget raqires freshgura <.

elncae d Guradli resevar, aodrwtian vark hes rd ben gated till 2007 acoord g to
@G eexthinmys Tepged pguoet vadd hae dia ned renevd /fresh envi ramart d
dearace franMBERCS as par aadticmm 8 d eniraratd degare ldte gatalto
thspget gaimg Bvramatd Cegareisvdidfa priadd five ye franthe cate o
issSed thsleate fa comeoaat d costrudtionvark

eJint comittee is qird thet, thaoh the pged pquoet hes didared enirametd
derare fa flood flov cad prgedt, amadet fran MBI vou d have been
adxaned by prgect prgoonat in bath the casss as soge d the pged dass.
Tedae dagrg the soge o proect wthout approval of MBERRCC attracts
vidaion of BAdificaion 206

®Given the doove facts and ciramstances, the Hon'ble NGT may pass grqride ady
as ceamd fit.

(ii) Inpact of this prgect on em romen:

olle Jant comitteeis qaned thet montoogliace d endiramatd cl earance conditi ons
nay lead to erviromnenta danages. The deavdion an pimafade eddawes by Jan
camittee ae mtiaed bel ow

e Roponent dd not suomit any six nonthly compliance repart to Mnstry siree the

gat d BMramatd dexrare |l dte.

o Qmiared gedficoadtias d endiramatd dexaeissedtopget athoity hes

mt bencopied sofar.

e D d Qe Brdnadgdilizaiomaet caried at praoely.

Atat ar, fuytiveenss an vete (suface &gandvae), admdseled hae a ben
nntaed sofar.

@eaionad Dgosd o vestes, mucks, hezardous vestes are it nanitared and suomitted

\é&h cl e novenarts and ennssi ons were nat nonitored

Ve grirkingtooatrd fuytiveenssmadgendt aena provi ded.

als o OGsgas enss as aet sumtted

Fdlity d SIPad EIlPae nd provded
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o Trelaorestobe eppd fa costrudion varks e ke thoragiy examnned by hed th persard ad

adknady trested befare i ssung themwork pernit .

Micd fadilities a5 vdl @ rexedticd fadlities g€l d<o ke poidd to the larers adegete
arappats fa poidg free fud like keroseng/veod LRGSE | e nace & the prg et oost far the

o eppgdintre costridionverk o thet ind srimrete fdling d tressis preveted

(i11) Wdether any study has been conducted by the Sate of Tel angama
befaoeganginothe question o eqadngthe prgect as dleged by the appl i cant:

It hes been foud thet o fresh eMramartd inpect assessmart study hes been dae by
thepget proooet fa the eqaded prg edt.

(iv) Wt is the nmue of coseqetid impect on the villagers de to
SUseget recedg aea d the ressrvar, viichis likdy to lead to suonergence o
inuncetion of nearby Vil l ages:

Qe tothe etaoeat d cgeaty, theaead sUargaoe wil inoresse franaoot /2.5
hato 1568 g wthanimresse in patidly suarged vill ages to 6 fram2 ad runer
o HAPs inoresse to 1104 fram93y.

Addi tional reconmendations for inpl enentati ons PAFS:

o The pgedt pguoat hes to prgere the RRbaeits & dan fa XS as per the
‘Right to Fair Conpensation and Transparency 1in Iand AQusStion
Riealitaion ad Rsetlemant Act, 2013%hich has care ito €fed se Jaay,
4

efr the lad lesmg hosddds wil be & pr the Nticd RIdilitaion ad
Rsettlenat Rdicy, 2007 ar as per the Sae Riddlitaion ad Rsgttlenart R oy,
widesr is nre beefidd topgett dfected prsas (PAS). Abgete pdidty o
the coparsati on peckage o NEP 2007 stdll be gven in the affected villages. Al
RR issies sdl be conpl eted before comm ssioning of the
project. In case |latest Act of 2014 is applicable, the
same Act is to be foll owed

® The implementation of Re&R shall be closely monitored and is to be ensured
that all project affected families (PAFs) get adequate & timely compensation
before commissioning of the project

(V) A Monitoring Committee for Re&R shall be constituted which must
include representatives of project affected persons including from SC/ST
community and at least a woman beneficiary whether any alternate
rehabilitation projects have been envisaged by the Govt to replace or re-settle

9 pers
ons likely to be affected by the project:
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The authorised officer for land acquisition and Revenue Divisional Officer
of Husnabad, Govt. of Telangana informed that due to receding area of
submergence, 5 hamlets (thandas) are being totally submerged and 166
additional families are affected. The State Govt. has offered a R&R
package which is under finalisation. He also informed that in the earlier
submergence 937 PDFs are there out of which 924 PDFs are made
payment and the balance would be paid shortly.

® Whether any ecologically sensitive areas are likely to be affected on
account of the project being expanded, if so, what are the remedial
measures to be taken to protect the same:

No ecologically sensitive areas are being affected on account of the
expanded project.

(Vi)  If there is any violation committed in proceeding with the project
against the environmental laws, then the Committee is directed to assess
the environment compensation and also suggest remedial measures to
restore the damage caused to the environment:
It is observed that in proceeding with the construction without seeking
extension of the Environmental Clearance granted for start of the
construction work for Flood flow canal of which Gouravelli Reservoir which is
85% complete as on date, is a part, environmental laws have been violated.
As directed by Hon’ble NGT, the environmental compensation and immediate
restoration measures are given below.
Environmental compensation: The environmental compensation is calculated
based on following formula of CPCB.
E=PIxNxRxSxLF
=50x1095x250x1.5X 1
E=Rs. 20,531,250/- 12
(E=Environmental compensation
Pl =Pol | ution i ndex of industrial sector (average

Pl of 50 is taken for orange category)

N=Nunber of days violation took place (three
years = 1095 days)

R= A factor in Rupees for EC (250 is considered
for environmental conpensation for violation)

S = Factor for scale of operation (nmedium scale
of 1 is considered) LF = Location factor (1 is
considered for less one mllion popul ation)

Therefore, it is submtted that an anmount of Rs.
20, 531, 250/ - S cal cul at ed as envi ronment al
conpensati on.

Renedi al neasures to restore the danmage caused
to the environment:

Recommendations for |medi ate Renedi al neasures
for restoration of environnent are given bel ow for

i npl enent ati ons:
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A separate environment cell need to establish.
Al l ocati ons budget ande I npl enent ati ons of
envi ronment nanagenent protection neasures to be
mai nt ai ned i n separate account.

Restoration of construction area including
dunping sites of excavatede materials shall be
ensured by levelling, filing up of borrow pits,
| andscaping etc. The area should be properly
treated with suitable plantation.

eEnvi ronnmental paraneters shall be nonitored and siXx
monthly nonitoring reports shall be submtted to the
concerned Regional Ofice of the Mnistry and to

M nistry

e Water sprinkling arrangenents shall be made to

suppress the fugitivee em ssions

e Dunp stabilisation, catch drains, green belt and

desiltaions are to be carriede out properly

e Used drums, vehicles, scraps, pipes and other

materials have to be disposede off wth TSPCB

aut hori sed vendor.

e The proposed green belt devel opnent around vari ous

proj ect ¢ appurtenances, colony rows wth ornanental
plants in consultation with State Forest Departnment
shall be strictly adhered to. The green belt
devel opnent shal | be taken along with the
construction of damso that the rimis stabilized at

the tinme of inpounding.

e (Occurrence of stagnant pools/slow noving water
channel s duringe construction and operation of the
proj ect providing breeding source for vect or
nmosqui t oes and other parasites. The river should be
properly channelized so that no snell pools and

puddl es are allowed to be forned

elLongi t udi nal connectivity ensuring hydraul i c
conpatibility at bed level ise to be provided to

ensure non-disruptive biota novenent and sedinment
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transportation. For this necessary feature nay be

i ncorporated in design of dam

e The equipnent likely to generate high noise |evels

during the constructione period or otherw se shall
neet the anbient noise level standards as notified
under the Noise Pollution(Regulation and Control)
Rul es, 2000, as anmended in 2010 under the
Envi ronnent Protection Act (EPA), 1986

ePerm ssion shall be obtained fromforest departnent
if, cutting of trees is involved in the subnergence

ar ea.

eApproval shall be obtained from TSPCB for stone
crushing unit and Ready Mx Plant are installed at
the site.

Given the above facts and circumstances, the Hon’ble

NGT nay pass order as deened fit.

41, The State of lelangana has filed cheir clections te the Jomt
Comnittes repot.

42, The leamed Additional Adwvoente {renernl, State of ‘lelangana
submicted that sice the regolators have already initiated proceedings,
this Tribunal can dispose of the matter without making any observation
regarding the merits of the case.  leaving open the right to ake
appropriace directions to the regulators. The counsel appearing for the
applicant submittad that if it is left to the regulations regarding
enviconmental compeansation etc., without any divection, they will
impose only mengre compensation without considering the impotance
of vielntion on environment, especially the repented offences being
committed hy the State while implemencing major projects and the
calloos attitude of che Stace of Telangana towards envircnmencal laws

and theo modus operandi of violating the laws and paving meagre
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44,

a4%.

Af1.

pennlies imposed so far which are microsoopic fraction of the project
CORLS.

As regards the guestion of limitation is concerned, whenever any
violaton of environmental lhws are peined cut and of they are
pontinuing in nature, then every violation will give nse to a fresh chuse
of action enalling the party to file the application before this Tribunal.
Further, if  environmencal degradation has been  alleged  and
pompensation as well as rescoracion alsn sought for in respect of the
came, then, the mitation wdl ke on bigher limit as envisaged ondear
Yectinn 15 of the National Green 'Cribunal Act, 207160

Under such cocumstances, we are nor in agreement with the
submissions made by the Additional Advocate Ceneral, Sate of
Telangana and also octher counsels along with him for the State of
Telangann, that the appheation is barred by Iimitation.

Fven if there 15 any vielation found, normally ths Tribunal will ke
directing the regulators o take appropniate action in accordnnce with
law . In this case since Ministy of Envirenment, Forests Chmace Change
{MoElFRECC)HEself has mentioned in the counter affidavit on the hasis of
the chservations of the Jloint Committee matenals available the project
requires fwrther appraisal and without getting bwther Environmental
Clearance (EC) for the change of scope and since there was violations
noted, they have already decided to initiate action against the Stace of
Telangana for the vielations alleged to have been committed by them
i proceeduy with the progect without obtaming further environmental

clenrance.

Fven if assuming that chey wanted to apply for Environmencil
Clearnnce (ECD, seeking for amendment that is not permissible under lnw

a5 1t will have tn be treated as n fresh application for Eovironmental
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Clearance (EC) and chey will have te undergo all the processes of, issuine
of terms of reterence [1TIR), public hearmng and other procedures provided
under E[A Motificacion, 2006 as has been observed by the Hon'hle Apex
Court tn and {Key Stone Realtors Vs, Anil V. Tharthare (2020]) 2 5CC
G6) this nspact will also will have to he considerad by the MokF& OO
when such applications bave been Filed.

47.  The Jeint Comnuttee also found certain violations of the EC
conditions.  That aspect also has to he been talken note of by che
binisny of Environment, Forests and Climate Change (MobLld CO)
while issuing show cause netice under Section 5 of the Environment
{Frotectiont Act, 195F.

4. As regards the non-compliance of the acquisition process and non-
fulfilment of che re-settlement scheme, this Tribunal will not be having
power o go in those aspects. The affected parties are at liberty to
appronch the appropriate forum for necessanry veliats on this regard. IF it
15 part of the conditions imposad in the environment clearance, then, it
5 For Minisoy of Environment, Forests and Chmate {hange (MoEl&
C() while considering the violation of the conditions has o look into
the issue and issue necessary directions in chis regnrd including further
envitonmental compensation if 1t is o be fixed m this regard. Further,
the Minisbry of Environment, VForests nnd Climate Change (Mokld:
()5 also entitled to revisit cthe gquestion of compensation and they
nesd not assess the gquantom of compensation fixed by the Jnint
Commitces tn this regwd and take fresh deciston of the materinls
collected, nature of natural gravity of che violations and the damage
cnused te the envirooment on accounc of the proceeding with che
project by the promect proponent and alse the conduct of the project
propenant both the presant and past in respect of this progect ns well as
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nther project undertaken by them and vinlation of the Fla Mocificntion,

2004, the nature of damage caused and cost of restoration reguired

while assessing the envionmental compensation.

Under such circumstances, we feel that the application tzelf can be

disposed ns follows:-

{1}

{2}

The contention of the contesting respondent, namely,
Srace of  Telangapna, that the applicatton 15 neot
maintiinable and barred by limitations is rejected and we
beld that the application is maintainable and within
linrication.

Yince the Minisoy of Emvarooment, Ferests and Climate
Chaneze {MoEF&CC) bas tnken cognizance of che alleged
vielntiwons snid to have been commicted by the State of
Telangana and initinted proceedings under Section 5 of
the Environnment (Frotection) Act, 1986 by issoing shosw
ciuse notiee, we feel that there is not necessity for this
Tribunal to proceed wich the matter and leave open the
regulators o tnke appropriate action agninst the proect
proponent on the hasis of the enguiry to be conductad by
them which must alse include revisinng on the question
of environmentnl compensation considering the gravity of
the wviclntions commutted, on account of the procesding
with the project by the progect proponenc and also the
conduct of the project proponent both the present and
past m respect of chis project as well as other proeacts
undertaken by tham and violaticn of the ELA Naotification,
2000, the nacure of damage caused and cost of restoration
required while assessing the environmental compensation
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{3}

{4}

{5}

{6}

and pnss approprinte orders o accordnnce  with lnw
without much delay.

Hince Minisoy of Environment, Forests and  Climate
Change (MoEE& CO) bas come o the conclusion on the
basis of the matenal collecred by them thac the present
pronect requires further envircnmental ¢lenrance, the State
of Telnngana is restrained from proceeding with the
project  further till the proceedings initinted by the
bMinisoy of Environment, Forests and Climate Change
{MoEl& CU) 15 completed.

If the project proponent makes an application for
including  the «change of scope and  apply for
Frviconmental Clearance [FCY the same should oot he
agranted by way of an amendmenc for existing FC and the
entire process will have to be reassessed afresh as has
been ohserved by the Hon'ble Apex Courr in {Key Stone
Healtors Vs, Anil V. Tharthare (A020) 2 5CC 6.
BMinisory of Envionment, Forests and Climate Change
{McELE €] = alsn ac liberey o conduet fluther enquiny
regarding the nature of damage caused and also the cost
required for restorntion of Jdamage ecavsed o che
environmental and reassess the compensation o be
recovared from the Srate of Telangann.

The Ministiy of Fnvicooment, Forests and Climate Change
{MokF & CO) s doected to complete the process of cthe
EnGuLIy A5 enrly as possible ac any rate wichm a peniod of
frur months and subout the further accien taken report
before this Lribunal after the expoy of four months has oo
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{7}

{8}

{9}

{14})

{11]

be fixed by this '[ribunal.

As regards the remedy of the applicant regarding che non-
availahility of the benefits under HKight to  lair
Compensation and Transparency in Land  Acquisition,
Kehabilitntion & Bessttlement Acc, 20013 o approach the
appropriate authaoricies are left open.

If the Kehabilitation and Resettlement (B % K} 15 also part
af the conditions of Enwvirooment Clearance (K], then
Binistry of Envioonment, Forests and Climate Change
{MoEF & (Clare alsn at liberty to consider those
vinlations and necessary  direcrions cnn ke given in
accordance with law to comply with those conditions by
the project proponent and take approprinte action if those
conditions are oot properly comphed with on the basis of
the further duoection issued by the blinistry  of
Fnvironment, Foreses and Climnte Change [(MoEF&CC) 0
this regard.

Considenng the circumstances, parties are direcred to
bear the respecriva cost.

The office is directed te place the report submicted hy
binisoy of Environment, lerests and Climate Change
{MoFEF & ) 0 this regard as and when it is received
before this Bench for further consideration.

The Registry 15 duected to communicace this order oo the
afficial  respondents, including  the  Ministry  of
Environment, Forests and Climate Change (MokRF & (07,
Mew 1xelhi, [neegented Regionnal (Mfice, Kinstry  of
Fuvironment, Forests and Clhimate Change {MabEl& CO),
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Hydernhad, Chief Secretary, State of Telangnna and alsn
Gindavart River Managemeant Board for their information
and for comphianee of the direction.
S, with the above observations and dwections, the appheation is
disprsed of.
Sd/-
.................................... LML

{Iustice K. Bamakrishnan}

Hd/-
................................ E.3.
{13r. Hatyagopal Korlapatr)

(rA. Mo, TRA2021182)
[N 8 FLAE .
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE

BENCH, CHENNALI

ORIGINAL APPLICATION NO. 180 of 2021

IN THE MATTER OF: -
Baddam Raji Reddy and Ors. ... Applicant(s)
Versus

Union of India and Others ... Respondent(s)

ACTION TAKEN REPORT ON_BEHALF OF RESPONDENT NO. 1,

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

MOST RESPECTFULLY SHOWETH:

I Tarun Kathula S/o Shyamala Rao, aged about 45 years working as
Director/Scientist “F* Integrated Regional office in the Ministry of Environment,
Forest and Climate Change, Government of India having an office located at 3
Floor, Aranya Bhawan, Saifabad, Hyderabad, Telangana, do hereby solemnly affirm

on oath and state as under;

1. Tt is submitted that the instant Original Application was filed as the Irmgation
& CAD Department of State of Telangana, under Re-Engineering Proposal,
issucd orders for expansion of Gouravelll Reservorr, situated in Siddipeta

District, from 1410 TMCs to 823 TMCs without obtaming the prior

Environmental Clearance from the MoEF&CC, g Q/_r/

Tarun Kathula
Director/Sciantist ' )
Integrated Regional Office
Ministry of Enveonment Fonest and Cimats Ei'nar!ge
#Aranys Bhavan, Hyderahad, Telangana-500 64 -
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2. Ttis submutted that the applicant has contended that the State of Telangana has
started the construction work for the expansion of the Gouravelli Reservoir in
2021 on the strength of the old EC which was granted on 14.05.2003 without
obtaming amendment under the provisions of the EIA Notification, 2006, as
amended, The Flood Flow Canal (FFC) project envisages an imigation facility
to an area of 2.2 lakh acres in the drought-prone areas of the Telangana region,
diverting about 20 TMC of surplus of water from the 5ri Ram Sagar Project

during floods and storing in Balancing Reservoirs.

Further, it 1s alleged that the State of Telangana 13 in gross violation of the
provisions of EIA Notification, 2006, on account of initiating several changes
in irrigation projects without obtaining prior Environmental Clearance trom
the MoEF&CC and without undertaking mandatory impact study that led to
submergence of four villages and has caused damage to the environment and

loss of hivelihood.

3. It 15 submitted that the present application has been filed by the applicant

secking the following reliefs:

i.  To stop all construction activitics relating to expansion of the Flood
Flow Canal and Gouravelli reservoir by the State of Telangana until the
Project Proponent obtains prior EC.

1., Direct the State of Telangana, District collector of Siddipeta not to
damage natural resources and the agnculture lands ot farmers until the
approvals are accorded for the expansion of the Flood Flow Canal and
Giouravelli Reservoir project.

1. To appomnt an Expert Commitiee to undertake a comprehensive study

on the flood flow canal and Gouravelli Reservoir expansion project.

(\ Tarun Kathula

|:|-|fm:t-::r.rscim'_|||51 FG)
\ iniegrated Reg iomal Office.
Wisislry of Environment Forest ahc Climaia Changa
Ararya Bravan Hyderabad Tu:-:‘l;al‘.i-ﬂlﬂﬂ&ﬂl
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4. It is submitted that vide order dated 13.08.2021, the Hon'ble Tribunal
constituted a Joint Committee, compnsing a Sr. Officer from MoEF&CC,
Regional Office, Hyderabad along with other expert members of other
government offices/ departments, to ascertain the issues that were raised in
the instant matter. The Joint Committee conducted the site visit and based on

the observations, a report was filed stating certain non-compliances.
5. It 15 submitted that the counter affidavit was filed the MoEF&CC stating that:

a. Since the project profile w.r.t Flood Flow Canal Project from Sn Rama
Sagar Project has been modified by an expansion of the Gouravelli
Reservoir under the project in question without the consideration of the
MoEF&CC for further amendment; therefore, it does amount to change
in scope of the project, attracting the provisions of EIA Notification,
2006, Further, serious non-compliance of EC conditions has been
observed wherein it has been found that none of the specific conditions
were undertaken.

b, The Ministry issued a show cause notice to the Engineer In-Chief,
Irrigation & CAD Department, Government of Telangana on account
of changing the scope of the project without prior environmental

clearance and non-compliance of environmental conditions,

6. It is submitted that the Hon’ble Tribunal, vide order dated 10.02.2022

disposed of the instant matter with the following directions:

“..3 Since the Ministry of Environment, Foresis and Climate Change
(MoEF& CC) has come to the conclusion on the basis of the material

collected by them that the present project requires a further environmenial

Ce’

‘Tarun Kathula
; ?:mc:urﬁ'&cm nlst "F* o
Hnsrr;-lur-EErﬂEd Regionai Cifice,

Freesent Forest ang O] 2l £
Aranya Bravan Hyderghad Taangal:;ﬂ?czlgz



clearance, the State of Telangana is restrained from proceeding with the
praject further till the proceedings initiated by the Minisiry of Environment,

Forests and Climate Change (MoEF& CC) is completed.

4. If the project proponent makes an application for including the change of
scape and applies for Environmental Clearance (EC) the same should not be
granted by way of an amendment to an existing EC and the entive process will

have (o be reassessed afresh.

3. Ministry of Environment, Forests and Climate Change (MoEF&CC) is also
at iberty to conduct a further enguiry regarding the nature of damage cansed
and also the cost regquired for restoration of damage caused to the
environment and reassessment of the compensation to he recovered from the

Stare of Telangana,

6. The Ministry of Environment, Foresis and Climate Change (MoEF&CC) is
divected to complete the process af the enguiry as early as possible at any rate
within a period of four manths and submit the furither action taken report
before this Tribunal after the expiry of jour months has to be fixed by this

Tribunal... "

. It is submitted that in compliance of the final order passed by this Hon'ble

Tribunal following actions have been taken in this regard:

1. In compliance of the aforesaid order, the matter was taken before the EAC
and the Ministry examined the response submitted by the Irrigation & CAD
Department, Government of Telangana for Show-Cause notice in

consultation with EAC (River Valley and Hydro-clectric) and they were

also called for personal hearing before EAC, L/_\ OV’”/

Tarun Kathula
Dirsctor/Scientist 'F' (C)

Integraied Regional Office,
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Whrusiry of Ervirorment Forest aod Climate Change

Arzfya Bhavan, Hyderabad. Teiangana-S00 004



The EAC meeting took place on 15 June, 2022 wherein after detailed
deliberation it was obscrved by the EAC that “hased on fact submitted by
the project proponent and vepori of the Joint Committee, it has been
confirmed that the project invelves violation and the project will be
appraised by the EAC as per the Standard Operating Procedure (SolP) for
identification and handling of violation cases under EI4 Notification, 2006
mentioned in OM dated 7.07.2021.The EAC therefore, suggested the
project proponeni to submit the proposal a fresh ai PARIVESH porial for
terms of reference (ToR) under violation category.”

The copy of EAC meeting held on 15.06,2022 is annexed as Annexure 1.
The Notification S5.0. No. 1886 (E) dated 20.04.2022, which states that
irrigation projects, mentioned at [tem no. 1 (¢) of the Schedule to the EIA
Notification, 2006, as amended, irrespective of its command area, are
Category "B’ project and shall be appraised by State Environment Impact
Assessment Authority (SEIAA), except for rrigation projects involving

inter-state issues, Accordingly, the Engineer In-Chief, Indiramma Flood

Flow Canal Project from Sri Rama Sagar Project with expansion of

Gouravelli Reservoir, Irrigation & CAD Department of State of Telangana
has submitted the proposal (No. SIATG/RIV/409365/2022) on 06.12.2022
titled as "expansion of Gouravelh reservoir, from 1.410 TMC to 8.23 TMC"
before the State Environment Tmpact Assessment Authority (SEIAA) in
compliance of the aforesaid order seeking Terms of Reference (ToR) for
conducting EIA study under the provisions of EIA Notification, 2006, as
amended in violation category. The State Expert Appraisal Committee
(SEAC) i.e. the technical body of the SETA A, Telangana has considered the
X

Tarun Kathula

In?i reclor’Scientist 'F° (Q)
i egrated Regional Offica,
Ministry of Enviranmen Forestand Caimate Ghans-
Ardnra Bhavan, Myderahad Talanaang-50g I]I];
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proposal m its 210" meeting held on 03.01.2023 and inter-alia

recommended that;

".... The SEAC confirmed the project as a case of vielation of the EIA
Notification, 20006 and the project has to be considered in the terms of
the provisions of the 5.0.No.804 (E) di.14.03.2017: 5.0.1030 (E),
dt.08.03.2018, and O.M. dr: 07.07.2021 & OM. dt: 28.01.2022 issued
hy the MoEF&CC. Gol wor.t. SOP for identification and handiing of
vinlation cases under EIA Notification, 2006,
After detailed discussions, the proponent is divected to prepare ElA
report, as per the Standard Terms of Reference (TORs) issued by the
MoEF&CC. Gol for 1 (¢) river valley projects” and following
Additional Terms of Reference along with the Specific Terms of
Reference w.r.a. violaiion as per 5.0. No 804 (E) di.14.03.2017 &
S 1030 (E). ot 08.03.2018 and OM di, 07.07.202] & 28.0].2022
undergo the process of Public Hearings (District wise) in consuliation
with TSPCE and submit final EIA report along with minutes of Public
Hearings & response of the proponent to the issues emerged in the Public
Hearings to the SEAC for appraisal.
Additional Terms of Reference:

o Capacity table (1 mtr interval) with graphical representation.

o Details of submergence

o Details of development of greenbelt as per the Report of the Joint

Committee constituted by the Hon'ble NGT. Chennai.
o Compliance of Order dt. 10.02.2022 in OA No. 180 of 2021 (82) of

the Hon'ble NGT, Chennai...” (_\1
Tarun Kathula

DirectarfScentist "F' ()
integrated Reglonal Office,
Minisiry ol Ervironeant Fors! 30 Climate 'ZIE:!

Aranya Bhavan, Hyserabad. Telangana-300



iv. Therealter, accepting the recommendations of the SEAC, the State Level

Environment Impact Assessment Authority (SEIAA) has accorded

Standard ToR along with Public hearing and following specific and

additional ToR to the project on 15.02.2023 in its meeting held on

04.02.2023 which inter alia includes the following:

The State Government/'SPCB to take action against the project
proponent under the provisions of section 19 of the Environment
(Protection) Act, 1986, and further no consent to operate to be 1ssucd
till the project i1s granted EC (if Credible Action was not mitiated).
The project proponent shall be required to submit a bank guarantee
equivalent to the amount of remediation plan and natural and
community resource augmentation plan with the SPCB prior to the
grant of EC. The quantum shall be recommended by the SEAC and
finalized by the regulatory authority. The bank guarantee shall be
released after successful implementation of the EMP followed by
recommendations of the SEAC and approval of the regulatory
authority. The proponent also shall pay penalty amount to be levied
by SEIAA as per OM. dated 07.07.2021,

Assessment of ecological damage with respect to air, water land and
other environmental attributes. The collection and analysis of data
shall be done by an environmental laboratory duly notified under the
Environment { Protection) Act. 1986, or an environmental laboratory
accredited by NABL or a laboratory of a Council of Scientific and

Industrial Rescarch (CSIR) institution working in the field of

environment,
= g

Tarun Kathula
Direclor/Scientist 'F' ()
Integrated Regicnal Office
Mesisiry of Ermimonment Foras) ang Climalg C.iur.gr
Ararya Bhavan, Hyderabad Telsmwgang-500 008
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» Preparation of EMP comprising remediation plan and natural and
community resource augmentation plants or responding to the
ecological damage assessed and economic benefits derived due to
violation,

= The remediation plan and the natural and community resource
augmentation plan to be prepared as an independent chapter in the
ELA report by the accredited consultants,

o Funds shall be allocated for Corporate Environment Responsibility
(CER) for various activities therein. The details of fund allocation
and activities for CER shall be incorporated in the ELA/EMP report.

» Capacity table (1 mir interval) with graphical representation,

« Details of submergence

« Details of development of greenbelt as per the Report of the Joint
Committee constituted by the Hon'ble NGT, Chennai.

« Compliance of Order dated 10.02.2022 in O.A. No.180 of 2021 (8Z)
of the Hon'ble NGT, Chennai.

Apart from the above the SEIAA has directed the project proponent to stop
construction activity forthwith and to comply with the terms of provisions
of the Gazette Notification 5.0, No, 804 (E) dated 14.03.2017; 5.0.1030
(E), dated 08.03.2018; and Office Memorandum dated 07.07.2021 issued
by the MoEF&CC w.rt Standard Operating Procedure (SoP) for
identification and handling of violation cases under EIA Notification, 2006,
The copy of ToR dated 15.02.2023 1s annexed as Annexure- 2.

'. The SoP dated 07" July, 2021, for consideration of violation cases, involves

Wo components: <_\\ ﬁ.'ﬂ"'/
1

Tarun Kathula
Chrector!Scientist 'F' (T}
Integrated Regional Office,
Mirigiry of Envirgassent Foresd ang Climate Change
Ararrya Bhavan Myderabad, Telangans-500 004
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vi.

la] Ecological Damage assessment and restoration: Assessment of
environmental / ecological damage with respect to air, water, noise,
soil/land, flora & fauna, occupation health and other environmental
attributes and preparation of Remediation plan.

[b] Penalty on the basis of Polluter Pay Principle:

« Where operation has not commenced: 1% of the total project cost
incurred up to the date of filing of application along with
EIA/EMP report; [Ex: Rs.1 lakh for project cost of Rs. 1 Cr]

« Where operations have commenced without EC: 1% of the total
project cost incurred up to the date of filing of application along
with EIA/EMP report PLUS 0.25% of the total tunover during
the period of violation. [Ex: For Rs. 100 Cr project cost and
Rs.100 Cr total turnover, the penalty shall be Rs.1 Cr + Rs. (.25
Cr=Rs. 1.25 Cr]

It is pertinent to mention here that as per the provisions contained in the
Notification S5.0. 1030 (E) dated 0R.03.2018 and SoP issued by the
MoEF&CC wide Office Memorandum dated 07.07.2021, the wviolation
cases which lies under the jurisdiction of SETAA shall be dealt/handied by
SEIAA.

The copy of notification S.0. 1030 (E) dated 08.03.20218 and SoP vide
Office Memorandum dated 07.07.2021 is annexed as Annexure 3 and

Annexure 4 respectively.

It is also humbly submitted that for additional information’ further
clarification, if any, with regard to the project in question, the Hon'ble

Tribunal is requested to implead the SEIAA, Telanganaasa tc? party

Tarun Kathula
Director/Sciantist 'F' (=)
__Integrated Regional Office,
Winsstry of Enwironment Farest and Climate Change
Aranys Bhavan Mydershad, Telangana-500 00e
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since it 15 the Competent Authority to carry out all the proceedings w.r.t

grant of EC to the project in question.

vii. In light of the aforesaid mentioned facts of the matter, the action taken
report may kindly be taken on record. It is submitted that the Hon’ble

Tribunal may pass appropriate order(s), direction(s) as deemed fit and

proper under the facts and circumstances of the present case, (\ q.///
dl

Deponent

Tarun Kathula
Director/Sciantist 'F' (C)
integrated Regional Office,
Minisery o Environment Forest and Cimate Change

VERIFICATION Aranya Bnzvan, Hyderabad. Tefargana-500 004

I, the above-named deponent do hereby solemnly affirm and state that the
contents of the aforesaid are true and correct to my personal knowledge and have
been derived from the official records maintained by the Respondent. No part of

it is false nor has anything material been concealed therefrom.

Ventied at Hyderabad on this 18th day of May, 2023,

Qv

Deponent

Tarun Kathula
Director/Sciantist 'F' ()
Intagrated Regional Office,
Wirvgiry of Emvronment Fares! and Cimale Change
Arapgplibaan, Hyderabad, Telangana-500 04
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MINUTES OF THE 29TH MEETING OF THE EXPERT APPRAISAL COMMITTEE
(EAC) ON ENVIRONMENTAL IMPACT ASSESSMENT (EIA) OF RIVER VALLEY
AND HYDROELECTRIC PROJECTS HELD ON 15TH JUNE, 2022

The 29th Meeting of the EAC (River Valley and Hydroelectric Projects) organized
by the Ministry of Environment, Forest & Climate Change, Indira Paryavaran
Bhawan, Jor Bagh Road, New Delhi was held on 15t June, 2022 through video
conference under the Chairmanship of Dr. K. Gopakumar. The list of Members
participated in the meeting is at Annexure.

Agenda Item No.29.1:

Confirmation of the Minutes of the 23r1 EAC meeting

The Minutes of the 28th EAC (River Valley and Hydroelectric Projects) meeting held
on 31st May, 2022 were confirmed.

Agenda Item No. 29.2:

Kishau Multipurpose Project 660 MW (4x165 MW) and 97076 Ha, in Chakrata
and Shillai tehsil, Dehradun and Sirmaur, District of Uttarakhand and

Himachal Pradesh by M/s Kishau Corporation Limited - Terms of Reference
(TOR) - reg.

[Proposal No. IA/UK/RIV/276905/2022; F. No. J-12011/09/2021-IA.I(R)]

29.2.1 The proposal is for Terms of Reference to Kishau Multipurpose Project 660
MW (4x165 MW) and 97076 Ha, in Chakrata and Shillai tehsil, Dehradun and
Sirmaur, District of Uttarakhand and Himachal Pradesh by M/s Kishau Corporation
Limited.

29.2.2 The details of the project submitted by project proponent and ascertained
from the document submitted are mentioned below:-

i. Kishau Dam Project envisaged the construction of a 236 m high concrete
gravity dam alongwith a 660 MW capacity power house across the river Tons,
a tributary to the river Yamuna, for harnessing the vast monsoon flow of river
Tons by storing and utilizing the regulated release thereof, for irrigation and
power generation.

ii. A 236 m high Roller Compacted Concrete gravity dam across river Tons in
district Dehradun to provide a gross storage of 1824 Mm3 live storage
available for irrigation and power generation as well as for drinking water
supply will be more then 1324 MCM throughout the life of the reservoir.

iii. A spillway with total width of 127 m would be located in the dam body having
6 nos. bays each 17 m wide. The design discharge of spillway is 23019 m3/s.
For energy dissipation, flip bucket type stilling basin with splitters has been
provided.

Page 1 of 7
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iv. Four intake structures in the body of dam with four off taking unit penstocks
of 5.0 m dia each. A surface power house on the left bank of the river with
installed capacity of 660 MW (4 x165 MW). Over ground 400 kV pothead yard
on the left flank, near the toe of the dam.

29.2.3 The EAC during deliberations noted the following:

The proposal is for Terms of Reference to the project for Kishau Multipurpose
Project 660 MW (4x165 MW) and 97076 Ha, in Chakrata and Shillai tehsil,
Dehradun and Sirmaur, District of Uttarakhand and Himachal Pradesh by M/s
Kishau Corporation Limited.

River Valley Projects are listed in S.N. 1(c) of Schedule of Environment Impact
Assessment (EIA) Notification under Category ‘A’ and to be appraised at Central level
in the Ministry.

The project proponent was not well prepared and was not able to give proper reply
to the EAC regarding environmental sensitivity and other concerns related to
ecological biodiversity. The EAC also took note on the Form-1 submitted on the
PARIVESH portal, wherein, there is no details mentioned about the environmental
sensitivity around the project site. The project proponent has not done study on
alternate site analysis and no details submitted about the reservoir and command
area.

29.2.4 The EAC after detailed deliberation decided to return the proposal in present
form with the request to submit following information.

(i) Submit report on alternate site analysis.

(ii) Study report on impact of proposed project on forest and wildlife.

(iii) Report on impact and benefits of the proposed project.

(iv) Revised Form-1 to be submitted along with the details of environmental
sensitivity around 10 km of the project site.

The proposal was therefore returned in present form.

Agenda Item No. 29.3:

Kopra Medium Irrigation Project (48.43 MCM) in an area of 1044.72 Ha at
village Bagaspura Tehsil Rehli, District Sagar, Madhya Pradesh by M/s Water
Resources Division No One Sagar — Terms of References (TOR) - reg.

[Proposal No. IA/MP/RIV/241400/2021; F. No. J-12011/07/2022- IA.I (R)]

The project proponent did not attend the meeting. The EAC therefore deferred the
proposal.

Page 2 of 7
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Agenda Item No. 29.4:

OA No. 180 of 2021 (SZ) in the matter of Baddam Raji Reddy & others Vs
Union of India and others before the National Green Tribunal Southern Zone,
Chennai regarding change the scope of flood flow canal and Gouravelli
reservoir by increasing the capacity of canals and reservoir from 1.410 TMCs
to 8.23 TMCs under Re-engineering of Indiramma Flood Canal project in
Siddipeta District of Telangana State.

29.4.1 The OA No. 180 of 2021 (SZ) in the matter of Baddam Raji Reddy & others
Vs Union of India and others has been filed on 10.08.2020 before Hon’ble National
Green Tribunal Southern Zone, Chennai as the Irrigation & CAD Department of
State of Telangana, issued orders for expansion of Gouravelli Reservoir, situated in
Siddipeta District, from 1.410 TMCs to 8.23 TMCs without obtaining the prior
environmental clearance from the MoOEF&CC. The application has been filed
regarding the proposal of ‘Re-engineering Indiramma Flood Canal Project’ in
Siddipeta District of State of Telangana to change the scope of flood flow canal and

expansion of Gouravelli reservoir by increasing the capacity of canals and reservoir
from 1.410 TMCs to 8.23 TMCs.

In this context, the Hon’ble NGT vide order dated 13.08.2021 constituted a
Joint Committee and directed to conduct a site visit in order to find out whether
there is any violation committed. Accordingly, the Joint Committee site visit was
conducted by Dr E. Arockia Lenin, Scientist ‘C’, IRO, MoEF&CC, Hyderabad; Shri P.
S. Kutiyal, Member, GRMB, Hyderabad and Shri M. Ramesh Kumar, Director, CWC,
KGBO, Hyderabad on 22.09.2021 and filed the report on 29.09.2021.The Joint
Committee Report was received in the Ministry on 24.11.2021. It was noted the that
as per the findings of the report, EIA Notification 2006 has been violated. It further
mentions that Change in scope of project are reservoir capacity from 1.41 TMCft
capacity to 8.23 TMCft, increase in the pump house capacity and feeder canal and
the irrigation being envisaged to the same area. Due to this enhancement of
capacity, the area of submergence will increase from 769.25 ha to 1566.8 ha, with
an increase in partially submerged villages from 2 to 6 with number of Project
displaced families (PDFs) increase from 937 to 1104. Moreover, the scope of the
project was also changed without obtaining necessary fresh appraisal and the
committee also suggested a compensation of Rs. 2 Crores.

Further, the Ministry vide letter dated 07.01.2022 issued a Show Cause
Notice to Flood Flow Canal project from Sri Rama Sagar District, Telangana and
thereafter, an affidavit was filed on behalf of the MoEF&CC in the NGT, Chennai on
23.01.2022 in compliance of the NGT order dated 20.12.2021. In response of the
same the project proponent vide letter No.
ENC(G)/SE(P&M)/DCE(GB)/OT3/AEE7 /NGT dated 27.01.2022 submitted response
against the Show cause notice issued by the Ministry and following is stated:

..... the environmental clearance is accorded to Flood Flow Canal project from
SRSP to irrigate an ayacut of 2,20,000 acres with utilization of 20 TMC of flood
water from Godavari river. Hence the enhanced capacity is well within the limits of
the boundaries in which EIA was done and clearance was issued in 64th TAC
meeting conducted in 1996 and 128th TAC meeting conducted in 2016. Further it
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has also made submissions against the non-compliances as observed in the Joint
Committee report dated 29.09.2021... ... 7

29.4.2 Thereafter, the Hon'ble NGT vide final order dated 10.02.2022, disposed off
the matter with following directions to the Ministry:

........ 49.Under such circumstances, we feel that the application itself can be
disposed as follows:-

The contention of the contesting respondent, namely, State of Telangana, that
the application is not maintainable and barred by limitations is rejected and we hold
that the application is maintainable and within limitation. Since the Ministry of
Environment, Forests and Climate Change (MoEF&CC) has taken cognizance of the
alleged violations said to have been committed by the State of Telangana and initiated
proceedings under Section5 of the Environment (Protection) Act, 1986 by issuing show
cause notice, we feel that there is not necessity for this Tribunal to proceed with the
matter and leave open the regulators to take appropriate action against the project
proponent on the basis of the enquiry to be conducted by them which must also
include revisiting on the question of environmental compensation considering the
gravity of the violations committed, on account of the proceeding with the project by
the project proponent and also the conduct of the project proponent both the present
and past in respect of this project as well as other projects undertaken by them and
violation of the EIA Notification, 2006, the nature of damage caused and cost of
restoration required while assessing the environmental compensation and pass
appropriate orders m accordance with law without much delay.

Since Ministry of Environment, Forests and Climate Change (MoEF& CC) has
come to the conclusion on the basis of the material collected by them that the present
project requires further environmental clearance, the State of Telangana is restrained
from proceeding with the project further till the proceedings initiated by the Ministry of
Environment, Forests and Climate Change (MoEF& CC) is completed. If the project
proponent makes an application for including the change of scope and apply for
Environmental Clearance (EC) the same should not be granted by way of an
amendment for existing EC and the entire process will have to be reassessed afresh
as has been observed by the Hon'ble Apex Court in (Key Stone Realtors Vs. Anil V.
Tharthare (2020) 2 sec 66. Ministry of Environment, Forests and Climate Change
(MoEF&CC) is also at liberty to conduct further enquiry regarding the nature of
damage caused and also the cost required for restoration of damage caused to the
environmental and reassess the compensation to be recovered from the State of
Telangana. The Ministry of Environment, Forests and Climate Change (MoEF&CC) is
directed to complete the process of the enquiry as early as possible at any rate within
a period of four months and submit the further action taken report before this Tribunal
after the expiry of four months has to be fixed by this Tribunal. As regards the remedy
of the applicant regarding the non- availability of the benefits under Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation & Resettlement
Act, 2013 to approach the appropriate authorities are left open. If the Rehabilitation
and Resettlement (R & R) is also part of the conditions of Environment Clearance (EC),
then Ministry of Environment, Forests and Climate Change(MoEF&CC) are also at
liberty to consider those violations and necessary directions can be given in
accordance with law to comply with those conditions by the project proponent and
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take appropriate action if those conditions are not properly complied with on the basis
of the further direction issued by the Ministry of Environment, Forests and Climate
Change (MoEF&CC) in this regard......

29.4.3 The EAC during deliberations observed that based on fact submitted by the
project proponent and report of the Joint Committee, it has been confirmed that the
project involves violation and the project will be appraised by the EAC as per the
standard Operating Procedure (SoP) for identification and handling of violation cases
under EIA Notification, 2006 mentioned in OM dated 7.07.2021.

The EAC therefore, suggested the project proponent to submit the proposal a
fresh at PARIVESH portal for terms of reference (ToR) under violation category.

*k*k
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ANNEXURE
ATTENDANCE

Sr. Name & Address Role Attendance
No

1. | Dr. K. Gopakumar Chairman P

2. |Dr. N. Lakshman Member P

3. | Dr. A. K. Malhotra Member P

4. | Dr. UdayKumar R.Y. Member P

5. |Shri Sharvan Kumar Member P

6. | Dr.J. A. Johnson Representative of WII P

7. | Dr.A. K.Sahoo Representative of CIFRI p

8. | Shri Yogendra Pal Singh Member Secretary P

9. | Dr Saurabh Upadhyay Scientist C, MOEF&CC P

*k%k
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State Level Environment lmpurt Assessment Authority (SELIAA

Telangana State
rovernmenl ol India

Ministry of Environment Forests & Climate Change

Oprder Mo, SE1AATS/OLASEDIT-37/2022- Drez 15022023,

Suly: SE1AA - Indirsmmza Flood Flesw Canal Project from 5ri Ramasagar
Vrojeel with cxpansion of Gonravelly reserveir frem 1410 TRC 10 8.23
TMUC, Guuravelly Village, Akkannapet Mandal. Siddiper Districi — TORs
[Violation] with Public 1earing soed — Heg-
alln A
L his bas ceberenes to vour proposal Mo, SIATGRIVAIO368/2023, di. 06.12.2022 (accepted an
14, 12,2022} submitizd to the SE[LAA. Telangana seeking Terms o Relerence sToR) in temns ol
the privvisioms= 4f Fovicormcnt Inypact Assassment (FLA) Netification, 2006 onder 1he
Ervironment (Protectiont Act, 148G The prorect 13 tor Indiramma Flond Flow Canal Project
from Sri Ramasagar Project with expansion of Gouravelly reservoir from 14148 TMO to
8.23 TMC, Gouravelly Yillage, Akkannapet dMandal, Siddipet Thsirict.

The praposal for prant of Tenns of Eettrenee {Toli) wa the proposed project way considered by
the Slate leve]l Expert Appraisal Commitee (SEACT in ils meeting held on GL0L2023. The
SFAC vbserved the Tl ing:”

The remeorenfotive of the meodect proporea; S8 Shoandr CEngiveer v Chief) asd D
Romickrighrn o W s, RETRE (Tedferabord ativaceed g mads o1 praseatation hefora the SEAC

Ouring presentelion, the mrepanent informed the following:

+  Cipnerpt nf WWRC prmiet frarm SRSP I5

~  5ri Rorpacoger Projec! (SASA] reservoir wios commicsioned in the poar 1964-69 with a
capactey af 112 TME af Pachompad [V, Nizamabaod disteict to irdfgote an aypocut of
14.08 Lokh acres in Stage-{ ond Stage-i,

% Flosd Flow Cangl prafect was groposed by the then Gaverament cf Andhre Pragesh
gnvisaging divgrsion of batance surpus walor weaioble of SR5P rosecvoir gfter
mesiing tne requirement of SREP Stoge-J&f),

o The Sead regulalor wes provided i the foreshiore of 3RAF for diversion of water from
the <ofd resprvimr infn B Fload Flow Eanl

& The main airt af the Fload Flow Camal proiect 3 te irvigabe an gvacut of B2031 Ha
{2,20,000 acres) in the uplond drought prone areas of Feddopalll, Rojonne Sircilia,
Jeglial, dacimemgor, Sddmet, Hoamupokondr opd ongern Jeesiwitile ofsencly of
torimaagar, Waraenge’ aond Maloorda) districts in Telangong remon duls unhilisng 2
TAL of fiomd water of Godsvon vee frant e feee shees of 5050 resorvair,

v Bockground of the project 1.

w  The Technical Advisory commitieefTAL) of Centra! Water Cammission [CHAT] in
e BAT meeting an 03404, 199 gpproved the profect comporents camprising He
Jolowing three |3 Mos) reservairs for on echimated cost of R5.1331.30 Cr @ Price
Level 1322-03 :

w Carmbned Staroge Resecver-! (Slorage Copociy - 7305 TRAC, Avacor :

22,000 agras)

& Mid Morair Reservoir (Storage Capocity . 25.873 TAMC, Avaout ; 68500
pores)

= Gourgrelly Reserecis [Storoge Capecitp @ 3005 TIAC,  Apacoy - 1, AL XK
s

s The taen Government of Andbro Pradesh vide 6.0, Mds. Mo, 209 dated 7711 3907
dereted the combined storage resenvalrad across Peddavogu-Il ond Korutlo vagy
rear Kenoracpet{VF), Koricmnogor district wath ¢ storege copaoity af #,34E ThC 1o
wiigede ot awnd ol gf 1293040 (32,000 Acres).
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s [he Enwirasmentol ciearance for the IFFC Project from SASD wos accardsd wide Lr
Mo - 12032 3a2000-14- D 1405 2007 ta freigete an oyocet of 2,230,000 oores
dufy uliicing 28 TRAC of Flaed wgter of Sodavas river warer frovn fareshore of
Sriramesqgar Drosest

7 Mid Manair Reservoir - 25,873 TAYC
o Ggurpvelly Reserverr — 1410 TG

*  The stotuicry deararce w.r [ the projedct are:

r o The Forest dleorancas for conals ond reservoirs wald pooseded woe e el N
SOOAFA9A 1, O T4-03-2000 & 14,00 2000 respectively.

& The Site deagraonce for investigation & siver wos oecorded wide Lr Noed-
1201 1267800014, GL24 .06 2002

= The Enwironments! clegraace was aocorded woe v Nof-120102852000-0-1
f35. 105 2003,

#  The Rehobilitction ang Rosettlement clearonce it received from the Gove. of India
vide MOTA L. i 20012/82003- CF & &/, 06 32-03-2004,

&  The Flonning COMMIssion (waber Resources Divisian) ooeepred for wwestnenst it the
Spote Flon wedth on estimaded cast of Rs 1331, 30 crares wige Lr.No 2 (322]/03-WE D
08 1 22005

®  The dedmils af Hon e NGT sase w.rt. the project iare)

F The Govercment of Telgngano has gccorded adminisironive spprove) for the
Gowravelly resenvoir grafect with eptonced copoLty from 1,410 TAC tn 8.23 Tads
wide O.0.MF. Mo, 5335, IRCAD (Frojecte-1) Cepartment 1 26 (5 2017 and B5% of
WErk o completad iy the tive af NST Crie wes filed.

Tha submarging wiflogers of Gourowelly reservoir had fled the case 04 no 180 of
2021 on 20" August 2021 before the Hon'Ble NGT {5, Chennm on the groued thot
the irngeion ard CAD department of Shate of {eltngoaa wader the Re-eagineering

procsod dived orders for exponsion af Govrovelly Reserugir from 1410 TAMC io
F.230 TAME without obiaining prior EC from Mindistne.

B The Joint Commuiitee cacstiteted by the NGT, Chenpm wos formed ve 13" digust
2021

T ot corrmigtes had @ St welt on 237 Septembar 2024 ond submitted o rEGaN Qn

29" Saptember 021 jr which it has reporied that the scape ¢f the praject hos been
cherrgred withrout apgroved of Mol F & OC

LG

¥ The commitiee hoy propased ap Eavirenmental Compensation of He.2,05 31,250
{fs.2.05 Crores) for Wiplaian,

& MabfECD iiued chow coure Rakbice te T&CAD Deportment an FHh Jenuary 2022

& WRLAD submitted the replies to shaw Cause aotice an 27ih Januory 2022,

-

NGT oy aisnosed Ure cose on 100A February 2022 duly direching the MoEFECE to
rompele the process of enguiny apd For sobmit the repart i four months

* LAL has sehediled g meeting on [5th June 2022 fur the veplies (o thow couse

* Bused vn el FAC mecting the commitiee supaested o frash propase! uader vielafion
oIlegary

343 The FAC during delibenttions phserved thor based on fuct submirted by the project
progonent cnd report of 0 Tmat Committes, i has been confirmed that the grafect imvglies
witdabicn amd the praject will be apprased by the EAC a5 per the stendord CDEFALITR FroLedire

{50P) far identifivation ond koadiing of wolgtion coves wnder ELA Notifalion, 2306 menkoned g
O dorted 07 07 2021,

®  The EAD thérefore, suggested the prefect proponend to submet the proocsol o fresh ar
FARIVESH partal for terite of reference [TOR) urder violotion Cafeqory.

* Accordingly, the propepent submitted Farm-) for TOR o 02.09.2022 ot the RioE FECC, Gaf
But, the Ministey did not consider the propusal es the profect becomes Coteqan- privect ns
aes 5.0 IBE6E], of. 24 2322, Henee, the eroponent re-submitted the propasal far TOR fo
the SeMA M0 g e 12 2022

e SEAL noted the deteils of ehe provect as following:
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The indiromma Flaod How Cengl Proyect (IFFC) enwisoges diversion of flogd water from 5o
Rotascgor Provect (SR5RE. i

= Ayocut 82031 fo.

" Drought prone dgreas  erctueiile districts of Karimeoger, Wanmnge! gnd higlgordo
fpresent districis  Peddopotl, Repmmo Sinalfe, Jogtiol  Koerimnooogar,  Sidsipet,
Horurnokondr ond Jengoan,

B Ereess floed — Once o fowe pears

The storage fuciities for storing such flood miope maojor roie in harnessing and consarimg
Firnaed weater,

The ZLAC noted thal the proyest compongnts are:

~ Water covenyance system;

FFC Concl 2123 Em

Feverse il pomg Rowses: 3 number
R Congls: 103 375 km

Tunoe! — 11 98 kit

Purae hinuse — 3 x F20 A1 doumeacs]
Fourdvelly Conals-63 75 ki

High Lavel Danals-20, 845 K

L L w.' W lﬁ_" L B T

> Rerarvedr:

* Mid panir Reseroie [ 25 B23 T
= Gourgvely reservoir ) .23 ThWC

Disfribufory netwerk system:

¢ AR Command &reo — 40470 ha {1, 00, 0 orres)

« Gourovelly Command Arar — dRB5E] ho (120N acres) in Karimaggar, Siddrpet,
Honuenakondo aod fahgdan Disricts.

The SEAC nated thiat the command areg of FO03] Ho Jolic i fhe Oiircts of Peddaporili, Rofannn
Lircillo, Jagqityal, Karimaoger, Siddiped, Honuemaokonog & Jengoan

Quring mresentanam, e prapenent informed the folowing won i, Exponnon of Grudvelly Feseryrc

Project:

The Sriramsogar projedt wos desigred with o copacity of 112 TAK. Bul due ta feauv) siitahan
the gffective storage copacity 15 decreased o 30 TR,  increasing  The urtapmed flood
water. I thiz cantest it s olso on edge to howe morg storage cagocity for feoping such Flood,
The excess flood s gor ERe dobd ovailable ooeurs amee in every four veors i SRIF. The storags
fochities for stanng such flood pigws mafor rgde st Aornessing ard cavseving fidad weter.
After farmetion of Telnagne siale the Government hos regiewed Bhe Sxosiing rogulion
praject ond o5 o poart of gffective wilisotion of waoter aligratign end o compensate the
sforpge lost due (o defetion of Cembined Storage Reservoir (7,346 TMC) near Konargepet
{vl, 07 nlternote promasal of iNcreEsing the FOUrEVery Feservod capacity from 1.309 TIC to
E230 T fag beon propased.

The SEAC comfinmed the pradect os o case oF wodietion of the E14 Nogification, 2008 and the project has #o
be corcidered (7 the ferms of provisions of the S0 0N RO (EY dt 24 03 2007, 5 C 100 /), oL OB.03. 2005:
and QRS AN 0707 2021 & OM. dt- 28.01. 2022 issued by the MoEFECC, Gol wor.t. S0P for identification
ard rardling of vialahigr cases wnder £ Matiflicotion,, 2006,

After detmiled dfcusiions, (he proposest i directed to pregare EWA repart, a5 per the Standord Terms of
feference (TORE] isswed by the MolE&CE, Gol for "1 o) rver valey projects™ ond following Additiong!

TORS aiorty wall the Sgecific Terms of feference wort. wiotahion @5 ger 5,0.N0.804 (F) ot [£.03. 2017 &

S.0.N30 (FL e 0803, 2018 ond 00 or D707 2023 & 2B.07 2027 underge the process af Public Hegrings

[Dictrivt wise) in comswitotion with TEPEE aong subeat final El4 repor glang with miiute: of Public
Hearings & respose of Hhe progonent do the wiues emerged in the Pubiic Hecrings to the 3£aC for

LT Wi,
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Adaitignal TOR s

Copocity fubie {1 mer ipterval) weth grophice represemtation.

Cefuns af sukmergenne.

Details of develapyernt 6f grecnbelt as per the Repart of Joigt Cortmettes constileted by the
How' e NGT, Chenral,

Compianee of Order of. JG2. 2022w 94 No 180 of 2021 (82) of the Hop'ble NG T, Chenngi

Accondingly, the propogal along with recommnendations ol SEAC, Tetangans was exanoned by
the Suate level Tnvironment Impact Assessnent Authonits (SELAA) o s mcctings held on
04022023 and vhierved the follewing:

The SE14A dincnsted the Fecommerrdiiiony i the NEAC i dapgit awet seovodd thor the SRR oy
slariesd project activing withont cbrining EC wed violaled EIA Medfigarion, 2000,

Hiwever, goproved the profect for fnwe of FORs cFiadution) with puilic hearing The propeeent i
direcied o show the woifvity forthwith and shall copply wirk the MoEF&CT, Gl O0F Na22-27 2200
FA I e 707 2T Thae poropusren shunld prepare BXA peport a8 per the Stanidared Teems of Beference
(TOMRS) ixsnesd By the MafFALY, Gal for U0 (o vever valley prijecn and fofliowine Addficenal

1PN

Capaciy tahle ¢} mir infervall with oramiticel represeptation

Detaeds of suhmergence

Details of development of grecnboll uy per the Regore of the Joine Cimiminee
comsrituted by the Honbie NGT, Chomsal,

Comeplicnee nf Order @e JOOZ 2002 Dn QA N TRY af 2621 (520 of the Hom e
NGT Chenral

[n view oF the above, 1he SKLAA, Tolangana herchy accords Tolls with public hearing to the
projet fur preparation of the Environment Impact Asscasment (E14) Repurl and Envirooment
Managenent Flan {EMFP). The TORs and general guidclines for peeparaion of ELA & EMP
repott are as tollomwing:

STANDARD TERMS DF REFERENCE FOR CONDUCTING ENVIROMMENT IMBACT ASSESSMENT STUDY
FOR RIVER VALLEY PROJECTS & IRRIGATION PROJECTS AND INFORMATION TO BE INCLUDED 1N

ElA/EMP

A

REPORT.

Scape of EIA Study

The El& Repart should identify the relevant environmental concenns and fagus on putential

impacts that may change dus to the conslruction of proposed projecl. Based on the baseline

data collected far three (3) seasonz (Pre-monscon, Mansoon and Winker seacons), the statys

~f the ealsbng environment in the area and capacity te boar the impagt on this should be

analysed. Based on this analysiz, the mitigation measures for mnimizing the impact thall be

suggested inthe EIA/EMP study

Derails of the Fruject and 5ite

1 Ganeral intreduction ahaut the propgsed propect

4 BPetails of Pragect and site giving L Sections of all LS and 0fS Projects with all relevdnl
maps and figures. Connect such information as ko ectablish the Toral length of
Interfurence of Matural Mver and the commitled uneectricted release fram the site of
MrarmyBarage inla the main siver

* A map of boundary of the project site giving details of protected areas in the vicinity of
25 km of project logation

4 Location details on 4 map of the project area with contaurs inoicating main praject
features. The project layout shall be superimposed on a contour map af ground
elevatien shewing main project features fwiz. lpcation of dan), Head works, main canal,
branch canals, guanying etc.) shall he depicted in & scaled map

5 Layout details and map af the project along with contours with progect coimpenents

elearly marked with preper scale maps of at least 1:50,000 scale and printed at least an
A3 scale For glarlty

B Cxistence of National Park, Sanctuary, Biosphere Beserve e, in the study aiea, i any,

shatld be denalled ard preserted on 3 map with distingt dlstanees from tne projeck
COrT pone nte

£ Drainage pibern and map of the river catchment ug to the propased projert site,
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& Delineation of critically degraded areas in the directly draining catchment an the basis of
S0 el Indea as per the methadology of 3ol and Lard use Survey af indis

o Lail characteristics and map of the project area

I0  Geological and Seisrmd-tectonic detaile and maps of e ares surmounding the propoced
progect site showing lgcation of dam site and canal sites

11  Remote Sensing studes, mterpetabion of satellte nagery, topographic sheets alopg
with grrund verification shall be used to develap the land u=e/land cover patiern of the
study using cwarkaying mapmng techhigues wir Geographic Information System [GG15],
False Color Compgsite (FLC) penerated from satellite data of project area

12 Lard details inchuding forests, private and other land '

13 Demarcation af spow fed and rain fed areas for a realistic estimate of the water
availability

Deszcription af Envirenment apd Basellne Data

1 To kagw the present status of environment in the area, haseling data with respect tg

enviranmental components air, waler, ricisa, soil, land and bislopy & biodiversity (Tlora &
fauna|, wildlife, socipeconomic status etc. shonld e collected within 10 km radivsof the
main components of the project/site e dam site and pawer boose slte, The i gquality
and noise are 1o be monitored at swch Igcations which arg envirgnmentally & ecclagically
more sensitive in the study area. The baszeline studies should be colbechedfor 3 spasons
LPre-Rlonsoon, Ransoorn and Post MOonsen 5easons]
2 Flara-Fauna im the catchment and commardd area should be documented. The study area

should comprise of the follewing:

a Catchment ared up to the dam/barrage site

b Submetpenis Area

£ Project area or the direct impact area should comprise of area within 10 km radios of the

main prgject components like dam, canals etc

Detdils of the Methodology

The methodology followed for collection of bace line data along with details of number of

samiples and thair [Beaticns in the map should be cluded. Sudy area should be demarcated

properly on the approgriate scale map. Sampling sites should be depicted on map far each

parameter wilh proper legends. For Forest Classification, Champion and Seth (1963)

methadatogy shouwld be followed

Methadalogy tor Collegtion of Biadiversiby Data

1 The number of sampling locations should be adequate to get a reascnable dea of the
dweisity and ather attnutes of Flora and fauna. The guiding principes shauld he the aze
of the study area {larger area shodld mave larger number of sampling locatwens) and
mherent diwersity at the location, as kngwn frem secondary sourges (eg. eastern
Himalayan and Iow altitwde sites should have a larper number of sampling locations
awlng o higher diversity].

?  The entire area should be divided ingrids of SkXSkm prelerably ¢n a GIS domain. There
after 25% of the grids should be randomly setected For sampling of which half shauid e
in the direckly affarted areq Jgriu:ls including project components such as resemvoir, dam,
powerhouse, tunnel, camal #1c} and the rmrainieg in the rest of the area [areas of
influence in 10 km radius Fomm projeck companents), At such chosen [ocation, the size
and number ot campling units (e.g. quadrates in caze ol floraftransects in case of fauna)
must be deoded by specks area curved and the details of the same (graphs and
cumulative number of species in @ tabulated form} should be provided in the EL& report.
Swime of Lhe grids an the edess may not be completely overlapping with the stody args
baundaries. However, these should be counted and censidered tar selecting 25% of the
grids. The numbser af grlds ¢ be supveyed mnay come Gut a2 decional number (i f hag
anintegral and a fractienal part] which should be rounded to the next whate number,

3 The conventional sampling i= likely to miss the presence of rare, endangered and
threatened [rooL) specles since they often occur in low densities and in case of Faunal
species are usually secretive in behaviewr, Reaching the conclusion about the absenoe of
such species in the study atea based on such methodolpgy is misleading. Ik iz veny
imparant b docurkent the stages of such species awing (o thart hrgh conse reation value.
Hence likely presence of such species shaukd be asrertained from secondary scurces by a
propger literature suevey for the sad area incleding refernng b field guides which are
now available for mmany taxonemic greups in India, Even Literature From studies/surveys
in the larger landscapes which include the study area for the cancerned project must he
referred 10, sihoe most species from djommg catchments i bkely o be present i the
catchments in question. In Fack such literature form the entire state £an be referred to,
Cnce 4 listing of possible r.et. species form the said area is developed, species specific
methadiologies should he adoped 1o ascartain their presence 1in the study aea which

Page Sof 13

150



Fi

23

wiruld be far mere ponclusive 3t corpared to the comventional sampling. IF the need be,
mgdern methods ke camera trapping an ke resorted w, panicolarly for areas in the
eastern Himalayas and for secretive/nociurnal species. & detailed stng of the Treraturs
referred 1o, for developing lists of r.et. species should be provided in the ElA reports. The
ronvantianal sarpling s lskely ko miss the presence of care, endangered and threatensd
[Fe.t} spicies since they often occur i lew denxities and in case of Faunal species ae
usually seceetiwe In behaviour. Reaching the conclusion about the absence at such
specles in the study area hazed on such melhadology is misleading. It i very rnpartan
to dofument the status of such species pwing ko ther high censervation valye. Hengce
likeky presence of such spedies should be ascertained from secondary sources by a
proper Ierature survey for the said ared inchwding referring to field guides which are
nowe available for many taeo nomic groupe in India. Even iteratuoe frem stodies/surveys
in the |arger tandsrapes which include ke study area for the concemmed project must bo
referred to, since most species fram adjoining catchmeats 1s likely to be present in the
catchments fn guestion. 10 fact such literatare fomm the entire state cap De relerned 10,
Cnce A listing of possible re.t spadas form the <ad ares ic developed, species specic
methadelogies should be adapted wo ascertain their presence in the study area which
would be Firwmaore conclusive a5 compaied te the canventional sampling, IF the nesd be,
modern methods ke camiera trapping can e resorted to, patticularly for areas in the
eastetn Hivnalayas and for secrerlve/nocturnal species. A derailed listing of the literature

referred tq, for develaping lists of re.t. species should be provided in the E1A reports,

4 The R.ET. species refarred ko in this pont should include species listed an Schedule | ana
Il of Wildlife [Protection) Act, 1972 and thase listed in the red data honks {BS1 251 ard

LT,
Companants of the Ela Study
Mariows aspects ta be studied and prowded in the ELS/EMP report are as frllews:
Physical and Shemical Enviconment
1 Gaological & Geophysical Aspect sand Seismo- Tactonics:
a  Physical geography, Topography, Regional Geological aspects and sbructure of
the Catchment
b Tectonics, seismicity and history of past earthiguakes in the aiea, A sile specific
study of the earthguake pararmeters will be done 1Re results of the site specific
earthquake deslgn shall be sent for approsal of the NCEDP (Maticnal Committes
of Sewrmic Design Pargmelers, Central watar Commission, Mew Delbn for larae
danns
¢ Landslide zone or area prane to landslide existng in the seudy aned shouid ba
examined
d  Presence ofimportant ceanamic mineral depasit, if amy
e lustifieatobh for location & execution of the project in relation to structural
companents (dam fbarrage height)
f  Impact of praject on geslogical environment,

] Meteorology, Alr and Noise!

3 Metearclogy [viz, Temperature, Relative huemidity, wind speed/direction ete.| to
be collected fram nearest |MD station

k Ambient Air Qualty with paraneeters vl2. Suspendad Particulate Matter { 5P,
Respirable Suspended Particulate Matter (RSPM) ie. suspended particulate
rmaterials < 10 mscroms, Sulphur diekide [S02) and Swdes of Mitrogen (N0
the study area at 56 Loca bicns

¢  Ewisting Noise Levels and traffic density in the study area at 5-6 Lacations,

| Soil Characteristics:

S0l classification, plysical parameters {viz., texture, Pargsity, Bulk Density and waler

holding  capacity} and  cherical parameters fviz. pH, electrical co ndusctiviby,

mmagnesium, calcrum, taral alkaliny, chigrides, sodiym, potassium, grgame carben,
dv3llable potassium, avalable phosphares, $AR, nicrogen and salmity, etc.) af @ one
sample/1000 ha &f command aiea.

4 Remmote Sensing and G15 Studies:

g Generaton of thematic maps vil, slape map, dramage map, soi @map, land use
and land cover map, ete. Basad an these, thematic fMaps, an erosion intensity
map should be prepared,

b Mew ronfiguration map to be given in the EL& Repor

5 Waler Quality:

a  Histary of the ground water table thuctuatian in the study area,
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Water Clualty for both swrface water ard ground water for [i] Plhysical
paramaters {pH, Temperature, Electrical Conductivity, T55; |i; Chenocal
pararmelers [Slkalinily, Hardness, BOD, COD, NC3, PO4, £, 504, Ma, K, Ca, kg,
ailira, €l & pgrease, phenolic compounds, residual sodam carksanate)fiii]
Bacterialegical parameter [MPH, Total coliterm|; and [iv] Heavy Metals [Pb, &=,
Hg. Cd, Cre,Total Cr, Cu, dn, Fer ab minimom L0 Locations, bowever, the somplhing
numbers should be increased depending an the command ares

Delineation of <ub and misre watarsheds, their locatinne and extent bazed on
the Soil and Land Use 3ureey of india (3L030M) Department of Agricultures,
Gavernmeant of India. Erosion levels in each micro-watershed and prioritization
af emic re-watershed through St Yield mndex [ methed of SLUSDI

Water Environment & Hydralogy:

d

Hydro-Meteiclogy  of the progect wiz precpatlon [anowfall,  raefall),
temperature, relative humidity, ei. Hydro-anetegrolegical studies in the
calchment area shauld be established along-with real time telemetry and data
acqulsiclon syscert for inflows monitoring

Run off, discharge, water availabilivy for the preject, sedimentatian rate, ste
Basin charactonslics

cCatastrophic events like cloud bwrsts and flash floods, if any, should be
documented.

Far estimation of Sedimentation Rate, direct sampling of niver flow is to ke done
during the ElA study. The study should be conducted For minimum one year.
Actual sife flow rate w be expressed in ha-rmokm2 year-1,

Let up a &N mpnitgrine statinon Aand & few rain gauge stations in the catchmenk
area for callecting data during the invecligaton.

Flow serigs, 10 daiky with D08, To% and 5 dependable vears discharges,
Environmental flow release should be 20% of the average of the d lean months
of 215t dependable year (MAaFduring the Iean season and 3086 of Monsoon flow
during meensgnn sPasnn. For remaining months, the Agw <hall be derided by rhe
Commitiees based on the hydralogy and available discharge.

& site spegific study on minl muns @avicgnoent e should ke carried out.

Bialogical Enwironment:

1
|

h

- RO

Flora

Characterizatigpn of forast types (a5 per Thampsan and Heth methgd) in the skudy
ared and extenl of soch forest Lype as por the Forest Workivg Plan.

rneral wegelation profile and fAoral diversity overing all ercups of flnmA
including Brycphyies, Prendophytes, Lohens and Orchids, & species wise sl may
be pravidec

Azsassment af plant species with respect to dominance, density, frequency,
ghuridance, diversily inde:, smvlariey index, amparlance value indez [IvI],
shanmon Weingr Index etr. of the species to he prowded. Methodology used for
calculating various diversity indices along with details of Iscations of quadrats,
side of quadrats «oc. (o b reported within the study area n different ecosystermns
Existenne of Matianal Park, Sanctuary, Bipsphere Rasenve etc in the study area, if
any. should be detailed.

Econamically important species ke medicinal plants, timber, fuel wood etc.
Detals of endemic species found in Lhe project areg

Flora under RET categories should be documented using Tabernational Uran for
the Conservation of Mature and Matural fesources (ILUCN] crteria and Botanical
Swrvey of Indea's Poed Daka hst along with cconame sigeifieance, Speomws diversity
curve for RET species should be given

Fauna:

Fauna study and mventorisation should be carried oot for all proups of anitals
including rephiles. '

angd nacturnal animafs in the study arga. Their present status along with Schedule
of the specics

Infarmmation [authenticated] on Ayve-fauna and wild life v the study area

Etatus of avitauna their resident/migratory, passage migrants stc.
Crocurmentabion of butterflies, if any, found inthe area

(ketails of endemic species found o the project area
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RET species- waucher specimens should be collacted along with GPS readings 1o
facilltate rehabilitation. RET faunal speces w be classified as per IWCH Red Crata
list and a5 per different =chedule of Indian Wildlife (Frotection] sce, 1972
Existance of barriers and corrdais, if any, for wild animals

Lompensatory afforestation to compensate the green belt area that will he
remoniid, if any, as part of the propowsd project development and Ioss ol
bep iversity

Far categerization of subatchments inte varous erosion ilasses and for the
consequent CAT plan, the entire ¢atcdhment (Indian Portion} is to bBe considersd
and nat gnly the dhectly the draining catchment

1Y Aguatic Eoology:

¥l

A

Nocurnentation  of  aguatic fauwna ke  reacro-imcertebrates,  zoaplankbon,
phyteplantktons, benthos, periphyton particulady on the reek substratum, sq that
this courld reflects the faed and feedlng ol prazing fizh species

Fish and fizhenes, (ish migratian, migratory path elminalion and ceasonal
MZratlon pattesn and bresding and spaswning grounds

Fish diversity compestien and maxioum |eagth 8 weight of the measured
poepulations and migratory Behavlourlo be studies far estimatien of enviranmental
fliowey

Comservation statws of aquatic faunaffich and benthic (ommunities

aarnpling far aquatic ecology and fisheries and fisheries must be conducted during
three seazons Pre-monsoon (summer|, mopsuan and  winter. Sizes {lenglh
Srweight] of important fish species iewed W be collerted and breeding and teading
greunds should alse be identified along the praject tite or in vicinity.

Irrigation ard Cropping:

2 Cropping pattern and Harticultural practices in the study area

b Callection of primary data on agricultoral activity, crop and their praductiyicy an
irrigation faclllties component

. Component of pressinzed drip imigation and micra imigation

d  Detsils of Canjunctive use of wartcr For irrgation

Saciv-Eronomic:

a  Collection of Bazeline data on hurman settlements, health skatus of the COmAFL ity
And esisting infrastructura facilities for social welfare including sources of
livelhoad, job appertunities and safety and security of warkers and surro unding
population

b Collectlon of informatlon with respect te sacial awareness Jbeat the
devalopmental activity in the area and sccial welfare measures existing and
proposed by project proponent

¢ Lollection of infarmation on Sensitive habitat of historical, cultuml and raliginus
angd ecelogical importance

d The Seir-economic surveyiprafle within 10 Km of the study area for
Demographic profile

¢ Econgmic Structure; Development Profile; agiicultural Practices; Ielractraict e,
educatian fadilities; health and <anitatian facilties: available commyunication
netanrk ehe.

f Ltumentation of Demsographic, Ethnographe. Economic  stouclure and
development profile of the area

B Infarmatwzn an Agricultural practices, Cultyral and aesthetic sites, Infrastruckyre
facililies atc

b Inbarmaton on the dependense of the focal people on rminar forest proeduce and

their ¢attle grazing rights in the fores fand.

List of all ihe Project Affected Families with thair names, educatcen, land hizldings,
ather propertes, ootupation, souree of tneame, land and other praperties to be
acguired, atc

In addition tw Socio-ecanomic aspects of the study area, a separare chapter nn
socig-cultural aspects based upon study on Ethnograpty of the area shauld be
pravided

Impact Prediction and Mitigation Measuves
The adverse impact due to the proposed prajecl should be assessed and effactive
mitigation steps to abale these impacks should be described
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Air Envirenment

d

d
=

i

Changes in ambiend and geound leve! concentrations due to total emissions from
point, ding and area sources

Effect on sonls, material, vegetatian and human health

Impact of emissions from DG sets used for power durireg the consteacten, if any,
an air environment '

Pallationt due ta fuel Combustions in equipmentss vehlcles

Fugitive emiszions from various sources.

Ak o Migr e Climate

W ater Environment

LU =N =

Changes in surface & proond waler gquality

abeps to develop pisci-culture and recreateanal factlities

Changes in hydraulic regime and down stream fhaw.

Water pollution Jue W dlzposal of sowage.

Water pollution fram labour colonycannps anfd washing eduiprent.

Lard knyaron et

m ~hm om T

Changas in land usefland cover and drainage pattann

Immigration of labour population

Chuartylmg operation and sk disposal,

Changes in [And quality including £fecks of waste disposa

Fiver bank and their stability

Impact dvie fo submergence

Aoverse  impact o lamd  stability, cetchment of scil ercsion, reserveir
sedimentation and spring  flow [if any) [4] due 1o considerable road
construction/widenng activity [b] interferance cof ressrvoir with the intlowing
streams [c] blasting for eacavaticn of canals and seme athor structores

Ewrlogical Emvirpnment

d

Irmpact on fareas, flora, fauna Including wildbfe, migratory avi-faona, rare and
endangerad species, medicinal plants oo

Fressure on existing natural resources

Deiorestateen and distuckance 1o wildhfe, habicat fragmentation and wNd anlmal's
migrFatory corridars

Compansory afforestatien denbificabicn of switable pative ipoe spedies Far
roeapenzatory afforestation & green belt

Impact on fish migtation ard habitat degradation due to decreased flow af water
Impact on hreeding and nesting grounds of animal and fish

Locio-ecomnamic aspects

W — @& O N oo

Irnpact on locsl cormmsnity inctuding demographee profile

ImMpract an sgcig-ecancmic status.

Impact on econamic sLatus

Tnpact on hpanan heatth dye to water f veckor borne disease

Impact &n increases traffic

igact oh Holy Places and Tounson.

Impacts of blasting activity during project construction which generally destahilize
the land mass and kead o landslides, damape (o propertes and drping op of
natural springs and cause noise pollution, will be studied. Proper record shall b
mainained of the base line wformation in e posl project pericd

Paositive as well as negative impacts likely to be aciroed due w0 the progect are to
be listed

Paositive and pegatese imnpoacts likely to be acorued due to the project s sted

Envirenment Impact Analysis

Coveronemental Impacl Analysis due te the projedt on the aboyve  mentioned
cempanents shauld be carmied owe for construction and aperakion phases wsing
gualitative of quanlitative methods,

Environmental Management Plan

Enviranmental Management Plan aimed at minimizing the negative impacts of the
prexpect should be @iven in detail. The rnitigation medsures are to be presented for all
the likely adverse impacts an the envirgnment. The following sugeestive mitigacing
plansg should be ngluded
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EBlodnversity Management Plan

Eiodiversity and Wild Life Conservalion & Management Plan for conservatlon asd
preservdlivn of endamic, rare and endanpered species of flora and fauns ro be
prepared in consiltation with State Farest Department

Compensatary Afforestation n liew of the forest land required for the projest
needs 1o e proposed, Choice of plants should be made in consultation with State
Forest Department including native and KET tpecios, if a0y

Fich suitable based passages [Fish passes/Matural bypassh mursk be ineluded o the
plan. This plan mwst be a scientific bosed study |seasenal migrationl from the
Misheries Besearch Insbitule having esperience in fish pass stodies

Fisheries Consgrvabipn & Management Flan-Fizh fauna inhahiting the affected
streton of over, a specific fizheries managemenr plan should be preparad for river
and ressnoic

Plone for Green Belt Cevelopment aleng the periphery of reservair, colonies,
approach road, candls e, 1o be prepared in consabtation with the state Forest
Department. Local plant species sultable for greenbelt develaprment should be
selecked

Enviccnmental Monitering Programme with physical & financial detalls covering all
the aspecie of EMFP. & summany of Cost astemate for all the plans, cost For
implementing all Enviranmental Management Plans incleding the cost For
implamenting emvirgmental manitaring programeme showld ha given, Provision
far anm Lhvirenmental Manazennent Call shauld be imade.

Disaster Management Flan

4

Catchrnent Area Traatment {CATE Plan should be prepared mizro-watarshed wise,
Identitication of avea for treatment bazed upon Bemote Sensing & GIS
methgdology and Silt Yield Index (3¥1} method of SLUS0I coopled with ground
survey. Areasfwatersheds Falling onder “wery severe™ and “severe’ srosion
caregories ard reguired to be treated. Both beologieal and ENEiNEEring measures
should ke proposed in fonsultation with Stata Forest Depanment. Year-wise
schedule of wark and monetary allocathon sheuld be provided. AT plan is to be
campleted prigr 1¢ reservall impoondment. Mitigations measures to check shifting
Tuliivaton in the catchment ared wath proyigion tor alternative aod  better
agricultural practices thould be include

ttudy of Design Earthquake Parometers: A site speofic study o earthguake
parzmeters should be done. The results of e site specific farth quake esign
parameters should be approval by Mational Committes of Seizmic Desipn
Faramerers, Central Watar Commission {MCSDP), New Delhi

Daim Break Anglysis and Gizaster Management Plan: The cuotputs of Dam Break
fodel shoukd be illustrated with appropriate graphs and maps clearly bringing ouk
the iwpact of Dam break swenario. Provision for sarly warning systems chould he
provvided

Reservoir Rirn Treatrment Plan for stalalizaton of land slide/land slip zones if any,
arpund the reservair periphery 1o be prepared, Sultable engineenng and kinlogical
reasures for trealment af the klentthed slip zones ta he provided with prgsical
and financial schedule

Muck Dizposal Plan- svitable sites for dumping of excavated material showld e
identified in comsultatsan with the State Pollution Control Roard and Ferest
Pepartrnent, Al Muck disposal sltes should be minimum 30 ™ sway from the HEL
af river. Plan for rehabilitation of muck dispesal sites should alse be given. The L-
sectionf eroes section of muwek disposal sites and approach roads o he Eivedn.
Financial cut lay for this may be given separately. Detailed muchk trenspartation
plar delrating the path ways, number of frucks, quantity af muck ta be
transported along with manitonng mechanism asing latest technology, shall be
preparad

Flan for Restorabien af quarry sites and landscaping of colony areas, wiarking
areas, roads, eki.

Command Area Development [CAD0) Plan giing detsils of implementatlon
schedule with 3 sample CAD plan
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In the ERAP, alse ndlude g sample CAD plan for & distribulany outlet command. Such 8 plan is to show
th= alignment of irnigation and dramaga channel:s. The components of the OFD warks to be gndertakon
may be clearly mentioned along with a time scheduke for thesr completion vis-a-wic the progress of

h

28

In the EMP, also include 3 sample CAD plan For a distributary outlet command,
Such a plan is to show the alignment of irrigation and dranage channels. The
tampoenents of 1he GFD works to be undertaken may be clearly mentionad alang
wilth a time schedule for thesr completion vis-a-vis the ;El-r-:ugr-e-ss. ol irrigation
develop ment

Mitigating measures for inpacts doe Lo Blasting on the structares n e vicinity

3 S0Cio - &CONWTIc aspects

a

E

h

A detaled CER plan along with activities wise break up of financial commitrment
chall be prepared in terms of the provisions OB KNo. 22-6572017-18,11 dated
30,2020 CER campenent shall be idantified consdering need based assessment
study and Public Fearlng issuss. Sustainable income generating measures which
can halp in upliftment at atfected section of socwety, which iz consistent with the
traditianzl skills of the pecple halk be identified. '

‘While formulating CER schemes it shall be ensured that an in-buili monitoring
mechanlzm fon the wihwemes identified are in place and mechanisim for sandocting
annual social audit from the nearest povenimen institlute of repute in the region
shall he prepared. The oroject proponent shall also provide Adtion Plan far the
status of implemerdation of e schome frem time to time and devetail the same
wiilh day Govi. schemels). CER details done in the past should be dearly spelt aut
in case of expansan projects

Fesebllement and Rehabilitation [R&R} Plan meed te be prepared with dye
consultation with Project Affected Families (PArS). The prowson of the d R&ER plan
shauld be according tor the Mational Resettlement and Fehabilitation Policy {MARP-
2007 a5 well as State Resettlement ang Kehabilation Policy. Detailed budgetary
estimates are to be provided. Resattlerments sites should be identified

Puklic Health Delivery Plan ingluding the prowvissens fer drinking water facility for
the lacal community

Local Area Develonmient Plan 1o be foranalated i consoltation with the Rewvene
Gflicials and Village Panchayats. Local skill development schermes should be given.
Details of varigus activetics to be undertaken along with its finaocial ot lay sheuld
be provided

Latowr Banagemenl Plan fur their Health and Safiety

Sanitation and 5olid Waste Management FPlan far domestic waste from colonies
ahd labowur camps etc

Plan for Land Restoration and Landscaping of project sites.

4  Misellanecus

a
E

Frergy Conservation Measures ..

Erwvirommental categuards  duning  construcklom  afteities  including  Road
Lanstructson

Graund Water Management Plan _

Water and Ar Quality & KNoise Management Plans (o be implemented during
construction Jrd post congtruction periods.

irngatian deselepment

GENERAL GUIIHES INES:

1in

113

The ElA document shabl be peined oo both sides. as Gr as possible.

All documents should be properly indexed. pags nombered.

'zrind:dare of data sollection shautd be clearly indicated.

Authenticdled Enplish translation of all material in Revional languages should be

prowvicled,

The ledter2pplication for FC shoold quote the MOEF&ECC file o, and alse snach a

capy at ihe letier praseribiong the TOR.
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The copy ot the letter received frmm the SELAA oo the TOR preacribed for the praject
should be atached as an annexure W the final ELA-EMP Repoit.

The final ElA-EMP eeport submimed tr the SCIAA musl incorperate e issues
mentioned in TOR including action plan an rhe issues emetged Juring EPH. The
index of the final E1A-EMP reporl. muwst indicate the spesific chapter and page o, of
the ELA-EMP Hepart where the speciiic TOR prescribed by SE1AA. Questionnaire
related to the praject (posted on MulRF&ECT wehsie) with all secdons duly filled in
shall alzo be submirted at the tune of applying fuc FC.

Cirant of TaR dises not mean grant of Eo

The ams of accreditation of e FLA consubtant with NABETUL zhall be
spacifically memtivoned. The consultant chall cenify that his accreduanon is for the
seclor For which thi= ETA i prepared,

O the front page of ELAYEMP repocts, the name of the consultanvconsuliancy finn
alkmg with their complete deails includiog theie acoredilalion, if any shall be
indicitenl. The consultant while submiting the EL&FMP report shall pive an
underaking W the eftect that the prescribed ToRe {ToR propesed by the project
peepenent and additional Tol given by the MoEFECC) have heen complied with and
the data submitted s fcinally cormect {Fofer MoEF&CC Office mernomnadume daizsd
" August, 2009).

While submining the EIAEME cepons, the name of the expettis associated
withfinvolved in the preparation of these reports and the laboratories through which
the sampleys have been got analysed should he stated inothe repedt. I shall clearly he
iedicated whether these labovatosies are apprivesd umaler the Enviromment {Protection
Auet, 1986 and the rulcs made there woder (Please refzr MaEFECC Office
Memorandum daled 4 August. 2009) The project leader of the E1A study shall also
bex mertioned.

Allthe ok poines a3 presented hefore the State Export Appraisel Committee (SEACY
shall be covered.

Specific LTerius of Reference:

» The State GovernmentSPCB to rake action against the profect proponen
under the provisions of section 19 of the Enviraonment (Protection) Aet. 1956

and further ne consent to operate to be issued fill the project is granied EC fif

Credible dction was noi initiaied).

~ The project proponent shall be required 1o submit a bank guarantee edqueiverlent
to the amouwnt of remediation plan and natural and COMmmuRIY resource
augmentation plan with the SPCB priov 1o the grant of EC. The quantum shail
be recommended by the SEAC and finalized by the regulatory authority, The
bank guarcantee shall be released after successful implementation of the EME,
followed by recommendations of the SEAC and approval of the regulatory
authority. The proponent also shall pay penaliv amount to he leved by SELAA
et per QM. dt: 07.07. 2021,

7 Arsessment of ecolagicad damuye with Fespect to e, water, fandg amd ather
environmental attributes. The collection and analysis of dava shalf be done by
an environmental laboratary duly notified under the Emvironment (Proteciion)
Act, 1986, or an envirowmental laboratory accredited by NABL, or a
laboratory of a Council af Scientific and Industrial Research (CSIR) institurion
warking in the field of environment.

~ Preparation of EMP comprising remediation plan and netural and CORTmuNily
Fexource augmentalion plan corvesponding to the ecological damage assessed
and cconpmic benefits derived due 1o vielation.

# The remediation plan and the natural and commumity rexource QUERTERLTN
plar 1o be prepared as an independent chapier in the EIA report v the
gecredited consultants,

= Fundi shatl be allocared for Corporate Environment Responsibiline (CER) for
various activities fevein. The details of fimd allocation and activities for CER
sl be dncorparated w eire EXArEMP reon.
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The akdve Tak, showld be eoosidered lor preparation of E1A Repan in addition o all the
relevant infarmativn as per the 'Generic Srocture of ELA' given in Appendix 111 and LLA
in the ELA Malilication., 2006 & its subdequent amendmcnts.

The comsultants nvalved in preparation of FIATME report after accredimtion with
Cuality. Cowneil o India™alinnal Accreditation Reard of Eduecation and Training
VO LMAERT) would need o include a cartiticate in this regard in the ELAEMI T [Harl
prepared b themn and data provided by other Organizationts)’ Laboratories ineluding
their status af approvals ete., vide Notification do. 1907 20135 of the MaEF O

The project proponent shall xubmit the detailed final ELAYLMP prepared a5 per Tols, w
the SE1AA for considerime (e proposal for Environmental Clesrnce within 4 vears. as
qer the Cuhd, Wo J-11013°4 12006-14- 1161708 di, 08, 12014 of the MabFECC, Gl
The project proponent should sdop construction activity forthwith and shall also
comply with 1be ferms of the provisions of rhe S5.0.No.B (F) Lt.14.03.2017:
S.OL1030 (E), de05.03.2008; and O, dt; 47,07, 2021 issued by Lthe MaEF&CC, Gol
w.T.t, 0P for entfification and handling of violation cases under LA Notification.,
2014,

The preseribed ToKs would be valid tor a pedod of (5) five vears as per the O.M.

Mol AZ-2302022-1A-TI1 (E 177258} (P) dt. 08,06, 2422 of the MoEF&CT, Gol fur
submission of the EIA/EMP Beports.

Additional TORs:

v Capacity table [1 mir intenoal) with graphical representation.

v Details of submergence.

¢ [retails of developmenl uf greenbelt as per the Repart of leing Commities conetitutad by the
Hon'ble MGT, Chennai,

«  Compliance of Order JLL0002 2022 in Q& Ko 180 of 2021|521 of the Hon'kle NGT, Chennat

Sd- Sali- S
MEMBER SECRETARY MEMBEE CHAIBMAN,
SEIAA, TS SELAA, T.5 SE1AA, T.5.

[i. Shankar, Engineer-in-Chicf, {Irrigation),

Indirsmma Flisxd Flow Canal Frogecr from
Sri RamaSagar Project with expansion of
Couravelly Reservoir,

LMD Colany, Karimnapar, Telangana- 505527
Pl Moz +31 004 60450

Email: cne-kn r-icadiu Iclangana.pov, I

Copy o :

U D G e

Pril. {°h. Knshna Beddy, Chamman, $EAC. T.5. for kind utomation.
The MMember Secrelary, TSPCE for kind informalicn.

The B, Bz SRTHI, TSFOE for infoeonation.

1he IR0, MoLF&CC, Gol, Hyderabad {or kind information.

The Directin of Mines & Geology Depl., Hyderabad fec kind information

The Secrarary, MoEF&CT, Gal, Mew Delhi Tor kind information

AUCE.BIOLY

e T —m—

o T i

JOINT CHIEF ENVIRONMENTAL ENGINEER
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 8" March, 2018

S.0. 1030(E). —Whereas, the Ministry of Environment, Forest and Climate Change vide notification
number S.0.804(E), dated the 14™ March, 2017 (hereinafter referred to as the said notification) has notified
the process for appraisal of projects for grant of Terms of Reference and Environmental Clearance, which
have started the work on site, expanded the production beyond the limit of environmental clearance or
changed the product mix without obtaining prior environmental clearance as mandated under the Environment
Impact Assessment Notification, 2006 [S.0.1533 (E), dated the 14" September, 2006];

And whereas, the Ministry of Environment, Forest and Climate Change (hereinafter referred to as the
Ministry) in the said notification inter alia, directed vide sub-paragraph (2) of paragraph 13, that in case the
projects or activities requiring prior environmental clearance under Environment Impact Assessment
Notification, 2006 from the concerned Regulatory Authority, are brought for environmental clearance after
starting the construction work, or have undertaken expansion, modernization, and change in product- mix
without prior environmental clearance, these projects shall be treated as cases of violations and in such cases,
even Category B projects which are granted environmental clearance by the State Environment Impact
Assessment Authority constituted under sub-section (3) section 3 of the Environment (Protection) Act, 1986
shall be appraised for grant of environmental clearance only by the Expert Appraisal Committee and
environmental clearance will be granted at the Central level;

And whereas, the Ministry has received a number of proposals relating to all sectors covered under
category A and category B, for consideration in pursuance of the said notification;

And whereas, the Ministry is in receipt of representations from the public representatives and
Industrial Associations, requesting delegation of powers to the respective States to deal with the violation
cases for operational reasons and expediting the proposals;
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And whereas, the National Green Tribunal, Principal Bench at New Delhi vide their order dated the
27™ November, 2017 in similar matters in OA No.570/2016 titled M/s Anijli Infra Housing LLP Vs Union of
India & othrs, OA No0.576/2016 in the matter of M/s Ankur Khusal Construction LLP Vs Union of India &
others and OA No.579/2016 in the matter of Anjli Infra Housing LLP Vs Union of India & others, has passed
directions for consideration of the projects at the State level and pass appropriate orders in regard to
grant/refusal of the environmental clearance in accordance with law;

And whereas, in view of the above, the Central Government finds it necessary to amend the said
notification number S.0.804(E), dated the 14™ March, 2017 by dispensing with the requirement of notice
referred to in clause (a) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 regarding
inviting objections and suggestions from persons likely to be affected thereby, in public interest;

Now, therefore, in exercise of the powers conferred by sub-section (1), sub-clause (a) of clause (i) and
clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with
sub-rule (4) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby makes the
following amendments in the said notification by dispensing with the requirement of notice referred to in
clause (a) of sub-rule (3) of rule 5 of the said rules, in public interest, namely:-

In the said notification, in paragraph 13, -
(a) for sub-paragraph (2), the following sub-paragraph shall be substituted, namely:-

“(2) In case the projects or activities requiring prior environmental clearance under the
Environment Impact Assessment Notification, 2006 from the concerned regulatory authority are
brought for environmental clearance after starting the construction work, or have undertaken
expansion, modernisation, and change in product-mix without prior environmental clearance, these
projects shall be treated as cases of violations and the projects or activities covered under category A
of the Schedule to the Environment Impact Assessment Notification, 2006, including expansion and
modernisation of existing projects or activities and change in product mix, shall be appraised for grant
of environmental clearance by the Expert Appraisal Committee in the Ministry and the environmental
clearance shall be granted at Central level, and for category B projects, the appraisal and approval
thereof shall vest with the State or Union territory level Expert Appraisal Committees and State or
Union territory Environment Impact Assessment Authorities in different States and Union territories,
constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986.”;

(b) for sub-paragraph (4), the following sub-paragraph shall be substituted, namely:-

“(4) The cases of violations will be appraised by the Expert Appraisal Committee at the Central
level or State or Union territory level Expert Appraisal Committee constituted under sub-section (3)
of section 3 of the Environment (Protection) Act, 1986 with a view to assess that the project has been
constructed at a site which under prevailing laws is permissible and expansion has been done which
can run sustainably under compliance of environmental norms with adequate environmental
safeguards, and in case, where the findings of Expert Appraisal Committee for projects under
category A or State or Union territory level Expert Appraisal Committee for projects under category B
is negative, closure of the project will be recommended along with other actions under the law.”;

(c) for sub-paragraph (5), the following sub-paragraph shall be substituted, namely:-

“(5) In case, where the findings of the Expert Appraisal Committee or State or Union territory
level Expert Appraisal Committee on point at sub-paragraph (4) above are affirmative, the projects
will be granted the appropriate Terms of Reference for undertaking Environment Impact Assessment
and preparation of Environment Management Plan and the Expert Appraisal Committee or State or
Union territory level Expert Appraisal Committee, will prescribe specific Terms of Reference for the
project on assessment of ecological damage, remediation plan and natural and community resource
augmentation plan and it shall be prepared as an independent chapter in the environment impact
assessment report by the accredited consultants, and the collection and analysis of data for assessment
of ecological damage, preparation of remediation plan and natural and community resource
augmentation plan shall be done by an environmental laboratory duly notified under the Environment
(Protection) Act, 1986, or a environmental laboratory accredited by the National Accreditation Board
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for Testing and Calibration Laboratories, or a laboratory of the Council of Scientific and Industrial
Research institution working in the field of environment.”;

(d) for sub-paragraph (6), the following sub-paragraph shall be substituted, namely:-

“(6) The Expert Appraisal Committee or State or Union territory level Expert Appraisal
Committee, as the case may be, shall stipulate the implementation of Environmental Management
Plan, comprising remediation plan and natural and community resource augmentation plan
corresponding to the ecological damage assessed and economic benefit derived due to violation as a
condition of environmental clearance.”;

(e) for sub-paragraph (7), the following sub-paragraph shall be substituted, namely:-

“(7)  The project proponent will be required to submit a bank guarantee equivalent to the amount of

remediation plan and Natural and Community Resource Augmentation Plan with the State Pollution
Control Board and the quantification will be recommended by the Expert Appraisal Committee for
category A projects or by the State or Union territory level Expert Appraisal Committee for category
B projects, as the case may be, and finalised by the concerned Regulatory Authority, and the bank
guarantee shall be deposited prior to the grant of environmental clearance and released after
successful implementation of the remediation plan and Natural and Community Resource
Augmentation Plan, and after recommendation by regional office of the Ministry, Expert Appraisal
Committee or State or Union territory level Expert Appraisal Committee and approval of the
Regulatory Authority.”.

[F.No.Z-11013/22/2017-1A-11 (M)]
GYANESH BHARTI, Jt. Secy.
Note: The principal notification was published vide number S.0.804(E), dated the 14" March, 2017.
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ORDER
New Delhi, the 8" March, 2018

S.0. 1031(E).—Whereas, by the notification of the Government of India in the Ministry of
Environment, Forest and Climate Change number S.O. 804(E), dated the 14™ March, 2017, issued under sub-
section (1), sub-clause (a) of clause (i) and clause (v) of sub-section (2) of section (3) of the Environment
(Protection) Act, 1986 (29 of 1986), read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986 (hereinafter referred to as the said notification), the Central Government has
established an arrangement to appraise the projects, which have started the work without obtaining prior
environmental clearance and such cases have been termed as cases of violation;

And whereas, vide sub-paragraph (1) of paragraph 13 of the said notification, it has been directed that
the projects or activities or the expansion or modernisation of existing projects or activities requiring prior
environmental clearance under the Environment Impact Assessment Notification, 2006 [S.0.1533(E), dated
the 14" September, 2006] entailing capacity addition with change in process or technology or both,
undertaken in any part of India without obtaining prior environmental clearance from the Central Government
or by the State Environment Impact Assessment Authority, as the case may be, duly constituted by the Central
Government under the said Act, shall be considered a case of violation of the Environment Impact Assessment
Notification, 2006;

And whereas, the said notification further provides that the projects and activities referred above, shall
be dealt strictly as per the procedure specified in sub-paragraph (2) to (7) of paragraph 13 of the said
notification;

And whereas, in exercise of the power conferred by sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 and in pursuance of sub-paragraph (4) of paragraph 13 of the said notification, an
Expert Appraisal Committee (EAC) was constituted by notification of the Government of India in the
Ministry of Environment, Forest and Climate Change vide number S.0.1805(E), dated the 6" June, 2017
comprising members with expertise in different sectors to appraise and make recommendations to the Central
Government as cases of violation in all the sectors;

And whereas, in this Expert Appraisal Committee so constituted, Shri S K Srivastava, Scientist E was
nominated as representative of the Ministry of Environment, Forest and Climate Change as Member Secretary
of the said Committee;
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And whereas, due to administrative and operating reasons, it has become expedient to replace the
nomination of Shri S. K. Srivastava, Scientist E with the Scientist E or Scientist F or Scientist G, as the case
may be, as Member Secretary of the Expert Appraisal Committee constituted to deal with violation cases;

And now, therefore, in exercise of the powers conferred by sub-section (3) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) and in pursuance of sub-paragraph (4) of paragraph 13 of
the said notification number S.0.804(E), dated the 14% March, 2017, the Central Government hereby makes
the following amendments in the order of the Government of India in the Ministry of Environment, Forest and
Climate Change number S.0.1805(E), dated the 6" June, 2017, published in the Gazette of India,
Extraordinary, Part II, Section 3, Sub-section (ii), dated the 6" June, 2017, namely:-

In the said order, in the Table, against serial number 11, for the entries in column (2), the following
entries shall be substituted, namely:-

“Scientist E or Scientist F or Scientist G, as the case may be, Ministry of Environment, Forest and
Climate Change, Jorbagh Road, New Delhi-3".

[F. No. Z-11013/22/2017-1A-11 (M)]
GYANESH BHARTI, Jt. Secy.
Note: The principal order was published vide number S.0.1805(E), dated the 6™ June, 2017.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. ALOK

Digitally signed by ALOK KUMAR

KU M A R Date: 2018.03.12 11:09:12 +05'30"
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F. No. 22-21/2020-1A.1I11
Government of India
Ministry of Environment, Forest and Climate Change
Impact Assessment Division
*kkkk
Indira ParyavaranBhawan
Jor Bagh Road, Aliganj
New Delhi — 110003
sujit.baju@gov.in

Date: 7th July, 2021

Office Memorandum

Subject: Standard Operating Procedure (SoP) for Identification and handling of
violation cases under EIA Notification 2006 in compliance to order of
Hon’ble National Green Tribunal in O.A. No.34/2020 WZ - Regarding.

The Ministry had issued a notification number S.0.804(E), dated the
14th March, 2017 detailing the process for grant of Terms of Reference and
Environmental Clearance in respect of projects or activities which have started the
work on site and/or expanded the production beyond the limit of Prior EC or changed
the product mix without obtaining Prior EC under the EIA Notification, 2006.

25 This Notification was applicable for six months from the date of publication i.e.
14.03.2017 to 13.09.2017 and further based on court direction from 14.03.2018 to
13.04.2018.

3. Hon’ble NGT in Original Application No. 287 of 2020 in the matter of Dastak
N.G.O. Vs Synochem Organics Pvt. Ltd. &Ors. and in applications pertaining to same
subject matter in Original Application No. 298 of 2020 in Vineet Nagar Vs. Central
Ground Water Authority &Ors., vide order dated 03.06.2021 held that “(...) for past
violations, the concerned authorities are free to take appropriate action in
accordance with polluter pays principle, following due process’.

4, Further, the Hon’ble National Green Tribunal in O.A No. 34/2020 WZ in the
matter of Tanaji B. Gambhire vs. Chief Secretary, Government of Maharashtra and
ors., vide order dated 24.05.2021 has directed that “...a proper SoP be laid down
for grant of EC in such cases so as to address the gaps in binding law and

practice being currently followed. The MoEF may also consider circulating such
SoP to all SEIAAs in the country”.

5k Therefore, in compliance to the directions of the Hon’ble NGT a Standard
Operating Procedure (SoP) for dealing with violation cases is required to be drawn.The
Ministry is also seized of different categories of ‘violation’ cases which have been

Page 1 of 9
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pending for want of an approved structural/procedural framework based on “Polluter
Pays Principle’ and ‘Principle of Proportionality” It is undoubtedly important that
action under statutory provisions is taken apainst the defaulters/violators and a
decision on the closure of the project or activity or otherwise is taken expeditiously.

B. In the light of the above directions of the Hon'ble Tribunal and the issues
invalved, the matter has accordingly been examined in detail n the Ministry. A
detamiled S0P has accordingly been framed and is outhned herein. The SoP is also
guided by the observations [ decisions of the Hon'ble Courts wherein principles of
proportionality and polluters pay have been outhined.

7. Relevant Court Cases on the issue: It is noted that while deciding issues related
to vialations of the Environment Protection Act, 1986 on account of running the
project | activity without prior environmental clearance or in excess of capacity allowed
in such clearances, the Hon'ble courts have, inter-alia, deliberated on wvarious
facets involving ‘violation' cases and have enuonciated principles of
‘Proportionality’ and ‘Polluter Pays® in various decisions viz. Industrial Counel for
Enviro-Legal Action Vs Union of India (the Bichhr wvillage industrial pollution case|
(1996 SCC [3] 212); Alembic Pharmaceuticals Ltd. Ve Rohit Prajapati & Ors. [C.A. No,
1526 of 2016, order dated 1.4.2020) and Hindustan Copper Limited Vs Union of India
in (W.P. ([C) No. 2364 of 2014, order dated 28.11,2014). The salient extracts of the
judgements are as under:

Issue 1: Proposal for grant of Environmental Clearance in viclation cases - to be
considered on merits:

i. Hon'ble High Court of Jharkhand in the matter of Hindustan Copper Limited
Vs Union of India in W.P. (C) No. 2364 of 2014, vide order dated 28.11.2014
Held: *[...) action for alleged violation would be an independent and
separate proceeding and therefore, consideration of proposal for
enviranment clearance cannot await initiation of action against the project
proponent. ®

“...] the proposal of the petitioner company for environmental
clearance must be examined on its merits, independent of any
proposed action for the alleged vielation of the environmental laws.”

ii. Hon"ble Madras High Court in the matter of Puducherry Environment
Protection Association Vs The Union of India in W.P. No. 11189 of 2017, vide
order dated 13.10.2017

Held *27. The guestion is whether an establishment contribuling to the
economy of the country and providing livelihood fo hundreds of people
should be dosed down only because of fuilure to oblain prior environmental
clearance, even though the establishment may not othenuse be wolating
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pollution lows or the pollution, if any, can conventently and effectively be
checked. The answer necessarily has to be in the negative.”

29, It is reflerated thal protection of environment and prevention of
environmental pollution and degradation are non-negotiable. At the same
time, the Court cannot altogether ignore the economy of the Nation and the
need to protect the lvelthood of hundreds of employees employed in
projects, which as stated above, otherwise comply with or can be made to
comply with norms, *

Issue 2: Environmental Clearance - Prospective & not ex-post facto:

Hon'ble Supreme Court in the matter of Common Cause Vs Union of India in

W.P. [C) No. 114 of 2014, vide order dated 2.8.2017

Held: "(...) an EC wall come inte force not earlier than the date of its
grant.”

Issue 3: 'Principles of Proportionality’ - to be applied:

Hon'ble Supreme Court in the matter of Alembic Pharmaceuticals Ltd. Vs Rohit

Prajapati & Ors. in C.A. No. 1526 of 2016, vide order dated 1.4.2020

Heild: %(...] this Court muist take a balanced approach which haolds the
industries to account for hawving operated without environmental
clearances i the past without ordenng a closure of operations. The
directions of the NGT for the revocation of the ECs and for closure of the
units do not accord with the principle of proportionality”

Issue 4: ‘Polluter pays’ principle &

Issue 5: Costs for remedial measures implicit in Sections 3 & 5 of Environiment

&

(Protection] Act, 1986,

Hon'ble Supreme Court in the matter of Indian Couneil for Enviro- Legal Action
Vs Union of India (the Bichhri village industrial pollution case) in (1996 SCC [3]

212

Held:

al The Central Government is empowered to take all measures and issue
all such directions as are called for the above purpose. The said potvers
will inelude giving directions ... and also the power to impose the cost
of remedial measures on the offending industry and utilize the amount sa
recovered for carrying out remedial measures

Page 3 of 9
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bl Levy of costs required for carrying out remedial measures is
implicit in Sections 3 and § which are couched in very wide and
expansive language. Sections 3 and 5 of the Environment (Protection) Act,
1986, apart from other provisions of Water and Air Acts, empower the
overnmen! o make all such directions and take all such measures as
are necessary or expedient for protecting and promoting  the
‘enironment’, which expression has been defined in very wide and
expansive terms in Section 2 fa) of the Environment (Protection) Act. This
power includes the power to profhibil ar actiaty, close an industy, direct
to carry out remedial measures, and wherever necessary impose the cost
af remedial measures upon the offending industry.

¢/ The guestion of lability of the respondents lo defray the costs of
remedial measures can also ke looked into from accepted wrniversally
sound principle, viz., the "Polluter Pays” Principle. "The polluter pays
principle demands that the financial costs of preventing or remedying
damage caused by pollution should e with the undertakings which
cause the pollution, or prodiuce the goods which cause the pollution®.

8. Legal provisions:

i. The Environment [Protection) Act, 1986 mandates the Central Government to take
all measures as it deems necessary or expedient for the purpose of protecting and
improving the quality of the environment and preventing, controlling and abating
environmental pollution (reference sub-section (1) of Section 3 of Environment
{Protection} Act, 1986). Further, clause (xdv] of sub-section |2) of Section 3 of the
Environiment [Protection) Act, 1986 specifies that the messures stipulated under sub-
section (1) of Section 3 of the Environment (Protection) Act 1986 includes ‘such other
matters as the Central Government deems necessary or expedient for the purpose of
securing effective implementation of the prowvisions of this Act'.

ii. Further, notwithstanding anything contained in anv other law but subject to the
provisions of the Environment Protection Act, 1986, Section 5 of the Environment
(Protection) Act, 1986, provides that the Central Government may, in the exercise of
powers and performance of Central Government functions under the said Act, issue
directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions,

9, Definition of Violation and Non-compliance:

The Standard Operating Procedure (SoP] considers “Violation® & Non-
compliance’ from the following perspective:

%
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i. “Violation™ means cases where projects have either started the construction work or
installation or excavation, whichever is earlier, on site or have expanded the
production capacity and [/ or project area beyond the limit specified in the
Environmental Clearance (Prior-EC) without obtaining Prior-EC or change of scope
without prior approval from the Ministry.

ii. *Non-compliance” means non-compliance of terms and conditions prescribed by the
Regulatory Authority in the Prior Environment Clearance accorded to the project.

10. Standard Operating Procedure - Guiding Principles:

i. Without prejudice to any other consequences, action has to be initiated under
section 15 read with section 19 of The Environment (Protection] Act, 1986 against
all viclations.

ii. Projects not allowable/ permissible, for prant of EC, as per extant regulations: To be
demolished.

iii. Projects allowable/permissible, if prior EC had been taken as per extant
regulations: To be closed until EC is granted (if no prior EC has been taken) or to
revert to permitted production level [in case prior EC has been granted).

1v. Polluter pays: Violators to pey for violation period - proportionate to the scale of
project and extent of commercial transaction.

v. Setting up a mechanism for reporting of violation to the regulatory authority(ies).

11. SOP for dealing with the violation cases:

Step 1: Closure or Revision

Sl no. Status of EC Actions

o If no prior EC has been taken Order to close its operation

3 (if ﬁﬁﬁr EC is available for | Order to revert the activity/
existing/old unit production to permissible limits.

o If prior EC was not required for | Restrict the activity/production to
earlier production level but is now | the extent to which prior EC was not
required required.

Step 2: Action under Environment (Projection) Act, 1986

Action under section 15 read with sectionl® of the Envirconment [Protection) Act, 1986
shall be initiated against the violators,

d;'_‘j'L-
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Step: 3: Appraisal under EIA Notification, 20006

The permissibility of the project shall be examined from the perspective of whether
such activity/project was at all eligible for the grant of prior EC.

A. If not permissible:

i. The project shall be ordered for the demolition /closure after issuing show cause
notice and providing an opportunity of hearing.
Ex. If a red industry is functioning in a CRZ-1 area which means that the activity was, in

the first place, not permitted at the time of commencement of project. Thersfore, the
activity is not permissible and therefore it shall be elosed & demolished

ii. Respective regulatory authonities shall issue directions under section 5 of the
Environment (Protection) Act, 1986 for such closure & demolition of the
project factivity.

B. If permissible:

i. As per extant regulations at the time of scoping, if it is viewed that the project
activity 18 otherwise permissible, Terms of Reference (TOR} shall be issued with
directions to complete the impact assessment studies & submit Environmental Impact
Assessment (EIA) report & Environmental Management Flan (EMP) in a time bound
manner.

1. Such cases of violation shall be subject to appropriate

ia] Damage Assessment

(b) Remedial Plan and

() Community Augmentation Flan by the Central level Sectoral Expert Appraisal
Committees or State/Union Territory Level Expert Appraisal Committess, as the case
may be.
ifi. The Competent Authority shall issue directions to the project proponent, under
section 5 of the Environment [Protection) Act, 1986 on case to case basis mandating
payment of such amount [as may be determined based on Polluters Pay principle) and
undertaking activities relating to Remedial Plan and Community Augmentation Flan
{to restore environmental damage caused including its social aspects).

iv. Upon submission of the EIA & EMP report, the project shall be appraised by the
Central Sectoral Expert Appraisal Committees or the State/Union Territory Level
Expert Appraisal Committees, as the case may be, as if it was a new proposal. [f, on
examination of the EIA/EMP report, the project is considered permissible for operation
as per extant regulations, the requisite Environmental Clearance shall be
issued which shall be effective from the date of issue.

v. However, during appraizsal after examination if it is found that even though the
project may be permissible but not environmentally sustainable in its present

‘7ﬁ|_/ Page 6of 9
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form /configuration /features then the project shall be directed to be modified so
that the project would be environmentally sustainable.

vi. lf, however, it i8 not considered appropriate to issue EC, the project shall be
directed to be demolished/ closed. If such proposal is a case of expansion, the
project shall be directed to revert back to the extent of activity for which EC had
been granted earlier or to revert back to the extent of activity for which EC was
not required (as the case may be).

vii. Central Sectoral Expert Appraisal Committees or the State/Union Territory Level
Expert Appraisal Committees, as the case may be, may insist upon public hearing to
be conducted for such categories of projects for which the EIA Notification 2006, as
amended from time o time, requires the public hearing 1o be conducted,

viii. The project proponent will be required to submit a bank gnarantee equivalent to
the amount of Remediation Plan and Natural & Community Resource
Augmentation Plan with Central / the State Pollution Control Board (depending
on whether it is appraised at Ministry or by SEIAA). The guantification of such
Hability will be recommended by Expert Appraisal Committee and Onalized by
Regpulatory Authority. The bank guarantee shall be deposited prior to the grant of
environmental clearance and will be released after successful implementation of
the Remediation plan and Natural & Community Resource Augmentation Plan.

Naote - The activities, as per above clauses, shall be undertaken simultaneously
wherever feasible, Environmental Clearance, if granted, to such projects or activities,
after due appraisal of EIA/EMP report, shall be effective only from the date of
issuance of such clearance and shall be subject to compliance of obligations towards
Damage Assessment, Remedial Plan & Community Augmentation Flan, etc. finalized
in each case.

12. Penalty provisions for Vielation cases and applications:
a. For new projects:

i. Where operation has not commenced: 1% of the total project cost incurred up
to the date of filing of application along with EIAJEMP report; [Ex: Rs.1 lakh for
project cost of Rs.1 Cr|

ii. Where operations have commenced without EC: 1% of the total project cost
incurred up to the date of filing of application along with EIA/EMP report PLUS
0.25% of the total turmover during the period of violation. [Ex: For Rs.100 Cr
project coat and Rs. 100 Cr total turnover, the penalty shall be Rs.1 Cr + Hs.
025 Cr = Rs.1.25 Cr]

P
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b. For expansion projects:

i. 'Where operation/production with expanded capacity has not commenced:
1% of the project cost, attributable to the expansion, incurred up to the date of
filing of application along with EIA/EMP report.

ii. Where operation/ production with expanded capacity have commenced;
1% of the project cost {attributable to the expansion activity] incurred upto the
date of hling of application along with EIA/EMP report PLUS 0.25% of the total
turnover {attributable to the expanded activity/capacity] involved during the
period of violation.,

12,1, Without prejudice to obligation as per (a) & (b] above, where the project or
activity is considered for appraisal as above & the project proponent fails to provide
required information or requisite documents or complete the requisite study for the
purpose of EIA/EMP reports or does not furnish such reports within such penod, as
specified by the appraisal committee, without reasonable cause, it shall be inferred
that the project proponent is not serious enough and the project or activity shall be
directed to be demolished [ closed.

12.2. The percentage rates, as above, shall be halved if the project proponent suo-moto
reports such wviclations without such wiolations coming to the knowledge of the
Government either on inguiry or complaint.

12.3. The penalty, as above, shall be in addition to liability for carrying out various
remedial measures which shall be worked out based on the damage assessment for
quantifying the environmental damage caused due to unauthorized project activity |as
per Step 3 enumerated abovel.

13. Identification of Violation cases:

With a view to protecting the environment and to expeditiously bring violators into
a regulatory rogime so as to prevent & control environment damage caused by such
violation & to determine whether operation of such projects is permissible and to take
action stipulated under Section 15 of the Environment (Protection] Act, 1986 for
contravention of the provisions of the said Act, Rules, orders and directions, it is
expedient to also identify the cases of violation, examine and appraise such projects so
as to refrain them from causing further environmental damage and also to compensate
for causing damage to the environment. Therefore, in exercise of the powers conferred
under Section 5 of the Environment [Protection) Act, 1986, the Central Government
hereby directs that:-

1. State Pollution Control Boards & Union Territory Pollution Control Committees,
before grant or renewal of Consents under Water(Prevention & Control of
Pollution] Act, 1974 & Air [Prevention®& Control of Pollution) Act, 1981, shall
ensure that the project proponents applies for or possess valid Pror
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Environmental Clearance in terms of extant EIA Notification and shall not grant
or renew CTO [Comsent to Operate) unless Environment Clearance ([if
applicable) has been obtained.

The Central Pollution Control Board, all State Pollution Control Boards and all
Union Territory Pollution Control Committees shall identify cases of viclation
under ther respective jurisdiction, report such cases to the Ministry or
State /Union Territory Level Environmental Impact Asscssment Authority, as
the case may be and also revoke CTO, if granted to the unit after giving an
opportunity of being heard.

The Central Pollution Control Board, all State Pollution Control Boards and all
Union Territory Pollution Control Committees shall expeditiously examine the
references, received from public and other bodies, relating to violations and take
necessary steps as per (i) above.

14. This is issued with the approval of the Competent Authority.

Ta

L C IS

%&”Wﬂ
{Dr. Sujit K r Bajpayee|

Joint Secretary (LA)

Chairperson/Member Secretary of Central Pollution Control Beard
Chairperson/Member Secretaries of all the SEIAAs/ SEACS
Chairman/Members of all the Expert Appraisal Committees

Cheirman/Members of all the State Pollution Control Boards and Union
Territory Pollution Control Committees

Copy for information:

s B L A

PS to Hon'ble Minister for Environment, Forest and Climate Change
PS5 to Hon'ble MoS for Environment, Forest and Climate Change
PPS to Secretary(EF&CC)

PPS to AS(RS) / AS (RA)/ AS (UD)/ JSIIT) [ JS (MBy/ JS [NPG)

All the officers of 1A Division

Website of MoEF&CC /PARIVESH ) Guard file

Copy (by email} also forwarded to the Registrar, NGT, in compliance to instruction
given in O.A No. 34/2020 WZ in the matter of Tanaji B. Gambhire vs, Chief Secretary,
Government of Maharashira end ors. (order dated 24 .05 .2021).
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State Level Environment lmpurt Assessment Authority (SELIAA

Telangana State
rovernmenl ol India

Ministry of Environment Forests & Climate Change

Oprder Mo, SE1AATS/OLASEDIT-37/2022- Drez 15022023,

Suly: SE1AA - Indirsmmza Flood Flesw Canal Project from 5ri Ramasagar
Vrojeel with cxpansion of Gonravelly reserveir frem 1410 TRC 10 8.23
TMUC, Guuravelly Village, Akkannapet Mandal. Siddiper Districi — TORs
[Violation] with Public 1earing soed — Heg-
alln A
L. Ihis bas eefersnee to vour proposal Me SIAMTGRIV/A09365/2022, di. 06.12.2022 (accepted on
14, 12,2022} submitizd to the SE[LAA. Telangana seeking Terms o Relerence sToR) in temns ol
the privvisioms= 4f Fovicormcnt Inypact Assassment (FLA) Netification, 2006 onder 1he
Ervironment (Protectiont Act, 148G The prorect 13 tor Indiramma Flond Flow Canal Project
from Sri Ramasagar Project with expansion of Gouravelly reservoir from 14148 TMO to
8.23 TMC, Gouravelly Yillage, Akkannapet dMandal, Siddipet Thsirict.

1. The praposal for prant of Teons of Eetorenee {Toli) wa the proposed project way considered by
the Slate leve]l Expert Appraisal Commitee (SEACT in ils meeting held on GL0L2023. The
SFAC vbserved the Tl ing:”

The remeorenfotive of the meodect proporea; S8 Shoandr CEngiveer v Chief) asd D
Romickrighrn o W s, RETRE (Tedferabord ativaceed g mads o1 praseatation hefora the SEAC

Ouring presentelion, the mrepanent informed the following:

+  Cipnerpt nf WWRC prmiet frarm SRSP I5

~  5ri Rorpacoger Projec! (SASA] reservoir wios commicsioned in the poar 1964-69 with a
capactey af 112 TME af Pachompad [V, Nizamabaod disteict to irdfgote an aypocut of
14.08 Lokh acres in Stage-{ ond Stage-i,

% Flosd Flow Cangl prafect was groposed by the then Gaverament cf Andhre Pragesh
gnvisaging divgrsion of batance surpus walor weaioble of SR5P rosecvoir gfter
mesiing tne requirement of SREP Stoge-J&f),

o The Sead regulalor wes provided i the foreshiore of 3RAF for diversion of water from
the <ofd resprvimr infn B Fload Flow Eanl

& The main airt af the Fload Flow Camal proiect 3 te irvigabe an gvacut of B2031 Ha
{2,20,000 acres) in the uplond drought prone areas of Feddopalll, Rojonne Sircilia,
Jeglial, dacimemgor, Sddmet, Hoamupokondr opd ongern Jeesiwitile ofsencly of
torimaagar, Waraenge’ aond Maloorda) districts in Telangong remon duls unhilisng 2
TAL of fiomd water of Godsvon vee frant e feee shees of 5050 resorvair,

v Bockground of the project 1.

w  The Technical Advisory commitieefTAL) of Centra! Water Cammission [CHAT] in
e BAT meeting an 03404, 199 gpproved the profect comporents camprising He
Jolowing three |3 Mos) reservairs for on echimated cost of R5.1331.30 Cr @ Price
Level 1322-03 :

w Carmbned Staroge Resecver-! (Slorage Copociy - 7305 TRAC, Avacor :

22,000 agras)

& Mid Morair Reservoir (Storage Capocity . 25.873 TAMC, Avaout ; 68500
pores)

= Gourgrelly Reserecis [Storoge Capecitp @ 3005 TIAC,  Apacoy - 1, AL XK
s

s The taen Government of Andbro Pradesh vide 6.0, Mds. Mo, 209 dated 7711 3907
dereted the combined storage resenvalrad across Peddavogu-Il ond Korutlo vagy
rear Kenoracpet{VF), Koricmnogor district wath ¢ storege copaoity af #,34E ThC 1o
wiigede ot awnd ol gf 1293040 (32,000 Acres).
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s [he Enwirasmentol ciearance for the IFFC Project from SASD wos accardsd wide Lr
Mo - 12032 3a2000-14- D 1405 2007 ta freigete an oyocet of 2,230,000 oores
dufy uliicing 28 TRAC of Flaed wgter of Sodavas river warer frovn fareshore of
Sriramesqgar Drosest

7 Mid Manair Reservoir - 25,873 TAYC
o Ggurpvelly Reserverr — 1410 TG

The stotutcry cearance wir [ the progedt are:

The Rerest clegronces for conois ond resenvoirs wad @oomrded wie Lo Hef o
SOOAFA9A 1, O T4-03-2000 & 14,00 2000 respectively.

The Site clearognge for investigation & swrvey wos occorded wide L WNoo-
1201 1267800014, GL24 .06 2002

The Inwironmenatal cdegrance was aoocorded woe [ No)-120102672000- 041
f35. 105 2003,

The Rehobiiation and Resettlement clearence 15 received from the Gave of Indig
vide MOTA L. i 20012/82003- CF & &/, 06 32-03-2004,

The Flanning COMmission (waker Resources Division) aoeeptedd for wusastrens i the
Spote Flon wedth on estimaded cast of Rs 1331, 30 crares wige Lr.No 2 (322]/03-WE D
OF 122005

The detimils af Hon'the NGT cose wer.t. the project are!

o

LG

v

b G

The Govercnen[ of Telngoas has oocorded goministironve ppproveo) for the
Gowravelly resenvoir grafect with eptonced copoLty from 1,410 TAC tn 8.23 Tads
wide O.0.MF. Mo, 5335, IRCAD (Frojecte-1) Cepartment 1 26 (5 2017 and B5% of
WErk o completad iy the tive af NST Crie wes filed.

Tha submarging wiflogers of Gourowelly reservoir had fled the case 04 no 180 of
2021 on 20" August 2021 before the Hon'Ble NGT {5, Chennm on the groued thot
the irngeion ard CAD department of Shate of {eltngoaa wader the Re-eagineering

procsod dived orders for exponsion af Govrovelly Reserugir from 1410 TAMC io
F.230 TAME without obiaining prior EC from Mindistne.

The Joint Commuitee casstiteted by the NGT, Chenpm wos formed ve 13" digust
2021

Jont gartmittes frad @ sika wielk on 25 September 2021 ond submiited o regart an
24" Seprember J021 ir which it has reporied that the scope of the praject has been
cherrgred withrout apgroved of Mol F & OC

The cammitiee hos propased ap Emvirenmental Compensation of Hs.3,05 31,250
{fs.2.05 Crores) for Wiplaian,

AARE FELL tdued chow couse nakice te 14 CAD Departracat an 7H Jenuary 20232,
I&EAD spbmitted the replies to shaw Jquse aotice an 27Tk Januory 2022,

NGT oy aisnosed Ure cose on 100A February 2022 duly direching the MoEFECE to
romplere the process af enginine Jed o cebmit the repart in faur maorths

EAL has scheduled @ meating un [5th June 2022 for the veplies (o thow cune

Bused v the FAC mecting the commitice suggested o frosh propase! uader vielafion
oIlegary

343 The FAC during delibenttions phserved thor based on fuct submirted by the project
progonent cnd report of 0 Tmat Committes, i has been confirmed that the grafect imvglies
witdabicn amd the praject will be apprased by the EAC a5 per the stendord CDEFALITR FroLedire

{50P) far identifivation ond koadiing of wolgtion coves wnder ELA Notifalion, 2306 menkoned g
O dorted 07 07 2021,

The EAL theérefare, suggested the project proporend o submit Hhe proposol o fresh ar
FARIVESH partal for terite of reference [TOR) urder violotion Cafeqory.

Accordingly, the properent submitted Farm-) for TOR oo G200.2022 ot the WdoE FECC, Gaf
But, the Ministey did not consider the propusal es the profect becomes Coteqan- privect ns
aes 5.0 IBE6E], of. 24 2322, Henee, the eroponent re-submitted the propasal far TOR fo
the SeMA M0 g e 12 2022

e SEAL noted the deteils of ehe provect as following.
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B The ingdirommao Flaod How Cenal Progeet (1IFFC) envisoges diversion of flood water fram 5n
Rotascgor Provect (SR5RE.

= Ayocut 82031 fo.

" Drought prone dgreas  erctueiile districts of Karimeoger, Wanmnge! gnd higlgordo
fpresent districis  Peddopotl, Repmmo Sinalfe, Jogtiol  Koerimnooogar,  Sidsipet,
Horurnokondr ond Jengoan,

B Ereess floed — Once o fowe pears

The storage fuciities for storing such flood miope maojor roie in harnessing and consarimg
Firnaed weater,

The ZLAC noted thal the proyest compongnts are:
~ Water covenyance system;

FFC Concl 2123 Em

Feverse il pomg Rowses: 3 number
R Congls: 103 375 km

Tunoe! — 11 98 kit

Purae hinuse — 3 x F20 A1 doumeacs]
Fourdvelly Conals-63 75 ki

High Lavel Danals-20, 845 K

L L w.' W lﬁ_" L B T

> Rerarvedr:

* Mid panir Reseroie [ 25 B23 T
= Gourgvely reservoir ) .23 ThWC

¥ Distribufory netwerk system:

¢ AR Command &reo — 40470 ha {1, 00, 0 orres)

« Gourovelly Command Arar — dRB5E] ho (120N acres) in Karimaggar, Siddrpet,
Honuenakondo aod fahgdan Disricts.

The SEAC nated thiat the command areg of FO03] Ho Jolic i fhe Oiircts of Peddaporili, Rofannn
Lircillo, Jagqityal, Karimaoger, Siddiped, Honuemaokonog & Jengoan

Quring mresentanam, e prapenent informed the folowing won i, Exponnon of Grudvelly Feseryrc
Project:

= The Sriramsogar project wes desigred with o cepacity of 112 T Bul due 60 henvy sitadion
the gffective storage copacity 15 decreased o 30 TR,  increasing  The urtapmed flood
water. I thiz cantest it s olso on edge to howe morg storage cagocity for feoping such Flood,

= T exeess flood os por the dobd ovailable ooeors amee in every faor veers ie SRSF. The storags
fochities for stanng such flood pigws mafor rgde st Aornessing ard cavseving fidad weter.

B after farmotion of TenagqonoT shife the Gpuarnment Ags reviepwed the ensing rogaiion
praject ond o5 o poart of gffective wilisotion of waoter aligratign end o compensate the
sforpge lost due (o defetion of Cembined Storage Reservoir (7,346 TMC) near Konargepet
{vl, 07 nlternote promasal of iNcreEsing the FOUrEVery Feservod capacity from 1.309 TIC to
E230 T fag beon propased.

The SEAC comfinmed the pradect os o case oF wodietion of the E14 Nogification, 2008 and the project has #o
be corcidered (7 the ferms of provisions of the S0 0N RO (EY dt 24 03 2007, 5 C 100 /), oL OB.03. 2005:
and QRS AN 0707 2021 & OM. dt- 28.01. 2022 issued by the MoEFECC, Gol wor.t. S0P for identification
ard rardling of vialahigr cases wnder £ Matiflicotion,, 2006,

After detmiled dfcusiions, (he proposest i directed to pregare EWA repart, a5 per the Standord Terms of
feference (TORE] isswed by the MolE&CE, Gol for "1 o) rver valey projects™ ond following Additiong!
TORS aiorty wall the Sgecific Terms of feference wort. wiotahion @5 ger 5,0.N0.804 (F) ot [£.03. 2017 &
S.0.N30 (FL e 0803, 2018 ond 00 or D707 2023 & 2B.07 2027 underge the process af Public Hegrings
[Dictrivt wise) in comswitotion with TEPEE aong subeat final El4 repor glang with miiute: of Public

Hearings & respose of Hhe progonent do the wiues emerged in the Pubiic Hecrings to the 3£aC for
LT Wi,
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Adaitignal TOR s

Copocity fubie {1 mer ipterval) weth grophice represemtation.

Cefuns af sukmergenne.

Details of develapyernt 6f grecnbelt as per the Repart of Joigt Cortmettes constileted by the
How' e NGT, Chenral,

Compianee of Order of. JG2. 2022w 94 No 180 of 2021 (82) of the Hop'ble NG T, Chenngi

M. Accosdingly, the proposal along with recemmendativng of SEAC, Tebangana was exarmned by
the Suate level Tnvironment Impact Assessnent Authonits (SELAA) o s mcctings held on
04022023 and vhierved the follewing:

The SE14A dincnsted the Fecommerrdiiiony i the NEAC i dapgit awet seovodd thor the SRR oy
slariesd project activing withont cbrining EC wed violaled EIA Medfigarion, 2000,

Hiwever, goproved the profect for fnwe of FORs cFiadution) with puilic hearing The propeeent i
direcied o show the woifvity forthwith and shall copply wirk the MoEF&CT, Gl O0F Na22-27 2200
FA I e 707 2T Thae poropusren shunld prepare BXA peport a8 per the Stanidared Teems of Beference
(TOMRS) ixsnesd By the MafFALY, Gal for U0 (o vever valley prijecn and fofliowine Addficenal

1PN

Capaciy tahle ¢} mir infervall with oramiticel represeptation

Detaeds of suhmergence

Details of development of grecnboll uy per the Regore of the Joine Cimiminee
comsrituted by the Honbie NGT, Chomsal,

Compliance af Order de JO02 2022 In 04 Ne TR0 of 2020 0520 of the How 'be
AET Chennul

IV.  In view of ihe above, 1he SELAA, Telangana hereby accords Talls with public hearing to the
projet fur preparation of the Environment Impact Asscasment (E14) Repurl and Envirooment
Managenent Flan {EMFP). The TORs and general guidclines for peeparaion of ELA & EMP
repott are as tollomwing:

STANDARD TERMS DF REFERENCE FOR CONDUCTING ENVIROMMENT IMBACT ASSESSMENT STUDY
FOR RIVER VALLEY PROJECTS & IRRIGATION PROJECTS AND INFORMATION TO BE INCLUDED 1N

ElA/EMP

A

REPORT.

Scape of EIA Study

The El& Repart should identify the relevant environmental concenns and fagus on putential

impacts that may change dus to the conslruction of proposed projecl. Based on the baseline

data collected far three (3) seasonz (Pre-monscon, Mansoon and Winker seacons), the statys

~f the ealsbng environment in the area and capacity te boar the impagt on this should be

analysed. Based on this analysiz, the mitigation measures for mnimizing the impact thall be

suggested inthe EIA/EMP study

Derails of the Fruject and 5ite

1 Ganeral intreduction ahaut the propgsed propect

4 BPetails of Pragect and site giving L Sections of all LS and 0fS Projects with all relevdnl
maps and figures. Connect such information as ko ectablish the Toral length of
Interfurence of Matural Mver and the commitled uneectricted release fram the site of
MrarmyBarage inla the main siver

* A map of boundary of the project site giving details of protected areas in the vicinity of
25 km of project logation

4 Location details on 4 map of the project area with contaurs inoicating main praject
features. The project layout shall be superimposed on a contour map af ground
elevatien shewing main project features fwiz. lpcation of dan), Head works, main canal,
branch canals, guanying etc.) shall he depicted in & scaled map

5 Layout details and map af the project along with contours with progect coimpenents

elearly marked with preper scale maps of at least 1:50,000 scale and printed at least an
A3 scale For glarlty

B Cxistence of National Park, Sanctuary, Biosphere Beserve e, in the study aiea, i any,

shatld be denalled ard preserted on 3 map with distingt dlstanees from tne projeck
COrT pone nte

£ Drainage pibern and map of the river catchment ug to the propased projert site,
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& Delineation of critically degraded areas in the directly draining catchment an the basis of
S0 el Indea as per the methadology of 3ol and Lard use Survey af indis

o Lail characteristics and map of the project area

I0  Geological and Seisrmd-tectonic detaile and maps of e ares surmounding the propoced
progect site showing lgcation of dam site and canal sites

11  Remote Sensing studes, mterpetabion of satellte nagery, topographic sheets alopg
with grrund verification shall be used to develap the land u=e/land cover patiern of the
study using cwarkaying mapmng techhigues wir Geographic Information System [GG15],
False Color Compgsite (FLC) penerated from satellite data of project area

12 Lard details inchuding forests, private and other land '

13 Demarcation af spow fed and rain fed areas for a realistic estimate of the water
availability

Deszcription af Envirenment apd Basellne Data

1 To kagw the present status of environment in the area, haseling data with respect tg

enviranmental components air, waler, ricisa, soil, land and bislopy & biodiversity (Tlora &
fauna|, wildlife, socipeconomic status etc. shonld e collected within 10 km radivsof the
main components of the project/site e dam site and pawer boose slte, The i gquality
and noise are 1o be monitored at swch Igcations which arg envirgnmentally & ecclagically
more sensitive in the study area. The baszeline studies should be colbechedfor 3 spasons
LPre-Rlonsoon, Ransoorn and Post MOonsen 5easons]
2 Flara-Fauna im the catchment and commardd area should be documented. The study area

should comprise of the follewing:

a Catchment ared up to the dam/barrage site

b Submetpenis Area

£ Project area or the direct impact area should comprise of area within 10 km radios of the

main prgject components like dam, canals etc

Detdils of the Methodology

The methodology followed for collection of bace line data along with details of number of

samiples and thair [Beaticns in the map should be cluded. Sudy area should be demarcated

properly on the approgriate scale map. Sampling sites should be depicted on map far each

parameter wilh proper legends. For Forest Classification, Champion and Seth (1963)

methadatogy shouwld be followed

Methadalogy tor Collegtion of Biadiversiby Data

1 The number of sampling locations should be adequate to get a reascnable dea of the
dweisity and ather attnutes of Flora and fauna. The guiding principes shauld he the aze
of the study area {larger area shodld mave larger number of sampling locatwens) and
mherent diwersity at the location, as kngwn frem secondary sourges (eg. eastern
Himalayan and Iow altitwde sites should have a larper number of sampling locations
awlng o higher diversity].

?  The entire area should be divided ingrids of SkXSkm prelerably ¢n a GIS domain. There
after 25% of the grids should be randomly setected For sampling of which half shauid e
in the direckly affarted areq Jgriu:ls including project components such as resemvoir, dam,
powerhouse, tunnel, camal #1c} and the rmrainieg in the rest of the area [areas of
influence in 10 km radius Fomm projeck companents), At such chosen [ocation, the size
and number ot campling units (e.g. quadrates in caze ol floraftransects in case of fauna)
must be deoded by specks area curved and the details of the same (graphs and
cumulative number of species in @ tabulated form} should be provided in the EL& report.
Swime of Lhe grids an the edess may not be completely overlapping with the stody args
baundaries. However, these should be counted and censidered tar selecting 25% of the
grids. The numbser af grlds ¢ be supveyed mnay come Gut a2 decional number (i f hag
anintegral and a fractienal part] which should be rounded to the next whate number,

3 The conventional sampling i= likely to miss the presence of rare, endangered and
threatened [rooL) specles since they often occur in low densities and in case of Faunal
species are usually secretive in behaviewr, Reaching the conclusion about the absenoe of
such species in the study atea based on such methodolpgy is misleading. Ik iz veny
imparant b docurkent the stages of such species awing (o thart hrgh conse reation value.
Hence likely presence of such species shaukd be asrertained from secondary scurces by a
propger literature suevey for the sad area incleding refernng b field guides which are
now available for mmany taxonemic greups in India, Even Literature From studies/surveys
in the larger landscapes which include the study area for the cancerned project must he
referred 10, sihoe most species from djommg catchments i bkely o be present i the
catchments in question. In Fack such literature form the entire state £an be referred to,
Cnce 4 listing of possible r.et. species form the said area is developed, species specific
methadiologies should he adoped 1o ascartain their presence 1in the study aea which

Page Sof 13
5

Generated from eOffice by ISHANVI MAKHAIK, Asso legal(IM)-lIA-l, ASSOCIATE (LEGAL) - C, MOEFCC on 11/09/2023 03:51 AM

179



89004772023 /1A_l

Fi

File No. L-11011/11/2021-1A-I(RV) (Computer No. 165806)

wiruld be far mere ponclusive 3t corpared to the comventional sampling. IF the need be,
mgdern methods ke camera trapping an ke resorted w, panicolarly for areas in the
eastern Himalayas and for secretive/nociurnal species. & detailed stng of the Treraturs
referred 1o, for developing lists of r.et. species should be provided in the ElA reports. The
ronvantianal sarpling s lskely ko miss the presence of care, endangered and threatensd
[Fe.t} spicies since they often occur i lew denxities and in case of Faunal species ae
usually seceetiwe In behaviour. Reaching the conclusion about the absence at such
specles in the study area hazed on such melhadology is misleading. It i very rnpartan
to dofument the status of such species pwing ko ther high censervation valye. Hengce
likeky presence of such spedies should be ascertained from secondary sources by a
proper Ierature survey for the said ared inchwding referring to field guides which are
nowe available for many taeo nomic groupe in India. Even iteratuoe frem stodies/surveys
in the |arger tandsrapes which include ke study area for the concemmed project must bo
referred to, since most species fram adjoining catchmeats 1s likely to be present in the
catchments fn guestion. 10 fact such literatare fomm the entire state cap De relerned 10,
Cnce A listing of possible re.t spadas form the <ad ares ic developed, species specic
methadelogies should be adapted wo ascertain their presence in the study area which
would be Firwmaore conclusive a5 compaied te the canventional sampling, IF the nesd be,
modern methods ke camiera trapping can e resorted to, patticularly for areas in the
eastetn Hivnalayas and for secrerlve/nocturnal species. A derailed listing of the literature
referred tq, for develaping lists of re.t. species should be provided in the E1A reports,
The B.E.T. species refermed Wy in this pamt should include species listed o Schedule | ana
Il of Wildlife [Protection) Act, 1972 and thase listed in the red data honks {BS1 251 ard
IUCN).

Companants of the Ela Study
Mariows aspects ta be studied and prowded in the ELS/EMP report are as frllews:
Physical and Chermcal Enviconment
1 Gaological & Geophysical Aspect sand Seismo- Tactonics:

a  Physical geography, Topography, Regional Geological aspects and sbructure of
the Catchment

b Tectonics, seismicity and history of past earthiguakes in the aiea, A sile specific
study of the earthguake pararmeters will be done 1Re results of the site specific
earthquake deslgn shall be sent for approsal of the NCEDP (Maticnal Committes
of Sewrmic Design Pargmelers, Central watar Commission, Mew Delbn for larae
dams

¢ Landslide zone or area prane to landslide existng in the seudy aned shouid ba
examined

d  Presence ofimportant ceanamic mineral depasit, if amy

e lustifieatobh for location & execution of the project in relation to structural
companents (dam fbarrage height)

f  Impact of praject on geslogical environment,

Meteorolagy, Alr and Moisa:

a  Metearclagy [viz, Temperaturg, Relative hemidity, wind speed/direction et to
be collected fram nearest |MD station

k Ambient Air Qualty with paraneeters vl2. Suspendad Particulate Matter {5PRA),
Respirable Suspended Particulate Matter (RSPM) ie. suspended particulate
rmaterials < 10 mscroms, Sulphur diekide [S02) and Swdes of Mitrogen (N0
the study area at 5-5 Locatitns

¢  Ewisting Noise Levels and traffic density in the study area at 5-6 Lacations,

Soil Characteristics:

S0l classification, plysical parameters {viz., texture, Pargsity, Bulk Density and waler

holding  capacity} and  cherical parameters fviz. pH, electrical co ndiectiviny,

mmagnesium, calcrum, taral alkaliny, chigrides, sodiym, potassium, grgame carben,
dv3llable potassium, avalable phosphares, $AR, nicrogen and salmity, etc.) af @ one
sample/1000 ha &f command aiea.

Remmote Sensing and G15 Studies:

g Generaton of thematic maps vil, slape map, dramage map, soi @map, land use
and land cover map, ete. Basad an these, thematic fMaps, an erosion intensity
map should be prepared,

b Mew ronfiguration map to be given in the EL& Repor

Walar Quadity:

a  Histary of the ground water table thuctuatian in the study area,
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& Waker Clualty for both swrface water ard ground water for [i] Physical
paramaters {pH, Temperature, Electrical Conductivity, T55; |i; Chenocal
pararmelers [Slkalinily, Hardness, BOD, COD, NC3, PO4, £, 504, Ma, K, Ca, kg,
ailira, €l & pgrease, phenolic compounds, residual sodam carksanate)fiii]
Bacterialegical parameter [MPH, Total coliterm|; and [iv] Heavy Metals [Pb, &=,
Hg. Cd, Cre,Total Cr, Cu, dn, Fer ab minimom L0 Locations, bowever, the somplhing
numbers should be increased depending an the command ares

¢ Delnsation of <ub and mesrs watersheds, their locatinne and extent bazed on
the Soil and Land Use 3ureey of india (3L030M) Department of Agricultures,
Gavernmeant of India. Erosion levels in each micro-watershed and prioritization
af emic re-watershed through St Yield mndex [ methed of SLUSDI

]| Water Environment & Hydralogy:

d  Hydro-Metediclogy of the progect wiz precpatlon  [anowfall,  rarefall),
temperature, relative humidity, ei. Hydro-anetegrolegical studies in the
calchment area shauld be established along-with real time telemetry and data
acqulsiclon syscert for inflows monitoring
Run off, discharge, water availabilivy for the preject, sedimentatian rate, ste

€ Basincharactonslics

4 Catastrophic events like cloud bwrsts and flash floods, if any, should be
documented.

e Far estimation of Sedimentation Rate, direct sampling of niver flow is to ke done
during the ElA study. The study should be conducted For minimum one year.
Actual sife flow rate w be expressed in ha-rmokm2 year-1,

f  Set upa G monitgrine statinon Aand a few rain gauge stations in the catchmenk
area for callecting data during the invecligaton.

g Flow serigs, 10 daiby with B0, 5% and 530 dependable vears discharges,

h  Environmental flow release should be 20% of the average of the d lean months
of 215t dependable year (MAaFduring the Iean season and 3086 of Monsoon flow
during meensgnn sPasnn. For remaining months, the Agw <hall be derided by rhe
Commitiees based on the hydralogy and available discharge.

i & site spegific study on minl mum @nwirgnment e should ke carried out.

in  Eialggical Environment:

1 Flora

a LCharacterization of forest types (as per Champson and Seth method) in the skudy
ared and extenl of soch forest Lype as por the Forest Workivg Plan.

b General wegetation profile and fAoral diversity oovering all eroups of flnmA
including Brycphyies, Prendophytes, Lohens and Orchids, & species wise sl may
be pravidec

¢ Aszsessment af plant species with respect to dominance, density, frequency,
ghuridance, diversily inde:, smvlariey index, amparlance value indez [IvI],
shanmon Weingr Index etr. of the species to he prowded. Methodology used for
calculating various diversity indices along with details of Iscations of quadrats,
side of quadrats «oc. (o b reported within the study area n different ecosystermns

d  Existenne of Mational Park, Sanctuary, Bipsphere Raserva etc in the study area, if
any. should be detailed.

Econamically important species ke medicinal plants, timber, fuel wood etc.

f  Detals of endemic species found in Lhe project area

g Flora under RET categories showld be documented using ternational Lmon for
the Conservation of Mature and Matural fesources (ILUCN] crteria and Botanical
Swrvey of Indea's Poed Daka hst along with cconame sigeifieance, Speomws diversity
curve for RET species should be given
Fauna:

Fauna study and mventorisation should be carried oot for all proups of anitals
including rephiles. '

B and nocturnal animafs in the study area. Their present status along with Schedule

of the specics

Infarmmation [authenticated] on Ayve-fauna and wild life v the study area
Etatus of avitauna their resident/migratory, passage migrants stc.
Crocurmentabion of butterflies, if any, found inthe area

(ketails of endemic species found o the project area

- RO
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E RET zpecies- woucher specimens should be collacted along with GPS readings to
facilltate rebabilitation. RET faunal speaes w be classified as per IUCN Red Crata
list and a5 per different =chedule of Indian Wildlife (Frotection] sce, 1972

b Existence of barriers and corridois, if any, for wild animals

i Lompensatgry afforestation to compensate the green belt area that will he
rermowed, it any, as part of the proposed project developrent and loss ol
bepdiversity

| Far categerization of sub.catchrents into various ergsion {lasses and for the
consequent CAT plan, the entire ¢atcdhment (Indian Portion} is to bBe considersd
and nat gnly the dhectly the draining catchment

1Y Aguatic Eoology:

a Nocomentation  of aguatic fawna ke macro-invertebrates,  aoplanktan,
phyteplantktons, benthos, periphyton particulady on the reek substratum, sq that
this could reflects the faed and feelng ol grazing fish species

b Fish and fishenes, (ish migratian, migratory path elminalion and ceasonal
mEratlon pattesn and bresding and spawning grounds

¢ Fish diversiby compesiten and maxionum length & weight of the measured
populations and migratony beharlowrlo be studies far estimateen of enviranmental
flowe

d  Corservation statos of aquatic fauna/ffish and benthic Lormmunities

& hampling for aquatic ecology and fisheries and fisheries must be conducted during
three seazons Pre-monsoon (summer|, mopsuan and  winter. Sizes {lenglh
Srweight] of important fish species iewed W be collerted and breeding and teading
greunds should alse be identified along the praject tite or in vicinity.

YV Irrigation ard Cropping:

2 Cropping pattern and Harticultural practices in the study area

b Callection of primary data on agricultoral activity, crop and their praductiyicy an
irrigation faclllties component

. Component of pressinzed drip imigation and micra imigation

d  Detsils of Canjunctive use of wartcr For irrgation

Yl Sacio-Economic:

a4  Collection of Bazeline data on hurman settlements, health skatus of the QML by
And esisting infrastructura facilities for social welfare including sources of
livelhoad, job appoertunites and safety and security of warkers angd surrounding
population

b Collectlon of informatlon with respect te sacial awareness Jbeat the
devalopmental activity in the area and sccial welfare measures existing and
proposed by project proponent

¢ Lollection of infarmation on seasitive habitat of hstarical, cultuml and raligious
angd ecelogical importance

d The Seir-economic surveyiprafle within 10 Km of the study area for
Demographic profile

¢ Econgmic Structure; Development Profile; agiicultural Practices; IefrasEraict ure,
educatian fadilities; health and <anitatian facilties: available commyunication
netanrk ehe.

f Ltumentation of Demsographic, Ethnographe. Economic  stouclure and
development profile of the area

B Infarmatwzn an Agricultural practices, Cultyral and aesthetic sites, Infrastruckyre
facililies atc

b Inbarmaton on the dependense of the focal people on rminar forest proeduce and
their ¢attle graging rights in the foresy kand.

i Listof all khe Project aAffected Families with their names, reucabcn, land hizldings,
ather propertes, ootupation, souree of tneame, land and other praperties to be
acguired, atc

1 In addition to Socic-ecanomic aspects of the study area, a cearaly chapter nn
socig-cultural aspects based upon study on Ethnograpty of the area shauld be
pravided

G Impact Prediction and Mitigation Measures

The adverse impact due to the proposed project should be assessed and effective

mitigation steps to abale these impacks should be described

Fage & of 13
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1 Air Epvirenment

d

d
=

i

Changes in ambiend and geound leve! concentrations due to total emissions from
point, ding and area sources

Effect on sonls, material, vegetatian and human health

Impact of emissions from DG sets used for power durireg the consteacten, if any,
an air environment '

Pallationt due ta fuel Combustions in equipmentss vehlcles

Fugitive emiszions from various sources.

Ak o Migr e Climate

2 WMNater Environment

LU =N =

Changes in surface & proond waler gquality

abeps to develop pisci-culture and recreateanal factlities

Changes in hydraulic regime and down stream fhaw.

Water pollution Jue W dlzposal of sowage.

Water pollution fram labour colonycannps anfd washing eduiprent.

T Land knyironrment

m ~hm om T

Changas in land usefland cover and drainage pattann

Immigration of labour population

Chuartylmg operation and sk disposal,

Changes in [And quality including £fecks of waste disposa

Fiver bank and their stability

Impact dvie fo submergence

Aoverse  impact o lamd  stability, cetchment of scil ercsion, reserveir
sedimentation and spring  flow [if any) [4] due 1o considerable road
construction/widenng activity [b] interferance cof ressrvoir with the intlowing
streams [c] blasting for eacavaticn of canals and seme athor structores

d  Birlogital Envirpnment

d

Irmpact on fareas, flora, fauna Including wildbfe, migratory avi-faona, rare and
endangerad species, medicinal plants oo

Fressure on existing natural resources

Deiorestateen and distuckance 1o wildhfe, habicat fragmentation and wNd anlmal's
migrFatory corridars

Compansory afforestatien denbificabicn of switable pative ipoe spedies Far
roeapenzatory afforestation & green belt

Impact on fish migtation ard habitat degradation due to decreased flow af water
Impact on hreeding and nesting grounds of animal and fish

5% Gorio-aconomic aspects

W — @& O N oo

Irnpact on locsl cormmsnity inctuding demographee profile

ImMpract an sgcig-ecancmic status.

Impact on econamic sLatus

Tnpact on hpanan heatth dye to water f veckor borne disease

Impact &n increases traffic

igact oh Holy Places and Tounson.

Impacts of blasting activity during project construction which generally destahilize
the land mass and kead o landslides, damape (o propertes and drping op of
natural springs and cause noise pollution, will be studied. Proper record shall b
mainained of the base line wformation in e posl project pericd

Paositive as well as negative impacts likely to be aciroed due w0 the progect are to
be listed

Paositive and pegatese imnpoacts likely to be acorued due to the project s sted

H Envirenment Impact Analysis

Coveronemental Impacl Analysis due te the projedt on the aboyve  mentioned
cempanents shauld be carmied owe for construction and aperakion phases wsing
gualitative of quanlitative methods,

I Environmental Management Plan

Enviranmental Management Plan aimed at minimizing the negative impacts of the
prexpect should be @iven in detail. The rnitigation medsures are to be presented for all
the likely adverse impacts an the envirgnment. The following sugeestive mitigacing
plansg should be ngluded

Fage 0 of 13
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EBlodnversity Management Plan

Eiodiversity and Wild Life Conservalion & Management Plan for conservatlon asd
preservdlivn of endamic, rare and endanpered species of flora and fauns ro be
prepared in consiltation with State Farest Department

Compensatary Afforestation n liew of the forest land required for the projest
needs 1o e proposed, Choice of plants should be made in consultation with State
Forest Department including native and KET tpecios, if a0y

Fich suitable based passages [Fish passes/Matural bypassh mursk be ineluded o the
plan. This plan mwst be a scientific bosed study |seasenal migrationl from the
Misheries Besearch Insbitule having esperience in fish pass stodies

Fisheries Consgrvabipn & Management Flan-Fizh fauna inhahiting the affected
streton of over, a specific fizheries managemenr plan should be preparad for river
and ressnoic

Plone for Green Belt Cevelopment aleng the periphery of reservair, colonies,
approach road, candls e, 1o be prepared in consabtation with the state Forest
Department. Local plant species sultable for greenbelt develaprment should be
selecked

Enviccnmental Monitering Programme with physical & financial detalls covering all
the aspecie of EMFP. & summany of Cost astemate for all the plans, cost For
implementing all Enviranmental Management Plans incleding the cost For
implamenting emvirgmental manitaring programeme showld ha given, Provision
far anm Lhvirenmental Manazennent Call shauld be imade.

Disaster Management Flan

4

Catchrnent Area Traatment {CATE Plan should be prepared mizro-watarshed wise,
Identitication of avea for treatment bazed upon Bemote Sensing & GIS
methgdology and Silt Yield Index (3¥1} method of SLUS0I coopled with ground
survey. Areasfwatersheds Falling onder “wery severe™ and “severe’ srosion
caregories ard reguired to be treated. Both beologieal and ENEiNEEring measures
should ke proposed in fonsultation with Stata Forest Depanment. Year-wise
schedule of wark and monetary allocathon sheuld be provided. AT plan is to be
campleted prigr 1¢ reservall impoondment. Mitigations measures to check shifting
Tuliivaton in the catchment ared wath proyigion tor alternative aod  better
agricultural practices thould be include

ttudy of Design Earthquake Parometers: A site speofic study o earthguake
parzmeters should be done. The results of e site specific farth quake esign
parameters should be approval by Mational Committes of Seizmic Desipn
Faramerers, Central Watar Commission {MCSDP), New Delhi

Daim Break Anglysis and Gizaster Management Plan: The cuotputs of Dam Break
fodel shoukd be illustrated with appropriate graphs and maps clearly bringing ouk
the iwpact of Dam break swenario. Provision for sarly warning systems chould he
provvided

Reservoir Rirn Treatrment Plan for stalalizaton of land slide/land slip zones if any,
arpund the reservair periphery 1o be prepared, Sultable engineenng and kinlogical
reasures for trealment af the klentthed slip zones ta he provided with prgsical
and financial schedule

Muck Dizposal Plan- svitable sites for dumping of excavated material showld e
identified in comsultatsan with the State Pollution Control Roard and Ferest
Pepartrnent, Al Muck disposal sltes should be minimum 30 ™ sway from the HEL
af river. Plan for rehabilitation of muck dispesal sites should alse be given. The L-
sectionf eroes section of muwek disposal sites and approach roads o he Eivedn.
Financial cut lay for this may be given separately. Detailed muchk trenspartation
plar delrating the path ways, number of frucks, quantity af muck ta be
transported along with manitonng mechanism asing latest technology, shall be
preparad

Flan for Restorabien af quarry sites and landscaping of colony areas, wiarking
areas, roads, eki.

Command Area Development [CAD0) Plan giing detsils of implementatlon
schedule with 3 sample CAD plan

Fage 10 cf 13
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In the EMP, also include 3 sample CAD plan For a distributary outlet command,
Such a plan is to show the alignment of irrigation and dranage channels. The
ramponents of 1he QFD works to be undertaken may be clearky mentioned alang
with a lime schedule for thesr eormpletion vis-a-vie the progress of arrigation
develop ment

Mitigating measures for inpacts doe Lo Blasting on the structares n e vicinity

3 S0Cio - &CONWTIc aspects

a

E

h

A detaled CER plan along with activities wise break up of financial commitrment
chall be prepared in terms of the provisions OB KNo. 22-6572017-18,11 dated
30,2020 CER campenent shall be idantified consdering need based assessment
study and Public Fearlng issuss. Sustainable income generating measures which
can halp in upliftment at atfected section of socwety, which iz consistent with the
traditianzl skills of the pecple halk be identified. '

‘While formulating CER schemes it shall be ensured that an in-buili monitoring
mechanlzm fon the wihwemes identified are in place and mechanisim for sandocting
annual social audit from the nearest povenimen institlute of repute in the region
shall he prepared. The oroject proponent shall also provide Adtion Plan far the
status of implemerdation of e schome frem time to time and devetail the same
wiilh day Govi. schemels). CER details done in the past should be dearly spelt aut
in case of expansan projects

Fesebllement and Rehabilitation [R&R} Plan meed te be prepared with dye
consultation with Project Affected Families (PArS). The prowson of the d R&ER plan
shauld be according tor the Mational Resettlement and Fehabilitation Policy {MARP-
2007 a5 well as State Resettlement ang Kehabilation Policy. Detailed budgetary
estimates are to be provided. Resattlerments sites should be identified

Puklic Health Delivery Plan ingluding the prowvissens fer drinking water facility for
the lacal community

Local Area Develonmient Plan 1o be foranalated i consoltation with the Rewvene
Gflicials and Village Panchayats. Local skill development schermes should be given.
Details of varigus activetics to be undertaken along with its finaocial ot lay sheuld
be provided

Latowr Banagemenl Plan fur their Health and Safiety

Sanitation and 5olid Waste Management FPlan far domestic waste from colonies
ahd labowur camps etc

Plan for Land Restoration and Landscaping of project sites.

4  Misellanecus

a
E

In the ERAP, alse ndlude g sample CAD plan for & distribulany outlet command. Such 8 plan is to show
th= alignment of irnigation and dramaga channel:s. The components of the OFD warks to be gndertakon
may be clearly mentioned along with a time scheduke for thesr completion vis-a-wic the progress of

Frergy Conservation Measures ..

Erwvirommental categuards  duning  construcklom  afteities  including  Road
Lanstructson

Graund Water Management Plan _

Water and Ar Quality & KNoise Management Plans (o be implemented during
construction Jrd post congtruction periods.

irngatian deselepment

GENERAL GUIIHES INES:

i The ElA document shabl be peined oo both sides. as Gr as possible.

ie All documents should be properly indexed. pags nombered.

i 'zrind:dare of data sollection shautd be clearly indicated.
v Authenticdled Enplish translation of all material in Revional languages should be
prowvicled,

v The ledierzpplication fior FC should quaie the MOEF&ECT file Wo. and also aiach a

capy at ihe letier praseribiong the TOR.
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The copy ot the letter received frmm the SELAA oo the TOR preacribed for the praject
should be atached as an annexure W the final ELA-EMP Repoit.

The final ElA-EMP eeport submimed tr the SCIAA musl incorperate e issues
mentioned in TOR including action plan an rhe issues emetged Juring EPH. The
index of the final E1A-EMP reporl. muwst indicate the spesific chapter and page o, of
the ELA-EMP Hepart where the speciiic TOR prescribed by SE1AA. Questionnaire
related to the praject (posted on MulRF&ECT wehsie) with all secdons duly filled in
shall alzo be submirted at the tune of applying fuc FC.

Cirant of TaR dises not mean grant of Eo

The ams of accreditation of e FLA consubtant with NABETUL zhall be
spacifically memtivoned. The consultant chall cenify that his accreduanon is for the
seclor For which thi= ETA i prepared,

O the front page of ELAYEMP repocts, the name of the consultanvconsuliancy finn
alkmg with their complete deails includiog theie acoredilalion, if any shall be
indicitenl. The consultant while submiting the EL&FMP report shall pive an
underaking W the eftect that the prescribed ToRe {ToR propesed by the project
peepenent and additional Tol given by the MoEFECC) have heen complied with and
the data submitted s fcinally cormect {Fofer MoEF&CC Office mernomnadume daizsd
" August, 2009).

While submining the EIAEME cepons, the name of the expettis associated
withfinvolved in the preparation of these reports and the laboratories through which
the sampleys have been got analysed should he stated inothe repedt. I shall clearly he
iedicated whether these labovatosies are apprivesd umaler the Enviromment {Protection
Auet, 1986 and the rulcs made there woder (Please refzr MaEFECC Office
Memorandum daled 4 August. 2009) The project leader of the E1A study shall also
bex mertioned.

Allthe ok poines a3 presented hefore the State Export Appraisel Committee (SEACY
shall be covered.

Specific LTerius of Reference:

» The State GovernmentSPCB to rake action against the profect proponen
under the provisions of section 19 of the Enviraonment (Protection) Aet. 1956

and further ne consent to operate to be issued fill the project is granied EC fif

Credible dction was noi initiaied).

~ The project proponent shall be required 1o submit a bank guarantee edqueiverlent
to the amouwnt of remediation plan and natural and COMmmuRIY resource
augmentation plan with the SPCB priov 1o the grant of EC. The quantum shail
be recommended by the SEAC and finalized by the regulatory authority, The
bank guaramiee shall be released afier successful implementation of the EME,
followed by recommendations of the SEAC and approval of the regulatory
authority. The proponent also shall pay penally amount to he fevied by SEL4A
as per QM. dr: 07.07.2021, }

7 Arsessment of ecolagicad damuye with Fespect to e, water, fandg amd ather
environmental attributes. The collection and analysis of dava shalf be done by
an environmental laboratory duly notified under the Envivonment {Protection)
Act, 1986, or an envirowmental laboratory accredited by NABL, or a
laboratory of a Council af Scientific and Industrial Research (CSIR) institurion
working in the field of environment.

~ Preparation of EMP comprising remediation plan and netural and CORTmuNily
Fexource augmentalion plan corvesponding to the ecological damage assessed
and cconpmic benefits derived due 1o vielation.

# The remediation plan and the natural and commumity rexource CUERTEN T
plav o be prepared as an imdependent chapier in the EI4 report by the
gecredited consultants, ]

= Fundi shatl be allocared for Corporate Environment Responsibiline (CER) for
verrdaris aptivitios theveln. The details of fund allocation and aciivires for CER
sl be dncorparated w eire EXArEMP reon. '

FPage 13 oF 13

12

Generated from eOffice by ISHANVI MAKHAIK, Asso legal(IM)-lIA-l, ASSOCIATE (LEGAL) - C, MOEFCC on 11/09/2023 03:51 AM

186



890047/2023/IA_l

%111,

LY

.

A

R

Ta
SH

File No. L-11011/11/2021-1A-I(RV) (Computer No. 165806)

The akdve Tak, showld be eoosidered lor preparation of E1A Repan in addition o all the
relevant infarmativn as per the 'Generic Srocture of ELA' given in Appendix 111 and LLA
in the ELA Malilication., 2006 & its subdequent amendmcnts.

The comsultants nvalved in preparation of FIATME report after accredimtion with
Cuality. Cowneil o India™alinnal Accreditation Reard of Eduecation and Training
VO LMAERT) would need o include a cartiticate in this regard in the ELAEMI T [Harl
prepared b themn and data provided by other Organizationts)’ Laboratories ineluding
their status af approvals ete., vide Notification do. 1907 20135 of the MaEF O

The project proponent shall xubmit the detailed final ELAYLMP prepared a5 per Tols, w
the SE1AA for considerime (e proposal for Environmental Clesrnce within 4 vears. as
qer the Cuhd, Wo J-11013°4 12006-14- 1161708 di, 08, 12014 of the MabFECC, Gl
The project proponent should sdop construction activity forthwith and shall also
comply with 1be ferms of the provisions of rhe S5.0.No.B (F) Lt.14.03.2017:
S.OL1030 (E), de05.03.2008; and O, dt; 47,07, 2021 issued by Lthe MaEF&CC, Gol
w.T.t, 0P for entfification and handling of violation cases under LA Notification.,
2014,

The preseribed ToKs would be valid tor a pedod of (5) five vears as per the O.M.

Mol AZ-2302022-1A-TI1 (E 177258} (P) dt. 08,06, 2422 of the MoEF&CT, Gol fur
submission of the EIA/EMP Beports.

Additional TORs:

v Capacity table [1 mir intenoal) with graphical representation.

v Details of submergence.

¢ [retails of developmenl uf greenbelt as per the Repart of leing Commities conetitutad by the
Hon'ble MGT, Chennai,

«  Compliance of Order JLL0002 2022 in Q& Ko 180 of 2021|521 of the Hon'kle NGT, Chennat

Sd- Sali- S
MEMBER SECRETARY MEMBEE CHAIBMAN,
SEIAA, TS SELAA, T.5 SE1AA, T.5.

[i. Shankar, Engineer-in-Chicf, {Irrigation),

Indirsmma Flisxd Flow Canal Frogecr from
Sri RamaSagar Project with expansion of
Couravelly Reservoir,

LMD Colany, Karimnapar, Telangana- 505527
Pl Moz +31 004 60450

Email: cne-kn r-icadiu Iclangana.pov, I

Copy o :

U D G e

Pril. {°h. Knshna Beddy, Chamman, $EAC. T.5. for kind utomation.
The MMember Secrelary, TSPCE for kind informalicn.

The B, Bz SRTHI, TSFOE for infoeonation.

1he IR0, MoLF&CC, Gol, Hyderabad {or kind information.

The Directin of Mines & Geology Depl., Hyderabad fec kind information

The Secrarary, MoEF&CT, Gal, Mew Delhi Tor kind information

AUCE.BIOLY

e T —m—

1
o T i

JOINT CHIEF ENVIRONMENTAL ENGINEER
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No, 56 of 2023 (SZ

WITH

llaneous lication No.04 of 2023 (SZ) i
rizinal Application No. 180 of 2021 (SZ£

IN THE MATTER OF:

Baddam Bhaskar Reddy,

Siddipet and Ors.
....Applicant(s)
Versus
Union of India,
Represented by its Secretary,
MoEF & CC, New Delhi & Ors.
....Respondent(s)
WITH
Baddam Raji Reddy & Ors.
.... Applicant(s)
Versus
Union of India
Rep. by its Secretary,
MoEF&CC, New Delhi and Ors.
....Respondent(s)
E B ha

As per the order Dated: 17.07.2023, the Special Chief Secretary,
Irrigation & CAD Department is filing the report as follows:

1) Flood Flow Canal (FFC) project (originally cleared in the 64% TAC
of CWC, Dt 30.03.1996) is envisaged irrigation facility to an area
of 2.2 lakh acres in the drought-prone areas of Telangana region
duly diverting about 20 TMC of surplus water from Sriramasagar
project during the floods. The DPR approved by CWC in 1996
envisaged formation of 3 No's (Three) reservoirs namely ()



190

Combined Storage Reservoir-I across Peddavagu II ang
Korutlavaagu near Konaraopet (V), Karimnagar Dist with a
storage capacity of 7.346 TMC to irrigate an ayacut of 32,000
Acres. (i) Mid Manair Reservoir with a storage capacity of 25.873
TMC to irrigate an ayacut of 68,000 Acres. (iii) Gouravelly
Reservoir with storage capacity of 1.095 TMC to irrigate an
ayacut of 1,20,000 Acres was proposed. The total storage
capacity under these three Reservoirs was proposed as 34.314
TMC. The approved water utilization is 21.332 TMC of water.

2} The then Government of Andhra Pradesh awarded permission to
divert and utilize 20.00 TMC of Godavari flood water according to
the 64t TAC meeting in 1996, Later owing to huge protests and
resistance from the local people against the construction of
Combined Storage Reservoir-l across Peddavagu II and
Korutlavaagu near Konaraopet (V), Kathalapur (M), Karimnagar
Dist at Km 47.60 of FFC, the then Government of Andhra Pradesh
vide G.O.Ms.No.209, dated: 17-11-1997 had bypassed the
Combined Storage Resen-bir—l across Peddavagu-1I and

Korutlavaagu.

3) The following clearances were obtained for Flood Flow Canal
Project

a) The Site clearance for investigation & survey was accorded
vide Lr. No.J-12011/26/2000-IA-1, Dt.24.06.2002.

b) There is no forest land involved In the project. However forest
clearances for canals and reservoirs was accorded vide Lr. Ref,
No. 50907/99/F.1, Dt: 14-03-2000 & 14.09.2000 respectively.

¢) The Environmental clearance was accorded vide Lr. No.J-
12011/26/2000-1A-1, Dt.14.05,2003.

d) The Rehabllitation and Resettlement clearance Is recelved from

the Govt. of India vide MOTA Lr. No.20011/4/2003- CP & R,
Dt. 02-09-2004,
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€) The i
: Planning Commission (water Resources Division) accepted
or investment in the State Plan with an estimated cost of Rs
1331.30 crores vide Lr.No.2 (322)/03-WR Dt: 08.12,2005.

4) After formation of Telangana State, Government has taken up
Reengineering of Irrigation projects for effective utilization of
water allocations made to the state.To compensate the storage
lost due to dropping of Combined Storage Reservoir-l across
Peddavagu 11 and Korutlavaagu near Konaraopet (V), Kathalapur
(M), Karimnagar Dist, the Government has now proposed to
increase the Gouravelly Reservoir capacity from 1.410 TMC to
8.230 TMC as it is bestowed with advantages such as
Geographical advantage of site at which reservoir was proposed,
No forest land involved, No notified ecclogically sensitive areas
and wildlife ecosysterms falling in the submergence, minimal
submergence of lands for the increased storage capacity and
minimum number of families displacement. The Government vide
G.0O.Rt.No.533, I&CAD (Projects-IV) Dept., Dt: 26.05.2017 has
accorded Administrative approval. About 85 % of the work Is
completed by January 2020.

5) The submerging villagers of Gouravelly Reservoir have filed a
case OA No.180 of 2021 before the Hon'ble NGT (SZ), Chennai on
the ground that the Irrigation & CAD Department of State of
Telangana, under Re-Engineering Proposal, issued orders for
expansion of Gouravelly Reservoir, situated in Siddipet District,
from 1.410 TMC to 8.23 TMC without obtaining prior
environmental clearance from the Ministry.

&) In this regard, the National Green Tribunal (SZ), Chennai has
constituted a Joint Committee represented by IR0, MoEF&CC,
Godavari River Management Board and Central Water
Commission, Integrated Regional Office, Hyderabad. The Joint
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filed its report, Dt:

Committee conducted the site yisit and
¢ 25.11.2021,

59.09.2021 before the Hon'ble Tribunal on D
davit was filed on 25.10.2021,

7) Preliminary Objections to the affi
led on 28.11.2021

Objections to the Joint Committee report was fi
and Counter affidavit was filed on 10.12.2021.

8) The final hearing on OA No.180 of 2021 was held on 10.02.2022
and the National Green tribunal disposed the case with the
certain observations and directions. Few directions related to

Environmental Clearance are as below.

« Since Ministry of Environment, Forest and Climate Change
(MoEF &CC) has come to the conclusion on the basis of the
material collected by them that the present project requires
further environmental clearance, the state of Telangana is
restrained from proceeding with. the project further till the
proceedings initiated by the Ministry of Environment, Forest
and Climate Change (MoEF &CC) is completed.

« If the project proponent makes an application for including the
change of scope and apply for Environmental Clearance (EC)

the same should not be granted by way of an amendment for
ex/sting EC and the entire process will have to be reassessed

afresh as has been observed by the Hon'ble Apex Court in
(Key stone Relators vs Anil V. Tharthare (2020) 2 SCC 66.
« Ministry of Environment, Forest and Climate Change (MoEF

&CC) is directed to complete the process of enquiry as early as
possible at any rate within a period of four months and submit
further action taken report before this Tribunal after expiry of

four months has to be fixed by the Tribunal,

9) As per the NGT orders, the MoEF &CC, New Delhi has conducted

29th EAC meeting on EIA of River Valley and Hydro Electric
projects on 15.06.2022 through video conference. In the minutes
of meeting, the EAC has suggested the Project Proponent to submit
the proposal afresh at PARIVESH portal for Terms of Reference

(ToR) under violation category.
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10
) In order to get the Environmental Clearance as suggested by

the EAC, the I&CAD department has entrusted this work to M/s
EPTRI, Hyderabad. The EPTRI has started the work and submitted
the Form-1 for FFC from SRSP with expansion of Gouravelli
Reservoir in PARIVESH website under category A on 02-09-2022.
Due to technical problem in PARIVESH 1.0, uploading of Form 1

was delayed for 3 months.

11) However, after examination of the proposal by EAC, on
07.09.2022 Essential Details Sought (EDS) was raised stating the

following.

“As per provisions of the Gazetle Notification 5.0.1886 (E),
Dt.20.04.2022 all the irrigation projects having culturable
command area more than 2000 hectares are category B project.
Irrigation projects involving Inter State jssues shall be appraised at
central Jevel without change in category. General condition of EIA
notification 2006 as amended shall apply. Please examine the
proposal in light of the abowe provision and submit the
application to the appropriate authority i.e. MoEF/SEIAA”,

12) Accordingly, the Proposals of Terms of Reference (ToR) in
respect of Flood Flow Canal (FFC) Project from Sri Ram Sagar
Project (SRSP) were resubmitted to State Level Environment
Impact Assessment Authority (SEIAA) on 06-12-2022 through
PARIVESH Portal. However due to some technical problem in
creating new ID for the Project proponent in PARIVESH 2.0,
uploading of Form 1 was delayed for another 3 months.

13) Subsequently, the State Expert Appraisal Committee (SEAC) in
its 210 meeting of Terms of Reference (ToR) held on 3rd January
2023, approved the Terms of Reference (ToR) for Flood Flow Canal
(FFC) Project from Sri Ram Sagar Project (SRSP) with expansion of
Gouravelly Reservoir from 1.41 to 8.23 TMC for preparation of EIA
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& EMP Report as per standard ToR of MOEF&CC of GOI vide Order

No.SEIAA/TS/OL/SDPT-37/2022, Dt.15.02.2023.

14) As per the standard ToR the baseline data for EIABEMP for

three continues seasons has to be collected, It is to submit that
till now for two continues seasons l.e., from December -2022 to
February - 2023 and March -2023 to May-2023 s already
collected . In respect of third season it is under process and will
be completed by end of August month this year. It is also to
submit that Post Project Environmental Monitoring (PPEM) for the
earlier EC is being carried out from May 2022 and it is under
process.

15) Further, it is submitted that the member secretary SEIAA was
requested to accord permission to go for a public hearing with the
avallable data, as there are no streams or diversion of streams
within the project, no interstate issues, no forest land involved, no
ecologically notified sensitive areas like national parks, sanctuaries
or Biosphere reserve exists in the project area, no wildlife
ecosystems falling in the submergence and the site has the
geographical advantage for formation of the reservoir with minimal
submergence of lands for the increased storage capacity with a
minimum number of displacement of families and also 85% of the

project was already completed.

16) It is further submitted that above 85 % of the project works
were completed before the filing of case in the Hon'ble NGT,
Chennal. However 90% of work was completed by the time the
Hon'ble NGT has disposed the case. It is also submitted that
Thotapally Lift Irrigation Scheme which is the source for drawing
Water into Gouravelly reservoir project has already been

€ommissioned and as part of testing, trial run of pumps has been
done,
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17) The
D total payment towards Land Acquisition, structures and R&R
n
lements were completed for Gouravelly reservolr Project and
the details are as follows.

1.410 TMC 8.23 TMC
| Description (Original Capacity) (enhanced Capacity)
Required | Acquired | Req uired | Acquired
Land
: 055-00
Acquisition 1814-00 1814-00 2055-00 -
(in Acres) (100%) (100%)
Structures | 687 124
in No's 687 (100%) 124 (100%)
R&R 937 185
PDF inNo's | 237 (100%) 185 (100%)

18) In the last monsoon season due to the stoppage of balance
works and lack of maintenance for the completed part of the earth

d, rain gullies were formed at many places due to erosion of
to submit that if proper protection
ged further,

bun

soil during heavy rains. It Is
works were not taken up, earth bund may get dama

resulting additional financial burden to the Government. As the

obtaining the Environmental Clearance is in progress,

process of
O Department has taken up the protection works

the Irrigation & CA
to safe guard the completed part of the earthen bund.

19) It is to submit that as the 90% of the reservoir works are
completed water started getting accumulated due to runoff
received from the catchment area of the reservoir resulting the
raising of water levels In it. Further, the Hydro Mechanical and
Hydro Electrical works of the Lift scheme works were completed

and as a part of their periodical maintenance test runs are being

conducted regularly, resulting pumping of water in to the reservoir,

raising the water levels in the reservoir further.

20) It Is to submit that in the ensuing monsoon season, the existing

water levels may further raise due to above reasons. Hence,
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villagers still residing within In the water spread area of the
reservoir were evicted, as they have already received the
compensation towards LA and benefits of R&R.

21) Further it is submitted that, if this 10% of balance work is
completed, entire 1,20,000 acres of ayacut in the command area of
the reservoir can be stabilised benefitting farmers of the 13
Mandals of drought prone areas of the Karimnagar, Siddipet,
Jangaon and Warangal districts of the State of Telangana .As the
Main canal and Distributory canal system is ready to serve this
ayacut, farmers and public representatives of the command area
demanding the Government to complete the balance warks of the
project at the earliest and release the water from the Gouravelly

Reservoir for irrigation and drinking water needs of the people.

It is to submit that awaiting for Environmental Clearance so
as to complete the balance works of the project and fulfill the
aspirations of the farmers of the command area.

Date: 24.07.2023.
Place: Hyderabad

Special Chi cretary to Gowt,
Irrigation & CAD Department
Telangana Secrelari='
Hyderabad - 50 ©
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GOVERNMENT OF TELANGANA
ENVIRONMENT, FORESTS, SCIENCE & TECHNOLOGY (FOR.III) DEPARTMENT

Letter No.1073/For.III/A2/2023 Dated:02-06-2023

From

The Special Chief Secretary to Government (FAC),
ES&T Department, '

Telangana Secretariat, Hyderabad. %45
T Y

The Member Secretary, 17 J% 2023

Telangana State Pollution Control Board, O\‘“’

Hyderabad. (we) -

Madam,

Sub:EFS&T Department -Indiramma Food Flow Canal  Project from
Sri Ramasagar Project With expansion of Gouravelly reservoir from
1.410 TMC to 8.23 TMC, Gouravelly Village, Akkannapet Mandal,
Siddipet District - Violation of Provisions laid under the Environment
(Protection) Act,1986 - Initiation of Action -Requested - Reg.

651, dated:03.03.,2023.

Ref: Letter from the SEIAA, Hyd.Order.No. SEIAA/TS/OL/SDPT 3772021~ 2

sookok K L

I am to enclose a copy of the reference cited, together with its
enclosures and to inform that as  reported by the Member Secretary, State Level
Environment Impact Assessment Authority (SEIAA), Hyderabad  Telangana
has received a proposal from Indiramma Food Flow Canal Project from
Sri Ramasagar Project with expansigh of, ,Gouravelly reservoir from 1.410 TMC to
8.23 TMC, Gouravelly Village, Akkannapet Mandal, Siddipet District. The project
was considered by the State Level Expert Appralsal Commlttee (SEAC), Telangana
in its meetings held on 03.01.2023 and by the SEIAA in its meeting held on
04.02.2023. While considering the project, it was gbsérved that this is a case of
violationi"of EIA Notification 2006. and its amendments. thereof notified under the
Environment (Protection) Act, 1986 as the constructlon operations were stared
witheout obtammg EC. The Member Se;cretary, Stgte Level Environment Impact
Assessment .Authority (SEIAA), Telang' . hag therefore, requested the
Government to initiate credible action &n the violation by invoking powers under
Section 19 of the Environment (Protectlon) Act 1986 for taking legal action

under Section 15 of the Act for the périod ffom which the violation has taken
place.

2. I am to further inform that ;88 per Ministry of Environment & Forests,
Government of India vide S.0.Nob. 804(E), dated.14.03.2017; 5.0.1038¢E) dated:

08.03.2018 and O.M. dt.07.07.2021 & O.M. dt.28. 01. 2022 of the Ministry of
Environment & Forests & Climate Change, has issued instructions for dealing with
cases involving violations, as per the procedure mentioned in above notification,
the State Government concermned to take credible action on the violation
against the proponent under the Environment (Protection) Act, 1986 & ToRs
dt.15.02.2023 was issued to the proponent for preparation of EIA and submit to
the SEIAA for consideration of the proposal for Environmental Clearance.

9—‘16/'7/‘”/%. I am therefore requést you to examine and to initiate credible action on the

violation against the Indiramma Food Flow Canal Project from Sri Ramasagar
Project with expansion of Gouravelly reservoir from 1.410 TMC to 8.23 TMC,
Gouravelly Village, Akkannapet Mandal, Siddipet District for violation of provisions
of the Environmental (Protection)} Act, 1986/ EIA Notification, 2006 by filing a
case before concerned the First Class Judicial Magistrate court by invoking the
powers under section 19 of the Act, and furmish the action taken report together
with relevant documents to Government immediately in the matter.

Yours faithfully,

74 -
L <
fdr'Special Chi ecretary to Government (FAC)

P A I
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SANATHNAGAR, HYDERABAD - 500 018 CAXL UHY—L001500 11
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Lr. No. 1/TSPCB[EC/GeneraI/SDPT-37!2014 'r_—‘rS’_" Dt.05.07.2023.

Sub: TSPCB -~ EC — Credible action on violiitlon to be taken against
Indiramma Flood Flow Canal Project from Sri Ramasagar Project with
expansion of Gouravelly reservoir from 1.410 TMC to 8.23 TMC,
Gouravelly Village, Akkannapet Mandal, Siddipet District, under the
provisions of E(P) Act, 1986 - Reg.

Ref: SEAC Meeting minutes dt.03.01.2023.

SEIAA Meeting minutes dt.04.02.2023.

TORs dt: 15.02.2023

Lr.dt.02.06.2023 received on 26.06.2023 from the Special Chief Secretary

(FAC) to Govt., ES&T Dept., comumunicating Ir.dt. 03.03.2023 of SEIAA,
Telangana. :

BN

It is-to submit that EC application of Indiramma Flood Flow Canal Project from Sri
Ramasagar Project with expansion of Gouravelly reservoir from 1.410 TMC to 8.23 TMC,
Gouravelly Village, Akkannapet Mandal, Siddipet District was reviewed in SEAC & SEIAA
meetings vide reference 1 & 2™ cited and TORS were issued vide reference 3% cited (Copies

enclosed).

In the reference 4™ cited, the Spemal Chibf Secretary (FAC) to Govt., ES&T Dept., GoTS
has communicated Ir. dt. 03.03.2023 feceivéd ffoin the SEIAA, Telangana w.r.t. construction of
Indiramma Flood Flow Canal Project from Sri Ramasagar Project with expansion of Gouravelly
reservoir from 1.410 TMC to 8.23' TMC,. Gof.uavelly Village, Akkannapet Mandal, Siddipet
District for taking necessary action, ag the constfuction operations were started without obtaining
prior Environmental Clearance. Tt is also observed from 1r.dt.03.03.2023 of the SEIAA,
Telangana, as per the TORs were isstied it was fequested to take action by the State Government
against the project proponent under the pr0v131ohs of Section 19 of the Environment (Protection)
Act, 1986 for violation of EIA Notificaticn, 2006, Hence, it was reguested to take necessary

action. A copy of the letter received from EFS&T Dept., is enclosed.

In view of the above, the EE, RO, Sangareddy - II is hereby directed to ensure
immediate stoppage of construction work. Further, it is directed to enquire and take necessary
action on violation of EIA Notification, 2006 against the proponent (Indiramma Fleod Flow
Canal Project from Sri Ramasagar Project) under the provisions of Section 19, Environment

(Protection) Act, 1986.
Encl: As above.

Sd/-
To

The Environmental Engineer,
Regional Office, Sangareddy-II.

T.CE.B.O./

=

jBINT CHIEF ENVIRONMENTAL ENGINEER

N
wﬂ
¥

)

MEMBER SECRETARY



TELANGANA STATE POLLUTION CONTROL BOARD

bt

KUMAR PATHAK, H. No. 25-35/11, 2" Fioor
ENVIRONMENTAL ENGINEER Tutasi Reddy complex

Near Mandal Office, R.C. Puram
Sangareddy District -500050

Lr.No.3001/PCB/RO/RCP/Legal/EC/2023 - 5 2.5 Date: 12.09.2023

o

Sri. M. Govardhan, B.A.LLB,
Advocate,

3-58/1, 1% Floor,

Near BHEL Bus Depot "X’ Roads,
R.C. Puram, Sangareddy District.

Sir,

Sub: TSPCB, RO, RCP — Credible action on violation to be taken against Indiramma Flood
Flow Canal Project from Sti-Ramasagar Project with expansion of ‘Gouravelly reservoir
from 1.410 TMC to 8.23 TMC, Gouravelly Village, Akkannapet Mandal, Siddipet District
under the provisions of E (P} Act 1986 — Filing of case — Reg.

Ref:  1." TSPCB, B.O. Procds No. 13/101/TSPCB/Legal/Gen/2000-678, Dt 30.10.2017.
% 2vBued SREBBQ,-Li No, 1/TSPCB/EC/General/SDPT-37/2014-75, Dt 05.07.2023,

mecd iodnel noifulio® £
mew® OH 2uf0 inoipss

TS5, "PoibasinControl Board vide reference 1% cited, permitted this office to avail the

sk %

services of Sri M. Govardhan, Advocate, 3-58/1, 1% Floor, Near BHEL Bus Depot ‘X’ Roads, R.C
Puram, Sangareddy District.

It is to submit that, the Member Secretary, State Level Environment Impact Assessment
Authority (SEIAA), Hyderabad, Telangana has received a proposal from Indiramma Ficod Flow
Canal Project from Sri Ramasagar Project with expansion of Gouravelly reservoir from 1.410 TMC
to 8.23 TMC, Gouravelly Village, Akkannapet Mandal, Siddipet District. The Project was examined
by the State Level Expert Appraisal Committee (SEAC), Telangana in its meeting held on
03.01.2023 and by the SEIAA in its meeting held on 04.02.2023. It was observed that this is a
case violaticn of EIA Notification, 2006 & its amendments notified under the Environment
Protection Act, 1986, as the construction operations were started without obtaining prior
Environmental Clearance. The Member Secretary,rSEIAA, Telangana vide Lr Dt. 03.03.2023,
requested the Government to initiate credible action on the violation by invoking powers under
Section 19 of the Environment (Protection) Act, 1986 for taking legal action under Section 15 of
the Act for the period from which the violation has taken place.

The Special Chief Secretary to Government (FAC), EFS&T Department, Government of
Telangana vide Lr. Dated. 02.06.2023 requested the Member Secretary, TSPCB, Hyderabad to
examine and to initiate action on the violation against the construction operations of Indiramma
Flood Flow Canal Project from Sri Ramasagar Project with expansion of Gouravelly reservoir from

1.410 TMC to 8.23 TMC, Gouravelly Village, Akkannapet Mandal, Siddipet District for violation of
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provisions of the Environmental (Protection) Act, 1986/EIA Notification, 2006 by filing a case
before concerned the First Class Judicial Magistrate court by invoking the powers under section 19
of the Act, and furnish the action taken report together with relevant documents to Government
immediately in the matter.

The Board vide reference 2™ cited directed the undersigned to take necessary action on

violation of EIA Notifcation, 2006 against the Indiramma Fleod Flow Canal Project from Sri
Ramasagar Project with expansion of Gouravelly reservoir from 1.410 TMC to 8.23 TMC,
Gouravelly Village, Akkannapet Mandal, Siddipet District under the provisions of section 19,
Environment (Protection) Act, 1986.

In this regard, it is requested to file case before First Class Judicial Magistrate court against
the Indiramma Flood Flow Canal Project from Sri Ramasagar Project with expansion of Gouravelly
reservoir from 1.410 TMC to 8.23 TMC, Gouraveliy' VII'lage, Akkannapet Mandal, Siddipet District.
The details of the case along with necessary documents are here with enclosed for kind
information. The consuitation fee will be paid as per the State Government Rules.

Yours faithfully,

ENSYRGRNERNTALENRGINEER
T.S. Pollution Control Board

Regional Office, R.C. Puram
Sangareddy Dt. 502 032.

Copy submitted to the Member Secretary, Board Office, Hyderabad for kind information.
Copy submitted to the JCEE, Zonal Office, R. C. Puram for kind information.
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IN THE COURT OF THE HON'BLE JUDICIAL FIRST CLASS MAGISTRATE
AT HUSNABAD

C.C.No. of 2023
Between:

Telangana State Pollution Control Board,
Represented by the Environmental Engineer,

Kumar Pathak,
...Complainant

AND

Indiramma Flood Flow Canal Project from

Sri Ramasagar Project with expansion of
Gouravelly reservoir, Gouravelly Village
Akkannapet Mandal, Siddipet District.

Rep. by its Engineer-in-Chief {Irrigation), .

Sri B. Shankar,

LMD Colony, Karimnagar, Telangana - 505527

SWORN AFFIDAVIT FILED BY THE COMPLAINANT

. Kumar Pathak, Aged about 49 years, O/o. Regional Office,
Ramachandrapuram, do hereby affrm and sincerely state an oath as
follows:

That | am the deponent herein, the Environmental Engineer in
Telangana State Pollution Control Board, and the Complainant in the main
case, as such | am well acquainted with facts of the case.

I submits that | am the Environmental Engineer in Télangana State
Pollution Control Board, Regional Offli'c:e, Ramachandrapuram, BHEL,
Sangareddy District. | have been directed to prosecute against the Accused
Authority vide Lr. No. 1/TSPCB/EC/General/SDPT-37/2014-75 dated 05-07-2023.
As per directions given by Telangana State Pollution Control Board, | am filing
this complaint,

The copy of letter dated 05-07-2023 is filing herewith for kind perusall.

W2 Contd...2,

ENVIRONMENTAL ENGINEER
T.8. Pollution Controi Board
Reglonal Office, R.C.Puram

Suangaraddy DL 502 032.

"L ACcuUsed
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| submit that the Engineer-in-Chief (irrigation} constructing a canal in
the name and stvle of Indiramma Flood Flow Canal Project from Sri
Ramasagar Project with expansion of Gouravelly reservoir from 1.410 TMC
to 8.23 TMC, Akkannapet Mandal, Siddipet District. That the member
secretary, state level environment Impact assessment authority (SEIAA),
Hyderabad, Telangana has received a proposal from 1.410 TMC to 8.23
"TMC. The project was considered by the state level expert appraisal
committes, Telangana in its meeting held on 03-01-2023 and by the SEIAA
in its meeting held on 04-02-2023. While considering the project it was
observed that this is a case of violation of EIA nofification, 2006 &
amendments thereof noftified under the Environment (protection) Act,
1986, as proponent started construction operations were started without
obtdining Environment clearance (EC} from the SEIAA as such the
member secretary SEIAA, Telangana vide Lr. Dt. 03-03-2023 has therefore
requested the government 1o fniﬂo’re crediblé action on the viotation by
invoking powers under section 19 of the Environment (protection} Act,
1986 for taking action under section 15 of the Environment (Protection)
Act, for the period from which violation has taken place. The Engineer-in-
- Chief (irrigation) constructing a canal has not obtained Envirocnment
clearance from the State Environment impact Assessment Authority,
Telangana and doing operations in the above said premises and causing

damage to the environment.

| submit that Board warned the Accused Authority from time to fime,

to stop the construction work.

@)"B\;
L.Cont 3

ENViRONMENTAL ENGINEER
T5. Poltution Control Board
Regional Office, F{.f;nPuwram

gangaraddy Di. 502 032,
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Fsubmit that as per provisions laid by our Board the Accused Authority
should follow the rules but accused authority has not followed the rules and

regulations, but the accused started construction works.

| suomit that the Accused authority viclated the rules and regulations
and thus we are filing this complaint for producing all the withess before this
Court for Trial and also Complainant will produce some of the witnesses at

time of Trial.

| submit that due to construction activities of the Accused authority, the
said authority is lioble to prosecute by taking cognizance of offence for

speedy disposal of the case.
Therefore, | prayed this Hon'ble Court may be pleased to take
cognizance of offence, register the case and issue summons to the Accused

Authority, in the interest of justice and equity.

Sworh and signed before me,

On this the 13 day of September, 2023, AV

At: SIDDIPET DEPONENT

ENVIRONMENTAL ENGINEER
T.8. Pollution Control Board
Regional Office, R.C.Puram

Bangaraddy DL 502 032,
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IN THE COURT OF THE HON'BLE
JUDICIAL FIRST CLASS
MAGISTRATE AT HUSNABAD

C.C.No. of 2023
Between:

Telangana State Pollution Control
Board, ,

Represented by the Environmentdl
Engineer,

Kumar Pathalk,

....Complainant
AND

Indiramma Flood Flow Canal Project
from Sri Ramasagar Project with
expansion of Gouravelly reservoir,
Rep. by its Engineer-in-Chief
(irrigation)

Sri B. Shankar,

.. Accused

SWORN AFFIDAVIT FILED BY THE
COMPLAINANT

Filed on; 13-09-2023

Filed by: Counsel for the
Complainant

Address for service:

M.Govardhan
Rajeshwar

Md.Adil

M.Devi

G.Rakesh
K.Venkatesh
Advocates,
Sangareddy.




b4

In}" the COHI’T Of-the . Hm\‘ MQ jucl?r?ak (::WQ% C(mg. Hac‘i‘rc\’mk@- 205

AT _ Huytnabha d
No. of 20

Between - . Plaintiff
TS Dollbion Contyal Reavd - Petitiorier
' ' Complainant

Appellant

- ‘ ‘ ﬁefen’dentl
“.j—;\ R AT A ﬁlm\ Haw Q@\r\al Praject &'m'm G Ramagaaar Respondent
. d Protechs ‘Acctsed
UWe _Telom qone Uake  Pallirtiom Contvel Baavd .
P\efa lr)c,au A Prvimonmental  £oglaeen
Qv‘. _KMW\O\T Pes) ‘\n\(t
ﬂczw\ _&hnu“ _Hol ‘?'Qm-ﬁ —
O!(’) Qw_sz'omu‘ Offce. Qﬁmao*}\om!»m%wmm PHeL .an?aw&dajbm .

do hereby appoint and retain

Advocate/s to appear for me/us in-the above Suit/Appeal/Petition/Case and to
conduct and prosecute and defend the same and all-proceedings that may be taken in
respect of any application for execution of any decree or order passed therein. /\We
empower my/our Advocate/s to appear in all miscellaneous proceedings in the above
suit or matter til! all decrees or order are fully satisfied or adjusted to compromise and
‘obtaln the return of Documents and draw any money that might be payable to mefus
in the said Suit or matter and [/We do further empower my/our Advocate/s to accept on
myleur behalf, service of nolice of all or any appeal or petition filed in any Court or

appeal Reference or Revision with regard to the said suit or matter before disposal of
this same in Honourable Court. ' ‘ -
WU
-.M

v

ENVIRONMENTAL ENGINEER
: : T8, Pollution Control ?oard
Certified that the executant who is well acquainted with”ﬁ?ﬁ_ﬂj?:@@%ﬁé’%ﬁ%@%@m
Vakalatnama that the contents of this Vakalatnama were read out‘and explamed i
Urdu /Hindi/Telugu to executant he/she/they being unacquainted with English who
appeared perfectly to understand the same and-signed or put his/her/their name or mark

in my presence.

\dentified by : Sri - _ - Ny

Executed on this the ____ ~__Dayof _ 20
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IN THE COURT OF THE HON'BLE JUDICIAL FIRST CLASS MAGISTRATE
AT HUSNABAD

C.C.No. of 2023
Between:

Telangana State Poilution Control Board,
Represented by the Environmental Engineer,
Kumar Pathak,

....Complainant
AND

Indiramma Flood Flow Canal Project from
Sri Ramasagar Project with expansion of Gouravelly reservoir,
Rep. by its Engineer-in-Chief (Irrigation)
Sri B. Shankar,
LMD Colony, Karimnagar, Telangana - 505527
...Accused
VERIFICATION AFFIDAVIT

|, Kumar Pathak, Aged cbout 49 years, O/o. Regional Office,
Ramachandrapuram, do hereby affrm and sincerely state an oath as
follows:

That | am the deponent herein, the Environmental Engineer in
Telangana State Pollution Control Board, and the Complainant in the main

case, assuch | am well acquainted with facts of the case.

| submit that 1 filed above complainant under section 190 & 200 of
Cr.P.C against the Accused Persons, and | filed list of documents to support

my case.
| do hereby verify that all the statements contents in the complaint are

frue and correct to the best of my knowledge and belief and also according

to !égcel advice.

Sworn and signed before me, %W/
On this the 13t day of September, 2023,
At: SIDDIPET DEPONENT
Ad
[IACOERNSIT o VIRONMENTAL ENGINEER

T 5. Poliution Control Board
traginnal Office, R.C.Furam
srapareddy Ot 502 034
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IN THE COURT OF THE
HON'BLE JUDICIAL FIRST
CLASS MAGISTRATE AT

HUSNABAD

C.C.No. of 2023
Between:

Telangana State Pollution Control
Board,

Represented by the Environmental
Engineer,

Kumar Pathak,

....Complainant
AND

Indiramma Flood Flow Canail Project
from Sri Ramasagar Project with
expansion of Gouravelly reservoir,
Rep. by its Engineer-in-Chief
(Irmigation) Sri B. Shankar,

.Accused

VERIFICATION AFFIDAVIT

Filed on: 13-09-2023

Filed by: Counsel for the
Complainant

Address for service:

M.Govardhan
G.Nagshetty
Md.Adil

M.Devi

G.Rakesh
K.Venkatesh
Advocates,
Sangareddy.
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IN THE COURT OF THE HON'BLE JUDICIAL FIRST CLASS MAGISTRATE

AT HUSNABAD
C.C.No. of 2023

Between:

Telangana State Pollution Control Board,
Represented by its Environmenial Engineer,
Sri. Kumar Pathok,
Aged about 49 years,
O/o. Regional Office, Ramachandrapuram,
Sangareddy District.
....Complainant
AND

Indiramma Flood Flow Canal Preiect from
Sri Ramasagar Project with expansion of
Gouravelly reservoir, Gouravelly Village
Akkannapet Mandal, Siddipet District.
Rep. by its Engineer-in-Chief (lrigation),
Sri B. Shankar, ‘

LMD Colony, Karimnagar, Telongana - 505527
..Accused

Naiure of offence : Section 19 of The Environment (Protection) Act,
1986

Place of offence : Indiramma Flood Flow Canal Project from Sri
Ramasagar Project with expansion of Gouravelly
reservoir, Gouravelly Village
Akkannapet Mandai, Siddipet District
Rep. by iis Engineer-in-Chief (rrigation)
Sri B, Shankar,
LMD Colony, Karimnagar, Telangana - 505527

Date of offence : 05-07-2023
Police Station X Akkcmmapet

WITNESSES : 1) Sri. Ravinder :
Oce: Asst. Environmental scientist,
O/o. Telangana State Pollution Control Board,
Regional office, Ramchandrapuram, BHEL,

Sangareddy District.

e
ENVIRONMENTALENGINEER  Confel..2. -
T.8. Pollution Control Board

tregional Ofice, R.C.Puram
Sangarsddy D 502 032.
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2.

COMPLAINT FILED UNDER SECTION 190 & 200 OF Cr.P.C

May it please your Honour:

10t is submitted that the Complainant is Environmentdl Engineer in
Telangana State  Pcliution  Confrol  Board, in  Regional Ofiice,
Ramchandrapuram, BHEL, Sangareddy District. The Complainant has
been directed to prosecute against the Canal Project vide Lr. No.
1/TSPCB/EC/General/SDPT-37/2014-75 dated 05-07-2023. As per directions
given by Telangana State Pollution Control Board, the Complainant filing
this complaint, the copy of letter dated 05-07-2023 is filing herewith for kind
perusal.

5 It is submitted that the Engineer-in-Chief (irrigation] constructing a canal in
the name and style of Indiramma Flood Flow Canal Project from Sri
Ramasagar Project with expansion of Gouravely reservoir from 1.410 TMC
to 8.23 TMC, Akkannapet Mondal, Siddipet District. That the member
secretary, state level environment Impact assessment authority (SEIAAY,
Hyderabad, Telangana has received d proposai from 1.410 TMC to 8.23
TMC. The project was considered by the state level expert appraisa
committes, Telangana in its meeting held on 03-01-2023 and by the SEIAA
in its mée’ring held on 04-02-2023. White considering the project it was
observed that this s o case of violation of EIA nofification, 2006 &
amendments thereof notified under the Environment (profection) Act,
1986, as proponent started construction operations were started without
obtaining Environment clearance (EC) from the SEIAA as sucn the
member secretary SEIAA, Telangana vide Lr. Dt. 03-03-2023 has therefore
requested the government fo initiate credible action on the violation by

invoking powers under section 19 of the Environment (protection} Act,

g @W
ENV!RONMENTAL ENGINEERContd...3.
T.8. Pollution Control Board
Regional Office, r G Puram
Sangareddy Dt 502 032,

1984 for taking action



3.
under section 15 of the Environment (Profection) Act, for the period from
which viclation has taken place. The Engineer-in-Chief (irrigation)
constructing @ canal has not obtained Environment clearance from ’rhé
State Environment impact Assessment Authority, Telangana and doing
oberdﬂons in the above said premises and causing damaoge io the

environment.

It is submitted that the Complainant Board wamed the Enginser-in-Chief
(irigation) constructing a canal time to time, to stop the canal work and

save the environment.

. It s submitted that as per provisions laid by the Complainant Board the
Engineerin-Chief (imigation) constructing a canal should follow the rules
and regulations, but the Accused Authority has not foilowed the rules and

requiations.

it is submitted that the Accused Authority, violated the rules and
regulations and thus the complainant filing this comptaint for producing all
the witness before this Court for Trial and alse Complainant will prodUce

some of the witnasses at time of Trial.

. It is submitted that due to activities of the Accused authority, the

surrounding caused damage and the said authority is liable to prosecute

by taking cognizance of offence for speedy disposal of the case.

. It is submitted that the said offence took place cﬁ' indiramma Flood Flow
Canal Project from Sri Romasagar Project with expansion of Gouravelly
reservoir, Gouravelly Vilage, Akkohnpét Mandal, Siddipet Disf_.,'q_nd this

Hon'ble Court having jurisdiction to entertain the complaint.

RS

ENVIRONMENTAL ENGINEER
1.8, Pollution Control Board
Regiona! Office, R.C.Puram
Sangareddy Dt B2 032,

._...Com 4
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Thetefore it is prayed that this Hon'ble Court may be pleased to fake
cognizance of offence and issue notices fo the Accused authority and
conduct the fuli-fledged Trial and punish the Accused authority as per law, In

the interest of justice and equity.

Date: 13092003 | M@;

Place: HUSNABAD Complainant
(—\N y e
AN NVIRONMENTAL ENGINEER

Through Counséi/ Ry

VERIFICATION

| the above named Compioinah‘r do hereby verified that whatever
contents mentioned in the complaint is frue and correct to the best of my
knowledge and belief. Hence this verified on this the 13th day of September,

2023 af Hushebod.

Date: 13-09-2023 ‘ M

Place: Husnabad Complainant

ENVIRONMENTAL ENGINEER
T.5. Pollution Control Board
| Through Counsel fegional Office, R.C.Puram
LIST OF DOCUMENTS: Sangarsddy DU 502 032,

Lr. No. 1/TSPCB/EC/General/SDPT-37/2014-75 dated 05-07-2023
Lr No. 1073/For.lli/A2/2023 dated 02-06-2023

Order No. SEIAA/TS/OL/SDPT-37/2021-651 dated 03-03-2023
Agenda nates foe the SEAC meeiing to be held on 03-01-2023
Minutes of the SEAC meeting held on 03-01-2023

Agenda notes for the SEIAA meeting to be held on 04-02-2023
Minutes of the SEIAA meeting held on 04-02-2023

Order No. SEIAA/TS/-OL/SDPT-37/2022 dated 15-02-2023

Date: 13-09-2023 ‘
| S22

Piace: Husnabad W® Complainant
h |

fhrough Cobise ENVIRONMENTAL ENGINEER
T8, Pollution Control Board
Regional Office, R.C.Puram
aangaraddy DU 502 032,

e Al il

TS, Poliution Control Board
Ve gional Dfice, FLCPLram
sicly D¢ B0 GO
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IN THE COURT OF THE HON'BLE
JUDICIAL FIRST CLASS MAGISTRATE AT
HUSNABAD

C.C.No. of 2023
Between:

Telangana State Pollution Control
Board,

Represented by the Environmental
Engineer,

Kumar Pathak,

....Complainant
AND

Indiramma Flood Flow Canal Project
from Sri Ramasagar Project with
expansion of Gouravelly reservorr,
Rep. by its Engineer-in-Chief
({Irrigation)

Sri B. Shankar,

LJAccused

COMELAINT FILED UNDER SECTION
190 & 200 OF Cr.P.C

Filed on: 13-09-2023

Fled by: Counsel for the
Complainant

Address for service:
M.Govardhan 9849383488
Rajeshwar .

Md. Adil

M.Devi

G.Rakesh

K.Venkatesh

Advocates,

Sangareddy.
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GOVERNMENT OF TELANGANA
REVENUE DEPARTMENT

B/473/2020

Office of the
To Revenue Divisional Officer, Husnabad
The Executive Engineer, Dt:06.04,2023,

Irrigation Div.No.3, Husnabad.

Sir
Sub:-IFFC- Gouravelli Project- Siddipet District- Husnabad Division-
Akkannapet mandal- Formation of Gouravelli Reservoir with xfn
Enhancedcapacity of 8,23 TMC from 1.410 TMC water including
Structures nearGouravelly (V)- Request to furnish payment
details of Land Acquisition,  Structures and ~ R&R under the
Gouravelly Project-submitted - Reg.

Ref:- The Executive Engineer, Div-3, Husnabad instructions,
Dt:24.03.2023.

aYaxax@

I invite kind attention to the reference cited, through which the Executive
Engineer, Div-3, Husnabad has requested to furnish payment details of Land
Acquisition, Structures and R&R entitlements under the Gouravelly project as
of now as the budget report to be send the Government .

In this regard it is to submit that payment details of Land Acquisition,

Structures and R&R entitilements under the Gouravelly Project as shown
below.

Sl Land coming
No | Descripton under Acquired Remarks
acquisition

Land acquisition & House structures

1.Ac. 3870.10 % Gts and

Ac.3870.10 % Gts | (812) structures are

Total structures: | acquired @ Rs.300.91
817 crores

Submergence
area

Rehabilitation & Resettlement

Total incurred budget for

Project Total No. providing R&R
1 Displaced PDFs: 1122 entitlements to (1117)
families PAFs: 49 PDfs & (49) PAfs is
Rs.97.88 crs

As mentioned above Land acquisition payments, R&R payments
were made to the concerned of Gouravelli project situated at Gouravelli village
of Akkannapet Mandal.

Therefore, it is submitted for your favor of kind information,

Yours faithfully,

Revenue Division Officer,
& Husnabad,

Scanned with CamScanner
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TELANGANA STATE POLLUTION CONTROL BOARD

gﬁﬂ/r\{ = T:Z’:x‘:::a Regional Office, Door No: 6-2-166/A, Subashnagar, Nizamabad - 503 002
————
“‘!:" G.Laxman Prasad, M.Tech., ‘ e- mail: ee-nszz:gc_t)g;egaru;ii:;zzm
Environmental Engineer. Website: www.tspcb.cgg.gov.in
% Lr.No.1527/TSPCB/RO-NZB/EPH/2023- A3 % Date: |3 -09-2023
=5 To,

The Integrated Regional Office,

Ministry of Environment, Forests & Climate Change,
3" Floor, Aranya Bhawan, Opp. RBI, Saifabad,
Hyderabad — 500004.

\(Iz‘/:;éy Sir / Madam,

Sub:- TSPCB-RO-NZB- EPH - I&CAD Department — Flood Flow Canal project
from Sri Ram Sagar project with expansion of Gouravelly Reservoir from
q oD (- 1.410 TMC to 8.230 TMC having its components of head regulator at the
foreshore of Sri Rama Sagar project with approach channel, Flood Flow

Canal (SRSP) & Reverse lift pump house at Mupkal (V&M) of Nizamabad
District - Environmental Public Hearing to be held on 18.10.2023 at

10.30 AM - Display of information to the public — Requested - Reg.

Ref:- 1) Letter from Superintending Engineer, Irrigation Circle-1, LMD Colony,
Karimnagar received by this office on 05.09.2023.
2) Note file approved by the District Collector, Nizamabad District for
conduct of Public Hearing on 06.09.2023.

-00o0-

It is to submit that, the Indiramma Flood Flow Canal Project (IFFC) envisages
diversion of flood water from Sri Rama Sagar project (SRSP) is conceived with an
objective of irrigating 2,20,000 acres of ayacut in the drought prone areas of erstwhile
districts of Karimnagar, Warangal and Nalgonda (present districts Peddapalli, Rajanna
Sircilla, Jagitial, Karimnagar, Siddipet, Hanumakonda and Jangaon) in Telangana region.

Further, it is to submit that the Gouravelly Reservoir under Flood Flow Canal
Project was initially proposed with 1.410 TMC of capacity near Gouravelly (V),
Akkannapet (M), Siddipet District and after formation of Telangana State the capacity of

Reservoir was enhanced to 8.230 TMC.

As per EIA Notification' 2006 and its subsequent Amendment dated 28.04.2022 the
proposed project comes under River valley category of Schedule-I(C) and considered at

SEIAA, Telangana.

@;‘&h\v)
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In this regard, Superintending Engineer, Irrigation Circle-1, LMD Colony,
Karimnagar has submitted a letter along with ToR issued by the SEIAA of Telangana
MoEF&CC, Gol vide letter Dated 15" February, 2023 and Draft EIA, Executive summaries
to conduct Public Consultation for the project component pertaining to Nizamabad District
i.e Head regulator at the foreshore of Sri Rama Sagar Project with approach channel,
Flood Flow Canal (SRSP) & Reverse lift pump house at Mupkal(V&M}, Nizambad District.

In the process of issue of Environmental Clearance, it is required to conduct
"Environmental Public Hearing" on the above project to discuss on environmental related
issues and to receive suggestions, opinions, views, comments, objections etc. from
concerned persons / organizations. The proposed Environmental Public Hearing will be
held on 18.10.2023 at 10.30 AM at Venue: Pump house premises of Mupkal(V&M),
Nizamabad District and will be presided over by the Collector & District Magistrate or His
representative. A press notification on Public hearing will be issued in Telugu & English
daily news papers at least 30 days before the scheduled public hearing date to receive
Suggestions, views, comments and objections of the public on Environmental Issues, if

any.

Further, | am herewith submitting copies of the Executive Summaries (English & Telugu),
Draft EIA of the above said project, along with a soft copy in a CD for kind information to the
public,

Hence, it is requested to make necessary arrangements for easy accessibility of

above reports and CD to the concerned persons / Organizations.

Yours faithfully,

N MENTAL ENG]
yIRONVENTAL ENGINEE!

1.S. Peliution Cc-:':t_.:'r.»i fsQard
Regionnl Office, Nizamabad.
Encl: 1. Executive Summaries (English & Telugu),
2. Draft EIA & CD.
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L-11011/11/2021-1A-1(RV)

L-11011/11/2021-1A-1 (RV)
Government of India
Ministry of Environment, Forest & Climate Change
(Impact Assessment Division)
2nd Floor, Agni Wing,
Indira Paryavaran Bhawan,
Jor Bagh Road,
New Delhi-110003
Tele: 011-20819283
E-mail: saurabh.upadhyay85@gov.in

Date: 27th September, 2023

To,
Deputy Director General of Forests (C)
Integrated Regional Office, Hyderabad
3'd Floor, Room No. 309, Aranya Bhawan, Opp. RBI, Safiabad
Hyderabad, Telangana — 500 004
E-mail: iro.hyderabad-mefcc@gov.in
Sub: Original Application No. 56 of 2023 in the matter of Baddam
Bhaskar Reddy and Ors. vs Union of India & others tagged with
Miscellaneous Application No. 4 of 2023 in Original Application No. 180
of 2021 in the matter of Baddam Raji Reddy and Ors. vs Union of India
& others before the Hon’ble National Green Tribunal (SZ), Chennai-
Compliance of Hon’ble NGT order dated 28.08.2023-reg.

Sir,

This is with reference to the aforesaid subject matter, wherein it was
contended that the construction of the impugned project, namely, "Expansion of
Gouravelli reservoir, from 1.410 TMC to 8.23 TMC, which is one of the reservoirs
proposed to be constructed by the Project Proponent under the Flood Flow canal
Project (FFC Project)" requires Environmental Clearance under list 1(c) of the
schedule in EIA Notification, 2006. Further, it was also alleged that the State of
Telangana is in gross violation of the provisions of EIA Notification, 2006 and final
order dated 10.02.2022 passed in OA No 180 of 2021 by this Hon’ble Tribunal
wherein it was directed to not continue with the construction of the project without
obtaining fresh EC. The SEIAA, Telangana has accorded Terms of Reference vide
letter dated 15.02.2023. (copy enclosed).

2. In the aforesaid matter, the Hon’ble Tribunal vide its order dated 28.08.2023
(copy enclosed) have passed the following directions:

"The MoEF&CC is the authority to issue an Environmental Clearance in this
case, as it involves the interstate river project. Therefore, we direct the
MoEF&CC to furnish a detailed report, including the satellite images of the
project site taken from the year 2022 and in particular, after the orders of this
Tribunal in Original Application No.180 of 2021 (SZ) [Baddam Raji Reddy &
Ors. vs. Union of India & Ors.] and institution of this Original Application and
the progress made by the project proponent. Let the MoEF&CC also mention
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about the action taken by them, as admittedly, the application for grant of
Environmental Clearance is pending with them under the violation category.

The matter is now fixed for 04.10.2023.”

3. In view of the above, it requested to obtain the coordinates of the project site
and get the high resolution satellite images of the project site from the year
2022 onwards for the following dates from National Remote Sensing Centre,
Indian Space Research Organization, Telangana and submit the same at
earliest by 29.09.2023:

i. 01.02.2022 [prior to the order of the Hon’ble NGT (SZ) in OA No 180 of 2021]

ii. 10.02.2022 [on the date of the order of the Hon’ble NGT (SZ) in OA No 180
of 2021]

iii. 01.03.2022, 01.09.2022 and 01.03.2023 [after the ordersof the Hon’ble NGT
(SZ) in OA No 180 of 2021]

iv. 04.05.2022 [on the date of the institution of OA No. 56 of 2023]
v. 01.07.2023 and 01.09.2023 [after the institution of OA No. 56 of 2023]

4. This issues with the approval of the Competent Authority.

Yours faithfully,

Signed by

Dr SRR RANRYay

Date: 27%981%@&%1&25 59

Encl.as above

Copy to:

i. The Director, National Remote Sensing Centre, Government of India
Annaram Village, Road, Shadnagar, Telangana—509216 Phone: 040-
23884001, 08542225500, Email ID: director@nrsc.gov.in.

i. The Chairman, Telangana State Pollution Control Board, NH65, MRF
Colony, RC Reddy Colony, Ramachandra Puram, Hyderabad — 502032
Phone: +91-(040)23815630 Email ID: chief.advisor@telangana.gov.in; ms-
tspcb@telangana.gov.inGuard file.
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